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From:

Dr. K. Murugesan, IFS

Director Environment Cum Special Secretary to Govt.

To

The Ld. Registrar General

Hon'ble National Green Tribunal, Principal Bench

Faridkot House, Copernicus Marg, New Delhi- 110 001

Sub: Submission of information in O.A. No. 60612018, 'Compliance to Solid Waste
Management Rules, 2016" and Sewage Management in the State including other
matters for presentation before Hon'ble NGT on 27 .01.2023.

Sir,

In inviting a reference to the subject cited above, this is to intimate that the personal
appearance of Chief Secretary, State of Odisha before Hon'ble NGT as scheduled on
27.01.2023,10.30A.M. in VC mode.

Therefore, I am directed to enclose herewith the copy of reply on behalf of Chief
Secretary, State of Odisha for kind information and placing before the Court for directions.
The link may kindly be shared in email: cs.ori@.nic.in/ membersecretary@ospcboard.org/
env1992@gmail.com.

Yours ithfully,

Enclo: As above. h-
Di r,E ronm -cum-

Special Secretary to Govt.
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Director, E nment-cum-

Special Secretary to Govt.

Memo No. l0 FE & cc, Dt lcl , 01. a3
Copy along with copy of reply & annexures forwarded to the Executive Director,

National Mission for Clean Ganga, Office at 1st Floor, Major onal
Stadium, lndia Gate, New Delhi- 110 001 for kind information and n

Enclo: As above

Director, En nment-cum-
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Memo No t0 7 FE&cc, Dt lq. 0lI. e3

Copy forwarded to the Member Secretary, State Pollution Control Board,
Bhawan, Nilakantha Nagar, Unit- Vlll, Bhubaneswar/ Mem

Nagar, Bhubaeswar for information and necessary action.
ber Secretary , OWSS , Satya

Special Secretary to Govt.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH

NEW DELHI

ln the matter of

ORIGINAL APPLICATION NO. 606 of 2018

and other relates matters

Compliance of Solid Waste Management Rules, 2016,

Sewage & Septage Management, River Rejuvenation, Air quality Status
etc. of the State of Odisha

VOLUME- I

Chief Secretary, Govt. of Odisha

Lok Seva Bhawan, Bhubaneswar-7S1 001

Filed on: _January,2023
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
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SUMMARY

The status of compliance to Hon'ble NGT direction on the subject matter
covering Management of Solid Waste, Plastic Waste, Bio-medical Waste including
COVID-19 Waste, Construction and Demolition (C&D) Waste, Hazardous Waste, E-
Waste, Sewage Treatment Plant (STP) and Septage Management in the State, ETP
compliance status of lndustries, use of treated water from Effluent Treatment Plant
(ETP), Rejuvenation of Rivers (19 Nos. of Polluted River stretch), ldentification,
Restoration and Rejuvenation of Ponds, Air quality Management for control of Air &
Noise Pollution under National Clean Air Programme (NCAP), Greening of vacant
spaces of Urban Local Bodies (ULBs), Regulation of illegal Sand Mining activities,
State and District Environment Plan, Prevention of lndustrial Accidents due to
handling of Hazardous Chemicals and isolated storage and checking, Water
Pollution due to ldol lmmersion including the overall environmental management
status of the State is submitted herewith.

It is submitted that. the matter of Municipal Solid Waste Management (Hon'ble
NGT O.A. No.606/2018, order dt. 16.01.2019 & 26.03.2019), Sewage Management as
per direction of Hon'ble Supreme Court order 22.02.2017, including other matters.
As per direction, the Chief Secretary, Odisha personally appeared before Hon'ble
NGT on 26.03.2019 and committed for compliance of SWM Rules, 2016 including
other environmental norms. This is the second time of personal appearance of Chief
Secretary scheduled to be held on 27.01.2023, 10.30 A.M. in VC mode so as to
intimate the progress made so far in the State of Odisha towards achieving the gap
on Solid Waste Management, Sewage Management, Rejuvenation of Rivers, Ponds
including environmental status of the State.

It is submitted that, as per direction dt. 16.01.2019 of Hon'ble NGT, under the
Chairmanship of Hon'ble (Mr.) Justice P.K. Mohanty, Retired Judge, Orissa High
Court a committee was constituted to monitor the compliances on the provisions of
Solid Waste Management on 08.02.20219 with members from Housing & Urban
Development Department (H&UD), Rural Development Department (R&D), Health &
Family Welfare (H&FW) and Member Secretary, State Pollution Control Board
(SPCB) as Member Convener. The committee made 1'l Nos. of review meetings
including field inspections to the different places to 3 Municipal Corporations, 2

Govt. Medical Colleges including ULBs and village Panchayat areas. The Committee
submitted two interim reports during May & August, 2019 and the final report was
submitted to Hon'ble NGT by SPCB vide letter No. 4383 dt.08.05.2020 as reported.
The committee appreciated the steps taken by the State and the final
recommendation was adhered to by all the ULBs and village Panchayats for
implementation of solid waste management practice with public participation. For
collecting wastes from the Rural area, the convergence has been made with
Housing & Urban development Department for rendering services and the wastes
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are collected particularly the plastic wastes.

It is submitted that, as per the direction of Hon'ble NGT, the Environment
Monitoring Cell (EMC) has been constituted on dt. 14.08.2020 and also re-
constituted thereafter on dt. 10.02.202'l under the Chairmanship of Chief Secretary
with overall guidance from Additional Chief Secretary (ACS), Forest Environment
and Climate Change (FE&CC) Department, ACS, Water Resources (WR) Department,
Principal Secretaries from the H & UD Dept., Panchayati Raj & Drinking Water
(PR&DW) Department with other Members represented by different departments.
The EMC has conducted 7 Nos. of review meetings held on different dates under the
Chairmanship of Chief Secretary to monitor the progress. The last meeting was held
on 18.11.2022 and also the minutes were circulated to all line departments for
compliance of orders and directions of Hon'ble NGT for effective implementation all
environmental regulations in the State.

The Hon'ble NGT in O.A. No. 606/2018 constituted Central Monitorinq
Commi e (CMC) under the Chairmanship of Secretary, Department of Water
resources, Ganga rejuvenation and River Development (DoWR, RD&GR), Ministry of
Jal Shakti to review the progress made by the States and 15 Nos. of meetings (last
one held on 10.01 .2023) were conducted so far. CMC is reviewing the achievement
of gap on solid waste, sewage management etc. of the States and coastal
Management. SPCB is submitting the Monthly Progress Report (MPR) to National
Mission for Clean Ganga (NMCG) with copy to Central Pollution Control Board
(CPCB) and the last report is submitted by SPCB up to November,2O22.

The total population of the State is 4,19,74,218 Nos. as per Census of 201 1 out
of which Urban population is 70,03,656 Nos. The Rural population is 3,49,70,562
Nos. There are 115 Nos. of ULBs in the State consisting of 5 Nos. of Municipal
Corporations (MC),48 Nos. of Municipalities and rest 62 are Notified Area Councils
(NAC). The percentage of population staying in urban areas is about 16.7 %, which
is nearly 70.03 Lakh people, and out of which 41 ok Urban population live
exclusively in 5 Municipal Corporations and 51 ULBs having population less than
20,000 people. The ULBs of Odisha consists of total 2055 Nos. of Wards which
generates 2266 TPD of Municipal Solid Waste with quantity of bio-degradable waste
comprises of 1 '168 TPD and Dry Waste of 1099 TPD. The waste collection system
includes door to door collection of segregated waste, transportation of Waste in
covered Vehicles, sent to processing Centres for disposal. The ULBs have adopted
the decentralised processing of waste associating community partners, women
members from Mission Shakti SHGs, Transgender groups and waste pickers as

"Swachha Karmis, Swachha Supervisers and Swachha Sathis" involved in waste
handing process. The Dist. Level monitoring is done at the district level by District
Collectors and at the state level by the Chief Secretary and also guided by the
Secretaries from the various Departments. There are 250 Nos. of Micro Composting
Centres (MCC) and I No. of Mechanical Composting Plant with handling Capacity of
't 168 TPD which is 86 % utilisation. The Material Recovery Facility (MRF) 216 Nos.
has been established of installed capacity 2220 TPD which is of 46 % utilisation. The
MRF has been designed for higher capacity to take care of additional loads of Dry
Waste from Urban-Rural convergence. There is no Bio-Methanation, Refused
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Derived Fuel (RDF) and Waste to Energy (WTE) Plant installed in the State. There
are 76 Nos, of garbage dump sites spread over an area of 371 Acre and there is no
sanitary landfill site. One site is to be developed at Berhampur Municipal
Corporation. The action plan for remediation of legacy waste of quantity 38,96,448
MT is prepared by the H & UD Dept. The H & UD Dept. through selling of bio-
composts known as "Mo Khata" by engaging Self Help Groups, Transgenders has
made an income which is used for various welfare activities.

It is submitted that 126 Nos. of designated sites have been identified from
different ULBs for storage of Construction and Demolition (C&D) Wastes. These
wastes are used for road construction and in filling of low-lying areas. The Plastic
Wastes generated is segregated from the Municipal Solid wastes used for recycling
and part is sent to the Cement factories for co-processing. The use of shredded
Plastic Waste for road construction of 5-6 % is also being taken up in coordination
with H & UD, Works and Rural Development (RD) Depts. Special squads are also
constituted for checking market places to check the illegal use of single use plastic.
The budgetary provision has been made by the H & UD Dept. for the year in 2019-20:
Rs. 90 Crore, 2020-21: Rs. 400 Crore,2021-22: Rs 215 Crore and for lhe year 2022-
23: Rs 250 Crore for proper solid waste management.

The Panchayati Raj and Drinking Water (PR & DW) Department is
implementing the Solid Waste Management programme through SBMG Phase ll
programme in the village Panchayats of the State. There are 6794 Nos. of Gram
Panchayats in the State covered under the solid waste management programme.
The "Odisha Rural Sanitation Policy 2020" with a focus on SWM has been
promulgated and the guidelines have been communicated to all Dist. Collectors for
implementation. The target has been fixed for waste management covering 60 %
villages by 2022-23 and all '100 % by 2024-25 under the programme. As on date
'12,612 Nos. of villages (27 %l have provisions of necessary infrastructure and
services to manage solid waste, including arrangements for bio-degradable and
plastic waste management. There are 29,037 Nos. of community compost pits and
6,28,410 Nos. of household compost pits have been constructed towards the
management of bio-degradable waste in villages through MGNREGA. SHGs have
been identified and tagged in 4086 Nos. of GPs (60.01 %) to manage the community
SWM assets and facilitate plastic waste management. The collection of plastic
waste has been initiated in '1830 GPs. The waste segregation sheds of 17,387 Nos.
are created to facilitate the storage of dry waste collected. There are '15,424 Nos. of
vehicles (mostly Tricycles) have been procured in the villages for the collection &
transpoftation of dry waste. The majority of the waste generated is targeted to be
processed to compost at the source (biodegradable) or recycled through waste
vendors or in collaboration with ULBs (recyclable waste like plastics, metal, etc.).
Mass cleaning of villages is being done on a regular basis to ensure visible
cleanliness across all villages. For the current financial year PR & DW Dept. has
provisioned Rs. 1300 Crore (approx.) towards implementing SBM program including
Solid and liquid waste management activities in the targeted villages.
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(B) Sewaqe Manaqement:

ln the matter of O.A. No. 59312017, the adequacy on sewage management of
the State is adjudicated with directions 2'1.05.2O2O for compliance. The total quantity
of Sewage generation of the State is quantified to be 880 MLD from 115 Nos. of
ULBs assuming on 80% of water consumption. The treatment method adopted
through installation of Sewage Treatment Plant (STP) and Faecal Sludge Treatment
Plant (FSTP). The State has adopted decentralised non-sewered approach for
treating black water and grey water separately. The capacity of treatment made
through 13 Nos. of STPs is 370.50 MLD to be installed in six No. of cities. The cities
are Bhubaneswar Municipal Corporation (MC)- 183.5 (5 nos.), Cuttack MC- 85 (3
Nos.), Sambalpur MC- 40 (1 No.), Rourkela MC- 40 (1 No.), Puri- 20.0 (2 Nos.) and
Talcher- 2.0 (1 No.). All the STPs are installed and I STP (33 MLD) at Cuttack is
under maintenance due to connection of pipeline. The capacity utilisation of STPs is
123.21 MLD. The State has adopted Faecal Sludge Treatment Plant (FSTP) (black
water treatment) in 1 19 Nos. of FSTP is to be installed with capacity of 2057 KLD
(2.057 MLD). At present, 108 Nos. of FSTPs are completed with treatment capacity of
1847 KLD (1.847 MLD) covering 107 Nos. of ULBs. Rest 8 ULBs are also to be
covered through 11 Nos. of FSTP (0.21 MLD) to be completed by March 2023.

Thus, the total capacity of sewage treatment capacity in 13 STPs + 1 19 FSTPs
will be of 372.56 MLD. Rest 507.44 MLD will be treated through Grey Water
Manaqement system which is under piloting stage at two ULBs at Jatni and
Dhenkanal. The same will be adopted in 110 ULBs except six cities where STPs are
already installed.

The Hon'ble NGT in O.A. No.606/2018 has directed on dated 16.01.2019 and
26.03.2019 for compliance by the State of Odisha. ln order of dated 12.09.2019 at
Para 3 & 4, the thematic areas are specified with direction to submit the current
status, desirable level of compliance in terms of statutes, gap between current
status and desired level, proposal for attending the gap with time line to be covered.

ivers. ldentif ication and Restoration of Ponds. Gontrol of Air
Pallrrtinn rrnr{ar NCAP Sand lVlinina acf if as efa '

ln the matter of O.A. No. 673/2018, "Rejuvenation of rivers" of the State is
adjudicated with directions for compliance. ln the State, 19 major Polluted River
Stretches (PRS) have been identified. The water quality data is monitored by SPCB
and submitted along with the MPR to NMCG and water quality has been improved in
12 Nos. of PRS. SPCB has intimated to CPCB for modification PRS. There is no
CETP in the State. The industries have provided adequately designed Effluent
Treatment Plant (ETP) for treatment and treated water is reused. There are 56 Nos.
of ponds identified in the initial stage for restoration and rejuvenation ponds and
afterwards it was decided to take up the area more than 10 Ha. The SPGB is
conducting the laboratory analysis of water quality parameters. Steps are also taken
for the prevention of water pollution due to idol immersion in festive occasions. The
ground water regulation, Rain Water Harvesting, construction of check dams,
maintenance e-flow, protection of flood plains, tree plantation along the river

FE-E NV 1 -ENV-00 05-2020 I 28 I 2023

4-



embankments is undertaken by the Water Resources Department. The mines are
covered under consent administration by SPCB.

ln the matter of "O.A. No. 681i2018" the air and noise pollution mater including
dusts management, use of treated water for suppression purpose is adjudicated
under "NCAP" with directions for compliance In the State 7 (seven) non-attainment
cities are identified which are Bhubaneswar, Cuttack, Angul, Talcher, Balasore,
Rourkela and Kalinga Nagar. SPCB under NCAP is implementing the action plan for
the cities and monitor the air quality with respect to Air and Noise. Steps have also
been taken by instructing the District Collectors to take steps to prevent the use of
fire crackers and mostly to use green fire crackers till the end of COVID-19
pandemic. The sector wise activities as per MoEF & CC guideline is to be
implemented. ln the matter of "O.A. No. 1038/2018" the CEPI identified Polluted
lndustrial Areas in the State are covered. ln the State there is no Critically Polluted
Area (CPA), but 5 Nos. of Polluted lndustrial Areas (PlAs) identified, 2 Nos. are
Severely Polluted Area (SPA) and rest 3 Nos. are Other Polluted Areas (OPA).

Besides above, separate review meetings are being conducted under the
Chairmanship of Chief Secretary for proper Plastic Waste Management under
"PRAGATI" programme. The State Level Task Force committee was constituted for
Plastic Waste management and also another committee headed by Ghief Secretary
is reviewing the matter including the Sand Mining activities. The FE & CC

Department has intimated to concerned for implementation of Rule on elimination of
Single Use Plastic (SUP) and to conduct surprise checks in the market areas for
prevention on use. For conducting awareness generation the Centre for
Environment Studies (CES) is conducting monthly programmes at School, College
and also through eco-clubs of the State. The State Action Plan on Plastic Waste
Management is sent to MoEF & CC by the FE & CC Department on 14.11.2022. All
the Health care facilities (HCFs) and veterinary Hospitals are covered for grant of
authorisation. The Waste treatment is done by 6 Nos. of Common Biomedical Waste
Treatment (CBWTF) facility. Steps are being taken for implementation of bar code
system and OCEMS installation for CBWTF. ln the State one No. of TSDF is
operating for the disposal of Hazardous Wastes (HW) and also industries are having
their own disposal sites. The audit is conducted for TSDF and the report is
submitted to CPCB on 06.11.2021. The registration of 510 Nos. of workers is done
handling HW with training health check-up is also done. The "State Sand Policy-
2021" has been notified vide Resolution No. 26372 dt. 02.09.2021 with fixation of
rate on compensation regime towards environmental and ecological damage for
illegal mining notified vide No. 5157 dt. 17 .02.2022 as per the CPCB guideline.
Separate Bank Account has been maintained for deposit of environmental
compensation. The State Environmental Plan has been submitted to CPCB on
08.02.2021 in compliance to directions of Hon'ble NGT in "O.A. No. 360/2018" and
the District Environmental Plan (DEP) is being updated as on December 2022 lor
uploading in website.

It is submitted that, considering the current situation and information
submitted by the Departments from SPCB, H & UD Dept., PR and DW Dept. Health
and Family Welfare Dept. and Water Resources Dept. and others the present status
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is submitted herewith. The Govt. of Odisha is taking steps for allocation of more
budget provision as compared to previous years covering all aspects of Waste
Management, pollution control measures adopted to prevent Water and Air pollution
etc. and to make the State fully compliant covering all environmental Rules and
Regulations and its implementation in a time bound manner.

the State.

ln view of the facts as stated above the compliance'is submitted on behalf of
Chief Secretary, Odisha before Hon'ble NGT for directiorjs. The State is coqmitted
to comply with all the directions for providing better quality of life to the citizens of

Shri Suresh C

Chief Secretary, Odisha

ra Mahapatra, l.A.S.hand
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Backqround:

The State of Odisha has total population o'f 4,19,74,218 Nos. (Census of 201 1), out of
which Urban population is 70,03,656 Nos. (16.7 %) and Rural population is 3,49,70,562
Nos. (83.3 %).

i. Total Nos. of ULBs- 1 15 Nos.

a. Municipal Corporations - 5 Nos. (Population- 28.46 Lakh,41%)

b. Municipalities - 48 Nos. (Population- 30.11 Lakh, 43%)

c. NACs - 62 Nos. (Population- 1 1 .43 Lakh, 16%)

d. Total No. of Wards (a+b+c)- 2055

ii. Total Nos. of GPs- 6794

The MoEF & CC has notified the Solid Waste Management Rules,2016 vide Gazette
No. S.O. 1357 (E) dt. 08.04.2016. The Rule has specified the duties of various Authorities
as Waste Generator (Rule 4), Duty of Secretary in charge of Urban Development
Department (Rule 11), Duties of Dist. Magistrates (Rule '12), Duties of Secretary in charge
of Village Panchayat or Rural Development Dept. (Rule 13), Duty of Local Authorities,
Village Panchayats of Census Towns and Urban Agglomerations (Rule 15), Duties of
State Pollution Control Board (SPCB) (Rule 16), Time frame for lmplementation (Rule 22),
Functioning of State Level Advisory Body (Rule 23) and submission of Annual report (Rule
24). The Hon'ble NGT vide order daled 14.12.2020 al Para 1'1 has emphasised for
compliance of the above stated provisions of the Rule and also referred the matter at Para
10 of order dated 30.11.202'l and rescheduled the date of personal appearance of Chief
Secretary.

The Government of Odisha in Housing and Urban Development Department (H & UD)
have notified "Odisha Urban Sanitation Policy, 2017" and "Odisha Urban Sanitation
Strategy, 2017" under provisions (Rule 11 (a)) of Solid Waste Management Rules, 2016 lor
proper management of solid wastes in the ULBs.

ln the village Panchayats of the State the solid waste management practice is
monitored by Panachyati Raj and Drinking Water Department (PR & DW) under SBM-G
Phase ll program with implementation of "Odisha Rural Sanitation Policy 2020". ln
village Panchayats target has been fixed for achieving proper SWM through SBMG
programme as 60 % villages by FY 2022-23 and all 100 %by FY 2023-24.

1. O.A. No. 606/2018, Compliance of Municipal Solid Waste Management Rules,
2016:

The Hon'ble National Green Tribunal (NGT) adjudicated the matter on Solid Waste
Management and other wastes vide order 31.08.2018 with subsequent direction for proper
management as per Rule position. lnitially, the matter of Solid Waste ltrlanagement was
monitored by Hon'ble Supreme Court in W.P. (C) No. 888/ 1996, "Almitra H. Patel Vrs.
UOI & Ors. and on dated 02.09.2014 transferred to Hon'ble NGT for further proceedings.
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The proceedings before Hon'ble NGT commenced in O.A. No.'t99/2014 and judgement
was pronounced on 22.12.20'16 wrth directions. Later on, the matter continued before
Hon'ble NGT to oversee compliance of directions on Solid Waste Management made by
the States and listed thereafter on different dates with directions including personal
appearance of Chief Secretary before Hon'ble NGT.

It is submitted that on 16.01. 2019 directions issued for compliance and for the State
of Odisha. The order dated 26.03.2019 carries significance for the State as Chief
Secretary, Odisha personally appeared on the said date.

ln compliance to direction dated 18.07.2019, the Environment Monitoring Cell (EMC)
was constituted in the office of Chief Secretary was ordered (Para 43), on dated
12.09.2019 and all the matters are linked for compliance (Para 3) with thematic areas
decided for submission of compliance on current status, desirable level in terms of
statutes, gap between current status and desired levels and proposal of attending the gap
with timelines, on dated 07 .0'1.2020. order also passed for compliance of all thematic
areas as per earlier order emphasising on management on dump site, conducting door to
door collection, public sweeping, grievance redressal mechanism with proper sewage
management and review by Special Task Force, on dated 02.07.2020 fresh schedule of
appearance of Chief Secretary was decided, but could not be held and postponed with
directions for both Solid and Liquid waste management (Para 9) emphasising legacy
waste remediation, with model concession agreements (lt/CA) and model Request for
Proposals documents (RFPs) for lntegrated Solid Waste Management (including Bio-

Remediation of Legacy Waste) and Liquid Waste Management (including Faecal Sludge
Management) on Hybrid Annuity Model (HAII/) of Public-Private Partnership (PPP) as per

NlTl Aayog suggestions, on 14.'12.2020 about the duties assigned to the Departments to
comply the provisions (Para 11), and on 30.1 1.2021 , it was ordered to deal the matter of
Solid Waste and Sewage Management including legacy waste etc.

It is submitted that, on the last personal appearance of Chief Secretary on 26.03.2019,
the Chief Secretary has committed for compliance of directions on Solid Waste
Nlanagement and other matters relating to Sewage Management, prevention of river water
pollution, Air pollution, and other subjects etc. The present date of personal appearance is
scheduled to 27.01.2023. 10.30 A.M. in VC mode and the reply affidavit is therefore
submitted herewith.

The major directions passed by Hon'ble NGT on 16.01.2019 are described below
for compliance:

a. Status of compliance of SWM Rule, 2016, Plastic Waste Management Rules, 2016
and Bio-Medical Waste Management Rules, 2016 in their respective areas.

b. Status of functioning of Committees constituted by this order.

c, Status of the Action Plan in compliance vide order dated 20.09.2018 in the News
Item published in "The Hindu" authored by Shri Jacob Koshy, titled "More river
stretches are now critically polluted: CPCB (Original Application No. 673/2018).

d. Status of functioning of Committees constituted in News ltem Published in "The

Times of lndia' Authored by Shri Vishwa Mohan Titled "NCAP with Multiple
timelines to Clean Air in 102 Cities to be released around August 15" dated

_t_
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08.10.2018 (O.A. No. 681/201 8).

e. Status of Action Plan with regard to identification of polluted industrial clusters in

O.A. No. 1038/2018, News item published in "The Asian Age" Authored by Sanjay
Kaw Titled "CPCB to rank industrial units on pollution levels" dated 13.122018.

f. Status of the work in compliance of the directions passed in O.A. No. 173 of 2018, "

Sudarsan Das v. State of West Bengal & Ors." Order dated 04.09.2018. The
direction was also passed in O.A. No. 360/2015, "NGT Bar Association Vrs.
Virender Singh (State of Gujarat)" order dated 26.02.2021 .

g. Total amount collected from erring industries on the basis of 'Polluter Pays'principle,
'Precautionary principle' and details of utilization of funds collected.

h. Status of the identification and development of Model Cities and Towns in the State
in the first phase which can be replicated later for other cities and towns of the State.

It is submitted that the Hon'ble NGT in O.A. No. 606/2018 vide order dated 12.09.2019 also
prescribed the "Thematic Areas" to be covered in the report sent to CPCB in compliance of

. Compliance to Solid Waste Rules including Legacy Waste.

. Compliance to Bio-Medical Waste Rules.

. Compliance to Construction & Demolition Waste.

. Compliance to Hazardous Waste Rules.

. Compliance to E-Waste Rules.

. 351 Polluted river Stretches in the Country.

. 122 Non- attainment cities.

. 100 industrial clusters.

. Status of STPS and re-use of treated water.

. Status of CETPS / ETPS including performance.

. Ground Water e)draction/ contamination and re-charge.

. Air pollution including noise pollution.

. lllegal sand mining.

. Rejuvenation of water bodies.

It was directed for compliance with respect to the followings:

. Current status

. Desirable level of compliance in terms of statutes.

. Gap between current status and desired levels.

. Proposal of attending the gap with time lines.

. Name and designation of designated officer for ensuring compliance
under statute.

to provisions

It is submitted that the Hon'ble NGT vide order dated 30.1'l..2021 ai Para 18 directed to

deal the matter of Solid Waste ltrlanagement and Sewage Management, these issues

-1-
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being crucial and as it is required to be monitored by this Tribunal by the direction of
Hon'ble Supreme Court. As the waste management also affects the water and air quality
including proper management of legacy dump srte and keeping the objective of Swachh
Bharat [t4ission initiated by of Govt. of lndia and imposing environmental compensation to

the violators, the Hon'ble NGT to review the status has directed for personal appearance
of Chief Secretary and according the date is scheduled for State of Odisha on 27 .01.2023

It is submitted that as per direction dated 18.07.2019 the Environment tVonitoring Cell

has been constituted vide office order No. 12396 dt. 14.08.2020 which was reconstituted
vide No. 3013 dt. 10.02.2021 which is annexed at Annexure -l (A) & (B) respectively.
The EMC Cell has completed 7 Nos. of meetings held on different dates and the minutes
from 1st to 7th meeting is annexed at Annexure I (C) to (l). The Chief Secretary reviewed
the matter with direction to comply the provisions as contained in directions in all maters to
achieve the gap with in stipulated time and to make the State fully compliant. The State is
committed to provide adequate budget provision under the various Waste lt/anagement,
Sewage ltrlanagement, Prevention and Control of Water and Air pollution etc.

Table- 1

sl.
No

Name of the
Department

Letter No. With
Date

Annexure
No.

1 Housing &

Urban
Development
Department (H
& uD)

r (A)

il (B)

Panchayati Raj

and Drinking
Water
Department (PR
& DW)

. No. 24589 dt.
14.12.2022

ilt

State Pollution
Control Board
(sPCB)

QPR for July
2022 to
September
2022 in SWM.

No. 20105 dt
29.10.2022

. No. 23892 dt.
26.12.2022

rv (A)

(B)

- to-

Constitution and Functioning of Environment Monitorinq Cell (EMC) under the
Chairmanship of Chief Secretary:

. No. 22214 dt.
28.12.2022

. No. 22311 dt.
29.12.2022

2.

r>
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Status Report

Compliance to
Rule

It is submitted that the duties have been assigned to Housing & Urban Development
Department (H & UD) (Rule '1 1 &15) and Panchayati Raj and Drinking Water Department
(PR & DW) (Rule 13 & 15) and State Pollution Control Board (SPCB) (Rule 16) as per
Rule and the compliance has been sought from these Departments. The compliance
status on Rule position is annexed as above.

A. Compliance made by Housing & Urban Development (H & UD) Depadment:

The primary sources of wastes generation are from 115 Nos. of ULBs from domestic
households, market areas, Hotels & Restaurants, Office premises and public places etc.
The quantity of generation of Municipal Solid Waste is 2266 TPD of with quantity of bio-
degradable waste comprises of 1168 TPD. The waste is collected from door to door,
segregated and transported in covered vehicles, sent to processing Centres for disposal.
The State has adopted decentralised processing of MSW wherein the biodegradable
wastes are processed in Micro Composting Centres (MCC) and non-biodegradable in

Material Recovery Facilities (MRFs). For easier and quicker adoption of the modified
strategy and to have uniform procedure on waste management Standard Operating
Procedure (SOP) has been adopted by the ULBs. As per strategy adopted by H & UD

Dept. there will be hardly any requirement of Landfill Sites as it is targeted for zero landfill
cities/ towns. The management is done by associating with Community Partners
integrated into the process with women members from Mission Shakti SHGs, Transgender
Groups and Waste Pickers as "Swachh Karmis" in order to strengthen the Solid Waste
N,4anagement value chain. The status is presented in table No. 1 as below:

Table No. 1:

st.
No

ULBs

(Nos, )

Door to Door
Waste collection/
Segregation
practice adopted

Quantity
of MSW
generated
(TPD)

Quantity of
MSW

Processed
in Micro

Composting
Centre
(Mcc)

(TPD)

Quantity
off MSW

processed
in Material
Recovery
Facility
(MRF)

(TPD)

1 115 Total No. of
Wards -
2055
Door to
door

2266

(0.81 MT
annually)

Tarqet

278 Nos

Bio-
degradable-

Non-Bio-
degradable-
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collection
service
with source
segregation
(Nos.)- 2035

1296 TPD

(Utilisation
83 %)

Ach ieved

250 Nos.

Bio-

degradable-
1168 TPD

2290 rPD

(Utilisation
83 %)

Achieved

216 Nos

ln order to develop the infrastructure and arrangement ancillary thereto, Budgetary
Provisions has been made by Housing and Urban Development (H & UD) Dept. in the
different Financial Years as follows:

Table 2:

Sl. No. Financial year Allocated Budget

(Rs. in Crore)

I 2019-20 90.00

2020-21 400.00

3 2021-22 215.00

4 2022-23 250.00

Total 955.00

It is submitted that, compliance on further directions of this Hon'ble Tribunal on each
point are described below:

-12. -
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Non-Bio-
degradable-
2220rPD

For implementation of Rules at District level all the Collectors and District Magistrates
are monitoring the status of compliance of environmental norms for which review meeting
is conducted preferably on l st and '1 5th of each month with the presence of Officers
involved for proper management of waste in pursuance to the directions of Hon'ble
National Green Tribunal in Order dated 16.01.2019 and 26-03.2019 and thereafter.
Further, the Principal Secretary, H & UD Dept. is monitoring the solid waste and sewage
management at the State level through video conferencing mode with all the District
Magistrates and Commissioners of the Municipal Corporations in every month. The Chief
Secretary is reviewing the matter in the EMC meeting periodically as stated earlier.



ln the MCCs, the wet waste is processed by aerobic decomposition method into
organic compost with brand name "Mo Khata", which literally means "NIy Compost". The
Compost is sold @Rs.2olkg and the revenue earned is transferred to the Account of
Community Partners associated with the process thereby helping in "Circular Economy". ln

the tVRFs, the dry waste is segregated into recyclable & non-recyclable wastes. Further,
the recyclables are sold out to the identified agencies thus generating revenue whereas,
the non-recyclables are sent to Cement factories for co-processing. The matter is also
covered towards compliance in Plastic Waste Management Rule, 2016.

It is submitted that under Urban-Rural Convergence step has been taken up on pilot
basis in Ganjam District wherein, services of the IVRF established in the urban areas are
extended to the Rural Areas in close proximity to the ULB. The innovation of Urban-Rural
convergence has facilitated utilisation of the urban infrastructure (MRF) for rendering
services to the nearby rural areas so that without establishing further infrastructure, the
one provided by the ULB may be utilised by the rural sector. Bhubaneswar Development
Authority (BDA) in BDA (Planning and Building Standards) Regulation, 2018, Director of
Town Planning, all Development Authorities, ail Regional lmprovement Trusts and all

Special Planning Authorities have been directed to ensure the demarcation of separate
space for segregation, storage, decentralized processing of solid waste.

Swachh Saathis 2069 Nos.

Swachh Supervisors 468 Nos

Swachh Karmis

I arranrr l rrqfa llr. n ent the U lRs'hrr

It is submitted that Steps have been taken for bio-mining of the legacy waste
dumpsites and the status of bio-mining in the ULBs. The quantity dump
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ed is 38,96.448 MT

It is submitted that awareness programme is created through IEC activities conducted
by the Swachh Saathis & Supervisors among all stakeholders & waste generators. All
sanitation workers, identified Waste Pickers, frontline Workers such as, members of
Mission Shakti Groups / Transgender Groups have been trained on the basics of Solid
Waste Management. The "Swachh SaharlOdisha" web application and "Ama Sahara"
Mobile App have been developed for smooth monitoring of enforcement measures and
ancillary activities. As regards to segregation of bio-degradable, non-biodegradable (both

recyclable and combustible) sanitary waste, E-waste and domestic hazardous wastes
at source, all categories of waste generators have been sensitised primarily through
Swachh Sathis (One Swachh Sathi for 600 households) to practise segregation of waste
while handing over to the waste collectors. Il4assive lnformation Education Communication
/ Behaviour Change Communication and awareness activities are undertaken to promote
positive behaviour among people.

The Community Partners including members of Mission Shakti / Self Help Groups
(SHGs), Transgender SHGs, Waste Pickers are involved in the sanitation value chain to
strengthen the solid waste management by engaging them as:

2542 Nos.



in 76 Nos. of dump sites and time line for clearing is to be complete by December 2025.
Further, 1 No, of Sanitary landfill site at Berhampur Municipal Corporation is to be
developed. The detail is as follows:

(a) Vyasanagar Municipality: remediation completed for 0.5 lakh [\ilT waste

(c) Bhubaneswar Municipal Corporation: Agency selected & machineries procured,

bio-mining process to commence

lvlodel Cities: 3 Nos

Bhubaneswar,

Berhampur &

Rourkela

[\,4odel Towns: 3 Nos

Dhenkanal,

Jajpur

Chhatrapur

The rest cities are to be covered subsequently.

Fixinq of Bar Screen in drains:

It is submitted that total '1281 Nos. of Bar Screens are installed at different locations
in drains to stop entering of solid waste in to drains.

Bio-methanation, Refused Derived Fuel (RDF) & Waste to Enerqv (WTE ): There is no

B. Compliance bv Panchavati Rai & Drinkinq Water (PR & DW) Department:

It is submitted that, the Panchayati Raj and Drinking Water (PR & DW) Department is
implementing the SWIV Rules, 20'16 and Liquid waste management in the village
Panchayats of the State of Odisha through the SBMG Phase ll program and the
compliances made is described below:

ln the State, there are 6798 Nos. of Gram Panchayat exists in the State. The
guidelines and modalities for implementation with the objective of proper Solid Waste
l\,4anagement including Plastic Waste activities in Rural Odisha have been issued to
districts from time to time. The "Odisha Rural Sanitation Policv 202O" has been
promulgated. The guidelines towards proper SWM are submitted as below:

Source segregation of waste is encouraged. Biodegradable waste generated from

I
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(b) Rourkela Municipal Corporation. Bio-mining process continuing.

(d) RFP for bio-mining floated for Berhampur (MC), Cuttack (MC) and Sambalpur (MC),
Bhadrak (M), Puri (M) and Balasore (M)

(e) Process initiated for floating of RFPs for rest ULBs

Declaration of Model Cities and Towns as notified in website of H & UD Dept.:

Plant installed in the State of Odisha.



Households/ Institutions shall be managed through individual/ institutional compost
pits created under MGNREGS.
Community compost pits shall be created under SBIvIG and Finance Commission
grants at places of public conglomeration and for HH having no space for individual/
institutional compost pits

All GPs are targeted to be made compliant to SWM Rules 2016, through the SBMG
program and in convergence with CFC & other available schemes/funds. The following
targets have been set for gradually saturating SWM across all the GPs of the State, in line

with the provisions of the SBMG program -

Cumulatively saturate 60 % villages by FY 2022-23

Cumulatively saturate 100% villages by FY 2024-25

It is submitted that, as on dale 12,612 Nos. of (27%) villages have reported provisions

of all necessary infrastructure and services to manage solid waste, including
arrangements for bio-degradable and plastic waste management. Some of the key
progresses towards SWM include:

a. There are 29,037 Nos. of community compost pits and 6,28,410 Nos. of household
compost pits have been constructed towards the management of bio-degradable
waste in villages through MGNREGA.

b, The SHG groups have been identified and tagged in 4086 Nos. of (60.1%) GPs to
manage the community SWM assets and facilitate plastic waste management

c. The collection of plastic waste has been initiated in '1830 Nos. of GPs and handed
over to H & UD Dept.

d. There are 17,387 Nos. of waste segregation sheds created to facilitate the storage of
dry waste collected in GP area.

e. There are 15,424 Nos. of vehicles (mostly tricycles) have been procured and
deployed in the villages for the collection & transportation of dry waste.

It is submitted that mass cleaning of villages is being done on a regular basis to

ensure visible cleanliness across all villages. Necessary provisions for ensuring
cleanliness have been provided through the State's SBMG implementation guidelines.

It is submitted that the Department has converged with H&UD Department towards
Faecal Sludge Management (FSM) and Plastic Waste Management. A joint advisory has
been issued by Principal Secretary, H&UD and Principal Secretary, PR & DW departments
to all districts in this regard, vide letter No.8667 dated 28.05.2021 which is annexed here

tg-
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It is submitted that, in the Gram Panchayats of Odisha, through the SBMG program,

MGNREGA and the grants available from the Finance Commission the various categories
of solid waste management options are being managed in a decentralized and market
intervention-led approach. The majority of the waste generated is processed to compost at
the source (blodegradable) or recycled through waste vendors or in collaboration with

ULBs (recyclable waste like plastics, metal, etc.).



with at Annexure V (A). Further activities on implementation of SBlr4-G programme have
been issued instructing to all Collectors and PD, DRDAs on implementation of Solid and
Liquid Waste Management vide Letter No. 7660 dt. 30.04.2022 which is annexed at
Annexure V (B).

It is submitted that, during the current financial year the State has provisioned
s.1 00c re (approx.) towards implementing SBM program including Waste

Management (both Solid and Liquid) activities in the targeted villages in convergence with
grants and other available schemesifunds.

Functioninq of State Level Advisorv Bodv for MSW (Rule 23 of SWM Rules. 20'16):

The State Level Advisory Body (SLAB) has been constituted vide Notification No.

24239 Daled 26.10.2017 and it is functioning under the Chairmanship of Principal
Secretary H & UD Dept. The last meeting was held on 09.07.2021 and the minute
communicated to Departments vide Letter No. 13653 dl. 09.07 .2021 is annexed at
Annexure Vl (A).

The Annual Report as prescribed in the Rules for the year 2021 has been submitted by

SPCB to CPCB vide letter No. 13079 dt. 27.07.2022 which is annexed at Annexure Vl (B).

Officer desionated for ensuring compliance to provisions:

All the Commissioners of the Municipal Corporations, Executive Officers of the
lr,4u nicipalities and NACs are entrusted to ensure the compliance of Waste Management
Rules within their territorial limits of jurisdiction.

As per the Hon'ble NGT Order dt. 16.01.2019 a committee was constituted vide
notification No. 2855/F&E dt. 08.02.2019 and subsequent extensions of period vide No.

15681/F&E dt. 17.08.2019 and No. 28321F&E d1.07.O2.2O20 under the Chairmanship of
Hon'ble (Mr.) Justice P. K. Mohanty, Retired Judge of Orissa High Court. The
Secretary, Housing & Urban Development Department, Rural Development Department,
Health & Family Welfare Department, Panchayati Raj and Drinking Water Department
were members of the committee with Member Secretary from State Pollution Control
Board as ltrlember convener of the Committee. The Committee holds review meeting from
time to time and made field inspections to lt/edical Colleges Hospital Campus, Cuttack
Municipal Corporation on 5 field visits on different date for verification of the compliances
made by the State towards Solid Waste Management, Bio- Medical Waste Management
etc. The Committee meeting was held 11 times on different dates on 14.02.2019,
12.O3.2019,02.04.2019,16.04.2019, 30.05.2019, 09.07.2019, 06.08.2019, 26.09.2019,
20.12.2019, 07.O1.2020 and 11.02.2O2O and the minutes of the meeting are placed in the
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Budget Allocation of PR & DW Depgrtment:

Submission of Annual Report for MSW (Rule 24 of SWM Rules. 2016)

(C): Monitoring by State Level Committee constituted under the
Chairmanship of Hon'ble (Mr.) Justice P. K. Mohanty. Retired Judge.
Orissa High Court.



final committee report. The Committee submitted to 2 interim reports on dt. 31.05.2019
and on 31 .08.2019 and the final report was submitted by SPCB, Odisha on 08.05.2020
before Hon'ble NGT.

It is submitted that a website (www:slcswm.in) was maintained for uploading the
public complaint and suggestions in the matter of SWM, BMW, Plastic Wastes and C & D
Wastes for improvement of Waste management practice and public notices issued vide
No.5529 dated 10.06.2019 in English and vide No.5759 dt. 13.06.2019 in Odiya version.
A monthly format has been circulated for submission of information from the districts. The
committee emphasised for installation of GPS in the vehicles carrying wastes in the city
area with covered condition to avoid spillage in roads so also in cesspool emptier vehicle.
ln the interim reports submitted, the committee reviewed the status in Urban and Rural

area with adhering to stipulated time line as per Rule 22 of lhe SWM Rules, 2016. The
collection of wastes from door to door, processing in MCC and MRF with installation of
II/CC for bio degradable waste is monitored by the committee. The bio-remediation of
legacy wastes with capping of old and abandoned sites are suggested. lt was decided to
give proper training and to create awareness for proper management of Solid Wastes and
also stopping of indiscriminate disposal at public places. The fund expenditure position

was reviewed and as intimated Rs. 567.9 Crore was allocated in the year 2019-20 fot
Waste Management. The declaration of model cities and towns are apprised to the
committee. For Plastic Waste management the bye law has been circulated with proper

recycling of wastes and use in cement manufacturing units in kilns as co-processing. The

enforcement of prohibition order notified by FE & CC Dept. is emphasised. The
compliance to Construction & Demolition (C&D) Waste, Bio-Medical Waste and E Waste
was reviewed and committee reviewed the status. The status of STP and FSTP
installation was reviewed. The committee submitted the interim reports to intimate the
progresses made in Waste Management in the State.

o lud Obs nof he Committee
submitted during May. 2020 before Hon'ble NGT:

Ihe Sfate Level Committee meets every month to take a stock of the
management of Solid Waste by reviewing the implementation of the
provisions of the said Rules. Serious efforts are being made to ensure
implementation of the orders of the Hon'ble Tribunal and the provisions of
Solid Waste Management Rules, 2016 in its letter and spirit. Follow up
actions and the progresses of implementations are being monitored from
time to time. The visits of the Committee to different ULBS and Hospitals
indicate that there has been improvement in the implementation of
various provisions of Waste Management Rules. The training imparted to
the personnel engaged in sanitation work, in terms of the observation of
the Hon'ble Tribunal, and the participation of the ground level workers
and officers, has contributed to the improvement in the management of
Solid Waste. The progress in implementafion so far has taken some
momentum. However, much more has to be done for further improvement
in implementation of the Rules and orders of the Hon'ble Tribunal within
the scheduled time frame.
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The Chief Secretary of the Stafe is reviewing the progress made in the
implementation sfa{us every month through video conferencing with the
Collectors. Further at the district level District Magistrates are reviewing
the progress and submitting the report to ,he State Level Committee.

The State is abiding all the instructions issued by the committee as per

recommendations made in final report for improvement in various Waste management
matters and joint efforts are made in coordination with each Departments responsible for
implementation of the Rule provisions.

(D) : Construction and Demolition Waste Manaqement:

It is submitted that all ULBs practise separate collection and transportation of
construction and demolition (C&D) wastes to the designated place. The latitude and
longitude of the places identified for disposal of C & D and uploaded in website of
Housing & Urban Development (H&UD) Dept. The wastes are used for construction of
road sub-grade, temporary pathways, filling of low lying areas etc. Further, three ULBs
namely Bhubaneswar Municipal Corporation, Jatni Municipality and Chatrapur NAC are

processing the waste to bricks at their respective processing plants.

It is submitted that, the Hon'ble NGT reviewed the management Bio-Medical
wastes and COVID-19 wastes in the following cases for which compliance status is

submitted as below:

1. O.A. No. 710 to 7131 2017, Shailesh Singh Vrs. Sheela Hospital and Trauma
Centre, Shahjahanpur & Ors.

2. O.A. No. 721 2020, ln: Re Scientific disposal of Bio-Medical Waste arising out of
COVID 19 treatment-Compliance of BMW Rules, 2016. (Disposed of on 07.01.2022)

3. O. A. No. 180/2021, Mukul Kumar Vrs. State of U.P. & Ors. (Disposed of on
07.01.2022)

The Bio-Medical Wastes generated from the Hospitals, Nurshing Homes,
Clinics, Dispensaries, Veterinary lnstitutions, Animal Houses, Pathological
Laboratories, Blood Banks, Ayush Hospitals, Clinical establishments, Research or
Educational institutions, Medical and Surgical camps, Vaccination camps, Blood

donations camps, First Aid rooms of Schools, Forensic Laboratory and Research
Labs etc. as per Rule 2 of above referred Rules as amended thereof. The Health
Care Facilities (HCFs) including Veterinary Hospitals are required to take
Authorisation from SPCB under the BMW Rules, 2016 as amended thereof. As per
report of SPCB the quantity of bio-medical wastes generated are 16167.947 Kglday.
The Health & Family Welfare (H & FW) Department has supplied the required
equipment's like Microwave, Autoclaves and shredding machines for treatment of wastes
generated. The major 3 Nos. of Govt. Medical College Hospitals are having their own

treatment facilities existing.

--\g '
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2. Compliance to Bio-Medical Waste Manaqement Rules. 2016 including
management of COVID-19 Waste:



As per Rule 9, the SPCB is declared as the Prescribed Authority for
implementation of the provisions of the Rules. The matter of Bio-medical Waste
Management including COVID-19 Waste management is being reviewed by the
Chief Secretary in the E[/C meeting regularly to improve the management practice

adopted by the State. The Health and Family Welfare Dept. and Fishery and ARD
Dept., Govt. of Odisha and SPCB are implementing the compliances of Rule in

compliance to the directions of Hon'ble NGT.

Table 3: Authorisation status of Waste generating units as reported by SPCB:

Sl. No, Detail Status

1 Total Quantity of Bio-Medical
Wastes generated (in Kg.)

16167.947 Kglday
(as per report SPCB
ot 2021)

2 Total Health Care Facilities (HCF):

Bedded

Non-Bedded

3998

1629

2369

3 Total Authorisation granted:

Bedded

Non-Bedded

1412

2369

4 Auhorisation not applied: 48

5 Authorisation applications under
process

169

6 Authorisation Refused by SPCB: SPCB to take action

Actions taken for defaulting units-

Show cause notices were issued
by SPCB (Nos.)

82

(Report of SPCB placed at Annexure- lV (B))

State Level Advisory Body (SLAB):

-I9 -

3781
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As stipulated in the Rule 11 of BMW Rules, 2016 the State Level Advisory Body
is functioning under the Chairpersonship of Commissioner-cum-Secretary, Health &
Family Welfare (H & FW) Dept. and the last meeting was held on '12.0'1 .2023. The
CPCB guideline on BMW management is followed in the State for BMW
management including COVID-19 guideline of the State.

Submission of Annual Reoort (AR):

As per Rule 13 (2), the SPCB is required to submit the Annual Report by 31st

July of every year. The SPCB has submitted the annual report to CPCB vide Letter
No. '12878 dl. 22.07 .2022 and the copy of the report is annexed at Annexure Vll.

Status of Common Bio-medical Waste Treatment (GBWTF):

There are 6 Nos. of common Bio-Medical Waste treatment facilities
(CBWTFs) existing in the state having treatment capacity of 7 TPD. For another 1

No. of CBWTF clearances are granted for establishment as per SPCB.

As far as the monitoring of Health Care Facility is concerned the SPCB has

monitoring facility for emission and effluent quality parameters except the
parameters of Dioxins and Furans. The training programme for the healthcare units
is conducted periodically by Health and Family Welfare Department (H & FW) and
SPCB jointly.

Bio-medical Waste Manaq ement practice in Veterinarv Hospitals:

There are 58 Nos. of Veterinary Hospital at District and Sub-Divisional level in

the State which have obtained Authorisation as per SPCB. These Hospitals are

-- lb-
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It is submitted that the implementation of Bar Code system is under process and
partly on use. The software has been developed by the Health & FW Department
through Odisha Computer Application Center (OCAC) and a sum of Rs. 22.45 Lakh

spent towards development of software. lt is on use on in Govt. Medical College
Hospitals initially to be expanded to all HCFs. The equipment's like Microwave,
Autoclaves and Shredding Machine were purchased of supplied to the health care
units by completing procurement process. The provision of ETP and Sewage
Treatment Plant (STP) exists in three Govt. Medical Colleges and the DPRs are

under process to extend to all Dist. Headquarter Hospitals and hospitals having
more than 30 beds. Th amount allocated for ETP & STP for the year 2022-23 is Rs.

21 1.68 Crore to cover 28 Dist. Head Quarters Hospital and up to the year 2027-28
it is proposed for budget provision of Rs. 1813.54 Crores (inclusive of 2022-23).
This will cover Sub-Divisional Hospitals of Odisha, and Urban Community Health Centres
of the State. lt is submitted that districts have submitted their requirement for hardware
sets for implementation of Barcoding up to PHC level. The DHH & SDH requirement for
current FY 2022-23 is estimated to be Rs. 2.366 crore and the provision of said cost in

supplementary budget is being made for implementation of barcoding system.



supplied with color coded collection bins for segregation of Bio-Medical Waste and
Autoclaves and Incinerators for treatment of Wastes. MoU for all 58 Nos. of
Veterinary Hospitals has already been executed with BMW disposal agencies for
disposal of Bio Medical Waste. There are 483 nos. of Veterinary Dispensaries which will
be tagged with the nearest PHC/CHC of health department, where an agency is already
lifting the bio-medical waste. As the Livestock Aid Centres deal with very minor
procedures like vaccination, Artificial insemination, insurance of livestock etc. and very
negligible quantity of Bio ttiledical Wastes are generated from Livestock Aid Centres. The
CDVOs have been requested to submit the district wise location of Veterinary
Dispensaries with detailed plan for tagging with the biomedical waste lifting agencies. On

receiving the reports, funds will be placed for tagging of veterinary dispensaries.

The COVID-19 Waste Management is being monitored in O.A. No. 7212020

and in O.A. No. 180/2021. Efforts are jointly taken by taking effective steps by

Housing & Urban Development Department (H & UD), Health and Family Welfare
Department (H & FW) and State Pollution Control Board, Odisha (SPCB) for
treatment and disposal of COVID- 19 Waste with establishment of COVID-19 care
centers at the District level and advisory has been issued to all the concerned i.e.

Collectors of all districts, Executive Officers of all ULBs. About 78153 Nos. of staffs
were trained for handling the COVID-19 waste. The Commissioner cum Secretary,
Health & Family Welfare Dept. is reviewing the matter through VC mode
periodically with District level. ln the last EMC meeting held on 18.11 .2022, Chief
Secretary reviewed the status for proper management with instruction to continue
with all precaution till end of pandemic. lt is submitted that Health and Family Welfare

Department has provided extra monetary support to different hospitals to handle and
dispose COVID Waste for testing. The state has supported all the COVID Waste
generating HCFs by making provision of fund from Public Health Response fund. The
report submitted by SPCB is annexed at Annexure lV (B), The total quantity of COVID-19
waste generated id 19,02,66'1.35 Kg (from 01.04.2020 lo 30.11.2022) and quantity of
16,24,444.717 Kg is disposed of by CBWTF and quantity of 2,78,216.678 Kg in deep
burial pits.

EA No. 1312019 in O.A. No. 2471 2017 CPCB Vrs. State of Andaman &
Nicobar &Ors.):

ln the State of Odisha, 133 TPD of Plastic Waste generated and the disposal
practice is adhered as per the Plastic Waste Management Rules, 2016. The Hon'ble NGT
in the matter of Plastic Waste Management has directed to comply the provisions in the
above referred case. There are 26 Nos. of registered plastic manufacturing units. As per

direction, the quarterly progress report is submitted regularly and for last quarter ending
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3. Compliance to Plastic Waste Management Rules. 2016:



from July 2022 to September 2022 has been submitted to CPCB, Delhi vide SPCB memo
No. 20864 dt. 09.1 1 .2022. Tf,e copy is annexed herewith at Annexure Vlll (A).

The Forest, Environment & Climate Change (FE & CC) Department has taken steps
for notifying the restrictions on use of plastic carry bags vide Notification No. 21103 Dated

29.09.2018 with effect from 2nd October 2018 in 5 (Five) tVunicipal Corporations and Puri

tt/unicipality of the State of Odisha. Subsequently vide Gazette Notification No. 1-

4212019118441lF&E dt. 30.09.2019 Government decided to prohibit plastic carry bags and

single use plastic in the remaining Municipal Corporations in the State.

It is submitted that in compliance to Rule 16 of PWII/R 2016, the State Level
Monitoring Committee is functionrng under the Chairmanship of Principal Secretary of
Housing & Urban Development (H & UD) Department and the 5th meeting (last one)
was held on 29.03.2022. The minutes of the meeting vide Letter No. 7783 dt.

02.05.2022 is annexed at Annexure- Vlll (B).

It is submitted that, under the "PRAGATI" programme, the implementation of
provisions of PWM Rules, 2016 as amended is being monitored by State Level Task
Force (SLTF) meeting constituted under the Chairmanship of Chief Secretary vide FE &
CC Dept. Gazette Notification No. 10039 dt.02.06.2021 and the copy is annexed at
Annexure Vllf (C). The 3rd SLTF Meeting was held on 26.08.2022 and the minutes on

elimination of SUP is communicated to Departments vjde letter No. 16215 dl. 12.09.2022
is annexed at Annexure Vlll (D).

. Prohibition of Polythene Carry bag of any shape, thickness and size, bottled drinking
water (PET/ PETE) of less than 200m1 capacity,

. Single use disposable cutleries made up of thermocol (polystyrene), polyurethane

and the like; or plastic such as dish, spoon, cup, plate, glass, fork, bowl, pouch to
store liquid and container etc. of any size and shape excepting for packing and
selling of milk and other ancillary milk products.

. Thermocol decorative materials (flowers and the like).

. All the Municipal Commissioners and executive Officers of Urban Local Bodies to
take adequate steps to implement the restrictions. The cinema hall owners are to
make awareness programme.

As per the amended MoEF & CC Gazette Notification vide No. GSR 571 (E) dt.

12.08.2021, steps have been taken and the matter was discussed for implementation
under Chairmanship of Chief Secretary, on the elimination of Single Use Plastic (SUP).

Basing on the decisions of the meeting all the concerned Departments are intimated for
implementation of direction and to make surprise inspections to prevent the use of SUP
items vide FE & CC Department letter No. 13468 dt. 30.07.2022. lt is requested to
conduct surprise checks in market areas and other places to collect fine to be kept in

separate bank account to be maintained at ULB wise. SPCB has also issued instructions
vide order No. 2634 dl. 19.02.2022. The State Action Plan on prohibition on use of SUP
has been approved in the SLTF Meeting and communicated to MoEF & CC vide letter No.

20125 daled 14.11.2022. The action plan has been uploaded in website of SPCB.
lnstruction has been issued to prescribed authorities and all Collectors for periodic

checking in market to prevent SUP items & collection of fine.
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. Centre for Environment Studies (CES), Bhubaneswar is conducting the public
awareness campaign and submitting reports to the FE & CC Dept. The copy of
action taken report is annexed at Annexure Vlll (E).

. The State Pollution Control Board has been empowered for ensuring closure of the
industries which are not confirming the stipulation of the prohibition order.

The SPCB has submitted the annual report for the year 2021-22 to CPCB in
compliance of Rule vide Letter No. 13293 d. 29.07.2022 which is annexed at Annexure
vilr (F).

1. Regarding the use of Plastic Waste as fuel in co- processing in Kilns (4 Nos.) of
Cement Plants the ULBs located nearby have been requested to send the
segregated Plastic Waste to the Cement plants.

2. The Housing & Urban Development Department has formulated the Bye-Laws for
Plastic Waste lvlanagement in which user fees and imposing fine provision has been
incorporated.

3. All the ULBs have been instructed for ensuring no open burning Plastic Waste.

4. Enforcement squad is constituted in each ULB with members for enforcement of the
provisions of PWM Rules 2016.

5. The Plastic Waste has been included in the schedule of rates by Works
Department for use in construction of roads. A co-ordination committee
meeting was held under the Chairmanship of Director Environment cum
Special Secretary on 15.11.2022 for providing the Plastic Waste for road

construction in shredded form.
6. The State Control Room has been established at SPCB, Head Office at

Bhubaneswar for implementation of elimination of SUP intimating all
concerned by publishing in newspaper.

4. Compliance of Hazardous and Other Wastes (Management and Trans
Boundary Movement) Rules, 201 6:

The matter of Hazardous Waste Management has been adjudicated by Hon'ble
NGT on 30.07.20 18 with reference to earlier directions passed by the Hon'ble Supreme
Court of lndia in W.P. (C) No. 657/ 1995. The Hon'ble NGT constituted a monitoring
committee by CPCB and the following areas are to be covered as per directions.

(a) Preparation of a National lnventory of Hazardous wastes

(b) Complete identification and registration of Hazardous wastes generating units in
the cou ntry

(c) Construction of TSDF/Landfills

(d) Hazardous Waste Dump Sites

(e) Waste oil/used oil read with the order dated 23.10.2007
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(f) Setting up of laboratories at the dock/ports;

(g) Institutional Reforms in MoEF, CPCB, SPCB, PCC;

(h) National policy documents on Hazardous Wastes as well as cleaner technology

(i) Regarding workers handling hazardous wastes.

It is submitted that the compliance has been sent to CPCB as per directions of
Hon'ble NGT on dt. 29.01.2021 vide letter No. 24300 daled 31j22022 which is annexed
at Annexure lX (A). lt is submitted that SPCB has been declared as the Nodal
Department for submission of compliance to the directions of Hon'ble NGT. lt is submitted
that total 469 Nos. of waste generating units exists, out of which 19 Nos. are Recyclers,
Utilisation units 24 Nos. and Co-Processing units 3 Nos. Further 347 Nos. of display
boards are installed in the disposal site as per direction of Hon'ble Supreme Court. The
details of generation and disposal status of Hazardous waste for the year 2021-22 as
reported by SPCB is described as below:

Table 4: Generation and Disposal of hazardous Wastes:

Waste Generation (MT) Disposal (MT)

Recyclable 17,599 17,161

Landfill 57,515 54,574

lncinerable 430 295

Utilizable 8,93,538 9,23,660

Total 9,69,082 9,95,690

It is submitted that in the State, 1 No. of TSDF is operating at Dist: Jajpur. SPCB
has conducted safety audit of '12 Nos. of TSDF (Common- 1 No. and Captive 1'1 Nos.) and
audit report has been submitted to CPCB on 06.1 1 .2021 . The allocation of space in

lndustrial Estates for storage of Hazardous Wastes is ear marked. Besides above, H & UD
Department has also taken steps for domestic hazardous waste disposal in proper
manner. The laboratory facility with parameters which are analysed by SPCB. There are 3

Nos. of Ports in the State having Port Reception Facility (PRF) and authorisation is
granted for handling used and Waste Oil.

The Labour & ESI Dept. has taken steps for registration of workers engaged on
handling of hazardous waste and registration is made for 510 workers in the State. They
are imparted training to handle Hazardous Waste safely and health check-up camps are
also organised. The Annual inventory on Hazardous Wastes generation and its
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It is submitted that the guidelines for disposal of E-Waste have been notified by FE
& CC in Gazette vide No. 26297 dt. 18.12.2017 for implementation in Govt. and State
Govt. Undertakings of the State. The copy of Gazette notified is annexed at Annexure X
(A). The average life time of electrical electronic equipment (EEE) is fixed with code. As
per guideline, the provision has been made to maintain record by Store in Charge of the
Office, the items are to be physically inspected by a three Membered committee which will
declare the end of life of equipment as E Waste and an office order to be issued by the
Head of Department concerned. The E Waste generated is to be channelised to the
Producer/ dealer under bye back under EPR policy. The producer is required to take EPR
Authorisation from CPCB. The Refurbisher, Dismantler and Recycler have to obtain
Authorisation from SPCB. There is a provision of filing of annual returns by all Govt.

Department to SPCB.

The quantity of E-Waste generated is 339849.99 Kg for the year 2020-2021 as
reported by SPCB, Odisha. EPR authorisation has been granted by CPCB to 24 No. of the
units in the State and SPCB is inspecting for compliance. The No. of dismantler- '1 1 Nos.,

No of authorized Recycler and Refurbisher-Nil, No. of Collection Centers as per EPR

Authorisation- '1 No. exists in the State. The Annual Report (AR) is submitted to CPCB
vide letter No. 13071 dI.27.07.2022 is annexed at Annexure X (B).

It is submitted that the H & UD Dept. has issued circular for E waste collection in every
Saturday. lt is also being monitored in "Ama Sahara" programme. lnstruction has been

issued to all concerned for not to mix E-waste generated with solid wastes. ln the mean-
time new E Waste (tVanagement) Rules,2022 has been notified by MoEF & CC vide
Gazette No. GSR 801 (E) dated 02.11.2022 to be made effective from 01.04.2023 and the
provisions shall be abided by the State.

6. Status of Sewaqe Manaqement in the State, Status of Polluted River Stretch
Use of Treated Water and Coastal Manaqement:

O.A. No. 59312017: Paryavaran Suraksha Samiti & Anr. Vrs. Union of
lndia & Ors."
Original Application No. 673/2018, /n Re: News item published in "The Hindu"
authored by Shri Jacob Koshy, titled "More river stretches are now critically
polluted: CPCB"
Original Application No. 829/2019, Lt. Col. Sarvadaman Singh Oberoi Vrs.
U nion of lndia & Ors.
Original Application No. 148/2016, Mahesh Chandra Saxena Vrs. South Delhi
Municipal Corporation & Ors.
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5. Compliance to E-Waste Management Rules. 2016:

O.A. No. 51212018 (Shailesh Singh Vrs. State of U.P. & Ors.):



It is submitted that the Hon'ble Supreme Court of lndia in W.P. (C) No. 375/ 2012, in
lhe matter of "Paryavaran Suraksha Samiti and Anr. Vrs. UOI & Ors.", while disposing
the matter on 22.02.2017 at Para 12, directed for installation of Sewage Treatment Plants
(STP) to be made functional rn time line with installation of ETP for the industrial units for
treatmenl of waste water. In the State there is no CETP existing. The matter was
ad.judicated before Hon'ble NGT and the directions issued on 28.08.2019 for 100 %

treatment of sewage by the Iocal bodies with fixation of compensation regime (Para 21) as
per CPCB. The matter was also linked with O.A. No. 606/2018 with directions for
submission of compliance report.

The Housing & Urban development (H & UD) Department, Government of Odisha has
instructed all the local bodies (ULBs) for installation of STP and FSTP in the Urban areas
to provide sanitation infrastructure and services with formulation of:

Odisha Urban Septage lvlanagement Guidelines, 2016

Odisha Urban Sanitation Policy, 20 17 and

Odisha Urban Sanitation Strategy, 2017

Faecal Sludge and Septage Management Regulations, 2018

It is submitted that these regulations are circulated amongst all ULBs for adoption and
to provide proper onsite sanitation activities including construction of septic tanks/soak
pits, cleaning of septic tanks, deployment of septage transport vehicles or cesspool
emptier vehicles, designated disposal sites, FSTP etc. The FSTP mode of treatment
method is accepted by Government of lndia due to low-cost method of treatment and also
progress is intimated to the Central Monitoring Committee (CMC) meeting lndia as

constituted by Hon'ble NGT during review conducted by Secretary, Ministry of Jal Shakti,
Govt. of lndia. The CMC has already reviewed 15th Nos. of meeting (last one is on

10.01 .2023) and instructions were issued for compliance to the Hon'ble NGT order.

It is submitted that the total quantity of Sewage generation of the State is quantified

to be 880 MLD from 'l 1 5 Nos. of U LBs basing on the water supply of 1 1 00 MLD with
waste water generation is 80 %. The treatment method is adopted through installation of
Sewage Treatment Plant (STP) and Faecal Sludge Treatment Plant (FSTP). Considering
the population of 41 o/o staying at five large cities, the underground sewer system is
planned for 5 cities, which are Bhubaneswar, Cuttack, Puri, Sambalpur, Rourkela and at
Talcher. The capacity treatment made through 13 Nos. of STPs is 370.50 N/LD to be

installed in six No. of cities. The cities are Bhubaneswar Municipal Corporation (MC)-
183.5 (5 nos.), Cuttack MC- 85 (3 Nos.), Puri- 20.0 (2 Nos.), Sambalpur MC- 40 (1 No.),
Rourkela MC- 40 (1 No.), and Talcher- 2.0 (1 No.). There are 13 Nos. of STPs having
treatment capacity of 302.01 MLD with creation of extra capacity. At present, 1 No. of STP
at Cuttack of 33 MLD is under maintenance for providing household connections with
sewerage line and to STP. The capacity utilisation of STPs is'123.21 MLD.

The STP details installed are submitted as follows for six cities which are
Bhubaneswar, Cuttack, Puri, Sambalpur, Rourkela and Talcher.
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Table 5: Status of STPs:

st.
No

Name of the City
and Nos. of STPS

Location of
STPs

Capacity,
MLD

ln sta lled
Capacity,
MLD

Desired/
projected,

MLD

Km
be

to Capacity
Utilisation

Bhubaneswar -
5 Nos.

Meherpali 56 183.50 114.97 1031.97 14.00

Basuaghai 28 16.00

Kochilaput 43.50 10.50

Paikarapur 8

Rokat 48 3.91

2 Cuttack
Nos.

Matgajpur
(Stabilisation
pond)

1.) 82.54 0

under
maintenance

CDA Jb

Mataga.lpur
(ASP)

'16 2.70

3 Pu ri 2 Nos. l\,4angalaghat 15 20 ZU ,U5 128.00 '15

Bankimuhan, 5 5.05

4 Rourkela -1 No. 40 40 35.65 191 .90 J.'/U

5 Sambalpur- 1 No. 40 40 43.51 260.02

6 Talcher - 1 No 2 2 qro 2

Total 13 370.50 302.01 2062.09 123.2',1
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It is submitted that due to growing urbanisation, sewage and septage has been
emerged as one of the major pollutants for ground water contamination for which its
treatment is essentially required. The sewered network system possess a lot of challenges
in terms of absence of public will, higher land requirement for Pumping Station & STP,

extremely complex construction, high Capex & Opex, post construction connection issues,
time consuming- Construction & Operationalization etc. As an alternate solution to this and
realising the serious effect of untreated human waste on the water bodies of the State, the
Government of Odisha in 2016 decided to adopt a non-sewer, decentralised and
sustainable approach towards Faecal Sludge Management (FSM). The Housing & Urban
Development (H & UD) Department is the nodal Government Department implementing
FSM in the Urban Local Bodies (ULBs) through Odisha Water Supply and Sewerage
Board (OWSSB), Public Health Engineering Organization (PHEO) and Water Corporation
of Odisha (WATCO).

FSSNtI in Odisha started in 2015 in two towns of the State which is at Dhenkanal
and Angul under Project "Nirmal" and later on extended up to the nine AMRUT towns in

2017.7oday, Odisha has emerged as a pioneer in implementing the FSSM program in all

urban local bodies across the State.

With the objective of further integrating communities in entrepreneurial ventures,
ULBs have signed contracts with women and transgender SHGs and handed over the
operations & maintenance of SeTPs and this community driven model has led to more
ownership among the larger community and made operations of the plants more self-
sustainable. Currently 108 SeTPs are operational and 11 Nos. are under construction out
of 119 Nos- across 115 ULBs of Odisha, by which State is treating black water generating
from urban areas. The State has addressed the challenges of sustainable sanitation
through a community-driven approach by engaging and empowering women and
transgender collectives across the FSSM value chain.

A proper FSSM value chain includes provision of the safe user interface,
containment, de-sludging, conveyance, and treatment of faecal waste before it is reused
or discharged in the open environment. The Septage Treatment Plants provide
decentralized, non-sewered, low-technology, cost-effective, self-sustainable nature based,
energy efficient and community-led solutions.

The Septage treatment Plants involve DeWATS (Decentralized Wastewater
System) technology which separates the solid and liquid components of Sludge thorough
gravity-based flow. The faecal sludge and septage is first discharged at the receiving
chamber and fed into settling-cum{hicken ing tank (ScT) where it undergoes solid-liquid
separation. The solid part is directed to Sludge Drying Beds (SDB) regulated through
sludge wet well. The leachate from sludge drying beds is collected at the leachate sump
whereas the liquid part is directed to the hybrid anaerobic baffle reactor + anaerobic filter
(ABR+AF) where the anaerobic breakdown of liquid component occurs through baffle

_- 2$-
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reactors, which then flows to the Planted Gravel Filter (PGF) by gravity. The treated
wastewater from the PGF is collected at the polishing pond with substantial reduction in

BOD and pathogens, which is used for landscaping, washing of cesspool vehicles, etc.
The treated bio-solids from the SDB are used as soil conditioner.

The FSTP method is adopted for black water treatment in 1 19 Nos. of FSTP with
installed capacity of 2057 KLD (2.057 MLD). At present 108 Nos. FSTPs are completed
with treatment capacity of 1847 KLD (1 847 MLD) meant for '107 Nos. of ULBs. The rest
11 Nos. of FSTP (0.21 MLD) is to be completed by lr/arch 2023 at following places:

l.Berhampur-ll (60 KLD), 2. Dharamgarh (10 KLD), 3. Belaguntha (10 KLD),4
Koraput (20 KLD),5. Banapur (10 KLD),6.Bhuban (10 KLD) 7. Balugaon (10 KLD), I
Burla (20 KLD),9. Hirakud (20 KLD). 10. Jajpur (20 KLD) (at revised location) 11

Remuna (20 KLD) (Newly created ULB).

Thus, the total treatment capacity in 1 3 STPs + 1 19 FSTPs will be of 372.56 MLD

It is submitted that, rest 507.44 MLD (880-372.56) will be treated through Grey Water
It4anaqement system (Gap) which is under piloting stage

ln two ULBs at Jatni and Dhenkanal the treatment of grey water is in piloting stage.
The grey water management will be adopted in 110 ULBs except at 6 places where STPs
are installed

It is submitted that Cesspool emptier vehicles have been provided to the ULBs to
ensure safe emptying and transportation of the contained faecal waste. So far, 209
cesspool emptier vehicles have been provided to the ULBs in the state. These vehicles
are equipped with Global Positioning System (GPS) trackers to enable tracking and
improvement in service delivery. Additionally, the state has procured 22 small Cesspool
vehicles of 1000 litres for ULBs to approach narrow and inaccessible lanes.

Appreciating the efforts put in FSSM, the National lnstitute of Urban Affairs &
Centre for Good Governance, Government of lndia have felicitated six ULBs as
pioneers in Septage management in the country.

Caoacitv build inq and tra in in q:

The sanitation Workers are provided with Personal Protective Equipment (PPE) to
comply with safety norms related to transport, cesspool emptying and to facilitate
mechanized emptying. Training module has been developed for giving training of man
power involved in handling the FSTPs in all Districts. The workshops, orientation
programmes of ULB officials, district administration, Community-Based Organizations
(CBOs) and cesspool emptier vehicle operators is being conducted periodically.
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Financial
Year

Budgetary Provision by H & UD

Department under Urban Septage
System (Rupees in Crore)

2021-22 80.00

It is submitted that Central Pollution Control Board (CPCB) has identified 35'1 polluted

river stretches in the Country based on the BOD values monitored during 2017. ln the
State of Odisha there are 19 Polluted River Stretches (PRS) identified in the State of
Odisha. List of the polluted river stretches is given in Table-'1. Out of 19, under Priority I -
1 No., Priority ll- Nil, Priority lll - 3 Nos., Priority lV - 2 Nos. and on Priority V- 13 Nos.

Hon'ble NGT in OA No 67312018 has directed for taking action to improve the water
quality.

Action taken bvSPCB:

Hon'ble NGT vide their order dt. 20.09.2018 directed to constitute River Rejuvenation

Committee (RRC) at the State level in order to bring all the polluted river stretches to be fit

at least for bathing purposes (BOD < 3 mg/l, FC < 500 N/PN / 100 ml). Accordingly, RRC

was constituted by FE & CC Dept. vide Order No. 24426, dl. 12.11.2018 under the

Chairpersonship of Additional Chief Secretary, Forest and Environment Dept. in Govt. of
Odisha, Director, Env-cum-Special Secretary to Govt., FE & CC Dept., Director, Municipal
Admn., H & UD Dept., Director of lndustries as members and Member Secretary, SPC
Board, Odisha as Member Convener of the Committee. The Member Secretary of Orissa
Water Supply and Sewerage Board (OWSSB) and Engineer-in-Chief, Water Resource
(WR) Department were included later on as Co-opted members of the RRC vide letter No.

26885 dated 1 4.12.2018.

The RRC has conducted meetings on the following dates.

1. lst Meeting - 12.12.2018.

2. 2nd Meeting - 13.02.2019

3. 3rd lvleeting - 04.06.2019
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Table 6: Financial lmplication for establishment / O&M of Septage Treatment Plants

2020-21 150.00

70.00

Status of Polluted River Stretch (19 Nos.) identified in the State (O.A. No.

673t20'.t81:



4. 4th Meeting - 07.09.2021

. River Rejuvenation Committee has maintained the Website (www.rrcodisha.org )for
public awareness on the actions taken for improvement of water quality of the
polluted river slretches.

. Action Plans for 19 polluted stretches has been approved by CPCB and have been
uploaded in the RRC website.

. Water quality data for polluted river stretches with respect to BOD, Faecal coliform
and faecal streptococci are being regularly uploaded in the Website. Compliance
status of outlet from STP is monitored by the SPC Board regularly.

. Water quality status and aclion taken for improvement of the polluted river stretches
are being regularly monitored by the Central Monitoring Committee constituted by

the Hon'ble NGT vide their order dt 06.12.2019. Till date 15th Central Monitoring
Committee (CMC) meetings have been held to review the compliance of orders of
Hon'ble NGT in O.A. No. 673 of 20'1 8. The 1 5th CMC was held on 10.01 .2023 under
the Chairmanship of Secretary, MoJS, Govt. of India. The minute of last meeting is
awaited.

lnformation on actions taken by different stake holders for improvement of river water
quality are being compiled by the SPCB in the Monthly Progress Report format
prescribed by the National Mission for Clean Ganga (NMCG) under the Ministry of
Jal Shakti and being regularly submitted to NMCG. MPR till Nov, 2022 has been
submitted by SPCB.

NMCG has issued direction on prohibition on immersion of idols, puja materials and

other items of religious offerings in rivers and other water bodies vide letter dated
15.10.2020. Board has issued direction to all District Magistrates to take necessary

action regarding construction of temporary idol immersion ponds for idol immersion.
SPC Board had published public notices in the Newspaper in Odia and English for
public awareness and conducted a study on the impact of idol immersion on water
quality of the rivers.

CPCB vide their letter No. 15357 dated 28.01 .202'1 has returned the performance

Bank Guarantee of Rs. 15.0 crore submitted by SPCB on behalf of the State in
compliance to the order of Hon'ble NGT dated 21.09.2020.

NMCG has developed a Grievance Redressal portal for the grievance raised by the
public in specified time interval. There has been no grievance on river status in

Odisha lodged in the Grievance Redressal portal of NMCG during the period from
12.01.2021 (launch of the portal) till date.

Board had requested CPCB to delete 12 polluted river stretches out of 19 polluted

river stretches based on no/ single/ marginal deviation of BOD values from the limit
3.0 mg/L in the identified stretch.
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Category No. of
PRS

(2017)

No. of
PRS

(2018)

No. of
PRS

(201e)

No. of
PRS

(2020) (2021)

No. of
PRS

(up to
June,
20221

Priority-l 1 1 1 Nil Nit Nit

Priority-ll Nil Nit NiI Nit Nil NiI

Priority-lll 3 NiI Nit 1 Nit 1

Priority-
2 3 3 2 1

Priority-V 13 7 4 5

(Clean)
12

(Clean)
tz

(Clea n )

12

(Clean)

19 19 19 19 19

Table 8: Status of Polluted River stretches in the State of Odisha durino the period 2017-
2 M tmu ODv lues d fln he

st.
No.

Polluted River
Stretches

identified by
CPCB

Priority Category of Polluted River stretch (PRS)

(BOD mg/L, max)

Remarks

(During 2022)

2017 20't9 2020 2021 2022

(up to
612022j

1 Gangua River Priority- Priority- Priority- Priority-
t

Priority- Priority- Priority
reduced
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Table 7: Summary of Number of Polluted River Stretches (PRS) under Different
Cateqorv during the Period 2017-2022 as reported by SPCB:

No. of
PRS

2

12

(Clean)

Total: 19

N.B. Clean -BOD<3 mg/L

2018

2L-



(along

Bhubaneswar)
(39.0)

I

(70.8 ) (3e.2)

(1 s.e ) IV

(e.7)

r

(16.0)

from lto lll

(lmproved)

2 Daya

(Bhubaneswar to
Ba rgarh )

Priority-lV

(7.3)

PriorityJV

(7 .4)

Priority-

(7 3)

Priority-

(4 7l

Priority-

(4 6)

Priority-

(5 6)

Priority
reduced

from lV to V
(lmproved)

3

(Rourkela to
Biritol)

Priority-V

(6.0 )

Priority-lV

(7.6)

Priority-

(5.3)

Priority-

(6.3)

Priority-

(5.7 )

Priority-

(5.7)

No
lmprovement

4 Guradih nallah

(Rourkela)

Priority-lll

(1 1.3)

Priority-lV

'(10.1)

Priority-

(8. s)

Priority-

(1 0.0 )

Priority-

(e.3)

Priority-

(8.3)

Priority
reduced

from lll to lV
(lmproved)

Priority-V

(5.7 )

Priority-V

(5.8)

Priority-
IV

(7 .4)

Priority-

(4.6)

Priority-

(4.s)

Priority-

(4.4)

No
lmprovement

Nagavali

(Jaykaypur to
Rayagada)

Clean

(2.8)

Clean

(2.2\

Clean

(2.1\

Clean

(2.1\

Clean

(2.2)

Clean

(lmproved)

7 Kathajodi

(Cuttack to Urali)

Priority-lll

(11.2\

Priority-V

(5.7\

Priority-

(3.e)

Priority-

(3.6)

Priority-

(4.1)

Priority-

(4.4)

Priority
red uced

from lll to V

(lmproved)

I Se rua

(Khandaeta to
Sankhatrasa)

Priority-V

(4.8)

Priority-V

(5.5)

Priorlty-

(3.1 )

Priority-

(3.8)

Priority-

(3. s)

Priority-

(4.2)

No
lmprovement

9 Ratnachira

(along

Bhubaneswar,
Puri)

Priority-V

(3.3)

Priority-V

(3.5)

Clean

(2.7\

Clean

(1.7)

Clean

(2.4)

Clean

(2.4)
Clea n

(lmproved)

't0 Nandira Jhor

(D/s of Talcher)

Priority-lll

(13.0)

Priority-V

(3.5)

CIean

(1.e)

Clean

(1.s)

Clean

(1.e)

Clean

(1.6)

Clean

(lmproved)

FE-ENV 1 -ENV-000 5-2020 I 28 I 2023

3r ,-

I

Brahmani

5 Mangala

(along Puri)

6 Priority-V

(3.5)



11 Kuakhai

(along

Bhubaneswar)

Priority-lV

(7 .7)

Clean

(1 6)

Clean

(1.e)

Clean

(1.8)

Clean

(1.6)

Clean

(1.e)

Clean

(lmproved)

12

(Sambalpur to
Paradeep)

Priority-V

(3.2)

C lean

12.3)

Clean

(2.3)

Clean

(2.7)

Clean

(2.4)

Clean

(2.6)

Clean

(lmproved)

13 Rush iku ya

(Pratappur to
Ganlam)

Priority-V

(3.4)

Priority-V

(3.7)

Clean

(2.6)

Clean

(2.1)

Clean

(2 6)

Clean

(2.0)

Clean

(lmproved)

14 Banguru nallah

(along Talcher,
Rengali)

Priority-V

(3.2)

Priority-V

(3. e)

Clean

(1.e)

Clean

(1.6)

Clea n

(1.e)

Clean

(1.7)

Clean

(lmproved)

15 Bheden

(along Bheden)

Priority-V

(3.6)

Clean

(2 8)

Clean

(2.0)

Clean

(1.8)

Clean

(1.5)

Clean

(lmproved)

16 Kusumi

(along Talcher)

Priority-V

(3.2)

Clean

(1.7)

Clean

(2.6 )

Clean

(2 0)

Clean

(2.0)

Clean

(1.6)

Clean

(lmproved)

17 Nu na

(Along Bilipur)

Priority-V

(3.1 )

Clean

(2.7)

Clean

(1.8)

Clean

(1.6)

Clean

(2.2)

Clean

(lmproved)

1B Sabulia

lJagannathpatna,

Rambha)

Priority-V

(5.0)

Clean

(2.41

Clean

(1.e)

Clean

(2.0)

Clean

(1.6)
Clean

(lmproved)

19 Budhabalanga

(N,4ahulia to
Baripada )

Priority-V

(3.5)

Clean

(2.8)

Clean

(1.6)

Clean

(1.s)

Clean

(1.8)

Clean

(lmproved)

As reported by SPCB, action was taken on the improvement of water quality of the
polluted river stretches, which has been modified over the years. Prioritization of the river
stretches based on BOD values during the petiod 2017 -2022 is given as stated above.
During 2022, there is one stretch under Priority-lll, one stretches under Priority-lv category
and five stretches under Priority-V Category. Rest twelve stretches fall under clean

category (BOD < 3.0 mg/L). SPCB has reported that as per the suggestion of CPCB,

- 7t)-
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Clean

(2.2)

Clean

(2.s)

Clean

(2.2)

Clean

(2.0)



actions are being taken by their Legal Cell to approach Hon'ble NGT to delete the twelve
stretches from the list of Polluted River stretches (PRS). SPCB has intimated to CPCB
vide letter No. 16998 dl, 17.09.2022 showing water quality data indicating B.O.D. value
and present Priority status with clean 12 Nos. and others - 7 Nos.) (Priority l- I No.,

Priority lV- 3 Nos. and Priority V- 3 Nos.)which is annexed at Annexure Xl.

It has been submitted by SPCB that out of 19 (Nineteen) Nos. of PRS, 12 (Twelve)
Nos. have been improved and total 7 (seven) Nos. are under different priority as
indicated below:

a. Priority l- 1 No.

b. Priority ll & lll- Nil

c. Priority lV- 3 Nos.

d. Priority V- 3 Nos.

Figure 1: Priority status

Prlority status of Polluted River stretche5 during
z021{January-December} and 2022 (January-June)

_e

6o

)c

1t,

11.)

i,

Figure 2: Grievance status: No grievance is received.
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It is submitted that Central Monitoring Committee (CMC) is also reviewing in

O.A. No. 67312018 on the following points and the compliance is placed below:

Table 9: Compliance to other directions:

No
Detail Compliances made

1 ldentification of polluting
sources including drains
contributing river water
pollution.

Action is being taken for identification of
drains. Bar screens are installed at
selected places by the Housing & Urban

Development (H & UD) Department.

) Water quality of Rivers, its
tributaries, drains with flow
details and ground water
quality in the catchment of
Polluted River

The water quality of identified polluted

river stretch and other major rivers of the
State are monitored and result is

submitted along with the IMPR to the
NMCG and copy to CPCB. The last MPR
till December, 2O22 is submitted by
SPCB.

J Ground Water Regulation
(checking illegal
abstraction)/ Good
irrigation Practice

The Ground water regulation is made by

an Act namely "The Odisha Ground
Water (Regulation, Development and
Management) Act, 20'11 with

Csrbdus

t lt rdcrd*;*1oct3 oaE

{''tr- ^ie.et m O

O$ tocabor

o q t I O rl.{;l O
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committees constituted for control of
ground water abstraction by the
industries. The Central Ground Water
Board and District Level Evaluation
Committee control the ground water
abstraction by the industries. The Water
Resources (WR) Department Controls
the irrigation management practice in the
State by properly monitoring the same in
all seasons.

4 Good irrigation practice. The WR Dept. is monitoring the river
water flow through the Dept. Engineers.
in all seasons. The good irrigation
practice is implemented.

5 Rain water harvesting,
Ground water recharge
and rooftop rainwater
harvesting structures

ln the year 2018-19 the Govt. and private
building were taken up with 358 and
9438 Nos. respectively and in 2022-23
for Govt. and private building it is 300
and 5500 Nos. respectively out of which
30 Nos. are completed for roof top rain
water harvesting. The recharge of
ground water is done through ground

water recharge structures (GWRS) in the
Tanks/ and Ponds/ Recharge Wells done
for 1346 Nos. Through check dams
ground water recharge is done for 15604
Nos. by 3/2020, 15833 Nos. by 3/2021,
'15867 Nos. by 312022 & 15868 Nos. by

1212022 completed in 30 Nos. of
districts.

6 Flood plain zone protection
and removai of illegal
encroachments,

The flood plain zone protection is done in
Gangua nullah out of 19 polluted river
stretch. The Revenue authorities are
moved for making the land free from
encroachments to maintain the natural
flow of drain. lnflow from the catchment
and outflow from the river of basins are
managed by the WR Department under
the supervision of Chief Engineer and
Basin Managet tot 11 Nos. of river
basins of the State. The Chief Engineer
and Ground Water Development,
Bhubaneswar monitors the fluctuation in

FE-ENV1 -ENV-0005-2020 lzu 2423
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ground water table in 30 districts in 10
years interval.

7 Maintenance of minimum
e-flow

It is maintained through integrated
watershed management programme and
executed through Odisha Watershed
Development NIission.

8 Plantation activities
with the rivers
Development of
diversity Park.

along
and
Bi-

About 4900 seedlings have been planted

along the drainage canals by Khurda
Drainage division during monsoon. A
total Nos. of 1094699 Nos. of saplings
were planted in the bank of rivers, dam,
barrage, canal sites etc., out of which
329962 are existing (30.14 % survival
rate).

9 Reuse of Treated Water
and ETP status of
lndustries.

The quantity of waste water generated

from polluting industries of 806 MLD is
recycled or used part for tree plantation
purpose. There is no CETP in the State.

'10, Regulation
Activities

on tr/ ining The mines are covered under provision

of obtaining Consent to Establish (CTE)

and Consent to Operate (CTO) from
SPCB under Water and Air Act (in short).
The pollution control measures adopted
is monitored by SPCB with directions.
The satellite based surveillance system
is adopted in the State to prevent illegal

mining activities. The Sand mining
activities is also regulated as per "Odisha

Sand Policy 2021" Notification made on
02.09.2021 by Revenue and Disaster
Management Department.

11 The industries violating consent
conditions are issued with show cause
notices including issue of closure
direction by SPCB in case of non-
compliance.

.11 Maintenance of Grievance
redressal Portal.

As reported by SPCB in the portal no
grievance is received from any
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complainants

IJ Control of Water Pollution
due lo ldol lmmersion
during festive occasions.

Forest, Environment & Climate Change)
FE & CC Department has notified the "
Odisha Prevention and Control of Water
Pollution (Procedure for lmmersion of
ldol after Pujas) Rules, 2021 vide
Gazette No. 17937 dl. 14.10.2021. fo
prevent water pollution of river,
temporary ponds are constructed during
festive occasions and idols immersed
there. The idols are made in bio-
degradable raw material. Toxic materials
are not used.

It is submitted that, in the State there are 6 Nos. of districts having coastal areas in the

State and there are 20 Nos. of ULBs falling in these areas. The Hon'ble NGT has directed
that no untreated sewage/industrial effluent be discharged into any water bodies (which

includes coastal waters). The matter of preventing untreated sewage and industrial
effluents discharge in the sea is linked with O.A. No. 673/2018 and Hon'ble NGT has

directed on 21.09.2020 for compliance. The coastal action plan is under preparation by

SPCB.

7. Identification, Repair. Renovation aod Reiuvenation of l/Vater Isdlcsi

O.A No. 32512015. Lt. Col. Sarvadama n S ino Oberoi Vrs. Union of lndia &h

Ors.:

It is submitted that, the matter of identification, restoration and rejuvenation of Water
Bodies is adjudicated before the Hon'ble NGT in above mentioned matter. lt was directed
to review the existing frame work of identification and restoration of water bodies by
preparing of action plan and furnishing it to CPCB, the matter was linked with OA No.

606/2018 on compliance of Solid Waste Management Rule, 20'16. The Water Resources
(WR) Department has been declared the Nodal Department by Chief Secretary vide order
No. '1751 1 d|.09,11.2020. The Additional Chief Secretary, WR Department has reviewed
the status on 01.12.2020 and issued directions. lt was also decided to identify the number
of water bodies of the State, Number of water bodies to be restored by making an action
plan. Rejuvenation and protection/ conservation of water bodies is required for recharge of
ground water, harvesting of rain water, prevention of soil erosion and maintaining the
micro climate. lt was decided to take up area more than 5 Ha. for restoration and for water
quality analysis. lt was decided for prioritization of water bodies/ wet lands in respect
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implementation of action plans for the urban areas and wetlands located in flood plains

The CPCB has developed a format for providing information. There are 56 Nos. of
water bodies identified in compliance to order dI.25.02.2020 of Hon'ble NGT. All the
Collectors were intimated for protection of Water Bodies and its restoration, ground water
recharge and setting up of additional water bodies wherever variable under MGN REGA
the Ministry of Jal Shakti on has also been emphasized as directed by Hon'ble NGT.

The WR Department has intimated to the Collectors for identification of Water Bodies
in Urban, Rural, Forest and Mine excavated area to take steps for physical verification,
geo{agging, water quality analysis and preparation of the status. All the line Departments
were communicated to take action on identification of water bodies and to intimate Water
Resources (WR) Department.

The Water Resources Department submitted the information in prescribed format as
provided to CPCB vide letter No. 7047 dt. 26.02.2021 as per order dated 18.11.2020 of
Hon'ble NGT, ln the CMC meeting held on 30.03.2021, Secretary, Ministry of Jal Shakti
reviewed the progress for taking action for compliance of order of Hon'ble NGT order
dated 18.11.2020. ln the review meeting the number of ponds identified remains as 11

Nos. whereas in the NWIC data it was recorded as 90851 Nos. SPCB has convened a

meeting under the Chairmanship of Chief Secretary on 07.04.2022. ln the State, as per

ORSAC it has identified 906 Nos. of ponds more than 5 Ha. lt was decided to take up
ponds having area more than 10 Ha. for water quality analysis and to be expanded further.
The WR Department has submitted that analysis of 281 Nos. of ponds will be made and
248 Nos. are under the ownership of the Department.2Tl samples were collected and
submitted to SPCB for analysis. As reported by SPCB the samples from ponds/lakes/
reservoirs have been received for analysis of water quality ln Laboratory during and report
is to be submitted.

8. Non-attainment cities (NACs) in terms of Air Quality identified in the
State of Odisha:

Authored btzJhrlVisiwa Mohan titleL"NeAP with multiple timelines to
r:lpa n a tr in 102 r:itips fo he ralpasod arorrnd Arrorrsf 15"'

It is submitted that, under the National Clean Air Programme (NCAP), Seven (7) non-
attainment cities, i.e. Bhubaneswar, Cuttack, Angul, Talcher, Balasore, Rourkela,
Kalinga Nagar of State of Odisha have been identified. As per directions of Ministry of
Environment Forest & CC programme it is a long term time bound national level strategy
to tackle the increasing air pollution problem across the country in comprehensive manner,
reduce the pollution level and the guideline has been communicated. Under the NCAP
programme the level of concentration of pollutant as per the standard prescribed has to be
achieved. The programme includes the National Ambient Air Quality Standard (NAAOS),
National Air Quality index, Vehicle Pollution, Graded Response Action Plan (GRAP) and
Source Apportionment Studies in Non-attainment of studies (NACs), Augmenting Air
Quality lVlonitoring Network along with target timeline and cost has been prescribed. As
per direction of Hon'ble NGT, the Air Quality Monitoring Committee (AQMC), under
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supervision of Additional Chief Secretary, FE & CC Dept., District Level lvlonitoring
Committee (DLIVC) under the Chairmanship of Collectors and District Magistrates (Angul,
Talcher, Rourkela, Balsore & Kalinga Nagar) and for Bhubaneswar under Commissioner,
Bhubaneswar Municipal Corporation, and State Level Steering Commitlee under
Chairmanship of Chief Secretary is constituted. The DLN/C was re-constituted indicating
sector wise activities to be conducted vide FE & CC Department Gazettes Notifications
dated 25.03.2022 which is annexed at Annexure Xll (A).

The State Action Plan for the cities was submitted to CPCB by SPCB. SPCB was
declared as Nodal department for compliance of the orders of Hon'ble NGT in this matter.
The Air Pollution Emergency Response PIan for 7 Non-attainment cities is prepared. The
matter of vehicular Pollution, Dust Management, D.G Set and operation of heavy
equipment's on construction sites, Thermal Power Plants emissions, Waste Management
and Residential emissions are sector specific activities under NCAP decided by MoEF &
CC. The review meetings of Steering Committee, AQMC, DLMC meeting conducted
periodically. The progress on NCAP as reported by SPCB is submitted as follows:

lnstallation of Monitorinq Stations

CPCB has proposed to install 02 CAAQMS in Bhubaneswar.

Notification of award has been issued for installation of 07 CAAQIVS in Odisha, out of
which 06 CAAQIvIS will be installed in Cuttack (01), Bhubaneswar (02), Balasore (01),

Kalinga Nagar (01) and Angul (01). These CAAQIvIS is under the process of installation.

SPCB has carried out a Rapid Source Apportionment Study for Angul and Talcher
and has forwarded the report to CPCB vide its letter 4538 Dt. 18-05-2020.

. A Rapid Source Apportionment Study in association with lnstitute of Minerals and
Materials Technology (IMMT) CSIR, Bhubaneswar for Bhubaneswar and Cuttack is

under process. The Board proposes to enter into MoU for long term association for
research and studies in Air Quality Monitoring.

. A SAS has been assigned to Automotive Research Association (ARAI). The study
has been completed for Angul, Talcher, Rourkela and Kalinga Nagar. For the cities
of Bhubaneswar, Cuttack and Balasore the study is under monitoring stage.

. NIT, Rourkela has been awarded the carrying capacity study for Rourkela and they
have submitted draft final report.

. Coordination with ULBs for implementation of City Action Plan.
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. As per guidelines of CPCB, SPCB is required to install 0B CAAQMS out of 175 in the
country. One CAAQMS station is installed at Rourkela is functional as reported
SPCB.

Completion of CC and SA studies



Shiftinq, prohibitinq and requlatinq activities bevond carrvinq capacitv

The SA for all cities and CC Studies for Rourkela City has been initiated

SPCB has initiated steps for identification of polluting industries operating within the
city limits.

. As a matter of policy SPCB is not allowing any polluting units in the residential limits
of NACs.

Effectiveness of PGRPs

SPCB Odisha has developed a system for addressing public complaint on air quality

management in non-attainment cities. The complaints can be lodged through "Air

Pollution Complaint" at Home page of State Pollution Control Board's Online
Consent [Vlanagement System website www.odocmms . Complaints can ben

lodged in Air Pollution matter and details of can be given with images. There is a
provision to generate acknowledgement through which the complaint status can be

tracked. The complaints can also be sent through email to

comolaint@os pcboard.orq

SPCB Odisha has developed a Mobile Application (PAVAN) similar to SAMEER App
of CPCB, for management of public complaints of non-attainment cites on air
pollution. A training was imparted by the developer of the "G- LENS" to the

stakeholders.

Tim elines for execrrtion of the actron lans nd recove of com nen Sation for clelav-o A

addressinq qao in control of noise pollution

The identified gap has been addressed by the Home Dept. of Govt. of Odisha as

reported by SPCB.
Home Dept. has prepared a standard operating procedure for control of noise
pollution, taking appropriate action against the defaulters, installation of noise limiters

and procurement of monitoring devices. lt has been communicated to the SPs for
implementation -

SPCB has developed Emergency Response System (ERS) / Air Pollution
Emergency Response Plan (APERP) as stipulated in the Order and has

communicated to all concerned for its application including IMD and OSDMA
(Odisha State Disaster Management Authority) for incluslon in their Action Plan.

APERP is available in the website of the Board.

di ron fle ac ste sites nd ctiv sst S m

includinq Bio-Medical. Plastic and E-waste

Action has been initiated by the H & UD Dept. Govt. of Odisha, for Bio-remediation of
old & abandoned dumpsites. The quantity of legacy waste in Bhubaneswar has been

surveyed and the tender for the process for bio-remediation at Bhuasuni site has been
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initiated. For bio-remediation of legacy waste accumulated at Chakradharpur site at
Cuttack, tendering process initiated. H & UD Dept. Govt. of Odisha, has forwarded the
Action Plans for remediation of legacy waste in respect BMC, CMC and Rourkela
Ivlunicipal Corporation.

It is submitted that, the ban on fire crackers with regard to poor and below air quality
(Bursting of fire Crackers during festive occasions, use of green crackers and restrictions
during COVID 19) was taken up by the State. Suitable instruction has been issued from
FE & CC Dept. to all Collectors and other Departments concerned for the control on
bursting of fire crackers causing air and noise pollution in festive occasions including
maintaining ambient air quality.

The SPCB, Odisha has advertised public notices in English and Odia News Paper on
dated 30.09.2022 in "New lndian Express" & "The Samaj" and on "The Sambad" on

01.10.2022 respectively to create public awareness on ill effects of noise and bursting of
fire crackers.

It is submitted that, the ambient air and Noise level monitoring in pre, during and post

occasions of Deepawali and ambient Noise level during Dusherra in major towns/cites
were conducted. SPCB has submitted the monitoring results vide letter No. 1623 dt.

07 .01 .2023 which is annexed at Annexure Xll (B).

The Special Relief Commission, Govt. of Odisha has issued instructions on sale and
use of fire crackers and allowed only the green flre crackers during COVID 19 period.

It is submitted that Hon'ble NGT vide order 03.12.2020 has also directed to take
action for maintaining Ambient Air Quality with in limit in by sprinkling treated water
of STP while road sweeping and to place the matter before AQMC. ln this regard
the H&UD Department has instructed all the Municipalities to make water sprinkling
while road dust sweeping. As per direction to make the vacant spaces of urban
areas with planting grass and small herbs on the sides of pavements, under the
joint signature of Additional Chief Secretary, FE & CC Dept. and Principal
Secretary, H & UD Dept. has issued instructions to all Municipal Commissioners,
and Executive Officers of Municipalities and ULBs vide letter No. 9397 dt.
07.05.2021 for making greening activities. The treated water is to be used for dusts
suppression purpose while road sweeping process. Odisha Forest Development
Corporation (OFDC) has been intimated to take up the work. The ULBs will intimate
the vacant spaces available to OFDC and also budgetary provision will be made to
take up the greening work. Necessary follow up action is being taken by the
Departments.
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O.A. No. 67i2019. Sumit Kumar Vrs. State of HP: State Fuel Policy on use of
Pet Coke and Furnace Oil:

It is submitted that, the State Fuel Policy on use of Pet Coke and Furnace Oil (FO) for
the control of air pollution in the state has been notified on 12.04.2021 and also amended
partially on 16.09.2021, The time line for conversion to use cleaner fuel instead of Furnace
Oil (FO) has been specified in the Notification for a period up to 2 years. The SPCB has

issued instructions to industries for submission of compliance on change over to cleaner
fuel vide letter No. 15933 dated 03.09.2022 which is annexed at Annexure Xlll.

e OA 1038/2018, News item published in "The Asian Aqe" Authored
bv Saniav Kaw Titled "CPCB to rank industrial units on pollution

olluted lndustrial Areas (PlA).

It is submitted that in the State of Odisha, the following information is as follows:

. No Critically Polluted Area (CPA, CEPI index above 70).

. Severely Polluted Area (SPA- 2 Nos., CEPI index between 60-70)

lb Valley- 66.35

Paradeep- 60.61

. Other Polluted Areas (OPA- 3 Nos., CEPI index below 60)

Jajpur- 49.62,

Angul-Talcher-46.43

Jharsuguda- 37.20

The above CEPI score is based on the monitoring data conducted during the
year 2018.

The matter was adjudicated before Hon'ble Supreme Court of lndia and the
Court stayed the proceedings Hon'ble NGT in Civil Appeal No. 2218-2219 of 2020,

_. 44,-

levels" daled 13.12.2018: 100 p
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The Hon'ble NGT vide order dated 13.12.2018 directed all the State Pollution
Control Boards (SPCBs)/Committees (PCCs) to finalize time bound action plans
within three months so as to bring all polluted industrial clusters within the safe
parameters under the provisions of the Air Act and the Water Act. lt was directed to
take effective action to bring the area in to normal situation. The CPCBs and SPCB
were to take coercive measures, including recovery of compensation for damages
to the environment on 'Polluter Pays' principle and also to adopt precautionary

measures on 'Precautionary' principle. As directed, no further industrial activities or
expansion is to be allowed with regard to 'red' and 'orange' category units till these
areas are brought within the prescribed parameters or till carrying capacity of area
ls assessed and new units or expansion is found viable having regard to the

carrying capacity of the area and environmental norms.



in the matter of "Chamber of Small lndustry Associations Vrs. CPCB" vide order
dated 18.03.2020. The Hon'ble Supreme Court disposed of the matter on
25.02.2022 while allowing the stay to continue for next eight weeks, directed the
aggrieved parties to present their view point before Hon'ble NGT and it shall be
considered on merit with liberty to direct to order for payment of environmental
compensation to non-compliant units.

Not to allow polluting units to continue till adequate measures are taken and to close
down red and orange category of polluting industries, initiating prosecution and
assessing and recovering compensation. CPCB and SPCB to make assessment of
compensation to be recovered from the polluting units for the period of last 5 years
taking into account the cost of restoration and cost of damage to public health and
environment and deterrence element.
Environmental compensation as per law should be assessed against the defaulting
and polluting industries and amount so recovered shall be used for remediation,
rejuvenation and restoration of already damaged environment in the area of
respective industrial clusters. The amount recovered shall be used for remediation,
rejuvenation and restoration of already damaged environment in the area of
respective industrial clusters.

It is submitted that SPCB has reported that instruction has been issued to polluting
industries in CEPI areas to pay environmental compensation. The Board did not pursue

after the stay by Hon'ble Supreme court of India. After the stay was vacated SPCB has

again initiated action to collect environmental compensation from those polluting

industries. A meeting was conducted under the chairmanship of the Chief Secretary,
Odisha to assess the present status of CEPI area of Paradeep. As intimated by SPCB,
another meeting was conducted on 11.10.2022 by SPCB at Paradeep to address the
issues of Severely Polluted Areas and the water and ambient air quality monitoring was
conducted in Paradeep during from October 2022 as per CEPI monitoring protocol. The
report is under preparation by SPCB.

10 Pronarrlian nf Sfrfa and ['liclricl Fnwiranrnanf Plen lStr x, ntrPl.P

Original Application No. 360/2018. Shree Nath Sharma Vrs. Union of lndia &
Ors.:

It is submitted that the Hon'ble NGT in O.A. No. 710, 711,712,7131 2017 on dated
15.07.2019 directed for preparation of consolidated District Environment Plans in all

Districts covering specific thematic areas, mentioning current status, identified gaps and
targeted compliance level. Based on such plans, the State Environment Plans and finally
a National Environment Plan is to be prepared.

It is submitted that, as per direction, the State Environment Plan, Odisha synthesis
report has been submitted to CPCB vide letter No.3266 daled 12.02.2021. The
preparation of District Environment Plan (DEP) for 30 Nos. of districts have been updated

4 .t

The Hon'ble NGT thereafter disposed the matter on 29.08.2022 with directions as
follows:
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as per the template provided by CPCB. The template was circulated and improved draft
for 30 Nos. of DEPs of all districts finalized for uploading in the website. The data of the
DEP is to be updated periodically as per direction.

11. Matter on Regulation of lllegal Sand Mine activities:

360/2015, NGT Bar Associatioj Vrs. Virender Sinsh (State of Guiarat):

It is submitted that the provisions of the Sustainable Sand fVlining lt/anagement
Guidelines, 2016, EMGSM 2020 is abided by for the extraction of sand and other minor
minerals within five kilometers including inter-state boundaries has been adjudicated in the
above matter. The provisions of EIA Notification, 2006 as amended on dated 25.06.2014
framed under Environment (Protection) Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and which are
mandatory are to be complied with as per order of Hon'ble NGT dated 04.09.2018 in O.A.

No. 1 7312018. The mater was linked with O.A. No. 360/2015 and it was disposed of on
26.02.2021 wilh directions.

The matter of checking illegal sand mining activities is being reviewed separately in a
committee under Chairmanship of Chief Secretary including for river Subarnarekha. The
State Level Task Force meeting was conducted on 04.12.2021 and the minutes of the

meeting vide eletter No, 21 185 dl. 13.12.2021 is annexed at Annexure XIV (A).

The State is adhering to guidelines of Sustainable Sand tvlining Guideline (SSMG)-

20'16 and Enforcement Monitoring Guideline for Sand Mining (EMGSM)- 2020 of MoEF &

CC. The DSR report preparation by NABET/ QCI accredited consultants is followed up

with rate fixation for report preparation, Replenishment Study etc. The Revenue and

Disaster Management (R & DM) Department has notified the "Odisha Sand Policy- 2021"
vide Resolution No. 26372 dl. 02.09.2021 . The salient features are identification and
quantification of all potential sources and its optimal utilisation and also management from
proper environmental angle- The mining plan, obtaining EC prior to operation and other
clearances are also emphasised. The fixation of scale of "Compensation regime
towards environmental and ecological damage" for illegal mining activities has been
notified vide Revenue & Disaster Management Dept. vide Notification No. 5157 dt.
17.02.2022. Both the notifications are annexed at Annexure XIV (B) & (C) respectively.

As far as sand mining activities of river Subarnarekha a study was conducted by ICFRE
with and restoration plan implementation. The Annual Report ending as on 31.03.2022 is
submitted to MoEF & CC vide FE & CC Dept. Letter No. 13042 d|.22.07.2022. Seizure of
vehicles and vehicle tracking by GPS system etc. are being followed up. The mining
activities are done with EC holders. For conducting Replenishment study also instructions
were issued to all Collectors by the R & DM Department vide Letter No. 8226 dt.
14.03.2022. As per the direction of Hon'ble NGT the DSR preparation by NABET/QCI
accredited Consultants is being followed up. The direction of dated 26.02.2021 is adhered
to and separate Bank Account is maintained at FE & CC Department for deposit of
environmental compensation. A sum of Rs. 1,62,07,587/- (Rupees One Crore Sixty Two
Lakh Seven Thousand Five Hundred Eighty Seven) only has been deposited till date
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towards environmental compensation. The amount is to be utilised for restoration of
environment. The Steel and Mines Department has also constituted District Level
monitoring committee for effective development and regulation of minor minerals vide
Notification No. 304 dt. 11.01 .2023 and copy is annexed at Annexure XIV (D).

12. Prevention of Industrial accidents and accident due to storaqe of
Hazardous Chemicals

It is submitted that the matters relating to prevention of industrial accidents and
compliance to Chemical Accidents (Emergency Planning, Preparedness and Planning)
Rules, 1996 has been adjudicated before Hon'ble NGT to prevent industrial accidents in

the above matter. The integrated guideline of MoEF & CC has been communicated to all

the District Collectors, Directories of Factories and Boilers, SPCB and OSDMA to take
action so that industrial accidents and also due to hazardous chemical storage is to be
prevented.

The Director of Factory and Boiler has identified 4741 Nos. of registered industries

out of which 39 Nos. are major accident hazard identified units and 699 units are dealing

with hazardous processes. There are 268 Nos. of emergency mock-drills and 11 Nos. of
off-site emergency drills on chemical emergency and fire, 31 Nos. of external audits and
'1069 Nos. of inspections conducted in the year 2021 . Therc are 157 Nos. of medical

health care facilities exists near such accident prone industrres in the State and kept alert
for treatment.

OSDMA has advised all the collectors to convene District Crisis Group (DCG)

meetings, ensure conduct of on-site emergency mock drills by the hazardous factories and
conduct Off-Site Emergency Mock Drills, for which schedule has been prepared at
OSDMA and shared with all collectors. Meeting has been done on MAH factories of the

state in presence of District Administration, Police, Fire Services, NDRF, ODRAF,
Inspectorate of Factories, RTO, CDMO etc. wherein the factories presented their
preparedness in case of emergency and addressed their challenges, which will help the
stakeholders to understand the problems associated with each factory. Discussion made
with Oil industries (IOCL, BPCL, HPCL, GAIL etc.) having oil depots, bottling plants,

underground pipelines (Crude Oil, Product Oil, LNG etc. to take precautions.

For Rourkela Steel Plant meeting in presence of senior state-level officials, District
Administration, Police, Fire Services, lnspectorate of Factories, RTO, CDMO etc. has

been conducted on implementation of Safety Management System. Orientation program

also conducted with officers of the Directorate of Factories on lndustrial activities to avoid
disasters in respect of Steel Plants, Power Plants, Paper IVlills, and Fertilizer lndustries
wherein faculties from the institutes of National repute like DG FASLI & DMl, Bhopal
shared their knowledge on effective implementation of the occupational safety and health

statutes.

-4+'
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O.A. No. 134/ 2020, News item published on 13.07.2020 in dailv "lndia
Today" titled "Massive fire enqulf Vizag chemical plant. explosions heard,
injuries reported":)



It is submitted that the Hon'ble NGT on dated 16.01.2019 in O.A. No. 606/2018 at Para
40 (g) directed for submission of information on the total amount collected from erring
industries on the basis of 'Polluter Pays' principle, 'Precautionary principle'and details of
utilization of funds collected.

14: Budget Provision: Table '10:

Name of the
Department

Programme Budget Allocated

(Rs. in Crore)

H&UD Solid Waste Management 955.00

-do- Septage Management 300.00

PR&DW Solid Waste and Liquid waste
Management

1300.00

H & FW Dept ETP and STP installation etc. on
BMW management

211.68

2766.68

ln words: (Rupees Two Thousand Seven Hundred Sixty Six Crore and Sixty Eight
Lakh) only (approx.).

The State is committed for allocating extra budget provision in enhanced rate from

4g'
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13. Status of Environmental Compensation Collected from defaulters:

It is submitted that towards Environmental compensation (EC) a sum of
Rs.5.87.29.364.00 has been collected from defaulting Hotels, Brick kilns and stone
crushers by SPCB as on 31.03.2022. ln case of sand mines also separate Bank Account
has been maintained at FE & CC Department for deposit of environmental compensation
amount collected is Rs. 1,62,07,5871- as on 30.09.2022 from sand mines. As per the
direction of Hon'ble NGT on dated 21 .1 0.2022 in O.A. No. 976/2019, "Gurinder Singh &

Ors. Union of lndia & Ors.", the committee under the Chairmanship of Chief Secretary is to

be constituted soon and compensation deposited in SEIAA, SPCB, Water Resources
Department etc- is to be spent towards for restoration of environment by making proper
plan. The funds will be allocated for making awareness in Schools, Colleges and also
through eco-clubs as per Hon'ble NGT direction. lt is submitted that the Housing and

Urban Development (H & UD) Department, Panchayati Raj & Drinking Water (PR & DW)

Department and Health and Family Welfare (H & FW) Department has allocated total
budget provision as follows:

Total:



the year 2023-24 onwards in a phased manner for better Solid Waste, Septage
management and all other aspects as covered in the aforesaid subject matters. The
Environment Monitoring Cell (EMC) will review the matter under the Chairmanship of Chief
Secretary from time to time for improvement on all aspects stated above.

15. Conclusion: The State of Odisha is committed for the protection of environment
with respect to the compliance to different Waste Management Rules, Prevention of
Water and Air Pollution including Noise Pollution, checking illegal sand mining
activities, prevention of industrial accidents, proper planning through updating the
District Environmental Plan from time to time, use of environmental compensation
collected for restoration of environment and allocation of enhanced budget as

compared to previous years for spending in a planned manner in proper coordination
by the different departments.

The compliances as stated above is submitted for directions from Hon'ble NGT.
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Shh.xqrzz - I(A)

GOVERNMENT OF ODISHA
FOREST & ENVIRONMENT DEPARTMENT

File No. FE-ENV1 -ENV-0005-2020 l!4?t /F&E, dated lLl 03 {r, o

The Hon'ble National Green Tribunal(NGT), Principal Bench, Nevr Delhr in therr

order dated 02.07.2020 in OA No.606/2018, directed that an Environment Monitoring Cell
may be sel up in the office of Chief Secretaries of all States/UTs rvithin one month for
coordination and compliance of the direction of Hon ble Natronal Green Tribunal

ln view of the above, an Environmental Monitoring Cell (Efi,4C) is hereby constituted

under the Chief Secretary, Govl. of Odisha, to monitor compliance of various direclrons

passed by the Hon'ble National Green Tribunal from trme to time with the followrng

representatives of relevant Departments as members.

1 Additional Chief Secrelary, Forest & Environmenl Department
2. Principal Secretary. Housing & Urban Development Department
3. Director, Bhubaneswar Municipal Corporation
4 Transport Commissioner-cum-Chairman, State Transporl Authority, Odisha

5. Director of lndustries
6. Director of Mines
7. Director, Public Health
I ElC. Water Resources Departnrent
I Member Secretary. Odisha Water Supply and Sewerage Board

10. Member Secretary, State Pollution Control Board

1 1 . Director, Environment-cum-Special Secretary. Forest & Environment Deparlment

The 'Environment Wing' of F&E Department will provide necessary assistance and

support for the functioning of Environment Monitoring Cell (EMC).

The EMC may meet at regular inte.val and funclion with the following mandate.

1. Monitor the compliance with different directions of Hon'ble National Green Tribunal.

2. Monitor the status of compliance with reference to environmental rules and norms.

3. Resolve any interdepartmental issues obslructing the implementation of orders of

Hon'ble National Green Tribunal.

..4.^-."^_"_ s1^^, ._ -
,r 

l g
(Dr Mona Sharma)

Addilional Chief Secretary to Government

(P.r.o)

9o'
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12717 /F&E Date i
t)'t')
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Copy forwarded to the P.S. to Hon'ble Minister, Forest & Environnrent for kind
information of Hon'ble Minister, Foresl & Environment. 

,k\S"t_
lJrre'ctor. E nvironment-cuIn -

, - ) /) (] i | ... ;-, ,qpl Secretary to Governmerll
MemoNo. !r2il /F&E Date l-r .-- I .:i.-,.

Memo No

I\,,lerno No

Copy forwarded to the OSD to Chief Secrelary, Odisha for kind rnforrrlation of Chref
Secretary, Odisha

Memo No tq^ /F&E Date -o o90
Copy forwarded to all Departments of GovernmenU All l\4embers for inlormation and

\\J.*-*-L
\U. o a.aoro

Directorl Environment-cum-
Spl Secretary to Government

r\^\^"^L
Dl,B"t# E8$P.^ment-cum-

Spl. Secretary to Government

Copy forwarded to the Registrar, Hon'ble National Green Tribunal. Princrpal Bench
New Delhi for kind informalion.

1
D

.o
, Env rronment-cunr-

It.,;{0c i'l ar ;i).1i,,/F&E Date

spl. secretary to Government

15)'

necessary action.
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GOVERNMENT OF ODISHA

FOREST & ENVIRONMENT DEPARTMENT

OFFICE ORDER

File No. FE-ENV1 -ENV-0005-2020 'ba\q /F&E, dated l0
The Hon'ble National Green Tribunal(NGT), Principal Bench, New Delhi in their

order dated 02.07.2020 in OA No.606/2018, directed thal an Environment Monitoring Cell
may be set up in the office of Chief Secretaries of all States/UTs within one month for
coordination and compliance of the direction of Hon'ble National Green Tribunal.

Now, in partial modification to the aforesaid Office Order, the 'Environmental
Monitoring Cell' (EMC) is reconstituted with the following representatives of relevant
Departments as members-

1. Additional Chief Secretary, Forest & Environment Department
2. Additional Chief Secretary, Health & Family Welfare Department
3. Principal Secretary, Panchayati Raj & Drinking Water Department
4. Principat Secretary, Department of Water Resources
5. Principal Secretary, Housing & Urban Development Department
6. Commissioner-cum-Secretary, F&ARD Department
7. Director, Municipal Adminiskation, H&UD Department
B. Director of lndustries
9. Director of Mines
10. Director, Public Health
1 1. ElC, Water Resources Department
12.Member Secretary, Odisha Water Supply and Sewerage Board
13.Member Secretary, State Pollution Control Board

The Director, Environment-cum-special Secretary, F&E Department is included as

the Member Convenor of the 'Environmental Monitoring Cell' (EMC).

The 'Environment Wing' of F&E Department will provide necessary assistance and

support for the functioning of 'Environment Monitoring Cell' (EMC).

The EMC may meet at regular interval and function with the following mandate.

1. Monitor the compliance with different directions of Hon'ble National Green Tribunal.

2. Monitor the status of compliance with reference to environmental rules and norms.

3. Resolve any inter-departmental issues obstructing the implementation of orders of

Hon'ble National Green Tribunal-

s)* *.>---<_-

(Dr. lr,4ona Sharma)
Additional Chief Secretary to Government

5L- (Pro)

ln view of the above, an 'Environmental Monitoring Cell' (EMC) was constituted vide
this Department Office Order No 12936/F&E, dated '14.08 2020 under the Charrmanship
of the Chief Secretary, Govt. of Odisha, to monitor compliance of various directions
passed by the Hon'ble National Green Tribunal in different cases from time to time.



N4emo No ?frt\ /F&E Date
Copy forwarded to the P.S. to Hon'ble Minister, Forest & Environment for kind

information of Hon'ble lrilinister, Forest & Environment

/F&E Date
Copy forwarded to the OSD to Chief Secretary, Odisha for kind information of Chief

Secretary, Odisha.

?pt 5 lo-o2"ea;tr
Di,ecto,ft #oa-n#eqr-Jum-

pl. Secretary to Government

fu,.",,,Director,

Memo No. /F&E Date
Copy forwarded to all Departments of CovernmenV AllMembers for information and

necessary action.

Director, Env m-

'?fr lT /F&E Date -0 l. Secretary to rnment
Ivlemo No.

Copy forwarded to the Registrar, Hon'ble Nationat Green Tribunal, Principal Bench,
New Delhi/ Registrar, Hon'ble National Green Tribunal, Eastem Zone Bench, Kolkata for
kind information.

Nrc I o a2'gLgf'' secretary to Government

Director, u,ffift;,-"un,,-
Spl. Secretary to Government

- 55'
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Memo No.
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No. Env-l(L)-07l20 l9(Pt)

Government of Odisha
Forest & flnvironment Department

****
tg6(13 /F&8. Dr.

Sri Suresh Pant, IFS

Director, Environment-cum- Special Secretary to Govt
T0

The Additional Chief Secretary,
lle. lth & liarrilv Welfare Dct)ilrlrnr'nt
The Principal Secretary to Gort.,
Ilousinq & [.lrban Developnrent Dct)artment
The Principal Secretary to Govt."
WalcI Ile so].!r'ces l)eparlnrent
Principal Secretary
Plnchayat i Iiai & I)

til{(iliN'l /[- rl a il

0nnefu{<

oq.12.,>o)-o

Irrom

W Deptrtrnent
EICI. Watcr I{esources DeDartrncnt
['lrc Direc|:r. Municipal Adnrinistrat itrn, H&[.jD I)gpirrtnrcn!
I'hc f)ireckrr'. Public l{ealth, Ileolth & lramilv Wcll-are DcDartnlent
The Direclor, Arintal I'lusbandrv I)cpartme!t
l-hc Ir4crnhe r Secretarv. OWSSII S \11 Ne par. Ilhubane S\t,ll

The Member Secretary, State Pollution Control Board, Odisha

Sub: Minutes of the Environmental Monitoring Cell held on 13. I I .2020 at 12.30 PM

under the Chairmanship of Chief Secretary, Odisha.

Ref:- F & E Department Letter No. 17625 dated 10. I 1.2020

Sir.
In inviting a reference to the subject cited above, I am directed to enclose herewith

the minules of review meeting of Environmenul Monitoring Cell held on l3.l I .2020 al

12.30 PM under the Chairmanship of Chief Secretary, Odisha through Microsoft Team

(Virtual Platform) on monitoring ofthe compliances to various orders /direction passed by

the Hon'ble NGT in O.A. No.606/2018, O.A. No. 59312017 , O.A. No. 67312018, O.A. No.

710-713/2017, O.A. No. 72/2020 and O.A. No. 32512015.It is further to intimate that the

Chief Secretary will appear personally before Hon'ble NGT on 06.01.2021 for appraising

the compliances made by the State in this regard.

Therefore, it is requested to take follow-up action and submit the compliances to

the orders I direction ol Hon'ble NGT to this Department by 10.12.2020 lor filling belore

the Hon'ble National Green Tribunal / CPCB, Delhi.

Yours faithfully,

Dqilkfui't Oltr
rY rI( )n nltrlt-c u r)r -

Special Secretary to Government

Encl: As above

- 5q.
(Pro)



McmoNo. lq6qlt /F&EDI. oU, 12, )o2D

Copy along with the minutes of EMC rneeting held on l3.l I .2020 lorwarded to the

Principal Secretary, Revenue & D.M. Dept./ Principal Secretary, Steel & Mines Dept. /
Principal Secretary, Electronics & IT Dept./ Principal Secretary, Labour & ESI Dept./

PCCF, Odisha/ PCCF (Wildlife) & CWLW, Odisha/ Commissioner - cum - Secretary,

Fishery & ARD Dept./Transport Commissioner-cum-Chairman, State Transpon Authority,

Cuttack /Director of lndustries, Cuttack/ Director of Mines, Bhubaneswar/ Chief
Executive, Chilika Development Authority/ Director of factory & Boiler, Odisha/
Additional Secretary, Home Department, Govt. of Odisha, Bhubaneswar for information.

Encl: As above

Special Secretary to Covernment

MemoNo. l9Alrf /F&EDr. 0q, l)_,)a>O
Copy along wilh the minutes of EIvIC meeting hcld on 13.11.2020 forwarded 1o

Officer on Special Duty (OSD) to ChiefSecretary for kind iniormation of Chief Secretary.

Encl: As above

u![arlfr . *"tt%'rment-cum -
Special Secretary t_o Government

Memo No. 11bL\L /F&EDt. oq '12 ,)a>o
Copy along with the minutes of EMC meeting held on 13.11.2020 forwarded to

Senior PS to Additional Chiel Secretary, Forest & Environment Deparlment for kind
information of Additional Chief Secretary.

Encl: As above

'J..1,-**n--,9r.{ ' li.l..,ro
Dr roctof. En\jlronnlcIt-cum-

^!\,1l-&.r).0urreclor. L n\/ ll onmenl-cum-
Special Secretary to Government

5.'



Minutes of Review Meeting of Environment Monitoring Cell held on 13.11.2020 at 12.30 PM
through Microsoft Team under the Chairmanship of the Chief Secretary, Odisha for reviewing
the compliances on orders/ directions dt. 02.07.2020 ofthe Hon'ble NGT in OA. No. 606/2018
& OA No. 673 l2OL8, O.A. No. 7LO-78 I 2017, O.A. No. 325 / 2015 and other related matters.

A Review Meeting of Environment Monitoring Cell was held on 13.11.2020 at 12.30 PM through

Microsoft Team under the Chairmanship of the Chief Secretary, Odisha for reviewing the

compf iances on orders/ direction s dt. 02.07 .2a70 of the Hon'ble NGT in oA. No. 606/2018 & oA

No.67312018, O.A. No.710, 7rr,7LZ &713/2017, O.A. No.325/2015 and other related matters.

The list of participants is at Annexure-1.

The Additional Chief Secretary, Forest & Environment Department, welcomed all the participants

and gave a brief overview on directions/ orders dt. 07.07.2020 of lhe Hon'ble NGT passed in OA.

No. 606/2018 & OA No. 67312078 and related cases and informed that F & E Department and

SPCB have been coordinating with concerned departments with whom lies the primary

responsibility for implementation of the orders / directions passed by the Hon'ble NGT in

different OAs for expeditious submission of compliances.

The Additional Chief Secretary, F & E Department highlighted the following significant measures

taken at the State level for compliance to Hon'ble NGT orders / directions.

(a) As per direction of the Hon'ble National Green Tribunal (NGT) vide their order dated

07.07.2020 in O.A. No. 69'12018, "Environment MonitorinB Cell (EMC)" has been

constituted in the office of Chief Secretary, Odisha for monitoring of compliances to

the Hon'ble NGT orders and directions passed in different O.A.s concerning to solid

waste management, sewage management, establishment of STPs & SETPS, bio-

medical waste management, control of river pollution, air pollution in non-

attainment cities, noise pollution, hazardous waste management etc.

(b) Committee constituted under the Chairmanship of the Hon'ble Justice (Retired)

Sri P. K. Mohanty have submitted the final report on 08.05.2020 to Hon'ble NGT with

the observation that "the decentralized management of solid wastes in Urban / Rural

areas have resulted into conversion of bio degradable waste into usable compost.

The establishment of material recovery facility in urban areas and resource recovery

centers in rural areas not only se8regate recyclable wastes but also provide livelihood

opportunlties for waste pickers. Significant progress in solid waste management in

rural areas have been observed".

(c) The substantial progress has been made in compliance to the Hon'ble NGT orders

and directions passed in different O.A.s concerning to solid waste management,

sewage management, establishment of STPS, FSTPS & ETPS bio-medi€al waste

management, control of river pollution. The Housing & Urban Development

Department has played a lead role in this regard.

.- 5b -



The Director, Environment-cum-Special Secretary, F & E Department, made the detailed power

point presentation on the status of compliances/ actionable points with respect to directions/

orders dated O2.O7.2OZO of Hon'ble NGT passed in OA No. 6O6/20f8 & OA No. 673/2O18 and

related cases.

The Principal Secretary, H&UD Department apprised that, the H & UD Department has already

worked out the status of compliance on the NGT directions and made substantial achievements

even though there have a series of interruptions caused by COVID situation.

(a) The Principal Secretary, H&UD Dept. further stated that, particularly on Waste Water

Treatment, the Central Pollution Control Board (CPCB) and Ministry ofJal Shakti, Govt.

of lndia being the Nodal Department of Govt. of lndia, have filed an affidavit before

the Hon'ble NGT, wherein it is mentioned that, odisha Model of Septage Treatment to

manage the waste water has been considered by all the states as a popular Model.

(b) Regarding Solid Waste Management at every ULB level, H&UD Dept. Govt of Odisha

has worked out and created capacities for treatment. As on date more than 50%

capacities have already been created, commissioned and operational. The balance

capacities are under construction and will be completed & commissioned 100% by

Feb-March,2021.

The Additional Chief Secretary, Health & Family Welfare Department informed that the requisite

steps have already been initiated for implementation of Hon'ble NGT orders dated 20.07.2020

passed in O.A. No. 710, 117,712 &713/2ltl & O.A.72/2020 and substantial progress has been

made In preparation of compliances. ln State Advisory Committee Meeting held on 05.11.2020,

a detail review has been made on Bio-Medical Waste Management including COVID Waste.

The Director, Environment-cum-Special Secretary, F & E Department informed that as per the

Hon'ble NGT orders dated 10.b5.2019, 25.02.7020 & 01.06.2020 passed in O.A No. 325 of 2015

and the following measures need to be taken up immediately for implementation of ordersi

"All existing stagnant water bodies distributed in different geographical zones of State

and located in urban / rural / forest / mining excavated areas are to be brought into

records and inventory to be made. The physical verification, geo-tagging & water quality

analysis of such water bodies should be done. Thereafter need for repair, renovation,

restoration of such water bodies to be assessed and accordingly action plan based on

water quality status should be prepared with time frame for implementation".

.- E7-

The Director Environment stated that, compllance to the Hon'ble NGT Order passed in OA No.

325l2Ot5lor identification, restoration and rejuvenation of water bodies need to be reviewed

vigorously at regular intervals as it involves a complex & difficult process and a lot of field

exercise needs to be done with the involvement of many departments.



As regards to compliance the Hon'ble NGT order, a large scale field exercise needs to be

initiated. lt is therefore required that immediate steps may be taken up for identification,

inventorisation, physical verification, geo-tagging, water quality analysis & prioritization of

stagnant water bodies (having area more than 1 acre) coming in the jurisdiction of respective

departments, thereafter for preparation of action plan for repair, renovation and restoration

based on water quality of stagnant water bodies, incorporating budgetary provision, time frame

for implementation of such aclion plan in compliance to the orders of Hon'ble NGT.

The Additional Chief Secretary, F & E Department apprised that there is personal appearance

ofChief Secretary, Odisha before Hon'ble NGT, Principal Bench, New Delhi on A6.O7.202L for

appralsing the Hon'ble NGT on the compliances made by the State in respect of orders /
directions passed in O.A. No. 6O6/2OL8, O.A.673/2018 and other related cases. As per the order

dated 02.07.2020 passed by Hon'ble NGT in O.A. No. 606/2018, the comprehensive compliances

report is to be submitted before Hon'ble NGT and to CPCB prior to 15 days of the date of

personal appearance of the Chlef Secretary, Odisha. The Chief Secretary, Odisha instructed that

comprehensive compliance reports to be prepared by concerned Departments and submitted to

the Forest & Environment Department by 10.12.2020. The Directorate of Environment be the

nodal department for all compliance related matter.

The meeting ended with the vote of thanks to the Chair

4,r
Chief Secretary, Odisha
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Annexure-l

l,ist of the participants a({cnded thc Revierv Mecting of
Environment Monitoring Cell held on 13.1 1.202A at 12.30 PN'l through
N{icrosoft Team untler thc Chairmanship of (he Chief Secretary, C)disha

Name Department

Sh ri Asit Tripathi, IAS

Shri. P.K. Mohapatra, IAS
ACS, H&FW Departm ent

1

2

1-2

13

3

4

5

6

Dr. Mona Sharma, IAS

Smt. Anu Garg, IAS

Shri G. Mathi Vathanan, IAS

Sri Su resh Pant,lFS

Dr. K. M urugesan,lFS

8

9

5hri Sangramjit Nayak, IAS

Shri Kalyan Kumar Rath, OAS

10 Dr. P.K Prusty

11 Er. N.R Sahoo

Er. B.M. Acharya

Sri Subhash Chandra Das, OAS

Shri R.N.Maliickt4

ACS, F&E Department

Principal Secretary, WR Department

Principal Secretary, H&UD Department

Director, Environment-cum- Special Secretary,
F&E Depa rtment

Member Secretary, 5PCB, Odisha

Director, Municipal Administration, Ex-officio
Additional Secretary & Mission Director,
Swachh Bharat Mission (Urban) H&UD
Department

Additional Secretary, ll&UD Department

Chief Environmental Scientist, OSPCB

Chief Environ mental Englneer, OSPCB

Ch ief Engineer, WR Department

Joint Secretary, PR&DW Department

Project Director, Technical Cell, OWSSB

7
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Chief Secretary, Odisha
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GOVERNMENT OF ODISHA
FOREST & ENVIRONMENT DEPARTMENT

gttrc M;r*|ra b-A)
flrrrr--p urll-'LA)

Direcror, =fu,+*rt1f,Special Secretary to Government

Sri Susanta Nanda, IFS
Director, Environment-cum-
Sp€cial Secretary to Government

To
The Additional Chief Secretary to Govt., Health & Family Welfare Department
The Principal Secretary to Govt., Panchayati Ra.j & Drinking Water Department
The Principal Secretary to Govt., Department of Water Resources
The Principal Secretary to Govt., Housing & Urban Development Department
The Commissioner-cum€ecretary to Govt., F&ARD Department

y'he Director, Municipal Administration, H&UD Department

'.-z' The Director of lndustries
..7The Director of Mines

,-zThe Dlrector, Public Health, Health & Family Welfare Depafiment
tThe ElC, Water Resources Department
The Member Secretary, Odisha Water Supply and Sewerage Board, Bhubaneswar
The Member Secretary, State Pollution Control Board, Odisha

Sub: Minutes of Review Meeting of Environment lvlonitoring Cell held on 19.02.2A21 at 05.00 PI\4

in the P & C Conference Hall under the Chairmanship of the Chief Secretary, Odisha for
reviewing the compliances of Hon'ble NGT Cases.

Sir,
ln inviting a reference to the subject cited above, I am directed to enclose herewith the

Minutes of Review Meeting of Environment Monitoring Cell held on 19.02.2021 at 05.00 PM in the

P & C Conference Hall under the Chairmanship of the Chief Secretary, Odisha regarding review of

the compliances of Hon'ble NGT Cases for your kind information & necessary ac{ion.

Yours faithfully,

Memo No
Copy forwarded to the Offtcer on Spe

information of the Chief Secrelary.

q b'lV tF&E
o\/

,Dt 
^b

o2.
ial Duty Chief Secretary, Odisha for kind

Director, Envi -cum-

c
eo94
(OSD) to

t4b,1 96 - oe.. 9a

'&)+.
Director, Envirlonm'eml8;il-

^ Special Secretary to Goveriment
94
Ch/ef Secretary, F&E Department for

Memo No- F&E, Dt
Copy forwarded to the Senior PS to the Additional

kind information of the Additional Chief Secretary, F&E Department

- bo.

Special Secretary to G ernment

N'rE-ENV1-EN v-ooos-zozo-!2 7A ifar, ot. 9U 0B.2Og(



Minutes of Review Meeting of Etrvironment Monitoring Cell held on
19.A2.2A21 at 05.00 PM in the P & C Conference Hall under the
Chairmanship of the Chief Secretary, Odisha for reviewing the

compliances of Hon'ble NGT Cases.

A Review Meeting of Environment ft4onitorlng Cell was held on 19.02.2021 al
05.00 PM rn the P & C Department Conference Hall of Lokaseva Bhawan under

the Chairmanship of the Chief Secretary, Odisha for reviewing lhe compliances

of Hon'ble NGT Cases.

The list of participants is at Annexure-|.

At the outset, Member Secretary, Odisha State Pollution Control Board,

welcomed all the participants and apprised the Committee that is to review the
progress of compliances in respect of Hon'ble NGT cases every month and all

the concerned departments and the Collectors will be intimated for updation of
the status by taking action at their end.

MS, SPCB thereafter gave a overview on all the important directionsl orders
that are to be monitored under the supervision of the Chief Secretary, Odisha
and briefly summarized about the following cases:

1 O.A. 606/ 2018- Dealing with compliance of Municipal Solid Waste
Management Rules, 2016

2.O.A.593/ 2017-Paryavaran Surakhya Samiti Vrs. Union of lndia & Ors.,

related to STP

3.O.A.673/ 2018- News ltem Published in'The Hindu'Authored by Shri.
Jacob Koshy, titled "More River Stretches are now Critically Polluted:
CPCB" (19 identified Polluted River stretches of Rivers for Odisha)

4.O.A.710- 7131 2017- Shailesh Singh Vrs. Sheela Hospital & Trauma
Centre & Ors., related to compliance of BMW Rules.

5.O.A- 721 2020- Scientific Disposal of Bio-Medical Waste arising out of
COVID-19 treatment- Compliance of BMW Rules

6.O.A.3251 2015- Lt. Col. Sarvadaman Singh Oberoi Vrs. Union of lndia &

Ors. relating to conservation of water bodies.

The committee was also informed that in OA No. 606/2018, the direction for
personal appearance of the Chief Secretary fixed on 06.01 .202'1 has been
deferred with a direction for submission of quarterly progress report to CPCB,

I be submitting the consolidated status report by 30.06.2021 and the
Il be listed before Hon"ble NGT on 28.07.2021 for consideration.

FE-ENVl -ENV-000 5-20?0 I 1 t?02 1
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Thereafter. afier discussron the follorving decisiorrs were lakerl:

1. (a) H&UD Depaftment is to furr.rish a consolidated reporl. with detailed
progress made so far on solid waste management rule. There shall be provision
for every ULBs to have a space for deposit of construclion and demolition waste.

(b) PR Department will also prepare and furnish the consolidated report for all
Panchayats in rural areas on steps taken on plastic waste marragement rules.

(c) The transportation cost per Kg IQntls of transpoflation and frequency of
transportation, for recycling of plastics will be finalized by Director, PR & DW
Department in discussion with H&UD Department and SPCB.

2. (a) Director, Health is to fix up the timeline for complying to all the direction
on B[vlW management and COVID-19 waste nlanagement dealt in O. A. No.
710,711,712 & 713 of 2O17 and O. A. No. 72 of 2020. Furthermore, the
Director is to monitor that all the directions are executed as per the timeline.

(b) Director, Health is also to submit a detailed report to the State Pollution
Control Board about the timeline and operationalization of all the systems for
Online Continuous Emission lVlonitoring System (OCEMS) to be connected with
CPCB server as per the Guideline directed by the Hon"ble NGT.

(c) lt was decided that a DO letter from CS, Odisha will be sent to Health
Department regarding the progress of BMW disposal, functionality of these
waste disposal system and the progress status for completion to submit a
compliance report to the Hon"ble NGT.

(d) Fishery & Animal Resources Department will submit a detailed report
outlining the progress and timeline for complying io the Blt/W disposal rules in

the Veterinary Hospitals.

3. (a) For complying to the direction of O. A. No. 673 of 2018, the HUD

Department are to make all the STPs functional within the prescribed timeline to
prevent discharge of sewage into the river.

(b) The executing agencies are to be given the responsibilities for construction
and commissioning of STPs in hospitals.

4. For complying to the directions in O. A. No. 325 of 2015, it was decided
that 59 nos. of water bodies have been identified on priority basis with their
analysis of '13 nos. of prescribed identified parameters as per the direction given

by the Hon'ble NGT will to be sent to CPCB with in timeline ot 28.02.2O21 as per

the order 18.11.2O2O in OA 325/2015.

FE-ENVl -ENV-0005-20201 1 i2A2 1
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5. For complyrlrg to the directions of O. A. No. 804 of 2017, it rvas decided tlral
lndustry Department is to prepare and subrnit a detailed report regarding the

lists of Hazardous Waste generating industries inside the existing lndustrial

Estates and to certify that. these lndustries have earmarked some spaces for

storage of the Hazardous Wastes.

Further the identification of workers engaged in handling of hazardous wastes in

industries are to be registered properly.

6 The MS, SPCB informed the committee about OA No. 360/2018 relating to

the preparation of the State Environment Plan and stated that Odisha is the first
state to prepare the District Environment Plan for the entire districts and this
Report has been forwarded to the CPCB on 12.02.2021 .

7. The comrnittee v,ras inforrned that fo( complying to the of directions of O. A. No.

681 of 2018 regarding control of air and noise pollution through NCAP programme

ior non-attairlmenr cities, the air quallty monil.oring meeling is being held regularly in

coordination with other related departnrents.

Furthermore, it was directed by the Chairman, that all Collectors and SPs are to be

intimated for banning of l-righ sound producing DJs / loud Music Systems which

have been operated without the approval of the Police Stations arrd also to circulate

rhe Guadelines and Orders of the Hon"ble Supreme Court regarding the restrictions

on Noise Pollution.

8. Further tlre following decisions were taken

(a) Steps will be taken for creation of green landscapes in exposed unused spaces

in all ULBs in the DlvlF districts out of DN,4F fund. The municipalities are to subnrit

proposals accordingly lor availing fund under DMF.

(b) All Collectors and SPs are 10 be communicatecl through letters for taking strict

euforcement for banning of Single used plastics along with their manutacturirrg, sale

thror-rghout the districts. The SPCB, Odisha to take proactive steps lor banning tl-re

rnanufacture of single rrse plastic.

r::E-ENV1 -ENV-0005-2020t 1 /2021
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The meeting ended with the vote of thanks to the Ch r and all

members present.

Chief Secret ary 
'
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GOVERNMENT OF ODISHA

FOREST & ENVIROIIM€NT DEPARTMENT

EMc- |.,l1nqlra CZr4
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(), .t (-' / (", !r{,r lNo FE-ENV.1 -ENV-0O05-2020
From

Sri Susanta Nanda IFS
Direclor. Environmeni-crm-
Special Secretary lo Governrrenl

lc.,

The Addilional Chiei Secretary to Govt . lleallh & Farnily Welfare Depa(ment
The Principal Secretary lo Govt. Panchayati Raj & Drinking Water Department
The Principal Secretary to Govl., Departmenl of Water Resources
The Principal Secretary to Govl , Housing & Urban Developnrent Department
The Commissioner-cum-Secretary lo Govt., F&ARD Departn]ent
The Director, Municipal Administration, H&UD Depadment
The Director of lnduslries
The Director of Mrnes
The Director, Public Health, Heatth E Family Welfare Department
The ElC, Water Resources Departmenl
The Member Secretary, Odisha Water Supply and Sewerage Board, Bhubaneswar
The [4ember Secretary. State Pollution Control Board, Odisha

Sutl Minutes of Review Meeting of Environment Monitoring Cell held on 29.O4.2021 al 12:45 Pl'Jl
through Microsoft Teams under the Chairmanship of lhe Chief Secretary, Odisha for
revielving the compl,ances of Hon'ble NGT in O A. No 606i2018 and related matlers.

Sir,
ln inviting a reference to the subject ciled above, I am directed to enclose herewilh lhe

Minutes o{ 3'd Review Meeting of Environment Monitoring Cell held on 29.Q4.2O21 al 12:45 PM

through Microsofl Teams under the Chairmanship of the Chief Secretary, Odisha for reviewing the

compliances of Hon'ble NGT in O.A. No. 606/2018 and related matters for your kind informataon &

necessary action.

Yours faithfully,

Enclosed: As above

Director, E ent cum-

Memo No.
Co

Secretary,

CI I F&E ,Dt
py alongwith the minutes
Odisha for kind iofornration

{orwarded to the
of the Chief Secretary

07 05 N9;
Officer cin

pecial Secretary to overnment

Special Duty (OSD) to Chief

Director fu"n,-",,.n,
Memo No ?0(,{ / F&E, Dt C) Oy russpecialsecretarytoGovernment

Copy alongwilh the minutes forwarded to the Senior PS to the Additional Chief Secretary.

F&E Department for kind information of the Additional Chief Secretary, F&E Department.

w"
Direclor, Enviionment-cutn-

Special Secretary to Government

$'
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The Additional Chief Secretary, Forest & Environment Department welcomed all the
I\,4embers to the 3rd Meeting o{ the Environmenl l,4onitoring Cell held on D1.29.O4.2O21 and
observed that compliance to different directions of NGT has improved and in{ormation also
is being received from most of the departments in time

Then with the permission of the Chair, the Director, Environment-cum-Special Secretary,
Forest & Environment Deparlment stated that compliance have been received from almosl
all the concerned departments and agencies to the minutes of the last meeting held on
19.02.2020 . lt was further brought out that the committee will be deliberating on 7 cases
today:

1. O.A. 606/ 2018: Compliance of Municipal Solid Waste Management Rules, 2016
(Main matter), - Thc Personal Appearance of the Chief Secretary has been disposed
of and the case is listed on 28.07.2021 . Before that, state has to submit two reports
i.e. on 31st March and 30th June 2021 .For the report to be submitted on 31st lVarch,

the information have been received from the SPCB, H&UD and PR Department and
thc report ending up to March 31st will be submitted soon-

2. O.A. 593/ 2017'. Paryavaran Surakhya Samili Vrs. Union of lndia & Ors. (STP retated
matter, Proceeding started on compliance of direction of Hon'ble Supreme Court in
W.P. C No. 3751 2012, disposed of on 22.O2.2O17), O.A. 6731 2018:. News ltem
Published in'The Hindu'Authored by Shri. Jacob Koshy, titled "More River Stretches
are now Critically Polluted: CPCB' (19 identified Polluted River stretches of Rivers
for Odisha)- SPCB has already submitted the compliance report for 3'1st March on
30.04.2020 to NMCG.

3. O.A. 710- 7131 2017: Shailesh Singh Vrs. Sheela Hospital & Trauma Centre &
Others. The quarterly report for 3lst March will be submitted as all the details have
been furnished by SPCB.

4. O.A.72l 2O20'. ln Re: Scientific Disposal of Bio-Medicai Wasle arising out of COVID-
19 treatment- Compliance of BMW Rules,- disposed of in the meantime, with a

direction to the SPCB 1o keep a watch for scientific disposal till the COVID pandemic
is over.

5. O.A.325/ 2015: Lt. Col. Sarvadaman Singh Oberoi Vrs. Union of lndia & Others., -
is also disposed of and the direction has been complied to by the Water Resources
Department.

6- O. A. 681/ 2018: NCAP matter relating to seven (7) non-attainment cities of Odisha,
- is disposed of and also being monitored at regular intervals.

ts 1731 2018 with O. A. 360/ 2015: Enforcement and nronitoring mechanism to
land regulate illegal sand mining including river bed sand mining.

Gt'+a
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Thereafter, the action taken reporl on the last meeting was discussed and the decisions

taken therein are as below:

Complian ces Progress mado so far and the
decisions taken

st.
No.

Decisions of the 2nd

meeting of EMC held
on 19,02.2021

IMicro Compostirrg Centre

(IUCC) 174 comPleted &
lunctional & another 73 is in the

last stage of conlpletion.

Though Committed for 242,

247 have been completed. Now

functional is -174 MCC and 16'1

tvlaterial Recovery FacilitY

(MRF) of capacity 748 and 977

TPD respectively.

Additional capacities are being

created in some of the bigger

ULBs.

Against the requirement of
1 000 tons of wet waste

processing the DePt. already

have 750 tons processing

capacities another 250 will be

coming up in next two weeks.

Almost more than 75% of the

total wet waste generated is

being processed as of now.

Ir4RF will cover all the ULBs

and will also meet the

requirement of nearbY rural

areas. H&UD DePt. is having a

tie up with the nearbY blocks

Regarding Bio-mining legacY

waste, larger ULBS have been

taken up. Bhubaneswar has

already been tendered.

Vyasnagar is going to be

completed. Works have been

successfully carried out basing

on the proper workable models.

The execution will be done

Collection and

transportation of solid

waste is made through

battery operated vehicle by

door to door collection

through Misston Shakli
Groups. The total capacity
of Micro Composting

Cenire (MCC) is 240 nos.

and Material Recovery

Facility (MRF) of 180 nos.

with processing facilitY of
1069 and 1157 TPD

respectively. By processing

of wet waste 216.3 tr4T of
"Mo Khata' is generated

from MCC. 283 MT of dry
non recyclable wastes are

sent to 4 nos. of cement
factories for co-processing.
126 sites have been

identified for dumPing of
Construction and

Demolition (C&D) waste.

(a)
1 H&UD Department is to

furnish a consolidated

report with detailed
progress nrade so far on

solid waste management
rule. There shall be

provision for every ULBs

to have a space for
deposit of construction

and demolition waste.

._ e7
4p



within a shorter period

De cis io n:

The H&UD Dept. is to give a

report depicting the exact
timeline for completely
achieving 100% of the
requirement along with
achievement for submitting the
report by end of June 2021 .

(b) PR Department will a,so
prepare and furnish the

consolidated report for
all Panchayats in rural

areas on steps taken on
plastic waste
management rules.

Consolidated report
be apprised to
commrttee.

may
the

The Director, Panchayatiraj
Dept. stated that, they have
submitted the summarized
report on Solid Waste
Management in rural areas
both for wet waste and dry
wasle.

They have taken 90 GPs as
model GPs earlier under the
NGT directions and those GPs
have infraslructure at that site.
The main issue relates to
actual operationalization of the
assets and ensuring the plastic
wastes are getting disposed off.
After discussion with the
Principal Secrelary, H&UD, the
Panchayatiraj Dept. has the
Joint Protocol which wlll be
issued for the rural areas. All
the GPs will be tagged with the
nearby ULBs and the
concerned GPs will be held
responsible for transportation of
all the dry wastes to the ULB
location and the wet wastes will

be processed either in house
itself, or in some cases in the
same streei or habitation. So
the wet waste will be

completely managed by the
Panchayatiraj Dept. through the
actual villagers. The dry wastes
especially the papers,

)

- bb' &
']\r

I



Polyihenes and the multi

layered plastics etc. and the
ollrcr rtcrns which are getting

segregated will be transporled
to the ULB premrses and ULB

will be processing those.

ln this coniext a letter will be

issued formally by the PR Dept.

soon.

Dec isio n:

The PR Dept. is to give a

detailed report outlining the

detailed planning, targets and

achievements. The data will be

incorporated in the rePort to be

submitted to CPCB.

Already complied.A meeting was held

behveen H&UD

Department and PRDW
Department on 15.04.2421

and the matter is being

finalized.

The transportation cost
per Kg / Qntls of

transportation and

frequency of
transportation, for

recycling of Plastics will

be finalized by Director,

PR & DW Department in

discussion with H&UD

Department and SPCB.

(c)

Waste treatment facilitY for all

Government hosPitals have

been provided.

Regarding Bio-medical Waste

Treatment FacilitY, during last 3
years, 1 al TangiaPada,

Khordha. This Year there are

two from which one at

Sundargarh-Ramsara and

other at Ganjam District-

Seragada. Also as Per the

State Advisory Committee theY

have identified 5 clusters, so

that these five clusters will be

made then total state can be

H & FW Departmeni has

submitted compliances
regarding authorization

status of Govt. HCFs,

setling up of more

Common Bio-medical

Waste Treatment FacilitY

(CBWTFS),
implementation of bar code

system (132 nos. HCFs

and 1 no. in CBWTF)'
action taken on the State

Level Advisory Committee

meeting, action Plan for

2O2O-21, management of
COVID 19 wastc, model

Director, Health is to fix
up the timeline for
complying to all the

direction on BMW
management and

COVID-1g waste
management dealt in O.

A. No. 710, 711,712 &
713 ol 2A17 and O. A.

No. 72 of 2020.
Furthermore, the

Director is to monitor
that all the directions are

executed as per the

timeline.

n
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Total number
(Bedded - 1471

bedded - 2244)

DIan {o!- ever\/ district for
proper clisposal of COtrlD
19 [/aste, training to tlre
staf{s, online tracking app
for receipt of daily and
weekly reports from DHH.

The status of authorization
of HCFs is as follows:

covereo as per tre rules of tne
CPCE- The narne o1 the
ck]sters covei-ing the Districts
concerned have been
submitied to the SPCB to take
further steps to facilitate
common Bio-medical Waste
Treatment Facility.

Aulo claves and shredders of
adequate capacity have been
provided to the Government
hospitals throughout the siate
as intimated by Director Health.

Regarding Barcoding system-
they wlll have their universal
software where all the variables
will be kept and everyone will
be able to see the dashboard.
All the major hospitals including
both Govt. and private will be
linked with that Portal.

Responsibility has given to
OCAC with an expenditure
amount to be incurred worth of
Rs.22,65,0001. Through this
software, the CPCB will be

directly connected to this site
and can track in real time.

De cision:

3715
+ non-

3483 (Bedded - 12BS +
non-bedded - 2194). The
total capacity of Common
Bio-medical Waste
Treatment Facility is 7

TPD. The online
continuous emission
monitoring system
(OCEMS) has been
installed in 1 CBWTF
(Common Bio-medical
Waste Treatment Facility)
connected with server of
SPCB, 1 no. is yet to be
connected and 4 nos.
CBWTF have not installed
OCEMS

The Health Dept. is to submit a
report citing how many are
operational and how many will
be operational by which date,
along with a realistic time
frame, so that this will be
informed to the Hon'ble NGT.

i. lt was also decided that
the bio medical wastes
collected by private
operators from major
hospitals will have propcr
treatment facilities with
valid authorization from

a--
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SPCB

ii The small stand alone
hospitals will have their
own facilities for
processing tlris bio

medical wasle.

lvlember Secretary, SPCB

stated that, out of 6 they have

connected only 1. New one at

Ramsara of Sundargarh Dist is

having the OCEMS but it is not

connected to the server and

remaining 4 has to be

connected.

It was decided that, SPCB to

enforce this by fixing a dateline.

A detailed status report is to be

submitted to the Govt. by the

SPCB so that this can be

pursued.

The exacl status may be

apprised to the committee.
(b) Director, Health is also

to submit a detailed

report to the State

Pollution Control Board

about the timeline and

operationalization of all

the systems for Online

Continuous Emission
Monitoring System
(OCEMS) to be

connected with CPCB

server as per the
Guideline directed by the

Hon'ble NGT.

Commissioner-cum-Secretary,
FARD Dept. stated that, 30

nos. of veterinary hospilals
have been given the

authorization. For remaining
they have apply to SPCB which

is to be processed.

The FARD Dept. is to give a

compliance report regarding
operationalization of all auto-

claves and incinerators,

There are 58 nos. of
Veterinary Hospitals at
district and sub-divisional
level out of which,
authorization has been
granted by SPCB to 30
nos. of veterinary
hospitals. Rest are to be
processed by SPCB.
Colour coded collection
bins have been provided
with 58 nos. of auto-claves
and 19 nos. of incinerators
out of which 10 are in

operational condition.

(c) Fishery & Animal
Resources Department
will submit a detailed
report outlining the
progress and timeline for
complying to the BMW

disposal rules in the
Veterinary Hospitals.

Regarding the STP at Rourkela
has already been
commissioned. The second
plant in Cuttack wrll be readY

and will be commissioned

As per the information
provided to NlvlCG, the
estimated sewage
generation is 298.55 MLD
and existing STP of 10

3_

(a)
For complying to the
direction of O- A. No.
673 of 2018, the HUD

Department are to make
all the STPS functional

-e-
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r'tos. is havinq lieatnteni
capacrty cf 266.50 tu'lLD.

The capacity utilization ol
existing STP is 88.58 ti4LD.

The sewage treated by
alternative technology
through 45 nos- of FsTPs
(Fecal Sludge Treatment
Plant) is 1017 KLD; thus
the gap in treatment
capacity is 104 MLD.

before l,4ay I5i!'. ln
Bhubaneslvar. 4 planls lrave
staded functioning. Sambalpur
will be ready in arrother 3-4
monihs

The Director, Env. Stated that,
As per the dircction, the Ir4PR

for March 2021 has already
been submitted to NMCG by
then SPCB on 23.04.2021.

The MPR of lr4arch 2021 is
sent to NMCG by SPCB on
23.04.2021 .

--v\-

H&UD Department has
submitted time line for
completion of STP by June
2021 and Dec 2021
selectively. The FsTPs are
being constructed for other
ULBs where there is no
plan of STP.

(b) The executinq aqencies
are 10 be given the
res ponsibilities for
construction and
commissioning of STPs
in hospitals.

Director, Health is requested
for submission of the exact
status report of STP in

hospitals, so that the report can
be submitted correctly at the
time of final submission.

4 For complying to the
directions in O. A. No.

325 of 2015, it was
decided that 59 nos. of
water bodies that have
been identified on
priority basis with their
analysis of 13 nos. of
prescribed identified
parameters as per the
direction given by the
Hon'ble NGT will to be
sent to CPCB with in

timeline ot 28.02 2021
as per the order
18.11 .2O2O in O. A.
325t2015.

The Water Resources
Department has submitted
the progress report to
CPCB for 56 nos. of water
bodies vide Letter No.
7047 Dt. 26.02.2021 i.e.
betore 28.02.2021 as per
the direction of Hon'ble
NGT. The water quality
parameter to be analysed
and submitted for the
identified water bodies.
The matter is being
reviewed by CMC under
the Chairmanship of
Secretary, Mo\ i/R and lasl
meeting was held on

It was decided that
identification and categorization
of Tanks/ Ponds more than 5
hectres and above will be taken
up in the next instance.

I

v,,itlrin tirc prescribed

iinrclrne to Pr e,r'ent

discharge of s€wage iirto
the river.

H&UD may elaborate on
capacity utilization and
plan of aciion for treating
the gap.

i
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Exact status

apprised by

Department
commrttee.

SPCB was to furnish HWM

progress report by

30.03.2021 to CPCB.

Report awaited.

ldentification and

regislration of workers
engaged for handling

hazardous waste lo be

done by Labour & ESIC

Department. Compliance
awaited.

may be

lndustry
to the

For complying to the
directions of O. A. No.

804 of 2017, it was

decided that lndustry
Departmenl is to prepare

and subnrit a detailed
report regarding the lists
of Hazardous Waste
generating industries
inside the existing
lndustrial Estates and to
certify that, these

lndustries have

earmarked some spaces

for storage of the

Hazardous Waste.

Further the idcntification
of workers engaged in

handling of hazardous
wastes in industries are
to be registered properly

The hard copies of the State

Environmental Plan will be

printed and circulated among

the concerned DePartments.
Monitoring is to be done
periodically-

The State Environmental
Plan has been submitted to
CPCB on 12.02.2021 and

the concemed
departments H&FW,

H&UD, PR&DW and SPCB

were intimated.

6 The MS, SPCB informed
the committee about O.

A. No. 360/2018 relating
to the preparation of the
State Environment Plan

and stated that Odisha is
the first state to prepare
the District Environment
Plan for the entire
districts and this report
has been {orwarded to
the CPCB on
12.02.2021

31 03.202i
awaited.

iVinutes

t\4S, OSPCB siated that, SPCB
has already submitted the

monthly progress report to the

CPCB in the revised format
lnformation on the true

contaminated status of the

state vD.Talcher, Rushikulya is

to be submitted along with the

reclamation plan along to the

CPCB.

The lndustry Dept. has been

requested for Providing of the

identification of the portion of
the land from the industrial

estate for the storing and

disposal of the Hazardous
Waste.

The SPCB to give the progress

report as on March and June

2021 lo be sent to CPCB.

The Labour Commissioner will

be requested for providing of
details regarding ldentification
and registration of workers
engaged for handling

hazardous waste.

B
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/ Tlrc comnrittee was

irrformed thal for

cornplying to the of
dircctions of O. A. No.

681 of 2018 regatding
control of air and noise
pollution through NCAP
programme for non-

attainment cities, the air
quality monitoring
meeting is being held

regularly in coordination
with other related

departments.

Furthermore, it \rJas

directed by the

Chairman, that all

Collectors and SPs are
to be intlmated lor
banning of high sound
producing DJs / loud

Music Systems which

have been operated
without the approval of
the Police Stations and
also to circulate the
Guidelines and Orders
of the Hon'ble Supreme
Court regarding the
restrictions on Noise
Pollution

The Districi Level Air
Qualitv N4oniiorino

Commitiee was
reconstituted viCc No.

6642 cjt.26.03.2021 by
taking members irom
differenl departments
under lhe Chairmanship of
Collectors \,vith a request to

conduct the meeting on
monthly basis for 7 non-
attainment cities (Angul.

a a r

Blrubaneswar Cuttack
Rou&ela & Kalinoa Naqar

ACS, FE has directed the
Collectors of the above
district vide DO letter on
13.04.2021 to conduct the
meeting on monthly basis.
The OA is disposed of on
08.O4.2021 with direction
for constitution of National
Task Force.

SPCB has also intimated
all Collectors and SPs vide
letter No. 3132 dt.
2.03.2021 for
implementation of Noise
Rules for maintenance of
standard.

This matter has also been
disposed of. Steps are to be

laken to comply rvith lire aclion
plan and nlonitoring through
regular meetings.

Decisions:

The district Collectors of the
concerned districts to conduct
the nronthly District Level Air

Quality Monitoring Committee
meeting and intimate the
progress from time to time.

q

(a)
Steps will be taken for
creation of green

Iandscapes in exposed
unused spaces in all
ULBs in the DMF
districts out of DMF
fund. The municipalities
are to submit proposals
accordingly for availing
fund under DIVIF

The Director, Municipal
Administration has been
intimated on 15.04.2021 to
furnish action taken report
towards creation of green
landscape in exposed
unused spaces in all ULBs
in the DMF districts out of
DN.4F fund

ACS, F&E Dept. suggested
that, OFDC and DFOs will
prepare plan for greening of all
unused spaces of ULBs after
the identification of areas by
the Urban Bodies. The F&E
Dept. will ensure thal the lvork
is done through OFDC or

DFOS.

7ll flu.-
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Ex;]cl s{ali.rs on this is

aw:lriod.
The H&UD Dept. will issue ihe
advisory to all the Local Bodies

and major corporations also. A
letier is to be issued with joint

signature of the Principal

Secretary, H&UD Dept. and

ACS, F&E Dept. for this

purpose.

The funding will be out of the

Dtt/lF fund in DMF district and

OEMF in their areas.

It was decided to be

implemented through a mission

mode.

It was decided that once the

task force is approved, a

separate meeting will be

convened to decide on the

modalities.

All Collectors and SPs

were intimated vide Leiter
No. 7761 D1.16.04.2021 of

F&E Department for
enforcement on banning
on Single Used Plastics
(SUP). ln the meantime
draft amendment on Pli.4W

2016 has been notified

with modification of
thickness from 50 to 120

micron.

The matter is reviewed

under "PRAGATI" scheme
by the Govt. of lndia with a
target for prohibition on

use of SUP on mission
mode with effect from
Oclober,2022.

(b) AII Collectors and SPs

are to be communicated
through letters for taking

strict enforcement for
banning of single used

plastics along with their
manufacturing sale

throughout the districts.
The SPCB, Odisha to
take proactive steps for
banning the manufacture
of single use plastic.

It was decided to find out the

channels of collecting, and how

these are being segregated

and the procedure for

processing these bY the

collectors and dismantlers.

fVS, SPCB stated that, for

collection and dismantling the

The SPCB is monitoring on

e-waste comPliance.

Extended Producer
Responsibility (EPR)

authorisation is granted to

24 Nos. of Units bY CPCB
and to 10 Nos. dismantlers
and re-processors bY

SPCB. lnventorisation is

(c)

- lo-
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Chairman emphasized
on the proper e-waste
management practice in

the State and for ProPer
implementation order of
Hon'ble NGT in illegal
sand mining cases.



done till tn{.. y0ar 2016-ii SPCB has given cojrsent anci

authoriza!on-

SPCB to inspect these sites
and find out the pollution of the
soil. water and to see that
thesc agencies are following
the SoPs properly.

{\r 
44 t

(chi rv)

The sand mining matter is dealt in O. A. No.360 /
2015 & OA 173 of 2018 with dircction to implement

Sustainable Sand tr,4ining Guideline (SSt\,lc), 20'16 and
Enforcement & Monitoring Guideline ior Sand I\lining
(EI\4GSM), 2020, notified by MoEF. The states to
submit {irst annual report to MoEF & CC by

31.04.2022 ending as on 3'lst March. The matter was
disposed of on 26.02.202-1 . In the mean time the
"Odisha Sand Policy- 2021" is also finalized by the
R&DM Department which was reviewed by the Chief
Secretary for implementation.

It was decided that, a separate
meeting will be held on this
involving R&DIi/ Dept. and WR
Dept., as there is a need for

detailed deliberations on
sustainable sand mining and to
come out with a strategy in this
regard.

c-)(- -1L -
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GOVERNMENT OF ODISHA
FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

No. FE-ENV1-ENV-OOO'-2O2OI I Q qg Q lrrACC, Ot ao ' o'7, 91
From

To

Sri Susanta Nanda. IFS
Director, Environment-cum-
Special Secretary to Government

The Additional Chief Secretary to Govt., Health & Family Welfare Department
The Principal Secretary to Govl.. Panchayati Raj & Drinking Water Department
The Principal Secretary to Govt., Department of Water Resources
The Principal Secretary to Govt., Housing & Urban Development Department
The Principal Secretary to Govt., lndustries Department
The Commissioner-cum-Secretary to Govt., F&ARD Department
The Director. Municipal Administration, H&UD Department
The Director of lndustries
The Direclor of Mines
The Director, Public Health, Health & Family Welfare Department
The ElC, Water Resources Department
The Member Secretary, Odisha Water Supply and Sewerage Board, Bhubaneswar
The MemLrer Secretary, State Pollution Control Board, Odisha

Sir,
ln inviting a reference to the subject cited above, I am directed to enclose herewith the

Minutes of 4rn Review Meeting of Environment Monitoring Cell held on 15.07.2021 at 12:45 PM

through Microsoft Teams under the Chairmanship of the Chief Secretary, Odisha for reviewing the

compliances of Hon'ble NGT in O.A No. 606/20'18 and related mallers for your kind information &

necessary compliance.

Enclosed: As ah,ove

Memo No. I a t-, q S- I reacc, ot &r,6Y'al
Special Secretary to Government

Copy alongwith lhe minutes forwarded to the Officer on Special Duty (OSD) to Chief
Secretary, Odisha for kind i

MemoNo. leq96
copy alongwith the minutes forwarded to the Senior PS to the Additional Chief Secretary,

F&E Department for kind information of the Additional Chief Secretary, F&E Department,

Yours faith{ully,

o,,.u"to,,#,,**k?ltLr-

nformation of the Chief Secretary.

Direcro,,.#ffik1rt-
/ FE&CC, Or & 0 ' o'/ , al 

special secretary to Government

--++ -

- ?,,::11-ffifl.tk'rSpecial Secretary to Government

Sub: Mrnutes ol4th Review Meeting of Environment Monitoring Cell held on 15.07.2Q2'l al 12.45
PM through Microsofl Teams under the Chairmanship of the Chief Secretary, Odisha
regarding compliances of Hon'ble NGT in O.A. No. 606/2018 and related matters.

I
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Forest, Environmsnt & Clirlrate Chan.qe

Minutes of 4th meeting of Environment Monitoring Cell held on
15.A7.2021 at 12:45 PM through Virtual Mode

The Additional Chief Secretary, Forest, Environment & Climate Change
Department welcomed all the Members to the 4lh Meeting of the Environment Monitoring
Cell and gave a outline of the main case i.e. O.A. 606/ 2018 along with other O.A. Nos,

link to the main case. ACS, further complemented the concerned Departments for their
proactive action in submisslon of the compliances. A lvlonthly Progress Report (MPR)
comprising of the compliances has been sent in March. The nexl date for hearing in the
NGT is listed to 28.07.2421. The consolidated report will be submitted by 20th Ju1y,2021.

Then with the pernrission of the Chair, the Director, Environment-cum-Special
Secretary, Foresl, Environment & Climate Change Departrnent reiterated the different O.

As on which compliance is to be submitted and is to be discussed in the EMC.

1. O.A. 606/ 2018: Compliance of Municipal Solid Waste Management Rules, 2016
(lvlain matter)

?. O.A. 5931 2017: Paryavaran Surakhya Samiti Vrs. Union of lndia & Ors. (STP related
matter, Proceeding started on compliance of direction of Hon'ble Supreme Court in
W.P. C No. 3751 2012, Paryavaran Surakhya Samiti Vrs. Others, disposed of on
22.02.2017 ). Provision of adequate ETP/ STP/ FSTP system within 3 years time
line.

3. O-4. 673/ 2018: News ltem Published in 'The Hindu'Authored by Shri. Jacob Koshy,
titled "More River Stretches are now Critically Polluted: CPCB'(19 identified Polluted
River strelches of Rivers for Odisha).

4. O.4.710- 7131 2017: Shailesh Singh Vrs. Sheela Hospiial & Trauma Centre & Ors.
ln the matter of compliance to Bio-Medical Waste Management Rule, 2016.

5. O.A.72l 2O2O: ln Re: Scientific Disposal of Bio-Medical Waste arising out of COVID-
19 treatment- Compliance of BMW Rules. SPCB to monitor COVID 19 waste till the
end of pandemic.

6, O.A. 325, 2015: Lt. Col. Sarvadaman Singh Oberoi Vrs. Union of lndia & Ors.
ldentilication, Restoration and Rejuvenation of Ponds, Data of 56 Water bodies sent
to CPCB on 26.02.2021 by WR Dept. Compliance to 1st Ctvlc meeting held on
31.03.2021.

7. O. A. 681/ 2018: NCAP matter relating to seven (7) non-attainment cities of Odisha.
lmprovement o{ air qualily up to 20-30 oio by 2025 kom 2017 status and control of

pollution. Use of treated water of STP for Suppression of dusts generated
road sweeping.

1731 2018 with O. A. 36O/ 2015: Enforcement and monitoring mechanism to

7s-
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control and regulate illegal sand mining including river bed sand mining (separate

meeting scheduled on 22.07.2021).

Thereafter, the action taken report on the last meeting was discussed and lhe

decisions taken therein are as below;

Progress made sc
far and the

decisions taken

st.
No.

Decisions of the 3
rd meeting of EMC

held on 29.04.2021

Compliances

1(a) The H&UD Dept, is
to give a report

depicting the exact
timeline for
completely
achieving 100% of
the requirement
along with
achievement for
submitting the

report by end of
June 2021 .

a. Suitable sites for establishment of
solid waste processing facilities
(Micro Composting Centre and

Material Recovery Facility-Wealth

Centres) have been identified. 201

MCCs and 167 lr/RFs are operational

so far.

b. All ULBs are ensuring through

Swachha Supervlsors / Swachhs

Safhls (Members of Mission Shakti

Groups) that waste generators are

practising segregation [dry and wet

wastel at source.

c. Door to door collection of segregated
waste and transportation in BOVS to
processing facilities (Wealth Centre)

ensured through Mission Shakti

Group / Transgender GrouPs.

d. Separate collection and

transportation of Construction and

Demolition (C&D) wastes to

designated locations ensured bY

ULBs. 126 locations web hosted. (
www.urbanodisha.gov.in)

e. Setting up of solid waste processing

facility by ULBs more than l lakh

population-

status
No

oPeralion4
l{o-
28 ?ea

1e 160

tcc

Under

- 
c9tlstrncrion
,otal

162

421

33

Facilities under construction will be

operational bY 31.1 0.2021

This will cover all

thE ULBS-

It was decided that

HUD is to monitor
{he timeline given

and intimate the
progress in all

subsequent
meetings.

._4\-
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Status

i Setturg up of solid waste processing
facility by ULBs less than 1 lakh
population-

lllcc
llo. cfy (EQ) fi!. qcPacrt! (I?0.)

597 139 13900pe!4!9!!1
uodet

- conttr$clioo
Tolal

24 63

i ltl

11 1Aa

153 !530

Facilities under construction will be
operational by 31.10.2021

g. Bioremediation or capping of old
abandoned dump sites:

. Vyasanaga(M): Bio-mining of 55,000
MT legacy waste completed on
15.04.2021

. BMC : Tender evaluation going on

. I AMRUT cities : Focused in 1st
phase & proposal submitted to
lvloHUA for funding

. Target date lor completion:
31.07.2022

1(b) The PR Dept. is to
give detailed report
outlining the
detailed planning,

targets and
achievements. The
data will be
incorporated in the
report to be
submitted to CPCB

SWM across all
GPs in all the
districts will be
achieved in 3 years

time. Tagging of
the GPs with
nearby MEFs will
be completed by 31
st July, 2021.

All ULBS and MRFs
will receive

whatever plastics
are collected from
rural areas, with

GPs delivering the

material at MRF
point-

Joint lelter in this

regard has been
issued. H&UD will

1. All GPs are having bye law for
management of SWM including PWM
as part of SBMG phase ll
programme-

2- g0 GP (3 nos. in each dist.) have
complied the SWM Rules, 2016.

3. The Odisha Sanitation Policy 2020
with focus on SWM has been
promulgated.

4. Source segregation of waste shall
be encouraged with bio degradable
composting system under
MGNREGS / FC grants. Community
compost pits shall be crealed under
SBMG programme/ FC grants.

5. Wastes to be processed for manure
and for recycled plastic and metals
etc.

6. Programme for 3 years planned to
achieve SWM across all GPs, 30 %

-3-
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(2040 Nos. by 2021-22), 75 % (5098

Nos. GPs by 2022-23), and '100 % in
all (6798 GPs by 2023-24). Village

action plans on saturating villages
with SWM and PWM is being
prepared- (Expected date of
submission of action plan may be

indicated)

7. ln convergence urith H&UD DePt.,

joint advisory letter issued to all

districts on 28.05.202'l.The GPs to

tag with ULBs to process the drY

waste through operational/ planned

MRFS.

B. Village action plans on saturating

villages with SWM and PWM is being
prepared targeting 100 %

achievemenl by 2023-24.

(The date of submission of Action Plan

may be specified by the PR DePt.)

9. Dist. Level planning meeting to
manage plastic waste from villages in

convergence with ULBs L,lRFs has

been conducted in '15 districts under

the chairmanship of Dist. Collectors.

4364 GPs out o{ 6798 GPs i.e. 64 %
of the GPs have been tagged with

the nearest MRFs to channalise
plastic waste management. All

districts shall complete convergence
planning and tagging of 100 % of the

GPs with the nearby MRFS bY 31st

July, 2021 .

collect the

information

regarding quantity

of plastics received

from rural areas
and will flag it for
intemal review
which will help in

substantial
declination of
plastic use in rural

areas.

It was also decided

that circular will be

issued by H&UD

Dept. for selling the
plastic waste to the
plastic recycling
industries set up in
the districts on a

priority basis, with

the same rale,

-4-

6 units are

operating. After
assessing the

entire state, 5

clusters have been

identifled with 5

nos- of Common
Treatment Facilities

which will cover the
entire State, to be

There are 3 Common Biomedical Waste

Treatment Facility (CBWTF) already

existing in SCBMCH, Cuttack, MKCGMCH,

Berhampur & VIMSAR, Burla along with a
common Biomedical Wasle Treatment

Facility at TangiaPada. Khurda.

During last year two new CBWTF have

started functioning in the State (one at

Sheragada, Ganiam & another at

2(a) The Health Dept, is
to submit a report
citing how many
are operational and
how many will be
operational bY

which date, along
with a realistic time

frame, so that this
will be informed to

.-- 8l Y



the Hon'ble NGT Amasaranga, Sundergarh drstrict completed in 1 year
of time.

r. lt was also
decided that
the bio

medical
wastes
collected by
private
operators
from major
hospitals will
have proper
treatment
facilities with
valid
authorization
from SPCB.

To sensitize all the health staff on
management of Covid waste, updated Bio

Medical rules 2016. The base line of CPCB
on Covid -'19 lvaste Management along
with revised guidelines were
communicaled to all the districts up to PHC
level. lrlodel plan for waste collection and
transportation were shared to all districts
and districts have prepared their own
model plan for Covid waste management.
Daily online reporting used to be done by
downloading the appropriate APP for all
districts. 77857 staffs were trained on

Covid management in the state. The soft
copy of the coloured Atlas with instructions
in Odia and English were also shared.

5 CBWTFS have valid Authorization under
Biomedical Waste Management Rules.
The Authorization application of VIMSAR,
Burla is under process.

The HCEs, who are not linked with
CBWTFS, have their captive facilities like
Deep Burial pits, autoclaves etc. for
treatmenUdisposal of Biomedical waste.

-q-

(b) Member Secretary,

SPCB stated that,
out of 6 lhey have

eonnecled only 1.

New one at
Ramsara of
Sundargarh Dist is

having the OCEMS
but it is not
connected to the
server and
remaining 4 has to
be connecled.

It was decided
that, SPCB to
enforce this by
fixing a dateline,

OSPCB has stated that, apart from
conditions stipulated in Authorization
orders, letters issued to CBWTFS, on
28.08.2020 for installation of OCEMS.

Direction U/s-5 of Environment
(Protection) Act, 1986 has been
issued to all CBWTFS on 09.09.2020
& 30.09.2020 for installation of
requisite OCEMS at lncinerator stack
in compliance to the Directions of
Hon'ble Supreme Court in the case
matter of WP-13029/1985 for strict
compliance.

OCEMS of one CBWTF at Khurda
(Temp, CO, CO2) is Connected to
SPCB. Meanwhile. installation of
OCEMS for PM has been completed

At present 3 Govt.

and 3 Pvt. OCEMS
have got
authorization. ln
addition 5 new

applications have
been filed out of
which 2 have

already got the

CTE and will be
functioning within a
short period. On

BMW, 3 Govt.
Hospitals viz. Burla,
Cuttack and
Berhampur are
going for Tendering
Process and will be

eA-
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A detailed status
report is to be

submitted to the
Govt. by the SPCB
so that this can bc
pursued.

pending connectivity with server of

State Pollulion Control Board.

. One more CBWTF at Amasarang,
Sundargarh has installed CEMS
pending connectivity with server of

SPCB, The CBWTF at Seragada,

Gan.jam has placed order on

04-05.2021 for installation of

OCEMS. But it has not been

installed due to lockdown condition.

. No physical progress has been made

in 3 Medical College & HosPitals

(VIMSAR, Burla, SambalPur, MKCG

MCH, Berhampur, Ganjam and SCB

tVlCH, Cuttack) towards installation of

OCEMS.

-6-

completing the
same in 6 months
time.

It was decided that
the rest I
incinerators will be

operationalized
within 6 months.

Hospitals of FARD

will be tagged with
the Health Dept.

through their waste
disposal Agencies,
which are alreadY

in operation for
BMW disposal.

OSPCB has reported that as on

05.07 .2021 , they have received 79

applications from Veterinary hospitals for
grant of Authorization, out of which, 76

have been granted and 3 cases are under
process.

Further it is intimated by Fishery & ARD

Dept. that colour coded bins,

biodegradable waste collection bags for

segregation of wastes. 5B nos. of

Autoclaves supplied and all are functional,

25 lncinerators have been supplied out of

which 16 Nos. are in operative condition.

(c) The F&ARD Dept.

is to give a

compliance report

regarding
operationalization
of all autG.claves
and incinerators.

Sewage in six
major towns is of a
quantity of 370.50

MLD instead of 367

MLD reported
earlier and in IvIPR

of May 2021,
generation has

been mentioned as

302.5 instead of

298.55 MLD.

lrlonthly Progress Report (MPR) for the

Month of May 2A21 submitted to Nlr,lCG by

SPCB vide Letter No. 8054 Dt. 23.06.

2021.

The matter was discussed in 10th CMC

meeting held on 09.o7 .2021 and the

following issue was raised on

discrepancies in the data.

1 . The data on generation of sewage in six

major towrrs is of a quantity of 367 MLD

HUD Department
are to make all the
STPS functional
within the
prescribed timeline
to prevent

discharge of
sewage into the
river.

3(a)

.- es'\'



has been repolred earlaer. But as per the
informataon subrnitted to NMCG in MPR of
l]J/|ay 2021 , generation has been mentioned
as 298.55 MLD.

2. As per CPCB report, the sewerage
generation is 1273 MLD and in the State
dossier it is 4200 MLD for lhe entire State.

The data above and other issues raised in

the 1oth CMC mecting may be reconcited
and reported to NIr/CG immediately.

ln other places like
in medium & small-
town H&UD will

handle only
septage. The
equivalent of
septage of the
sewage has
already been
worked out by
H&UD in

consultalion with

Ministries, which
will be shared with
CPCB.

(b) Director, Health is

requested for
submission of the

exact status report
of STP in hospitals,

so that the report
can be submitted
correctly at the time

of final submission.

Presently ETP cum STP are functioning at

3 old medical colleges i.e. SCBh,4CH,

Cuttack; MKCGMCH, Berhampur;
VIMSAR, Burla and DHH, Sundargarh;
RGH, Rourkela; Capital Hospital,
Bhubaneswar; BMGH, Chandpur of
Nayagarh district.

H & UD Department has intimated that
OWSSB has prepared DPR for 30 Nos. of
STPs meant {or Govt. hospitals OWSSB is

preparing another DPRs for 33 Nos. o{
STP/ ETPs. Timeline for operationalisation
of the same may be outlined.

SPCB is lo monitor the conrpliance stalus
of STP with respect to discharge of treated
effluent as per the standard prescribed- As
per Hon'ble NGT order the treated water to

be used for dust suppression purpose

during road sweeping.

Already DPR has

been prepared by
the H&UD Dept. on
the basis of request
by the H&FW Dept
for District and sub-
divisional hospitals
with an amounl of
3.5 Crores.

All districts and
sub-divisional
Hospitals will be
completely covered
by STPs and ETPs.
ETP will be
constructed, where
in construction of
STPS are not
possible.

ln Year 2021-22-
15 nos. of DHS

ln Year 2021-22-
14 nos. of DHS

ln Year 2022-23-
17 nos. of STH

ln Year 2023-24-
15 nos. of DHS

-7-
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ln Year 2024-25-
17 nos. of STH.

It was decided that

the construclion will
be through the
Woks Dept.

It was decided to
inventories all
water bodies of
more than 5 ha. in
initial stage and
remedial measures
for areas close to
Urban area, those
are more prone to
pollution will be

laken up.

Data of 56 nos. of water bodies has been

furnished to CPCB on 26-02.2021 -

The mrnutes of the 1sl CMC meeting held

under the Chairmanship of Secrelary,

lvloWR of d1. 31.03.2021 has been

circulated. DoWR to submit compliances

with regard to:

a. Reconciliation of no. of water bodies.

b. lnventory with action Plans for

conservation of water bodies.

The compliance to CMC meeting may be

apprised in the meeting-

4 ldentification and

categorization of
Tanks/ Ponds more

than 5 hectares and

above

Areas in the
industrial estates

for handling &
storage of
Hazardous Waste
have already been

earmarked in
Kalinga Nagar,

Rayagada and

Jharsuguda.

A formal order will
be issued

earmarking areas
for storage and

handling of
Hazardous waste in
the lndustrial
Estates, which are

having possibilities
of generation of
Hazardous Waste

SPCB has already submitted consolidated

compliance to CPCB on 29.06.2021 as per

the direction of Hon'ble NGT in O-A. No.

804 I 2017 .

SPCB has sent the progress report on

HWM to CPCB vide letter No.6839 dt

A4.05.2021 on contaminated site

The land to be ear marked for handling &

storage of Hazardous Waste is to be

furnished by lndustry Department in the

meeling.

SPCB submitted information about

hazardous waste and the same has been

forwarded to CPCB.

OSPCB to submit information regarding

implementation of Rule 5 (3) of HOWM

Rule, 2016 with respect to preparation of

lntegrated Plan for submilting complete

information to CPCB.

| 1r; tnfor,nation on

the true

contaminated
I status of the state

viz. Talcher,

Rushikulya is to be

submitted along
with the

reclamation plan

along to lhe CPCB

(b) The lndustry
Dept. to identify the
portion of the land

from the industrial
estate for the
storing and
disposal of the
Hazardous Waste.

(c) The SPCB to
give the progress
report as on March

5
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and June 2021 to
be sent to CPCB.

(d) The Labour
Commissioner will
be requested for
providing of details
regarding
ldenti{ication and
registration of
workers engaged
ior handling
hazardous waste.

The Labour and ESI Department has
submitted in{orn]ation on registration of
493 Nos. of workers. which has been
forwarded OSPCB and incorporated in the
report.

As per order dt. 29.01. 2021 of Hon'ble
NGT, Board is to conduct environmental
audit of comnron and captive TSDFs and
to submit the report to CPCB. The date of
submission was 15..10.2020. OSPCB may
clarify the same.

That there are .15

nos. of common
and captive TSDFs
but 2 are nol
operating. Out of
13, 7 nos. are
already audited and

renraining 5 will be
done shortly, as
these have been
pending due to
COVID Pandemic
situation.

It was decided for
completion these
within 10 days and
submit the
Progress Report-

6 The hard copies of
the State
Environmental Plan
will be printed and
circulated among
the concerned
Departments.
Monitoring is to be
done periodically.

CPCB has submitted a new proforma to
improve the Env. Plan at Dist level. VC has
been fixed on 22.07.2021 at 11 A.M. with
Collectors and nodal DFO's for review by
ACS, FE & CC.

SPCB has intimated that all the Regional
Officers of SPCB have been requested to
monitor the implementation of actions and
to actively involved in implementing the
District Environment Plan and provide
required information to the District
Administration.

The CPCB to submit compiled information
in Hon'ble NGT by 30.1 1 .2021 and mafter
to be listed on 0A.12.2O21 for further
direction.

The improved
DEPS will upload in
the website by
30.11.2021, as
directed by the
Hon'ble NGT.

7 The district
Collectors of the
concerned districts
to conduct the
monthly District
Level Air Quality
lvlonitoring
Committee meeting

ttiloEF & CC vide instruction on dt.
22.01.2021, intimated that lhe NCAP is a
time bound national level strategy to tackle
the air pollution programme across lhe
counlry and suggested to involve different
departments and to set up committee as
follows:

MS, SPCB will
facilitate and
ensure cily level
implementation
committee
meetings are held
regularly. H&UD
Dept will also issue

86-
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and intimate the
progress from time

to time

H&UD DePt. had

instructed all the

ULBS to submit
compliance to State
level AQMC.

r. State level steering committee under

Chief Secretary.

ii. State level moniloring committee

under SecretarY, Environment.

irr. City lcvel implementation committee

headed by Collector/ Commissioner,

Municipal CorPoration.

1 . The State level AQMC under the

Chairmanship of ACS, FE & CC has

been re-constituted. The 4th meeting

will be held soon.

2. Dist. level committee has been re-

constituted on 26.03.2021 under the

Chairmanship of Collector and Dist.

Magistrate and Regional Officers of

concerned SPCB are declared as

[ilember Convener of the committee.

The Dist level committee is required

to convene monthlY meeting.

ln the matter of OA 283/ 2020, the ULBs

are required to submit the report to the

State level AQMC regarding the action

taken for suppression of dusts due to road

sweeping using treated effluent of STP in

compliance to order 03.1 2.2020-

Only Rayagada Municipality has submitted

report.

advisory to the
concerned

Comnlissioners
and E.Os

H&UD Dept. to
identify the

impo(ant ULBS

having significant
dust pollution and
to arrange water
sprinkling system

using normal water
and treated effluent
water.

Director, lvluniciPal

Administration to

take up the issue
with all ULBS for
necessary
compliance at the

earliest.

lnitiatives will be

taken by the H&UD
Dept. to get the
proposals.

OFDC is to take up

this on a Deposit
Work basis, with an

objective to reduce
dust pollution in

Urban areas.

Under the joint signature of ACS, FE & CC,

and Principal Secretary, H & UD Dept.

letter has been issued to all Municipal

Commissioners of 5 MuniciPal

Corporations and Executive Officers of

Municipalities and NACs to submit

proposal through Collectors by identifying

the suitable barrel lands and possible

patches and submit proposals to the

concerned Collectors for sanction of funds

under DMF for greening the exposed and

unused spaces of ULBS bY the OFDC.

1.OFDC and DFOs

will prepare plan for
greening of all

unused spaces of
ULBs after the
identification of
areas by the Urban

Bodies will done
through OFDC or
DFOs.

2.The H&UD Dept,

will issue the
advisory to all the
Local Bodies and

8(a)
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major corporations
also. A letter is to
be issued witlr jolnt

signature of the
Principal Secretary,

H&UD Dept, and
ACS, F&E Dept, for
this purpose.

The state level task
constltuted under the

Chief Secretary, Odisha

(a) for taking action on prohibition of SUP
on mission mode.

(b) A separate meeting will be convened
shortly for finalisation of the action plan as
per MoEF & CC. SPCB has been
requested to submit the action plan for
discussion in the meeting-

force has been
Chairmanship of

Action Plan has
been received and
a meeting will be
convened shortly to
finalise and
implement the
action plan.

(b) It was decided that
once the task force
is approved, a

separate meeting
will be convened to
decide on the
modalities.

The SPCB has rntimated that EPR
Authorisation has been granted by CPCB
to 24 Nos. of such units which is inspected
periodically by SPC Board officials. SPCB
has granled authorisation to 10 Ns. of
dismantlers cum collection centres.

OSPCB intimated that the Regional Offices
are frequently inspecting these sites to
ensure compliance-

It was also decided
that door-to-door
collection of E

waste will be taken
up in inlegration
with collection of
other wasle which
will be finally taken

H&UD has taken
steps for maklng of
desiqnated places

in 5 corporations
for storage. These
are in operation.

(c) (a) lt was decided
to find out the
channels of
collecting, and how
these ate being
segregated and the
procedure for
processing these
by the collectors
and dismantlers.

(b) SPCB to inspect
these sites and find
out the pollution of
the soil. water and

- tl -
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3-The funding will
be out of the DMF
fund in Dl\4F dishict
and OEMF in their
areas. lt was
decided to be

implemented
through a mission
mode.
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to see that these

agencies are
following the SoPs
properly.

The meeting ended with thanks to the Chair and Participants.

w-

to nearby MRFS.

This arrangement
needs to be

informed to the
Public for success
of the E waste

CH IEF
f6^4
Y
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GOVERNMENT OF ODISHA

FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

No FE-ENV1 -ENV-0005-20201
From

I

FUrL{.

\-- /t trdL L l\i i i .o2.2o22

E-ma i

Sri Susanla Nanda. lFS.
Director, Environment-Cum-Specaal Secretary to Government

To
The Additional Chief Secretary to Govt., Health & Family Welfare Deparlment
The Additional Chief Secretary lo Govt., Department of Water Resources
The Principal Secretary to Govt.. Panchayati Raj & Drinking Water Department
The Principal Secretary to Govt., Housing & Urban Development Department
The Principal Secrelary lndustries Department
The Commissioner-cum-Secretary to Govt.- Fishery & ARD Department
The Director, [,4unicipal Adminislration, H&UD Departmenl
The Director of Industries. Cuttack
The Director of Mines. Bhubaneswar
The Director, Public Health, Health & Family Welfare Department
The ElC, Water Resources Department, Secha Sadan. Bhubaneswar
The Member Secretary, Odrsha Water Supply and Sewerage Board, Bhubaneswar
The Member Secretary, State Pollution Conlrol Board, Odisha. Bhubaneswar

Sub: Minutes of Srh Review Meeting of Environmental Monitoring Cell held on 18.01.2022
at 04..00 PM through Microsoft Reams under the Chairmaoship of the Chlef
Secretary, Odisha regarding compliance of Hon'ble l.{GT in O.A. No.606/2018 and
relaled malters.

Ref. Letter No. 832/FE&CC dated 12.01 .?022.
Sir,

ln inviting a reference to the subject cited above, lam directed to enclose herewith

the Minutes of 5'h Review Meeting of Environmental Monitoring Celt held on 18.01.2022 al

04.00 PM through MicrosoflT€ams under the Chairmanship of the Chief Secretary, Odisha

for reviewing the compliance of Hon'ble NGT in O.A- No. 606/2018 and related matters for

your kind information and necessary complianc€.

Yours faithfully.

Encl: As above

Cr)

Di'.""to,, ft*;,d,?lj z
Special Secretary to Government

oi.""to, e,,uft*brt-F+,i-2
Specral Secrelary to Goverrlment

Memo No / FE&CC, Dt c) 02 2022
Copy along with minutes forwarded to the Officer on Special Duty (OSD)-cum-

Specaal Secretary to Chief Secretary, Odisha for kind information of the Chief Secretary

Encl. As above

--qo

(P.r.o)
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Ar'lt ?
Memo No ,t2 "l 0 tF

Copv atonilwittr mint
Secretary, FE&CC Departmen
CC Department.

E&cc. Dt O\.azzozz
ues {onvarded to lhe Senior PS to the Additional Chief
t for kind information of the Additional Chief Secretary, FE &

Encl: As above

Memo No. ,Dt
copy along wilh mintues forwarded to the Member Secretary, Central Pollulion

Conlrol Board, Paribesh Bhawan, East Arjun Nagar, Delhi-1 10032 ior kind informalion and
necessary action This is with reference to direction of Hon'ble NGT in O.A No. 606/2018.

Encl: As above

flat-.-.. ,l r.- 1 r>
Director, Enriironment-duml

Special Secretary to Government
A9-az.zozz

D i rector. ft Ptft €-,rt-f l*:-

9sq1

Special Secretary to Government

--1t -



Minutes of Sth meeting of Environment Monitoring Cell
(EMC) held on 18.01.2022 at 4 PM through Virtual Mode
under the Chairn-ranship of Chief Secretary, Odisha

The Additional Chief Secretary, Forest, Environment & Climate Change
Department welcomed to all the N4embers to lhe 51h lVleeting of the Environnrent
lt/onitoring Cell (EMC) and gave a brief outline of the main case i.e. O.A. 606/ 2018
which was listed on 30.11.2021, where in direction has been given for the personal
appearance of Chief Secrelary, Odisha on 21.04.2022 through VC mode, to place the
compliances before Hon'ble NGT. lt was inlormed that the IVIPR for the period January.
2022 lo March,2022 by H&UD Dept. & SPCB is to be furnished by 5!" of April,2022
to Hon'ble NGT with requisite information and wherever there is no compliance for the
State to be made like Bio-methanation, Refused Derive Fuel (RDF) and Waste to
Energy Plants (WTE), rl is to be properly reflected in the report as Not Applicable'as
these Plants are not yel rnstalled.

Thereafter. Director, Environment-cum-Special Secretary, Forest
Environment & Climate Change Departmenl made a power point presentation showing
the progress and complrances made so far in these cases listed below for deliberation
in the EMC.

l. O.A. 606/ 20lS Compliance of Municipal Solid Waste Management Rules,
2016 (Main matteo

2. O.A. 5931 20lT Paryavaran Surakhya Samiti Vrs. Union of lndia & Ors. (STP,
' ETP related matter, Proceeding started on compliance of direction of Hon'ble
Supreme Court rn \,1/. P. (C) No. 375/ 2012, Paryavaran Surakhya Samiti Vrs.
UOI & Others, drsposed of on 22.02.2017).

3. O.A. 673t 2018. News ltem Published in 'The Hindu' Authored by Shri Jacob
Koshy, titled "More River Stretches are now Critically Polluted: CPCB" (19
identified Polluted River stretches of Rivers for Odisha).

4. O.A. 710-7131 2017: Shailesh Singh Vrs. Sheela Hospital & Trauma Centre &

Ors. in the matler of compliance to Bio-Medical Waste Managemenl Rule.
2016.

5. O.A. 721 2020.ln Re. Scientific Disposal of Bio-Medical Waste arising out of
COVID-19 treatrnent- Compliance of BMW Rules, 2016. SPCB to monitor
COVID 19 waste trll the end of pandemic.

6. O.A. 3251 2015. Lt Col. Sarvadaman Singh Oberoi Vrs. Union of lndia & Ors.
ldentification, Restoration and Rejuvenation of Ponds, Data of 56 Water bodies
sent to CPCB on 26 02.2021 by WR Dept. Compliance to 1sl CMC meeting held
on 31 .03.2021

7. O. A.6811 zwe l.iCAP matter relaling to seven (7) non-attainment cities of
Odisha. lmprovernent of air quality up to 20-30 o/" by 2A25 from 2017 status and
control of noise pollulion. Use of treated water of STP for Suppression of dusts
generated durirrg roa<.t sweeping

- lL'
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S. O.A. 1731 2018 Sudarshan Das Vrs. State of W.Ll. & Ors with O. A.360/2015-
NGT Bar Association Vrs. Virender Singlr (State r{ Gujarat): Enforcement and
monitoring mechan;sm to control and regulate sand rrrning activities including
river bed sand mining.

The action taken repon of the last meeting was discussed and the decisions
taken therein are presented as below:

Compliances

A-1 MSW processing facilrties propcsed

a. MCC - 232, capacity 1210 TPD
h. MRF - 154. capacity 1640 iPD

2. MSW processing facilities functrcnal

3. MSW processing facilities
construction

a. MCC - 53. capacrty 228 TFO
b. IMRF - 27, capacity 264 Tl)D

B ln all 2035wardsofall the 114 LILBs
are havrng door to door collection alrd
are also p.acticing source segregation.

C All 114 ULBs have designated .,tcs
lor storage of construction and
demolilion waste

4. No and area (in acres) of uncontrciled
garbage dumpsites and sa,'ritary
Landfills

a. Garbage dumpsites - 76 lJos
(371 Acres)

h. Sanitary Landfills - Nil

5 Number of drains falling into rivei

a. Drains reachrng nver syste.';. -

b. Drains having floating racks /'

screens - 225

6. Total plastic waste generated. 136
TPD

It was decided to rmplement
solid v,,,aste management for
all categories of the areas in
the State i.e brg cities. town
and vrllages (ULBs and
Census Towns of Urban
Agglomerations).
It was also decided for bro-
remediation of legacy waste
from municipal solid waste to
be started in next 7 days and
agreement is to be srgned in
thrs regard. Further, survey
will be conducted for 9 Amrut
cities and tendering process
shall be initiated and frnalized
The process of bio-
remediation ol legacy waste
will start before the next date
of personal appearance of
Chief Secretary.
As per lhe information
provided by Director,
Municipal Administrataon up to
December 2021. 220 nos Of
MCC have been completed
and made functronal including
183 MRFs. The matter relatrng
to tagging of plastic waste
generated with the cement
plant is to be taken up by
H&UD Dept.
The exact gap existing and
time lrne to comply the same is
to be furnished by H & UD
Dept.

Lrncie'

ii

Il.

l\

Compliance. H&UD Oept/PR & DW
Dept./ SPCB

?

Progress made so far and the
decisions taken

sl.
No

Oecisions of the 4th
meeting of EMC held on

15.07 .2021
1{a) O.A. No. 606/ 2018

Solid viaste management

Solrd vr'aste
processing facilitres rs

to cover all the ULBS
It was decided that
HUD is to monitor the
timeline given and
rntimate the progress
rn all subsequenl
meetings.

-$r

a. MCc - 220. capacdy 1032 TPD I

b. MRF - 183, capacity reSZ reO 
I

I

I

I

I

I

i

I

I
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O.A. No. 710-713/ 2017 & O.A
No. 72t 2020

Biomedical & COVID-19
Waste Management

Five units o, CBWTF
are operating. After
assessing the entir€
state. 5 clusters have
been identified wilh 5

nos of Commor
Treatment Facilrtie s

which wiil cover the

a. Segregated plastic waste al
MRF soid olJ lo regrstered
plestic recyclers - Not Avarlable

h Non-recyclable plastrc \(asie -
Ouantity nct availabie

The Drrector, Paachayaii Raj & D\r'J

has intimaled that gurde|nes for
sending the plastrc waste to lhe
collection centres oi ULB has been
finalized The doorlo doo. collection of
solrd vJaste rncluding plasl,c waste is

being carried out by SHGS

It was decided that the targel
for collectioE of 30% oi waste
from GP Is frxed for March,
2022 and resl 30% rs to be
targeted by 2023
PR&DW Dept ls to intimate
progress from trme to time

Action: PR & DW DePt / H&UO DePt.

/ SPCB

Odrsha targels saluration of
Solid Waste N4anagement
(S\^rM), includrng Plastrc \A/aste
Management (PW\4) in all rts

villages by March 2a24.

The management of bio-
degradable waste rs betng
encouraged at source through
Household / lnstrtutional level
composl, where necessary
community compost prts are
being taken up at places of
public conglomeration. with
adequate operation &

maintenance arrangement by
the GP

The management of Plastic
wasie is being iacilitated
through convergence with the
114 ULBs All 6,798 Gram
Panchayats of Odisha have
been tagged with neighbouring
ULBs. The collected Plastic
waste will be segregated and
transferred to tagged ULBs al
necesSary intervals.

As on date. more than 6.945
vlllages have inrtiated SWM
activities in the state at the
community level, and 751

villages have been saturated
with SWM including
arrangements tot bio-
degradable and Plastic water
management.

l. SWM across all GPs
in all the districts wrll
be achieved in 3
years'time. Tagging of
the GPs with neartiy
MRFS wrll be
completed by 31r'
July 2021

2. All ULBs and MRFs
will receive whatever
plastics are collected
from rural areas. wrlh
GPs delivering the
material at MRF Pornt

PR Depa!'tment1(b)

MS. SPCB intimated that there are

total 6 nos of CBWTF that are

operating an the State out of vJhrch 3

are located in Govt. Medical Colleges
and Hospitals and rest 3 are private

operators. Grant of EC for one unit rs

under consideration which is located at
Bola^gir for wh,ch consent to establish
has been granted bY SPCB and Public
heanng has been comPleteo

For the northern regron disti'icts for
Balasore and Mayurbhani one CTE

D htecen edhn AS eebec ot1il p
loraiS!ta noL]rYt ea

1 (a) Five CBWTF are fuflctioning

(b) The clusters and the catchment
drstricts have been submitted to OSPCB
lo facilitate in establishrnent of CBWIF

2ta)
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entire state to be
completed in one year
of time

EC For one un( to be located at
Dhenkanal the exisling CBWTF
operated by M,'s SaniClean has raised
objection with respect to distance
crrteria of 75 km as per Rule 7 (3) ol
BMW Rules 2016

For one CBWTF to be considered at
Jaypur, the land Y/here it is to be
Droposed is allocaled for hazardous
waste storage therefore. necessary
-larification from SPCB is submitted to
IDCO lor further compliance

[/S. SPCB to elaborate on the

The captive CBWTF of Cuttack a!1d
Berhampur Medical College have been
established and will be linked to CPCB
soon For Burla. v/ork order has been
issued

ic ress ln nexl meetin

As far as rnstallation of OCEMS in
CBWTF, one is having the facility
connected with CPCB server and res:
iwo located at Amsarang at
Sundargarh and Seragarh at Ganjam
to be connected shortiy. The OCEMS
In three Medical Colleges, two are
rnstalled and for Berhampur Medical
College, it is in the process.

Ihe Chief Secretary directed to make
all the CBWTF functional by March,
2022 and air units to obtarn
aulhorization from SPCB

+

(b) lnstallation of OCEMS lor the
emission monitoring system in
CBWTF

H & FW Department

SPCB (for monitorrng)

At present three Govt
and three Pvt
OCEMS have got
authorzalron. ln
addilion. 5 new
applrcations have
been frled out of whrch
2 have already got the
CTE and will be
functionrng within a
short period.

2. On BMW three Govt.
Hospitals yrz. Burla.
Cuttack and
Berhampur are gotng
for Tendering Process
and will be completing
the same in 6 months'
time

(c) Compliance
authorrzation
hospilals &
rnClneralors
Depadment

status of
of Veterinary
rnstallation of
by F&ARO

I

l

It was decided that the
rest I incinerators will
be operationalized
yr'ithin 6 months
Hospitals of FARD will
be tagged wrth the
Health Dept. throuqh

35 Nos. of incinerators has oeen
installed out of which twenty iour
(24) Nos. are functional
Out of 58 Nos of hospit"ls 57
are granted authorisation and
one number of Veteflnary
hospital in Sub-drvrs,oo
Kalahandi has not rece,ved
authorization.
Colour coded bins are sucphed
to all hospitals. 58 Nos of
autoclaves and all are tuncl,onal

The Secretary, F & ARO Dept
intimated that the 58 Nos. of
Veterinary Hospitals located at
Drvisronal and Sub-Divisional level has
been covered under authorization
administration and 48 nos of
rncinerators are installed in the
hospitals Autoclaves are also
supplied. Further, there are about 500
dispensaries located all over the State
and it will be dificult for covering all of

i
I

I

I
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their waste drsposai i them under
adminis(ralion

aulhorzatron
Agencles which are
already in operalron
for BMW disposal It was decided to cover all the 58 Nos

of Veterinary Hosprtals for BMW
management and the progress was
found to be satisfact
SPCB has moved CPCE for deletion of
12 PRS out of 19 PRS identified As
per the decision of CMC meelrng the
Hon'ble NGT is to be moved for this
matter and 2 years water quality data
to be submitted to CPCB by SPCB as
decrded :n the Clvlc meeting

The Drrector, M!nicrpal Admrnrstration
tntimated that the quantrty of sewage
generared as per the d,scussron being
maoe rn the CMC meeting rs berng
worked out and wrll be rntimated
shortlv

The progress on completion on STP
and FSTP is being reported in the
MPR and has been submitted uP to
Oecember. 2021.

The detailed data ofl sewage
treatment and gap is to be furnrshed
wrth trmeline tor bridg'ng the 9aP

Actron H & UD DePt / SPCB

3(a ) It may be clarified here that followrng
heve been reported as total quantities of
sewage in 6 maJor towns in the MPR fo!'
months of April. May and June
respectively in connectron wrth O A
No 673/2018.

l. Sev;age in srx ma1or
towns rs of a quantity
of 370 50 MLD instead
of 367 MLD reporled
earlier and in l'4PR of
May 2021 , generalon
has been mentroned
as 302.5 instead of
298.55 MLD

2. ln other places |ke rn

medium & small-to\^/r]
H&UD will handle or'rly

septage The
equivaleot of septage
of the sewage has
already been worked
outbyH&UDin
consultation wtth
Ministries. which will
be shared witn
CPCB

O.A. No.593/2017 & O.A. No.
67312018: 351 polluled rver
stretches out of vr'hich 19
stretches are identiileo for
State of Odisha for proper
ETP, Sewage managemeni on
installation of STP. FSTP and
use oi treated water Aprrl 298 55 MLD

May.298.55 MLD

June: 302.01 MLD

Works Dept has been assigned for
construction of STP and ETP for the
Government HosPitals

For approval of expenditure, Finance
Dept is to be moved for concurrence
and Works OePt is to take uP the
constructaon ,,vork at the earliest.

Three Nos. of old medical
Colleges are having ETP-cum-
STP.

The DPR for STP for twenty-
nine districts has been
submitted by OWSSB and for
one sub-divtsional hosPital.

It is decided to cover all the
SDHS and a sum of Rs 305 Cr
to be spent in this regard

Functional status of ETP &
STP in hospitals.

l. Already DPR has
been prepared bY th€
H&UD DePt. on the
basis of request by tite
H&FW Dept. for
District and sub-
divisronal hospitals
with an amount of 3 5

Crores
2. All districts and sub-

divisional Hospitals
will be completely
covered by STPS 3nd
ETPS. ETP wrll be
constructed. where in

construction of STPS
are nol ossible

(b)

1b

l
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/-

). 3 l^Yeat 2021-22 15

NCS Oi DHS

ln \eat 2021-22- 14 nos
Of DHS

ln Yeat 202?-23- 17 nos
Of STH

ln Year 2023-24- 15 nos
Of DHS

ln Yeat 2024-25- 17 nos
Cf STH

ll was decrded that
construction wrll

the
be

thro h the Woks Dept

.A!l
1

1
O.A. No.325/2015

ldentification. geo tagging.
restoration and reJUvenation of
Waler bodies (Ponds/ lakes/
wetlands)

Preparatron of action plans for
restoration of prioritised water
bodies

It was decrded to inventoles
all water bodies of rnore than 5
ha in initialstage and remedial
measures for areas close to
Urban area. those are more
prone to pollution will be taken
up.

The Principal Secretary. tJvate!'

Resources Department Iias
intrmated vide Letter No. 27938
Di 05 11 2021 for prepa!"alon
of action plan for each ,vater
body and fo report

SPCB has submitted the waie r

quality of all the 56 identiiied
water bodies vide ieiter
No.11070 dt.04 08.21 ior
formulating restoration plans

Action: WR Oepartment

ihe matter rs to be discussed in detail
ihe next meeting. Follow up action to
be taken for compliance

5 O.A. No 804/20'17

1. Areas rn the indusfrial
estates for handling &
storage ol Hazardous
Waste have already
been earmarked in
Kalinga Nagar.
Rayagada and
Jharsuguda

l. A formal order will be
rssued in-terms of 5%
of areas to be
earmarked tn the
lndustrial Eslates,
which are havrng

Waste

ssibil{ties of

Hazardous
Management

There are fifteen (15) Nos. ofcommon &
captive TSDFs but two are not operat .tg

& audit is not required for one site as it is
under remedration programme ie
Grasim lndustries Limited. resr 12
TSDFs have already been audited and
report to be sent to CPCB.

Action SPCB

The matter to be discussed in the next
meeting. Follow up action to be taken
for compliance.

The progress of sending of report to
CPCB may be intimated.

-1) -
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generaticn at
Hazardous Waste

l. That there are 15 ,ros
of common aaii
captive TSDFS but 2

are not operating or t

of 13. 7 nos af-:
already audited ao,
remaining 5 will bL'

done shortly, as thes.
have been pendin j
due to covlD
Pandemic situation

4. lt was decided for
completicn these
within 10 days ano
submit the Progress
Report.

Revised DEPs received from 7

Diskicts only. Reminder letter has
been issued by ACS. FE&CC DePt to
rest ol the Collectors o^ 11 01.2022

SPCB has also intimated the
Regional Officers to follow trp
the matter with lhe Collectors
vide letter No. 14232 dated
18.09 2021

6 O.A. No.360/2018

Preparation of
Environment Plan

FE&CC Depanment

Health & FW Department

The rmproved OEPS will o"
uploaded in the website by

30 11 2021, as directed by thc-

Hon'ble NGT

Disiric I

The matter will be delrberated in detarl

during the 2"d State Level Steertng
Committee meeting of NCAP

scheduled for 24 01.2021

Seven (7) Nos of cily level
implementat'on committee
meetings were held for non-
attainment cities as follows:

l. Angul- f abhe( 24.06.2021 &

23_07 .2021

3. Balasore-23.07.2021

l- Bhubaneswar-2s OO 2021

-1. Cuttack-2s 08.2021

5. Kalinganagar-z2.O7 2021

6. Rourkela-25.06.2021

H&UO Department has intimated to all

ULBS on 23.06 2021 regarding
spfinkling of water (treated etfluenU
normal water) whrle road dusl sweeping
to reduce dust pollution

O.A. No.681/2018

NCAP matter relating to seven
(7J non-attainment cilres
(Angul. Talcher, Balasore
Bhubaneswar, Cuttacl.
Rourkela. Kalinga Nagar) of
Odisha.

Member Secretary
SPCB will facilitate 8
ensure city level
implementation
committee meetrngs
are held regularly
H&UD Departmeft
also issue advisory tJ
the concerned
commissioners and
the Eos.

2. H&UD DePt to rdentriY

the impcrtanl ULBs
having signilicant dust
pollution and lo
altan

7
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sprinkllng system
ustng normal water
and treated effluent
water

Drrector, Munropal
Admrnislration lo take up the
issue v,/ith all ULBS for
necessary compliance at the
earliest-

The meeting ended with vote of thanks to the Chair and atso the Participants

(Shri Suresh Cha la Mohapatra, l.A.S.)

CHIEF SECRETARY

Govt. of Odisha

1q

B(a) Greening of vacant space ol
ULBs. identification of land by
ULBs and plantahon to be
taken up by OFDC/DFOS

Funding to be made from DMF
in the DMF diskict & oEMF in
their areas

l. lnitratrves wrll be taken
by the H&uD Depr to
get the proposals

2. OFDC is to take up
this on a Deposit Work
basis. v,/rth an
objective to reduce
dust pollutjon in Urban
areas.

MunicipalDirector,
Administration

ln the meeting held on 16.08.2021 under
the Chairmanship of DC-cum-ACS tt
has been decided thal

Road side plantation whercver
areas are available are to be
taken up
Grass tu.fing to be taken up in
available spaces to reduce
generation of dusts.

The matter is to be discussed in the
next meeting. Follow up acllon to be
taken for compliance and exact status
to be given by H&UD Dept.

ii
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GOVERNMENT OF ODISHA

FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

78 z9* or.9g 04.2022

$na<+uo<-T(H

/FE&CC

Sri Susanta Nanda, lFS,
Director, Environmen!Cum-Special Secretary to Government

To

Sub: Minutes of 6th Review t\ileeting of Environmental Monitoring Cell held on 07.04.2022
al 12:45 PM through Microsoft Teams under lhe Chaarmanship of the Chief
Secretary, Odisha regarding compliance of Hon'ble NGT in O.A. No. 606/2018 and
related matters.

Yours faithfully.

No. FE-ENV1 -ENV -00A5-20?0t
From

o,,..",o,,ff ]l-u ni-df,,{-
Special Secretary to Government

Encl: As above

-- loo -
(P.r.o)

Bv E-mail

The Additional Chief Secretary to Govt., Health & Family Welfare Department
The Additional Chief Secretary to Govt., Department of Water Resources
The Principal Secretary to Govt., Panchayati Raj & Drinking Waler Departmenl
The Principal Secretary, Works Department
The Principal Secretary to Govt., Housing & Urban Development Department
The Principal Secretary, lndustries Department
The Commissioner-cum-Secretary to Govt., Fishery & ARD Department
The Director, Municipal Administration, H&UD Department
The Director of lndustries, Cuttack
The Director of Mines, Bhubaneswar
The Director, Public Health, Health & Family Welfare Department
The Chief Engineer, HH, GIS & CEM, Secha Sadan, Bhubaneswar
The Member Secretary, Odisha Water Supply and Sewerage Board, Bhubaneswar
The Member Secretary, State Pollution Control Board, Odisha, Bhubaneswar
The Director, CES, RPRC Campus, Nayapalli, Bhubaneswar

Sir,
ln inviting a reference to the subject cited above, I a;n directed to enclose herewith

the minutes of 6th Review Meeting of Environmental Monitoring Cell held on Q7.04.2022 al

12:45 PM through [Vlicrosoft Teams under the Chairmanship of the Chief Secretary, Odisha

regarding compliance of Hon'ble NGT in O.A. No. 606/2018 and related matters for your kind

information. lt is further to inform that the date of personal appearance of Chief Secretary

has been postponed to 27.09.2022, which was intimated vide letter No. 7098/FE&CC dated

13.04.2022.

The compliance to the minutes may please be intimated immediately.

As decided in the meeting, it is rquested to nominate an fficer as Nodal Officer

along with telephone number & e-mail for better co-ordination.

I
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Memo No 25a3s / FE&CC ,Dt .04.20229:;
Copy along with minules forwarded to the Officer on Special Duly (OSD)-cum-

Special Secretary to Chief Secretary, Odisha for kind information of the Chief Secretary

Encl: As above

Itlemo No / FE&CC ,ot 9{.oq.zozz
Copy along with mintues forwarded to the Senior PS to the Additional Chief

Secretary, FE&CC Department for kind information of the Additional Chief Secretary, FE &
CC Department.

%.-,,Encl: As above 
Director, Envirorfndnpcum-

oi,"a.,f,,7"*H"t-Eff {i
Special Secretary to Government

^ Special Secretary to Government
98/.o4.2ozz

rded to the lvlember Secrelary, Central Pollution
ltlemo No. / FE&CC ,Dt

Copy along with mintues forwa
Control Board, Paribesh Bhawan, East Arjun Nagar, Delhi-l10032 for kind information and
necessary action.This is with reference to direction of Hon'ble NGT in O.A No. 606/2018.

Encr:Asabove 
"'g'::t"J;mi#"?q
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Thereafter, Dr. K. Murugesan, lFS, Director, Environment-cum-Special Secretary,

Forest, Environment & Climate Change Department make the presentation before the

members present indicating the progress and compliances made so far to achieve the gap

on different Waste Management Rules and on sewage management of the State.

1.O.A.606/ 2018: Compliance of Municipal Solid Waste Management Rules,2016
(Main matter)

2. O.A. 593/ 2017: Paryavaran Surakhya Samiti Vrs. Union of lndia & Ors. (STP related
matter, Proceeding started on compliance of direction of Hon'ble Supreme Court in

W.P. (C) No. 375/ 2012, Paryavaran Surakhya Samiti Vrs. Ors, disposed of on

22.02.2017).

3. O.A. 673/ 2018: News ltem Published in 'The Hindu'Authored by Shri. Jacob Koshy,

titled "More River Stretches are now Critically Polluted: CPCB" (19 identified Polluted

River stretches of Odisha).

4.O.A.710,711.712 & 7131 2017: Shailesh Singh Vrs. Sheela Hospital & Trauma

Centre & Ors. in the matter of Bio-Medical Waste Management Rule, 2016.

5. O.A.72l 2020: ln Re: Scientific Disposal of Bio-Medical Waste arising out of COVID-
19 treatment- Compliance of BMW Rules. SPCB to monitor COVID 19 waste till the
end of Pandemic.

6.O,A.325/ 2015: Lt. Col. Sarvadaman Singh Oberoi Vrs. Union of lndia & Ors.

ldentification, Restoration and Rejuvenation of Ponds.

7. O. A. 6811 2O18:. National Clean Air Programme (NCAP) relating to 7 (seven)

identified non-attainment cities (NAC) of Odisha i.e. Bhubaneswar, Cuttack, Angul,
Talcher, Rourkela, Balasore and Kalinga Nagar regarding improvement of air quality

up to 20-30 % by 2025 from 2017 level and control of Noise Pollution.

B. O. A. 1731 2018 and O. A. 360/ 2015: Enforcement and monitoring mechanism to
control and regulate Sand Mining activities in river bed particularly Subarnarekha.

It was intimated to the members that Hon'ble NGT has sent an indicative guideline to
be discussed during the personal appearance Chief Secretary in VC mode which has
been circulated to all the Departments concerned vide FECC Dept. Letter No. 6640 Dt.

+
<-'loL-

. Minutes of 6th meeting of Environment Monitoring Cell (EMC) held on
07.04.2022 at 12.45 PM through Virtual Mode under the Ghairmanship of

Chief Secretary. Odis"ha

The 6th meeting of Environment lMonitoring Cell (EIrlIC) was held onO7.04.2022under
the Chairmanship of Shri Suresh Chandra Mahapatra, lAS, Chief Secretary, Odisha to
review the progress of Solid Waste Management, Sewage Management and other related

matters adjudicated in O.A. No. 606/2018. Dr. lVlona Sharma, lAS, Additional Chief
Secretary, Forest, Environment & Climate Change Department welcomed all the
Members to the meeting and outlined in brief about the compliances to be made before

the personal appearance of Chief Secretary on 21.04.2022 before Hon'ble NGT as per the
order Dt.30.11.2021 and in other matters.



05.04.2022 with a request to submit the information by 11.04.2022 for incorporating the

data provided in the reply to be submitted before Hon'ble NGT. The Director Env. Cum

Special Secretary intimated that the Chief Secretary may like to make a presentation

showing the action taken report and progress made so far for the State of Odisha. lt was
decided by the Chief Secretary that presentation is to be made on 21 .04.2022 in virtual

mode. lt is intimated that the Secretary, lr/inistry of Jal Shakti, Govt. of lndia and NMCG,

New Delhi is reviewing the matter on progress made on solid waste management, sewage
management and related cases as per the direction of Hon'ble NGT in Central Monitoring

Committee (CMC) and the last one is 12th review meeting held on 04.02.2022. Ihe
minutes circulated vide NMCG, O.M. Dt.1 8.02.2022 is to be complied before the next

meeting. The SPCB is submitting the MPR on monthly basis in the prescribed proforma

and the last report up to February,2021 has been furnished to NMCG.

The O.A. No.17312018 (Sudarshan Das Vrs. State of W.B. & Ors.) and OA 360/ 2015
(NGT Bar Association Vrs. Virender Singh (State of Gujarat) relates to checking of illegal
sand mining activities of Subarnarekha River and separate meeting is being held under
the Chairmanship of Chief Secretary and steps are being taken by FE & CC and R & DN4

Dept. The matter is also to be reviewed on 21 .04.2022.

The matter of Plastic Waste Management on elimination of Single Use Plasric
(SUP) is also being monitored in the Special Task Force meeting constituted for the State
and the 2nd State Level tMeeting was held on 05.04.2022 under the Chairmanship of Chief
Secretary. The minute is awaited. As per the MoEF & CC Gazette amendment dt.

12.08.2021, SPCB has issued order for public notification on 19.02.2022 in order to not to
use prohibited items with effect from 01 .07.2022 including issuance of direction to all
Collectors and District Magistrates under Section 5 of EP Act, 1986 to take action on

elimination of SUP, levy of environmental compensation on the violators and take action
as deemed proper.

The Director, Environment-cum-Special Secretary brought to the kind notice of
members that as per Rule 22 of SWM Rule, 2016 the time frame for compliance by ULBs
and other authorities concerned is already over and the progress is to be submitted
before Hon'ble NGT with information to achieve the gap. The progress report for the
period January-March, 2022 is to be submitted to CPCB in specified proforma wherein the
informations pertaining Bio-Methanation Plant, Refused Derived Fuel (RDF) and Waste to
Energy (WTE ) are to be provided as nil as there is no such Plant existing in the State.
lnformation relating to legacy waste and bio-mining generated from ULBs are to be
furnished

Thereafter, the compliance to the minutes of sth EMC meeting held on Dt.18.01.2022
was discussed and further progress made till now to achieve the gap and the decisions
taken thereof are presented as detailed below;

st.
No.

Decisions of the 5th
meeting of EMC held

on 18.01.2022

Compliances discussed

'7- .* log -

Progress made so far
and the decisions

taken

$.



The quantity of solid
waste generated is

2248 TPD from 114
ULBS are collected,
segregated, treated and
disposed. With regard to
the management made
by the State is to be
presented during the
personal appearance on

dt.21.04.2022.

It was directed by the

Chief Secretary to make

a presentation before

the Hon'ble NGT on the

date of personal

appearance dt.

21 .04.2022 regarding

the waste management
and gap addressing the
time period on

compliance. The H &

UD Department to
present the details of
Solid waste

management, collection,
segregation, treatment,
disposal including status

of MCC and MRF and

timeline to achieve the
gap the exact date on

compliance is to be

furnished.

The Additional
Secretary, H & UD

Dept. intimated that 100

% management is to be

achieved by June 2022.

Chairman directed to
intimate the timeline of
compliance to FE & CC

Dept.

As far as the legacY

waste is concerned the

total waste to be

1. No. and area (in Acres)
of Garbage Dumpsites
and Sanitary Landfills:

a. Garbage dumpsites

- 76 (371 Acres)

b. Sanitary Landfills -
Nit

(i) All 2035 wards of all

the 114 ULBs are having

door to door collection
and are also practicing

source segregation.

(ii) Steps have been

taken for finalization of
RfP for Bio-Mining of
legacy waste in AMRUT
cities CMC, BeMC, SMC,

Bhadrak, Balasore &

Puri via Management
Contract. For BMC Work
Order has been issued

for initiating the process

of bio-mining and that for
RMC is under process.

Steps have also been

taken for finalisation of
RfP for selection of
agencies for conducting
geotechnical

investigations and drone
survey in legacy waste
dumpsites located
in CMC, BeMC, SMC,

Bhadrak, Balasore &

Puri via management
contract.

(iii) Total: 203 MRFs
have been made
functional. ln the sth

meeting of State Level

Advisory Committee
(SLAC) for PWM held on

29.03.2022, matter

Ct.A. No. 606/ 2018

Solid
Management

H&UD Dept.

PR&DW Dept.

SPCB

i. lt was decided to
implement solid
waste
management for
all categories of
the areas in the
State i.e. big

cities, town and
villages (ULBs

and Census
Towns of Urban
Agglomerations).

ii. lt was also
decided for
bioremediation

of legacy waste
from municipal
solid waste to be
started in next 7
days and
agreement is to
be signed in this
regard. Further,
survey will be

conducted for 9
Amrut cities and
tendering
process shall be
initiated and
finalized. The
process of
bioremediation
of legacy waste
will start before
the next date of
personal

Waste

1 (a)

&*loq. . -3-



appearance of
Chief Secretary
as per the
information
provided by
Director,
Municipal
Ad miniskation
up to December
2021 , 220 nos.
Of MCC have
been completed
and made
functional
including 183
MRFs.

The matter relating to
tagging of plastic
waste generated with
the cement plant is to
be taken up by H&UD
Dept-

iii. The gap existing
on SWM and
time line to
comply the same
is to be
furnished by H &
UD Dept.

relating to tagging of
plastic waste generated
with the Cement
plant has been
discussed,

(A) Total MCC

a. Proposed- 278 Nos.
with treatment
capacity 1296 TPD

b. Functional- 239
Nos. with treatment
capacity 1122.5
TPD

c. Under Construction-
39 Nos. with
treatment capacity
173.5 TPD

a. Proposed- 219 Nos.
with capacity 2250
TPD

b. Functional- 203
Nos. with capacity
2O9O TPD

c. Under Construction-
16 Nos. with
capacity 160 TPD

N.B: (a)= (b) + (c)

Number of drains falling
into river:

(B) Tota MRF

processed through bio
mining is to be
furnished.TheH&UD
Department has floated
tender for bio-mining in
selected ULBs for
treatment of legacy
waste.

The matter of Plastic
Waste lt4anagement
collection segregation
and recycling is to be
monitored by HUD
Dept., PR & DW Dept.
and SPCB and
decisions taken in the
meeting held on
05.04.2022 under the
Chairmanship of Chief
Secretary Follow up
action to be taken by all
concerned. The status
of MCC and MRF to be
furnishedbyH&UD
Dept. and time line to

achieve the gap on 100
% utilisation.

The installation of
screens in the drains
falling into river is to be
monitored periodically.

{--
_4_ -_ /DS-

The Chairman desired
that the model cities and
villages to be identified
for proper management
of solid waste and to be
completed for collection
segregation, recycling
etc. As per the declaring
model cities and towns
3 Nos. are to be
covered from each
district and thus 90 Nos.
are to be covered as per
Hon'ble NGT direction.



a. Drains reaching
river system - 225
Nos.

b. Drains having
floating racks I
screens installed -
225 Nos.

The WR Dept. to take
action.

1(b) PR & DW Department

Tagging of all GPs
with ULBs for
collection of Plastic
wastes for handing
over to MRF

Status on solid
waste management
including plastic

waste management
remain same as per

the compliance to 5
th meeting.

Targets to be

achieved in all
villages by March,
2024.

. Till date, more than

10,78e (23%)

villages have
initiated SWM
activities in the
state at the
community level,
and 3701 (73%)
villages have been

saturated with SWM
including
arrangements for
bio-degradable and
plastic waste
management.

. A target of 60% of
the villages for solid
waste management
including plastic
waste is to be
achieved during FY
2022-23.

The matter of Plastic

Waste Management
and its effective
implementation is to be
tagged with the H & UD

Dept. for 100 percent

collection, segregation
and recycling.

The status on
generation and

utitisation in Cement
plants is to be

quantified. ln PanchaYat
area, for handing over
the plastic waste to
ULBs, arrangement has

been made and budget
allocation provision is
there. lt was decided for
100 Yo linkage with

I uLe" uy the GPs and

Chairman directed to
ask the BDOs to
maintain record on

quantity of plastic waste
approximate quantitY

generated and recycled.
The PR & DW

Department to issue

instruction.

Steps to be taken by the

PR & DW Dept. to
achieve the target of
100 o/o by the year

2022-23-

5-
''- 166 -

\.-

I

l-. Director,
Panchayati Raj

& DW Dept. has
intimated that
guidelines for
sending the
plastic waste to
the collection
centres of ULB
has been
finalized. The
door to door
collection of
solid waste
including plastic

waste is being
carried out by
SHGs.

2. lt was decided
that the target
for collection of
30% of waste
from GP is flxed
tor March, 2022
and rest 30% is

to be targeted by
2023.



2(a) O.A. No. 710-7131

2017 & O.A. No. 72l
2020

Biomedical & COVID-
19 Waste
Management

MS, SPCB intimated
that there is total 6
Nos. of CBWTF that
are operating in the
State out of which 3
are located in Govt.
Medical Colleges and
Hospitals and rest 3
are private operators.
Grant of EC for one
unit is under
consideration which is

located at Bolangir for
which consent to
establish has been
granted by SPCB and
public hearing has
been completed.

For the northern region
districts for Balasore
and Mayurbhanj one
CTE application has
been received but the
same unit has not
applied for grant of EC.
For one unit to be
located at Dhenkanal
the existing CBWTF
operated by M/s Sani
Clean has raised
objection with respect
to distance criteria of
75 km as per Rule 7
(3) of BMW Rules,
2016.

For one CBWTF to be
considered at Jeypore,
the land where it is to

The status of
authorization is placed as
on 31 .03.2022

Authorization qranted:-

3747 Nos.

Non-bedded - 2318

Under
Nos.

process 103

Authorization refused - 2
Nos.

W CAUSE

issued (SCN) - 46 Nos.

The compliance on
authorisation status is

reviewed for HCFs and
veterinary hospitals of
the State. The
applications for
authorisation pending

with SPCB for granU

refusal to be disposed
of immediately.

There are 6 Nos. of
CBMW in the State, out
of which 3 Nos. are
Iocated at Govt. Medical
College Hospitals (SCB
IVICH, VIMSAR and
IVIKCG [MCH) and rest
three are private units.
All are having valid
authorisation.

The State should have
adequate CBWTFS. The
deep burial mode of
treatment is to be
minimised. As far as
establishment of new
CBWTF facility at
Bolangir, the public
hearing process is over
after getting EC it is to
be made functional. For
Dhenkanal one party is

interested to establish
CBWTF but M/s.
Saniclean who is having
CBWTF at Khurda for
Bhubaneswar area has
raised objection on
maintaining distance
criteria of 75 Km. The
distance criteria need to
be revised by MoEF &

CC. For Mayurbhanj
and Balsore similar
problem arises on

l.jota
1- _lo7-

Bedded - 1429

Total HCFs - 3905 Nos.

Bedded - 1587

Non-bedded - 2318

Authorization not applied

- 53 Nos.



be proposed is

allocated for
hazardous waste
storage, therefore,
necessary clarification
from SPCB is

submitted to IDCO for
further compliance.

distance criteria
establishment on
CBWTF.

for
new

The Chairman directed
that the area allocated

for Hazardous Waste by

IDCO can be converted
to CBWTF
establishment.
Emphasis was made for
complete treatment of
BMW generated

through establishment
of adequate CBWTFS.

Further adequate steps
to be taken for
treatment COVID-19
waste generated till the

end of pandemic. The

bar code during

transportation of BMW

waste is to be adhered.

Action to be taken by:

H & FW Dept.

H & UD Dept.

SPCB

2 (b) lnstallation of OCEMS
for the emission
monitoring system in

CBWTF.

1. As far as
installation of
OCEMS in

CBWTF, one is
having the
facility
connected with
CPCB server
and rest two
located at

Three Govt. I\4edical

Colleges and Hospitals
(VIMSAR, MKCG & SCB)

The parameters to be

analysed and monitored
on compliance status

and data is transferred

to seryer of SPCB from

the CBWTFs, which

ultimately connected to
CPCB server. AII are

operating.

It was pointed out here

that temperature is an

important parameter for
treatment of BMW, as

pointed out that it

*' - |oe
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OCEMS installed at
CBWTF, Khurda with
analysis of parameters
CO, COz, and

Temperature connected
to SPCB server.

Two CBWTF located at
Amsarang and Shergarh
has been installed

OCEMS and connected
with SPCB server.
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Amsarang at
Sundargarh and
Seragarh at
Ganjam to be
connected
shortly. The
OCEMS in three
Medical
Colleges, two
are installed and
for Berhampur
Medical College,
it is in the
process.

2. The Chief
Secretary
directed to make
all the CBWTF
functional by
March,2022 and
all units to obtain
authorization
from SPCB.

have installed OCEMS
connected to SPCB
server as intimated by
SPCB-

Proper monitoring to be
done by SPCB.

Action to be taken by

SPCB

should not

below
temperature.

be burnt
specific

2 (c) Compliance status of
authorization of
Veterinary hospitals &
installation of
lncinerators:

F & ARD Dept.

The Secretary, F &
ARD Dept. intimated
that the 58 Nos. of
Veterinary Hospitals
located at Divisional
and Sub-Divisional
level has been
covered under
authorization
administration and 48
nos. of incinerators

At present, 58 Nos. of
Veterinary hospitals have
been granted
authorization by SPCB.

All Veterinary hospitals
have been supplied with
colour coded collection
bins and bio degradable
waste collection bags for
segregation of waste
generated.

Auto claves 58 nos. have
been supplied and 56
nos. of Veterinary
hospitals are installed
with incinerators.

All the 58 Nos. of
Veterinary hospitals are
having valid
authorisation. lt was
decided to go for
treatment facilities at
District and Sub
Divisional level. The
dispensaries and Ll
centres are not covered
and will go for
decentralised treatment
facility. AII 58 Nos. are
having Autoclaves and
56 Nos. of Incinerators
have installed. For two
Nos. lncinerators the
electrical connection is
to be completed.

4.

All CBWTF are having
valid authorization.



Further MoU has been
done for treatment of
BMW generated from
Veterinary hospitals with
the nearby CBWTFs.
About 20 hospitals
have completed the

signing of MoUs.
Further follow up action
to be taken.

Action to be taken by:

F & ARD Dept.

SPCB

are installed in the
hospitals. Autoclaves
are also supplied.
Further, there are
about 500

dispensaries Iocated
all over the State and

it will be difficult for
covering all of them
under authorization
administration.

It was decided to
cover all the 58 Nos.

of Veterinary
Hospitals for BMW
management and the
progress was found to
be satisfactory.

AII CDVO lras been

instructed to engage
agency authorized and

approved by SPCB have

been CBWTF for disposal
of Bio medical waste
generated from
Veterinary hospitals.

As per decision STP
and ETP to be installed
for the treatment
sewage and waste
water generated from
hospitals. lt was earlier
decided to establish the

SfP through Works
Dept. Chairman desired
to know whether the

budget provision is

allocated not with

detailed estimate.

The preparbtion DPR

from H & FW Dept. is to
be obtained. lf budget
provision is there it is to

be implemented soon

and Works department
to be assigned for this
work. The
representative from
Works Dept. to attend

the EMC meeting.

Matter to be exPedited.

A proposal of Rs. 305
Crore has been

submitted to Government
for establishment for STP
& ETP in all DHH and
SDH in a phased

manner. The matter was

discussed on 14.12.2021

under the Chairmanship
of Special Secretary to
Govt., Finance
Department and it was
decided that no

requirement of for
establishment of STP in
hospitals. ETP to be

installed in Hospital
campuses of DHH, SDH

& MCH and treated
effluent can be used for
tree plantation purpose.

The existing STP in

hospitals is to be

upgraded.

H&FWDept.&H&UD
Dept. may elaborate on

2 (d)

It was decided that all
districts and sub-
divisional Hospitals
will be covered by
establishing the STPs
and ETPs.

Works Dept. has been

assigned for
construction of STP
and ETP for the
Government
Hospitals.

For approval of
expenditure, Finance
Dept. is to be moved
for concurrence and
Works Dept. is to take
up the construction
work at the earliest.

status of
STP in

Functional
ETP &

hospitals.

-fr- ._ltp
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Action to be taken

H & FW Dept.

H & UD Dept.

Works Dept.

SPCB

2 (e) O.A. No. '18112021;

Bio-Medical Waste
Management

. H&FWDept.

. SPCB

As directed by Hon'ble
NGT in their Order
D1.07.02.2022, State
Level Committee was
constituted under the
Chairmanship of ACS,
Health & Family
Welfare Dept. vide
Order No. 5422
D1.15.03.2022 & for
District Level vide
Order No. 5427
Dt.15.03.2022.

The 1st State Level
Committee meeting was
held on Dt. 25.03.2022
under the Chairmanship
of the ACS, H&FW Dept.
and the minutes was
communicated to the
Member Secretary,
SPCB vide Letter
No.7530 Dt.05.04.2022.

The compliances to be
made by the
Departments and SPCB
to take follow up action.

This matter on BMW
management is also
similar to the directions
passed in OA No. 710-
7131 2017, thus it may be
dealt combinedly.

ln this matter, the
decisions taken in the
meeting under the
Chairmanship of ACS,
H & FW Department is

to be enforced and
compliance to be
submitted before
Hon'ble NGT as per the
minute of H & FW Dept.
The Dist. Level meeting
to be conducted and
SPCB to take follow up
action at Regional
Officers level.

The authorisation
application of all HCFs
to be disposed of by
SPCB. For defaulting
units actions to be
taken.

Action to be taken by:

. H&FWDept.

. SPCB

3 (a) O.A. No. 59312017 &
O.A,. No. 67312018:

(ETP, STP, FSTP and
use of treated water)

I\ilatter on 351
Polluted River
Stretches (PRS) in the

The total water supply in
all 1'14 ULBs in the State
of Odisha is about 1100
MLD. Assumino 80% of it
to be generated sewage
quantity, the total quantity
of expected sewage
generation from urban
areas of the State of

-)x- - I lls-

this matter.

As far as Polluted River
Stretch (PRS) is

concerned there are 19

stretches in the State
identified, out of which
the water quality of 12
stretches has been
improved. The water
quality is good. lt was



requested to CMC to
exclude the 12 Nos. of
PRS and to modify the
PRS from 19 to 7. ln

this regard, CMC has

intimated to approach
Hon'ble NGT with last

two years water qualitY

data for obtaining
directions.

The decisions taken in

the CMC meeting

including latest meeting

held on 04.02.2022 is lo
be complied as far as

the quantity of
generation of sewage is

concerned. Earlier it

was maintained in

record as 1273 MLD. ln

thisregard,H&UD
Dept. was requested to

quantify the sewage
generated in the ULB

areas. AccordinglY, H &
UD Dept. has quantified

as 880 MLD. The

capacity utilization is

less as pointed out in

the CMC meeting.

The total caPacitY

sewage to be treated in
STPs will be 302 MLD
in 13 Nos. for six cities.

Rest to be covered

through SeTP.

The ElC, OWSSB, has

clarified that 'l 1 Nos. of
STPs are functional and

two STPs, one located

at Rokat, Bhubaneswar
and other one located at

Sambalpur will be made

functional by June 2022.

disha is about 880 MLD
. Considering that the 41

% of the population is

concentrated around
five large cities. Odisha
has gone for
underground sewer
systems for onlY five

large cities
(Bhubaneswar, Cuttack,

Sambalpur, Rourkela,
Puri) plus another town,

Talcher.

The total quantity of
sewage generation in

these six ULBs is 302.01

MLD against which, 13

STPs are at various
stages of operation with a
total treatment capacity of
370.50 MLD.

This would lead to a

surplus capacity of 68.49

MLD. Out of this, 11

Sewage Treatment
Plants (STPs) ate
currently operational
with installed caPacitY
ol 282.50 MLD and with
actual utilization
capacity of 106.70 MLD.

Further, construction of

under progress

The SeTPs as an

alternative to sewage
treatment plant have

been established in

several cities are

supplementary treatment
facilities to treat the
waste from peri-urban

and rural areas

surrounding the cities.

o

capac D isitv 88 M
two totalSTPs of

Country out of which
1S PRS identified for
state of Odisha on

Sewage management
and improvement of
River water quality.

1. SPCB has
moved CPCB for
deletion of 12

PRS out of 19

PRS identified.
As per the
decision of CMC
meeting, the
Hon'ble NGT is

to be moved for
this matter and 2
years water
quality data to
be submitted to
CPCB bY SPCB
as decided in

the CMC
meeting.

2.The Director,
Municipal
Administration
intimated that
the quantity of
sewage
generated as
per the
discussion being
made in the
CMC meeting is
being worked
out and will be

intimated shortly.

The progress on

completion on STP
and FSTP is being
reported in the I\/PR
and has been
submitted up to
December, 2021 .

)+ .--l'l L-
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3. The detailed
data on sewage
treatment and
gap is to be
furnished with
timeline for
bridging the gap

For the rest of the 108

ULBs, the state has
embarked on
decentralized non
sewered approach of
treating black water and
grey water separately.
The approach was
divided into two phases.
The first phase focused
on achieving complete
black water security
through Faecal Septage
Management.

The total Septage
generation in non-
sewered cities in urban
Odisha is estimated to be
1425 KLD. Accordinolv.
the Government of
Odisha has decided to
set up 118 Septage
Treatment Plants
(SeTPs) in 114 ULBs, out
of which 100 SeTPs with
total installed capacity of
1747 KLD have been
made functional so far
and the rest
1B SeTPs with installed
capacity 290 KLD are
under construction and
are targeted for
completion by
30.06.2022. The
difference between
sewage generation as
discussed in CMC
meeting is quantified as
880 MLD against 1273
MLD.

The quantity of sewage
generation for the rural
area to be discussed.

The Chairman observed
that out of BB0 MLD, at
present 106 tVLD is

being treated, which is

about 15 % utlisation.
The Chairman desired
to know about the time
line for completion of
100 % treatment. The
reason for non-
compliance is due to
incomplete connection
of house hold lines with
the main sewerage line.
The connection is to be
completed by
September 2022 as
stated by ElC,
OWSSB.

The Chairman directed
the H & UD Dept. to
intimate the gap on
sewage treatment to be
complied by September
2022 is to be submitted
to FE & CC Dept.

Through alternate
method by SeTP
installation, 100 Nos.
are complete and rest
18 (10 to be complete
by May 2022 and rest 8
by July 2022) are lo be
completed for treatment
of 1425 KLD, whereas
capacity is created for
1747 KID as per H &
UD Dept. The
monitoring of STPs to
be done.

The quantification of
generation of sewage
from rural area could
not be ascertained.
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Action to be taken by:

4 SPCB is monitoring
water quality of ponds
and submitted to WR
Dept. WR Dept. is the
Nodal Dept. in this
matter to submit the
compliance. This matter
is also being reviewed
by CMC meeting by
NMCG and there is

difference in

inventorisation of ponds

as per NWIC data which
is 90851 as against 11

Nos. identified. The
figure needs re-

concillation.

A meeting is scheduled
today at 4 P.M. under
the Chief Secretary and
inventorisation more
than 5 Ha. is to be done
and budget provision is
to be made. The
number of water bodies
is coming about 906
Nos. which needs to be

monitored. The action
plan is to be prepared.

Action to be taken by:

WR Dept.

SPCB

O,A. No. 32512015:

ldentification, Geo-
tagging, Restoration
and Rejuvenation of
Water bodies (Ponds/
lakes/ wetlands)

Preparation of action
plans for restoration
and rejuvenation of
prioritised water
bodies.

. WR Dept.

. SPCB

Restoration work includes
de-silting and de-
weeding, water quality
analysis and monitoring
of coastal erosion.

A meeting is scheduled
today at 4 PM as moved
by SPCB for review
under the chairmanship
of Chief Secretary for the
area more than 5 Ha.

SPCB to intimate the
decisions taken in the
meeting.

The Hazardous
Management is

Waste
almost

O. A. No. 80412017: As intimated by SPCB,

tz{- <- ,lh -

. H&UDDept.

. WR Dept.

. SPCB

There are 55 Nos. of
water bodies identified for
rejuvenation purpose out
of which DoWR has 14
Nos. (1 major, 3 medium
& 10 minor), FE & CC
Dept. has 3 Nos. and

other Departments have
38 Nos. The action plans

furnished by the WR
Dept. for 7 Nos. (1

medium&6minor).The
restoration work is to be

done and the estimated
cost for 6 Nos. of action
plan submitted by the 7
authorities amounts to
Rs.1790.55 lakhs.



The progress

sending of report
CPCB may
intimated.

Hazardous
Management.

Waste

There are fifteen (15)
Nos. of common &
captive TSDFs but
two are not operating
& audit is not required
for one site as it is

under remediation
programme, i.e.
Grasim lndustries
Limited, rest 12

TSDFs have already
been audited and
report to be sent to
CPCB.

of
to
be

compliance has been
sent io CPCB. The MPR
from January, 2022 to
lllarch, 2022 is to be
submitted in prescribed
proforma

12 TSDFs (Common
TSDF-lNo.,Captive
TSDFs - 11 Nos.) have
been audited and the
audit report has already
been sent to CPCB by
SPCB on 06-11-2021.

IDCO has been
earmarking industrial
space @ 1% of gross
area in the lndustrial
Estates, lndustrial Parks
and special economic
zones.

Labour & ESI Department
has identlfied the workers
involved in recycling, pre-
processing and other
utilizing activities of
Hazardous and Other
Wastes.

complied. The MPR up

to March 2022 has been
sent to CPCB by SPCB.

The industry generating
hazardous wastes
should have valid
authorisation and in

case of violation action
to be taken by SPCB.

The Labour & ESI Dept.
has intimated about the
workers engaged on
handling of hazardous
waste and registration is
made for 493 workers
and health check up

camps are also being
organised.

Action to be taken by:

tDco

Labour &
Dept.

SPCB

ESI

6 O.A. No.36012018

Preparation of District
Environment Plan
(DEP) and State Env.
Plan (SEP).

Revised DEPs received
from districts is to be
validated and the same is
to be uploaded in the
website. SPCB has been
requested to take action.

The State Env. Plan
(SEP) has already been
prepared and submitted
earlier to CPCB For
improvement and up-
dating data of each dist.
the information has

_tt],^-
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Workers involved: 493
Nos. Workers imparted
safety training and health
check-up conducted: 468
Nos.

The TSDFs have been
audited and report
already sent to CPCB.



The improved DEPs
will be uploaded in the
v,rebsite by
30.11.2021, as

directed by the
Hon'ble NGT

been received in
prescribed proforma

received from CPCB
and the data to be

validated. All the
information has been
received The DFOs,

Angul, Sambalpur and

Phulbani to submit the

information.

FE & CC Dept. has

requested to finalise the
Dist. Env. Plan and

action is being taken by

SPCB through an

outsourced agencY for
finalisation.

The Chairman directed
to upload the maximum

Nos. of Dist. Env. Plan

to be completed, out of
30 districts before the

date of personal

appearance of Chief
Secretary.

Action to be taken:

. FE&CC

. Health & FW

. SPCB

7 O.A. No.68112018: The district level

monitoring committee has

been reconstituted on Dt.

25.03.2022. The district
level meeting under
Chairmanship of
Collectors
(Commissioner, BIt/C for
Bhubaneswar city onlY) is

to be convened on

monthly basis and rePort

to be submitted by SPCB.

The Dist. Level Task
Force committee
monthly meeting to be

convened. Regional

Officers of SPCB are

the Member Convener
of the committee to take

action. The Dist.

Collectors are the

Chairman of the

committee except
Bhubaneswar, where
Commissioner, BMC is

-F-.-- I e
-E-

National Clean Air
Programme (NCAP)
matter relating to
seven (7) non-
attainment cities
(NACs) i.e.
(Bhubaneswar,
Cuttack, Angul,
Talcher, Balasore,
Rourkela, and Kalinga
Nagar) of Odisha.
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1. Member
Secretary, SPCB
will facilitate &
ensure city level
implementation
committee
meetings are
held regularly.
H&UD
Department also
issue advisory to
the concerned
comm issioners
and the EOs.

2. H&UD Dept. to
identify the
important ULBs
having
significant dust
pollution and to
arrange water
sprinkling prior
to road cleaning

The decisions taken in

the AQI,IC meeting (4

meetings already held)
and State level steering
committee meeting (2

ltrleetings held) is to be
implemented.

The State Action Plan is

to be prepared and
submitted. The matter on
reduction on particulate

matter concentration as
proposed under NCAP to
be discussed.

Action taken for control of
noise pollution during
festive occasions and
restriction on bursting of
fire crackers to be
discussed.

The Principal Secretary,
H&UD Dept. was
requested on 04.03.2022
to direct all the ULBs to
submit the report. The H

& UD Dept. instructed on
17.03.2022 to all ULBs to
submit the report. But till
date 24 nos. of ULB (only
one Municipal
Corporation) submitted

the Chairman

There are 4 Nos. of
AQIVIC review meeting
already conducted
under the
Chairpersonship of
ACS, FE & CC and 2
Nos. of State Level
Steering Committee
review meeting under
the Chairmanship of
Chief Secretary on the
NCAP.

MoEF & CC has
intimated to submit
State Action Plan and
information in
prescribed proforma.
SPCB to submit State
action plan by
30.04.2022 to the FE &
CC Dept.

The noise pollution and
pollution due to bursting
of fire crackers are also
complied. For the
control of noise pollution
due to use of loud
speaker equipment"s
like DJ, the DG Police
and Commissioners of
Police has to take action
for the control of noise
pollution. The green
firecrackers to be used
till the end of COVID-19
Pandem ic

There is a direction of
Hon'ble NGT for use of
treated water of STP
during road sweeping
for suppression of
fugitive dusts generated
so that here will be no
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for dust
suppression
purpose, treated
effluent from
STP is to be
used.

Director, Municipal
Administration to take
up the issue with all

ULBs for necessary
compliance at the

earliest.

and rest not furnished
which is non-compliance
to the direction Dt.

03.12.2020 of NGT in the
matter of O.A. No.

28312020.

air pollution. ln this
regard as per the
instructionofH&UD
Dept. to all ULBs, 24
Nos. have intimated
about the action taken
for use of treated water
for road dust
suppression. The
Chairman directed to

obtain the information
from rest ULBs and to
comply the direction
immediately. The

matter to be Placed
before AQMC.

Action to be taken:

H & UD Dept./
DMA

SPCB

. DG Police (for

control of Noise

Pollution)

B(a) Greening of vacant
space of ULBs,
identification of land
by ULBs and
plantation to be taken
up by OFDC/DFOs

Funding to be made
from DMF in the DMF
district & OEMF in

their areas

Director, Municipal
Administration

1. lnitiatives will be
taken by the
H&UD Dept. to
get the
proposals.

2. OFDC is to take

H&UD Dept. has

intimated that under the

Chairmanship of DC-

cum-ACS in the meeting
held on 16.08.2021
decided for road side
plantation whereas area
as available and also
grass turfing in the

available places to
reduce generation of
dusts.

OFDC may be requested
to take action.

It was decided to make
greenery in available

blank patches in the

ULBs and OFDC has

been requested to take

action. The vacant
spaces are to be

identified in all the

ULBs.

H & UD Department to

take follow of action.

OFDC to intimate about
the ULB wise

expenditure.

Action to be taken bY:

H & UD DePt.,
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up this on a
Deposii Work
basis, with an
objective to
reduce dust
pollution in

Urban areas.

OFDC

B(b) EA No. 1312019 in

O.A. No. 24712017

Plastic
Management

Waste

The matter on
implementation of
PWMR, 2016 and action
to be taken for elimination
of single use plastic
(SUP) was discussed on
05.04.2022 in the 2nd

State Level Task Force
meeting held under the
Chairmanship of Chief
Secretary. lvlinutes
awaited. Decision has
been taken for
preparation of State
Action Plan and
submission to MoEF by
30.04.2022 in the
National Task Force
Committee Meeting.
SPCB to submit MPR for
the period January, 2022
to March, 2022 in
prescribed proforma.

The 2nd State Level
Task Force meeting
was convened on
05.04.2022 regarding
compliances made on
prohibition of single use
plastic (SUP). SPCB
has already
communicated to the
Collectors about the
direction of CPCB on
elimination of SUP.

It was decided that
quantification of Plastic
Waste collected is to be
done and the penalty
collected, quantity
seized is to be
furnished. The minute is
under approval stage.
The penalty imposed
and quantity seized is to
be included in the
presentation to be made
before Hon'ble NGT.
The awareness
programme to be
conducted by CES in
association with SPCB.

Action to be taken by
FE & CC Dept. to issue
direction to all

Collectors on
implementation of the
prohibition on SUP and
also regarding
implementation on
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thickness criteria (75
micron prohibited from
30.09.2021 and 120
micron to be prohibited

trom 31.12.2022) and
use of non-woven carry
bags which shall not be

less than 60 Grams Per
Square Meter (GSM).

Action to be taken by:

. FE & CC Dept.

. H&UDDept.,

. PR&DW,

. CES

. SPCB

8(c) E-Waste Management a.H&UDDepartment
has issued
modalities on

08.06.2021 on
handling of e-waste
for different stake
holders which was
communicated with
all ULBs.

b. All the ULBs are

intimated on

20.07.2021 to
collect e-waste on a
fixed day of every
week, preferably on

Saturday & to enter
the data on waste
collected on AMA
SAHARA app.

c. A public notice is

issued for door to
door collection of e-
waste to Swachha
Supervisors, I
Swachha Sathis of

H & UD DePt. has

issued circular for
collection of E waste in

every Saturday. TheY

are also monitoring in

"Ama Sahara"
programme. Chairman
desired that the quantitY

which is collected is to
be recorded from the
ULBs. The photograPhs

during collection maY be

included in the
presentation.

There are 11 Nos. of
dismantlers registered

by SPCB and the
collection centres are
there. The
inventorisation and

monitoring to be done.
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the ULBs. The E-
waste should not be
mixed with other
domestic waste and
it should be kept
isolated throughout
the week. The
ULBs shall store in

a isolated place in

the MRF Centre
with a signage of
"E.WASTE

CORNER". The
notice was
published in "The

New lndia Express"
dt.21 .09.2021 and
Dharilri 21 .09.2021

As per the information
received from SPCB
authorisation to 11

Dismantler-cum-
Collection Centre has

been granted by the
State Pollution Control
Board and 25 captive
collection Centre under
EPR authorisation
granted by CPCB are
functioning in the State.

Action to be taken by

The Director- Env.- Cum Special Secretary requested to all Departments to
nominate one Nodal Officer with contact Nos. and email address and to intimate Director,
Env.- Cum- Special Secretary, FE & CC Dept. for smooth co-ordination among
Departments. From the FE & CC Dept. the Senior Scientists to coordinate the matter with
other Depts.

Concludinq remarks: The Chairman desired that the ACS, H & FW Dept., ACS, FE &
CC, Principal Secretary, H & UD Dept., Principal Secretary PR & DW Dept. may remain
present on the date of appearance before Hon'ble NGT and prior to that presentation will
be made ready and submitted before the Chief Secretary. lt is also intimated that there will
be discussions in the meeting on Solid Waste Management in Villages, Bio mining of
Legacy Waste, River Water Pollution particularly lt/ahanadi and other rivers etc. as it has
been emphasized during the Hon'ble NGT Chairperson visit to SPCB. During the
presentation photographs will be placed with point wise information.

+
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- The Principal Secretary, PR & DW Dept. also intimated that status will be submitted
and Director and Additional Secretary from the Dept. will remain present and submit the
photographs. As per the direction of Chief Secretary, ground water recharge done in rural
areas is to be included and Principal Secretary, PR & DW Dept. intimated to obtain
information from IvIGNREGA website and also intimated that State of Odisha has adopted
SeTP for treatment of sewage is accepted as a model method for the whole country. The

representative photographs of SeTP and how it is managed for treatment is to be included.

As decided the villages covered in whole of the State and time line to achieve the gap is to

be addressed with vehicles purchased, used for waste collection purpose with involvement
of SHGs, Women and Transgenders. The Additional Secretary, H & UD Dept. intimated

that in "Mo Khata" for use as manure they have made an income of about Rs. 2.58 Crore.
This also creates employment generation for women"s relating to waste management. The
ground water recharge in rural area is done from the excess water discharged from bore
well through soak pit is to be included. The action taken by CES for conducting the
awareness camps involving Eco Clubs are to be included in the presentation regarding

Plastic Waste Management on elimination of SUP.

\
(Shri Suresh C an ohapatra, IAS)

Chief Secretary, Odisha

l2t-- -

-.y

The meeting ended with vote of thanks to the Chair and also to the Participants.
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,TE&CC, Dt.aq'll ' a,
Dr. K. Murugesan, IIiS
Direotor, Environment-cum-Spccial Secretary to Govt

'Iir

The Additional Chief Secretary to Gor.t., Department of Water Ilesources

The Principal Secretary to Govt., Panchayati Raj & Drinking Waler Department

The Principal Secretary 1o Gov1., IJousing & Urban Developmenl Department

the Principal Secretary, Works Department

The Principal Secretary, Industries Department

The Principal Secretary, MSME Department

The Principal Secretary, RD Department

The Commissioner-cum-Secretary to Go\4., Health & Family Wellare Department

The Commissioner-cum-Secretary to Govt., Labour & ESI Department

The Commissioner-cum-Secrctary to Govt., Fishery & ARD Dcpartment

The Director, Municipal Administration, H&UD Department

The Director oflndustries, Odisha, Cutlack

The Director of Mines & Geology, Govt. ol Odisha, Bhubancswar

The Director, Pirblic Health, Health & Family Welfare Department

The Director of Factories & Boilers, Unit3, Bhubaneswar

The Chief Engineer, HH,GIS & CEM, Secha Sadan, Bhubaneswar

The Member Secretary, Odisha Water Supply and Sewerage Board, Bhubaneswar

The Member Secretary, State Pollution Control Board, Odisha, Bhubaneswar

The Directol Centre for Environmental Studies

The Managing Director, OFDC, Bhubaneswar

The Director, Minor Mineral, R & DM Department

The Chief General Manager, OSDMA, Bhubaneswar

Sub: Minutes of 7e Review Meeting of Environment Monitoring Cell (EMC) held on
18.11.2022 at 11:45 AM in 2nd floor Conference hall of the Lokseva Bhawan,
Bhubaneswar under the Chairmanship of the Chief Secretary, Odisha.

Ref: This Department Letter No. 20279 dt.15.11.2022

Sir,
In inviting a reference to the subject cited above, I am directed to enclose herewith the

;inules of 76 Revierv Meeting of Environment Monitoring Cell (EMC) held on 18.11.2022

at 11 :45 AM in the 2nd floor Conference hall of the l,okseva Bhawzur, Bhubaneswar under

the Chairmanship of the Chief Secretary, Odisha in the matter of compliance ol OA No. 606

of 201 8 and other related cases.

The compliance to the minutes may be fumished latest by O7.12.2022 in both PDF

and MS Word format in email: env1992(d)t!r\laiLcom for preparation ol rePlY to be filled

before I{on'ble NGI. It is further to inlimate that thc personal appearance of Chicf Secretary
ILA

No. l"l-.-lrNVl-ENV-0005-2020/ ,, ll I 5
From



is tlxed to 2'7.111.2023.10.30,41\4 irr V(l rnode. ln case any intbrmaiitrn/ clar-illcation required.

the Senior Scicntists. FII&CIC Depanment ma1,be contactcd.

This is Ibr r,our kilrd in{blnraliona nad nccessarv action

Yours fai llt .LI

Enclosed: As above

A \,.d('
Dilcctor, Envir cnt-culn-

Spccial S

MemoNo. All96 /FE&cc,Dt aq, il'a)
Copy along with minutes lbrwarded to the Member Secretary, CPCB, East

Nagar, Delhi, I 10032 lor information and necessary action.

\t-

to Gor,1.

I)i rector, -cum-
Special Sec to Gor.t

u-

L

Memo No.
Copy along with minutes forwarded to Executive Director, National Mission for

Clean Ganga, office at Dhyan chand Stadium, lndia Gate Nerv Delhi, 110001 for inform on

and necessary action.

^llO11tluor i FE&CC, Dt AE,il.ae

il"1

Director, Env t-cum-
Special Secretary to Govt.

Copy forwarded to the Officer on Special Duty (OSD) cum Special Secretary to Chief
Secretary, Odisha for kind information of the Chief Secretary.

tu-t
t) or, roruncn t-cum-

aq, il,a2
Special S retary to Go\t.

Memo No. / FE&CC, Dt
Copy forward lo the Senior PS to the Additional Chiel Secrctary, FE CC

Department for kind information olthe Additional Chief Secretary, FE & CC Departme

t

Director, t-cum-
Special S to Govt

rnt ^oNo. AllBg rFE&cc, h A1, ll'Aa

-_ tA\ -



Forest Environment and Climate Change Department

Govt. of Odisha

Minutes of 7th meeting of Environment Monitoring Cell (EMC) held on
18.11.2022 at11.45 AM in the 2nd Floor Conference Hall of Lok Seva Bhawan

under the Chairmanship of Chief Secretary. Odisha

The 7th meeting of Environment lv'lonitoring Cell (EMC) was held on 19.11.2022 under
the Chairmanship of Shri Suresh Chandra l\4ahapatra, lAS, Chief Secretary, Odisha to
review the matter of O.A. No. 606/2018 on the status of compliance of Solid Waste
Management practice, Sewage Treatment, Restoration and Rejuvenation of Rivers (19

Nos. of Polluted River Stretch), Plastic Waste, Bio-medical Waste including COVID-19
waste, C & D Waste, E-Waste, Hazardous Waste, Air quality lr/anagement in 7 Non-

attainment cities, Regulating illegal Sand Mining activities in Rivers including

Subarnarekha, lndustrial Pollution Control (ETP), District Environment Plan & State
Environment Plan, Steps taken for prevention of lndustrial Accidents etc. Dr. K.

Murugesan, lFS, Director, Environment cum Special Secretary, Forest, Environment &

Climate Change Department welcomed to the Members intimating the date of personal

appearance of Chief Secretary has been fixed on 27.01.2023 10.30 A.M. hvVCmod
before Hon'ble NGT and compliance to be filed on achieving the gap on different Waste
Management Rules and Sewage Management of the State etc. The Chief Secretary also

directed to make the compliance ready within time so that it will be presented before
Hon'ble NGT.

It was also apprised to all the members regarding the completion of time line as per

Rule 22 of SWM Rule, 2016 as intimated in the last meeting. The Central Monitoring

Committee (CMC) headed by Secretary, Ministry of Jal Shakti, Govt. of lndia, is reviewing

the progress made on solid waste management, sewage management and the last one is
reviewed in 14th meeting held on 20.09.2022 and NMCG is co-ordinating the matter. ln
this regard, it is submitted that SPCB is submitting the progress report on monthly basis in
the prescribed proforma to NMCG and the last MPR up to September,2022 is submitted
vide SPCB Letter No. 19813 dt. 28.10.2022. Follow up action to be taken up by SPCB for
submission of monthly / quarterly report in the format as prescribed by CPCB in time.

Thereafter, the compliance to the minutes of 6th EMC meeting held on Dt. 07.O4.2O22

was discussed case wise and further progress to achieve the gap and the decisions taken

thereof are presented as below:

st.
No.

Decisions of
the 6th meeting
of EMG held on

07.04.2022

Compliances made by
the Departments

Progress made so far
and decisions

1 (a) O.A. No. 606/
2018,

For 115 Nos. of ULBs the
solid waste quantity

The Special Secretary, H &

UD Dept. intimated about

<-- 1L4: .-
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Compliance of
Municipal Solid
Waste
Management
Rules, 2016

gcnerated is reportcd to be
2227 TPD. The
achievement on lcgacy
waste management, Bio-
mining, Bio Composting
through [VCC, MRF,
declaration of tvlodel Cities
and Towns etc., tagging of
GPs with ULBs for
collection of wastes and
status is reviewed in the
meeting. The quantity if
waste processed is 1955
TPD which is 88 %
achievement. Latest
status is placed as follows:

a. Proposed- 278 Nos.
with treatment
capacity 1296 TPD

b. Functional- 250 Nos.
with treatment
capacity I 169 TPD

c. To be Functional- 28
Nos. with treatment
capacity 127 TPD

a. Proposed- 219 Nos.
with capacity 2250
TPD

b. Functional- 212 Nos.
with capacity 2180
TPD

c. To be Functional - 07
Nos. with capacity 70
TPD

N.B: (a)= (b) + (c)

The installed capacity of
each MCC is 5 TPD.

Model Cities- 3 Nos.

Bhubaneswar

(B) Total MRF

lhe status of waste
trcatment completed in 115
nos. ULBs come to BB7o.

The balance tr,4CC and
MRF lo be made
operational by 31.12.2O22.
It is submitted that 100 % i

door to door collection and
segregation process is

adopted and by selling of
"Mo Khata" Rs. 3 Crore of
income has been made by
the ULBs. and another Rs.
1 Crore of income made by
selling dry wastes. The
chairman desired that no
outside dumping of waste
shall be made and steps to
be taken for proper
disposal.

As far as legacy waste is

concerned the quantity to
be remediated is 38,96,448
MT to be completed on 76
Nos. of ULBs and action
plan has been submitted to
Govt. Of lndia-

The H & UD Dept. has
invited RFP for geo-
technical and drone survey
for 6 Nos. of pilot ULBs in

two stages. The ULBs
decided are Cuttack (tr,lC),

Berhampur (MC) and Puri
(M) in package I,

Sambalpur (MC), Bhadrak
(M) and Balasore (tv1) in
Package ll. The
remediation status
completed for Vyasnagar
(lvl) is 0.5 Lakh tr,ilT and at
Rourkela (MC) it is 33576
MT comes to 54%. For
Bhubaneswar (MC), the
agency is selected.

I^t

(A) Total MCC:
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Thc Model cities and
Towns are to be

developed as Per action
plan and further to be

extended to other areas.

The sanitary land fill site
(1 No.) at BerhamPur is to
be develoPed with

integrated solid waste

management Practice.

The Chairman
emphasised for making
adequate budget
allocation to be made bY

H & UD DePt. for
incurring expenditure on
year wise basis for
integrated solid waste
management Practice for
the State and to achieve
the 100 Yo gaq and to
intimate to FE & CC DePt'

for submission before
Hon'ble NGT.

(All above are MuniciPal

Corporations)

Model Towns- 3 Nos

. Dhenkanal
(MunicipalitY)

. Jajpur (MunicipalitY)

. Chhatrapur (NAC)

No. of dump site- 76

Waste dumped- 38,96,448
[/T

Dump site cleared- 1 No.

Site where Bio mining

commenced- 2 Nos.

Waste to EnergY (WTE)

Plant: Nil

te Dum

RDF- NiI

a w

Berhampur

Rourkela

The GPs are tagged with

the ULBs for management
of solid wastes ParticularlY
plastic wastes.

A joint advisory from H &
UD and PR & DW DePt.

The SWM is imPlemented

all over the GPs through

SBMG Phase ll

programme with

implementation of Odisha
Rural Sanitation Policv.
2020. Target has been

fixed for achieving ProPer
SWM through SBMG

programme as 60 %

villages by FY 2022-23 and

all 100 % by FY 2023-24.

PR&
Department

DW1(b)

-a- 12+.

Time frame for clearing- BY

December 2025.

Bio-Methanation: Nil

(Compliance to
Solid Waste
management)

Under the Rural-Urban

convergence, the solid

waste management
practice is adoPted in the

Gram Panchayats.



As on date 12,O1O (25.7%)
villages havc initiated SWIvI

activities in the State at the
community level, including
arrangements for bio
degradable management.

SHGs have been tagged in
4086 GPs (60.01%) to
manage community swftil
assets for Plastic Waste
management.

During FY 2019-20, S0

GPs have been identified
as compliant to SWM
Rules.

Source segregation of
waste, door to door
collection handing over to
ULBs all recyclable waste
including plastic waste
adopted. All GPs. Are
tagged with MRF centres of
ULBs.

has been issued to all
districts vie letter No. 8667
dt. 28.05.2021.

24051 Nos. of community
compost pits and 4,28,893
Nos. of house hold
compost pits constructed
for bio degradable waste.

ln 1306 GPs. HH and
institutional level collection
of plastic waste initiated.

14609 waste segregation
sheds done for storage of
dry waste.

'13844 vehicles (mostly
tricycles) purchased for
collection and
transportation of dry waste.

The Chairman
emphasised to make
adequate budget
provision with year wise
expenditure plan for
compliance of SWM
Rules, 2016. The same to
be intimated to FE & CC

Dept. so as to include in
the compliance before
Hon'ble NGT.

1 (c) O.A. No. 606/
2018

(Para 25, order
dt. 16.01.2019)

lvlatter on Construction
and Demolition Waste
Management,

ThegeneratedC&D
Wastes are stored at the
designated locations of
ULBs and are used for
construction of road sub
grade, temporary pathways

and raising of lowJying
areas. There are two Nos.
of waste utilisation units
functioning at
Bhubaneswar Municipal
Corporation and Jatni
Municipality Ior

.,*- .-lx,*.

Mass cleaning in GPs is

encouraged.



manufacture of bricks
having total capacity of 4
TPD. All the ULBs are to
take action and dumping
near road side is to be
checked.

Action

H & UD Dept

SPCB

z\a ) The matter on achieving
the gap on sewage
treatment was discussed
and the Chairman directed
the H & UD Dept. to take
action with allocation of
budget provision.

As far as Polluted River
Stretch (PRS) is concerned
there are 19 stretches in
the State identified, out of
which the water quality of
12 stretches has been
improved. The CMC
reviewed the status for
exclusion of '12 Nos. of
PRS and to approach
Hon'ble NGT with last two
years water quality data for
obtaining directions.

The improvement of river
water quality of river
Kathajodi to make it as a
model river has been
discussed and steps to be
taken for stoppage of
waste water discharge at
various points responsible
for degradation of water
quality.

The State coastal action
plan has been submitted to

O.A. No.
59312017,

Paryavaran
Surakhya Samiti
& anr. Vrs. UOI

& Ors.

ln Re: News item
published in "The

Hindu" authored
by Shri Jacob
Koshy titled
"More river
stretches are
now critically
polluted:

(ETP, STP,
FSTP and use of
treated water)

Matter on 35'l
Polluted River
Stretches (PRS)
in the Country
out of which 19

PRS have been
identified for
state of Odisha.

No.

CPCB

o.A.
67312018,

The total quantity of
Sewage generation of the
State 880 MLD in the State
from '1 15 Nos. of ULBs.

The treatment adopted
through STP and FSTP.
The capacity for treatment
has been made through 13

Nos. of STPs, capacity is

370.50 MLD to be installed
in six No. of cities. The
citles are Bhubaneswar
MC- 183.5 (5 nos.),
Cuttack MC- 85 (3 Nos.),
Sambalpur MC- 40 (1 No.),
Rourkela MC- a0(1 No.)
Puri- 20.0 (2 Nos.) and
Talcher- 2.0 (1 No.). Total
'1 1 Nos. of STPs having
treatment capacity of
282.50 is completed and 2
STPs of 88.0 are under
construction (Unit in MLD).

The capacity utilisation of
STPs is 134.18 out of
282.50 MLD.

There will be '119 Nos. of
FSTP to be installed with
capacity of 2057 KLD
(2.057 MLD). From the
above 103 Nos. FSTP
completed with 1797 KLD
(1.797 MLD). Rest 16 Nos.

Ftr-tr 1-FNV-OO05- 202 0t1Bt20 ??
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(Disposed
22.02 2021)

of of FSTP under conslruction
is 260 KLD (0.26 tVLD.

The total treatment
capacity in 13 STPs+1 19

FSTPs will be of 372.56
MLD. Rest 507.44 MLD

otal Ga will be treated
through Gre water
management system which
is under piloting stage.

CPCB and comments as
been received. After
compliance, the same it is
to be re-submitted by
SPCB.

Action by.

. H&UDDept.

. WR Dept.

. SPCB

2 (b) O.A. No.

673t2018

(lnformation

furnished in

monthly MPR)

The Central lvlonitoring

Committee (CMC) is also
reviewing the matter on

following points:

The information is provided

in the tt/PR by SPCB on
monthly basis to NMCG

i- ldentification of
polluting sources
including drains
contributing river
water pollution

The drains are coming
under different Depts. are
to be maintained

ii. Water quality of
Rivers, ils tributaries,
drains with flow
details and ground
water quality in the
catchment of Polluted
River

The water quality of
identified polluted river
stretch and other major
rivers of the State are
monitored and result is
submitted along with the
MPR to the NMCG and
copy to CPCB. The
information in RRC website
to be updated.

iii. Ground Water
Regulation (checking
illegal abstraction)/
Good irrigation
Practice.

The Ground water
regulation is made by an
Act namely "The Odisha
Ground Water
(Reg ulation,
Development and
Management) Act, 2011

with committees
constituted for control of
ground water abstraction

.- lZo
r'
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by the industries. The
industries are not allowed
for ground water drawl.

irrigationiv. Good
Practice

The WR Dept. is

monitoring the river water
flow through the Dept.

Engineers. in all seasons.
The good inigation practice

is imptemented.

The recharge of ground

water through ground

water recharge structures
(GWRS) in the Tanks/ and
Ponds/ Recharge Wells
done for 332 Nos. of
Recharge Shaft
programmed and
constructed up to 332 Nos.
and Roof Top Rain water
harvesting system adopted
for Govt. and Non-Govt.
buildings.

Watcrv. Rain
harvesting

The flood plain

demarcation for removal of
encroachments is done in

Gangua nullah. The
Revenue authorities are
moved for making the land
free from encroachments

vi. Demarcation of flood
plain and removal of
illegal
encroachments,

vii. Maintenance
minimum e-flow

of It is maintained through
integrated water shed
management programme.

viii.Plantation activities
along with the rivers

and Development of
Bi-diversity Park.

About 4900 seedlings have
been planted along the
drainage canals by

Khordha Drainage division
during monsoon. A total
Nos. of 1094699 Nos. of
saplings were planted in

r le,



ix. Reuse of Treated
Water and ETP

status of lndustries.

The quantity of waste
waler generated from
polluting industries of 806
MLD is recycled or used
for tree plantation purpose.

x. Action plan for
Coastal States (O.A.

No. 82912019) for
480 Km. stretch in

Odisha.

The draft Coastal
management action plan is
submitted to CPCB on
10.06.2022 by SPCB and
comments received on

03.10.2022. Submission of
revised plan to CPCB to be

expedited by SPCB.

xi. Regulation on l\,4 ining

Activities.
The mines are covered
under provision of
obtaining Consent to
Establish (CTE) and
Consent to Operate (CTO)
from SPCB under Water
and Air Act (in short). The
pollution control measures
adopted is monitored by

SPCB with directions. The
satellite based surveillance
is adopted in the State to
prevent illegal mining
activities.

The industries violating
consent conditions are
issued with show cause
notices including issue of
closure direction by SPCB
in case of non-compliance.

/ l?z -

lhe bank of rivers, dam,
barrage, canal sites etc.,

out of which 329962 are
existing (30.14 70 survival
rate). The green "Mahandi"

programme is to be
implemented.

xii. Action against
polluters, law
violators and officers
responsible for failure
on monitoring.



xiri. Maintenance of
Grievance redressal
Portal.

As per the portal no
grievance is filed by any of
the complainant.

(Disposed
18.11.2020)

Restoration and
Rejuvenation of
water bodiesi
ponds.

Preparation of
action plan and
monitoring of
water quality.

of

WR Dept. has intimated
thal water quality test for
906 water bodies having
more than area of 5 Ha. is
to be conducted.

ln the 2nd meeting held
under the chairmanship of
the Chief Secretary on

07.04.2022, the water
quality test to be conducted
for 281 Nos. of ponds/
water bodies having area
more than 10 Ha. on
priority basis.

The details on geo location,
at GP level has been
intimated to H & UD Dept.
and PR & DW Dept. on
22.06.2022. For, 281 Nos.
of water bodies the water
sample to be collected in

co-ordination with
concerned RO, SPCB for
sampling and analysis.

For collection of water
samples, Depts. were
intimated to submit it to
SPCB for water quality
analysis. The same to be

expedited.

The number of water
bodies coming under H &
UD and PR & DW Dept.
are to be intimated to WR
Dept. for inventorisation.

The ACS WR Dept.
intimated that the
Executive Engineers from
the Dept. to collect water
samples and submit to
SPCB for analysis. The
restoration work to be

done.

Action by:

. WR Dept.

. SPCB

. H &UDDept.

. PR & DW Dept.

The applications received
for authorisation for HCFs
to be decided by SPCB for
granv refusal. Actions to
be taken for non-complying
units by SPCB.

Presently there are 6 Nos.

of functional CBWTFs in

the State. 5 clusters have

4 (a) (i) o.A. No. 710
to 7131 2017,
Shailesh Singh
Vrs. Sheela
Hospital and
Trauma Centre,
Shahjahanpur &
Ors.

(ii) o.A. No, 72l

&

Management of Bio-
Medical waste and COVID-
19 waste respectively. The
authorization status has
been furnished by SPCB
and for Govt. HCFs by
Director, Public Health,
Odisha.

Establishment of adequate
CBWTF in the State.

22

lgg

.)_ O.A. No.

32512015: Lt.

Col.

Sarvadaman
Singh Oberoi
Vrs. Uol.
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2O2O, ln: Re

Scientific
disposal of Bio-
It4edical Waste
arising out of
COVID 19

treatment-
Compliance of
BMW Rules,

2016.

(Disposed
18.01.2021)

of

lmplementation
Coding system.

Review on BMW
management in the State
by State Level lvlonitoring
Committee under the

Chairpersonship of
Commissioner cum
Secretary,H&FWDept.

Dist. Environment Plan and
State Environmental Plan:

data validation from time to
time.

of Bar been identified by H & FW
Dept. for establishment of
new units in different zones
to cover all the areas of the
State.

For implementation ol Bar
Coding system, OCAC,
Bhubaneswar has
developed the software at
a cost of Rs. 22.45 Lakh.

The required equipmenU
instrument like weighing
machine, printer etc. with

empaneled vendor lists
have been provided by

OCAC. The pilot study is

going on at Capital
Hospital, Bhubaneswar &

DHH, Khurda from 1st

week of October 2022 alter
which districts will be
instructed to procure the
same before launching the
software and establishing
connectivity with SPCB
and to CPCB server.

As per D.O. letter of lvloEF

& CC No. 2010412021-
HSMD dt. 14.10.2022
action to be taken for gap

analysis on the new
CBWTF establishment by
relaxing the 75 Km.

distance criteria. All the
CBWTF will have prior EC

from SEIAA, Authorisation,
CTE & CTO from SPCB.

Action by:

. H&FWDept.,

. H&UDDept.

. SPCB

/
..__ 131 _
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4 (b) lnstallation
OCEIV1S for
emission
monitoring
CBWTF
connection
SPCB
CPCB
server on

time basis.

of
the

IN

and
to

and
data
real

lnstallation of OCEMS at
three Govt. Ivledical
Colleges and Hospitals
(VII\,,ISAR, IMKCG & SCB)
done and data transfer
system connected to SPCB
server.

The private CBWTF
installed at Khurda with
analysis of parameters CO,

CO2, and Temperature is
connected to SPCB server.

The data transfer from
OCEMS to server of SPCB
and ultimately to CPCB
server is to be completed.

In case of excess emission
observed, immediate
measures to be taken to
maintain with in prescribed

standard.

All newly proposed

CBWTF will install OCEMS
with data transfer system
to server at the initial stage
of establishment.

The monitoring to be done
by SPCB as per schedule
and data to be validated.

Action by:

. Health & FW Dept.

. SPCB

4 (c) Compliance
status
Veterinary
hospitals
BMW
management

on

of
As per F & ARD Dept., 58
Nos. of Veterinary
Hospitals arc operating
with valid Authorisation
from SPCB. The
Colour coded bins are
provided. Autoclaves and
lncinerators are installed
and operated for treatment.

There are about 500 No. of
dispensaries and Ll centres
where de-centralised
treatment system is to be
adopted. The MoU is to be
signed with CBWTF.

The Veterinary Hospitals
up to Division and Sub
Divisional level are
covered under BMW
management. The
dispensaries and Ll

centres are to be tagged
with CBWTF facility.

The Autoclaves and
lncinerators are used for
treatment purpose
effectively.

F & ARD Dept.

SPCB

Action by:

4 (d) Functional status ETP/ STPs are operating in The 3 Nos. of Medical

t\ t\ .t ENt\/ nnnq ,)n, l1Rl2n22
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of ETP & STP in
Govt. hospitals.

It was decided

that all districts
and sub-
divisional
Hospitals will be

covered by

establishing the
STPs and ETPs.

The Works dept.

to take up the

construction of
ETP and STP.

7 hospitals- 30 DPRs are
already prepared by
OWSSB and submitted to

Works Dept. for budget
estimate 1o execute lhe
construction work at DHHs.

For preparation of DPR for
other hospitals more than

30 beds also Works Dept.

has been requested for
intimating cost of
development for taking
action on budget allocation.

The CE (Works) conducted
a meeting in this regard to
expedite the work and
Govt. to be moved for
approval of adequate
funds.

Colleges are havlng ETP

and STPs. ((i) SCB IVCH,
Cultack, ( ii) VIIVSAR IVCH,

Burla & (iii) MKCG MCH,

Berhampur).

Another 4 Nos. at DHH,

Sundargarh, RGH,

Rourkela, Capital Hospital,

Bhubaneswar and BMGH,

Chandpur are having the
facility. (Total- 7 Nos.).

The hospitals above 30

beds are to be covered
and CHCs are included.
There is an allocated
budget provision of about
Rs. 200 Crore for which
tendering process is to be

completed by Jan-Feb
2023 end as directed by
the Chairman.

The Works Dept. to
execute the same. lt was
decided for identification of
vacant space inside the
hospitals for installation of
ETP & STP. The budget
estimate to be finalised
and intimated to FE & CC
Dept.

Action to be taken

H & FW Dept.

Works Dept.

SPCB

4 (e) O. A. No.
180/2021, Mukul
Kumar Vrs,
State of U.P. &
O rs.

(Disposed of on

The State Level [t4onitoring
Committee reviewed the
matter on 25.03.2022
including proper
management of COVID 19

wastes.

The Commissioner cum
Secretary, H & FW
Department is reviewing
the matter along with O.A.
No. 710-7131 2017 on
BMW management. There

E-ENVl -ENV-0005-2020t 1 at 2022
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are 1 I Nos. Disl. Level

committee meeting alreadY

conducted so far at lhe
Dist. Level for Proper
management of COVID 19

wastes.

All HCFs are adhering lo
the norms of COVID 19

guideline and monitoring to

continue till end of
pandemic Period.
Sensitization is done to all

HCFs through VC mode

with communication of
guidelines including

leaflets for disPlaY.

Periodic review is made at

Govt. Level. All
precautions are adoPted

for treatment of wastes.

Action by:

. H&FWDept.

. SPCB

Gap on treatment of Btt/W

of 3733.2 kg/day is

addressed.

The Annual Return of 2021

has been submitted to

CPCB.

The report on Dist. Level

Monitoring Committee maY

be apprised where

Collector and DM is

Chairman and RO, SPCB

is member convener. All

HCFs to complY.

07.01.2022)

Bio-tvledical,
COVID 19 Waste
Management

The State Level

Committee and
Dist. Level

committees were

constituted on

Dt. 15.03.2022

for monitoring.

Two districts have

submitted information with
proper data. Other districts
are requested to submit

the information in same
line.

To expedite the matter, the

DFO's to take action.

The ACS. FE & CC maY

review the matter with the

Collectors/ DFOs. The

DEPs to be uPloaded

immediatelY in the website

for compliance.

Action to be taken:

For up-dating of
information from time to

time of each dist. CPCB

has provided proforma.

Direction from Hon'ble

NGT to upload the

improved DEPs in the

website by 30.11 .2021.

lnformation not submitted

O. A. No.
360/2018 (Shree

Nath Sharma
Vrs. UOl.)

Preparation of
District
Environment
Plan and State
Environment
Plan

5

_,r'
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The State Environment

Ptan has alreadY been

submitted earlier to CPCB.

The matter is linked to Bio

Medical Waste
management for data uP-

dation.



by Collectors
reminded.

to be . FE&CC
. Health & FW

. SPCB

6 (a) O.A. No.

681/2018, ln Re:

News item
published in "The

Times of lndia"
Authored by Shri

Vishwa Mohan

Titled 'NCAP
with multiple
timelines to

clean

air in 102 cities
to be released
around August
15.

(disposed of on
08-o4.2021)

Seven non-
attainment cities
(NACs) identified
are i.e.
Bhubaneswar,
Cuttack, Angul,
Talcher,
Balasore,
Rourkela, and
Kalinga Nagar.

Report submitted by SPCB

on Action taken on (i)

installation of monitoring
stations, (ii) completion of
CC and SA sludies, (iii)

Shifting, prohibiting type of
activities beyond carrying
capacity. (iv). Effectiveness
of PGRPs, (v). Timeline for
execution of the action
plans and recovery of
compensation for delay,
addressing in gap in

Control of noise
pollution, (vi).
Afforestation drives
utilising CAMPA funds,
(vii). Effective
implementation of ERS,
(viii). Remediation of
Iegacy waste sites etc.

The Sth AQMC meeting
was held on 09.11.2022
under the Chairpersonship
of ACS, FE & CC to review
the progress on ranking of
cities and uploading self
assessment report in

PRANA portal as per
timeline fixed as
15.11.2022.

The NCAP is for
improvement of air quality

in the non-attainment
cities.

The DLI/C constituted on
25.03.2022 to conduct
regular review meetings for
the identified cities.

The lvloEF & CC has

issued guidelines vide Olr/

dt. 25.08.2022 with
previous OM dt.

17 .O9.2021 on release and
utilisation of funds and
sector wise activities to be

taken up at different levels
as stated at Annexure 6

and procedure on fund
utilisation at Annexure 7,

which has been circulated
vide FE & CC Dept. letter
No. 16296 di. 12.09.2022
to all concerned-

Steps to be taken for
improvement on air quality

in identified 7 non-
attainment cities as per the
action plan.

H & UD Dept./ DMA

SPCB

Home Dept

Action by:

6 (b). O.A. No. Matter on use of treated The H&UD department will
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283/2020, R.S.

Virk Vrs. CPCB

(Disposed of
03_12.2020)

water D{ STP for dust
suppression purpose. H &
UD Dept. to instruct ULBs
io submil report.

procure / hire vehicle for
use for treated water oi
STP for dust suppression
purpose. As intimated the
treated water generated
(208 KLD) from FSTP is

used for tree plantation
purpose inside the
premises and about 34
KLD used for road dust
suppression purposes-

Action by:

. H&UDDept.

. SPCB

6 (c) For non-attainment cities,
the policy to be
implemented in order to
control air pollution in non-
attainment cities.

Action by:

. H&UDDept.

O.A. No.773l
2018, Metro
Transit Parking
Vrs. SDMC,
(Compliance of
order dt.

21.08.2020)

Policy on parking and
traffic congestion matter to
be taken up to control air
pollution in Non-attainment
Cities-

6 (d). OA No. 6712019,

Sumit Kumar
Vrs. State of HP

The provisions of State
Fuel Policy to be adhered
to by the industries. The
time line prescribed for
switching to cleaner fuel is
to be complied by the
industries and monitoring
to be done by SPCB.

The gas pipeline work in
the districts is undertaken
by GAIL. lt has reached
maximum of 21 Nos. of
districts and rest to be
completed shortly. The
industry to use the
industrial gas as per time

schedule.

The State Fuel Policy has
been notified vide
notification no 7485 dt.

12.04.2021 for
implementation as per
order of Hon'ble NGT in

compliance to Supreme
Court direction. The matter
is being monitored by the
Supreme Court in M.C.
Mehta case. An
amendment was also made
vide notification No. 16485
dt. 16.09.2021.

FE.ENVl-ENV -ooo5-20201'18t2022
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Action by.

. SPCB

6 (e) OA No.

24912020,
Tribunal on its
own motion
Vrs. MoEF.

Direction issued from FE &
CC Dept. vide letter No.

15831 dr 07.09.2022 ',for

the control of noise
pollution due to bursting of
fire crackers including
maintaining ambient air
quality. Monitoring to be

done by SPCB during pre

on the day and post festive
occasions.

Green fire cracker 1o be

use till ehd of COVID 19

pandemic.

Action by:

. SPCB

6 (f). O. A. No.
1038t2018,
News item
published in "The

Asian Age"
Authored by
Sanjay Kaw
Titled 'CPCB to
rank industrial
units on pollution

levels".

(disposed
29.08.2022)

CEPI Score

of

< 70 - Critically
Polluted Area (

cPA)

>60:

Polluted
oPA)

Other
Area (

The matter was stayed by
Supreme court which was
disposed of on 25.02.2022
with directions.

Thereafter, the Hon'ble
NGT also disposed the
matter on 29.08.2022
directing to take action to
bring the area to normal
situation.

ln the state,

i. cPA- Nit

ii. SPA- 2 Nos., Cities
are

iii. OPA- 3 Nos., Cities
are

. Jajpu149.62,

. Ang ul-Talcher46.43

. J harsuguda-37.20

Basing on the CEPI score
areas are identified. ln this
matter for Paradeep and lb
valley area latest status to
be reviewed.
Environmental
compensation to be levied
from the defaulting
industries to improve the
environment as per the

direction of Hon'ble NGT.

r l,ta
:r . LNV 1-F NV.0005-2020t18t2022

<--

The monitoring results on

air quality and noise to be

reported by SPCB.

Preventive actions to be
taken.

Between 60 - 70:
Severely
Polluted Area (

SPA)

Environmental
compensation as per law
should be assessed
against the defaulting and
polluting industries and
amount so recovered shall
be used for remediation,
rejuvenation and
restoration of already
damaged environment in

the area of respective
industrial clusters.

. lb Valley- 66.35

. Paradeep- 60.61



Action by:

. SPCB

Greening of
vacant space of
ULBs,

identification of
land by ULBs
and plantation to
be taken up by

OFDC/DFOS.

Funding to be

made from DM F

in the DMF
district & OEMF
in their
respective areas.

It was intimated that steps
are being taken for grass

turfing at Bhubaneswar
and Rourkela.

H & UD Department has

intimated that the action
plan has been submitted to

OFDC for taking action.
The DMA has intimated to

Collectors and Executive
Officers of ULBs to vide
letter No. 19299 dt.
18.11.2022 to take action
on greening activities in the
vacant spaces of the
ULBs.

OFDC to submit the ULB

wise expenditure to H &
UD Dept. for allocation of
budget provision. OEMF
and DMF funds to be
provided.

The pavement through tile
blocks is also suggested.
Matler to be expedited.

6 (s) Follow up action to be

taken for identification of
vacant patches inside the
ULB areas with Budget
allocation/ provision to be
made from DIVF/ OETVF

Fund.

Safety audit to be
continued as per schedule.
Action to be taken against
defaulting industries
operating without valid
authorisation or in case of
non compliance thereof by
SPCB.

7 O. A. No.
804t2017,
Rajeev Narayan
Vrs. UOI & Ors.

(Disposed of on
29.01.2021)

Hazardous

SPCB has submitted MPR
to CPCB vide letter No.

19673 dt. 26.10.2022.

IDCO has been requested
for allocation of shed in

existing and upcoming
industrial Estates.

lz-
=--lg I

Action by:

. H & UD Dept./ DMA,

. OFDC



Waste
N,4anagement

Authorisation
status.

Safety audit of
Hazardous
Waste disposal
site including
TSDF.

Registration of
workers.

A clarification is sought
from CPCB as per the
observation of Labour
Commissioner for
implementation of Rule 5

(2). Matter lo be expedited.

As per observation of
Hon'ble NGT, SPCB needs
to take cognizance of
aspects while enforcing the
relevant rules on domestic
hazardous waste and from
e-waste rules like
fluorescent lamp other
mercury containing lamp

and also, preparation of
HW inventory and other
interventions-

The Labour & ESI Dept. to
take action for registration
of workers and health
check up camps to be
conducted periodically.
The clarification sought is
to be followed up.

For new industrial estates/
areas to be developed 5 to
10% of land to be kept ear
marked for handling of
hazardous waste.

For domestic hazardous
waste and e-waste and
fl uorescent lamps, mercury
containing lamps etc.
action to be taken and
inventory to be prepared.

SPCB to submit MPR to
CPCB up to period Dec.
2022 by lst week of Jan
2023.

Action by:

. SPCB

. IDCO

. Labour & ESI Dept.

. MSME Dept.

EA No. 1312019

in O.A. No. 247l
2017.

(disposed of on
08.o1.2021)

The 3rd State Level Task
Force meeting was held
under the Chairmanship of
Chief Secretary on
26.08.2022 and minute
was circulated vide FE &
CC Dept. letter No. 16215
dt. 12.09.2022. The State
Action Plan as approved in
the task force meeting has
been sent to CPCB vide
letter No. 20410
dt.O4.11.2022 and it is

SPCB has submitted the
MPR for the period July
2022 to September 20221o
CPCB vide memo No.
20864 dt. 09.11.2022. rhe
period from Octobet 2022
to December 2O22 to be
sent expeditiously in 1st

week of January, 2023.

The State Action Plan has
also been sent to ItrloEF &
CC vide letter No. 20125

E-ENV 1 -E NV-0005-2020 I 1 I I 2022
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ldentification and

earmarking of
site in industrial
Estates for
handling
hazardous
wastes.

B.

Compliance on
Plastic Waste
Management



dt. 14.11.2022 with copy to

H&UDandPR&DW
Dept.

SPCB has intimated to
Rotary, Lions Club,

Bhubaneswar Bar
Association, Journalists

Association along with

sample posters in English

and Odiya for creation of
awareness on elimination

of prohibited SUP items

vide letter No. 14237 dt.

o8.08.2022.

CES is conducting the
awareness programme on

elimination of SUP and

sending progress report to

the FE & CC Dept. The last

report up to October 2022
has been submitted to FE

& CC Dept. vide letter No.

670 dt. O1.11.2022. The
fund from SPCB is also to
be released shortly.

As reported by SPCB, the

surprise squad are formed
for periodic checking
conducted to prevent the

sale of prohibited SUP

items by the shops in the

ULB areas. The quantity of
items seized is 2340.65 Kg

and a fine amount of Rs.

3,15,7701- is collected. The

ULB wise collection is to
be maintained.

The meeting on use of
waste plastic items for road

making was convened on

15.11.2022 under the

Chairmanship of Director
Environment cum Special

Secretary and minute was

uploaded in website of
SPCB.

Instruction issued to
prescribed authorities and
all Collectors for periodic

checking in market to
prevent SUP items &

collection of fine. Use in

Cement Plant and Road

making to be encouraged.
Action on awareness
campaign is submitted by

CES.

The MPR to be submitted
to CPCB.

trtr-FNV'1- NV-OOO5-202011812022
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con.rmunicated vide letter
No.20581 dt. 21.11.2022
for taking action. The RD

Dept. and Works Dept. to
install shredding machine.

H & UD Dept. has seized
1 36.86 IVT of plastic waste
and collected fine of an

amount of Rs.87.56 Lakhs
for last two financial years.
The wastes disposed to
Cement Plants is 7226-52
MT in last two financial
years.

Action to be taken by

. FE & CC Dept.

. H&UDDept.,

. PR&DW,

. CES

. SPCB

o O. A. No.

512t2018,
(Shailesh Singh

Vrs. State of
U.P. & Ors.):

E-Waste
Management.

(Disposed of on
15.01.2021)

EPR authorisation for 24
Nos. of units granted by
CPCB and Authorisation
granted to 11 dismantlers
by SPCB. Compliance
verification to be done.

Board is furnishing
quarterly compliance report
to CPCB.

An one minute video has
been created for public
awareness on e-waste-

Dept. of lndustry to
earmark / allocation of
industrial space/ shed for
waste dismantling and
recycling (Rule 12 (1 )).

The matter on EPR
authorisation, authorisation
of Recyclers, Refurbishers
etc. are to be monitored by

SPCB. Steps to be
expedited. The
inventorisation in all Depts.
shall be undertaken with
allocation of space and
regisiration of workers as
per Rule.

The quantity of E-waste
collected from ULBs is

328.53 MT during last two
financial years. Every
Saturday is fixed for
collection of waste and it is
maintained in record in

digital mode in "Ama

:E ENVl -ENV-000 5-2020t'tBt2022
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Sahar" mobile App.

The tt/oEF & CC has

notified new E Waste
(t\,4anagement) Rules, 2022

vide Gazette GSR No. 801

(E) dt. 01.1 12022, to be

effective from 01 .04.2023.

Action by:

. H&UDDePt.

. SPCB

. lndustry Dept.

. L&ESI DePt.

Registration of workers bY

the Labour and ESI DePt.

(Rule 12 (2).

The SSMG-2016 and EM

cSM-2020 (MoEF & CC)

guidelines to be adhered

for sustainable sand

mining activities.

The rate to be decided for
preparation of DSR bY the

NABETI QCI accredited

consultants for minor

minerals activities in the

State to be finalised. The

Odisha Sand PolicY 2021

is to be Adhered to.

Replenishment study shall

also be conducted as Per
guideline.

All minor mineral extraction

activities are to be done

with prior EC from SEIAA,

CTE and CTO from SPCB.

The study conducted in

matter of Subamarekha to

be expedited by the DePts.

Preventive steps to be

taken up by the DePts. to
prevent illegal sand mining

activities in the State.

The annual rePorl of 2021-

The Odisha Sand PolicY

has been notified bY R &
Dtvl Dept. vide No. 26372

dt. 02.09.2021 and Rule is

under preparation bY R &
DM Dept.

A study was conducted bY

ICFRE and restoration Plan
of river Subarnarekha is to
be implemented.

The Annual RePort as on

31.03.2022 has been

submitted to MoEF & CC

vide FE & CC DePt. Letter

No. 13042 dt. 22.07.2022
which is also to be

uploaded in website.

Separate Bank Account is
opened for deposit of fine

amount at FE & CC DePt.

Seizure of vehicles and

vehicle tracking bY GPS

system etc. are to be done.

10.

360/201s, NGT

Bar Association
Vrs. Virender
Singh (State of
Gujarat)

(disposed of on
26.O2.2021)

(Sustainable
sand mining
activities)

Noo.A.

&
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O. A. No.

17312018,
(Sudarshan Das

Vrs. State of W.B
& Ors.)



R & DM Dept.

Director, Minor
Mineral
SPCB

SEIAA

Action by

22 submitled
CC is to be
website.

to tr4oEF &
uploaded in

11. O. A. No.

134/2020, News
item published
on 13.07.2020 in

daily, lndia

Today titled
"Massive fire
engulf Vizag
Chemical plant,

explosions
heard, injuries
reported".

(Matter

industrial
accidents).

on

The compliance to
Chemical Accidents
(Emergency Planning,
Preparedness and
Planning) Rules, '1996 is to
be enforced to prevent

industrial accidents
including storage of
hazardous chemicals.

Direction to all tvlajor
Accident Hazard (MAH)
installation has been made
and many of them have
already submitted their
compliance status.
Guidelines have also been
brought to the notice of the
District Collectors,
Directories of Factories and
Boilers and Regional
Officers of the Board.
Regional Officers has also
been instructed to verify
the guidelines whenever
inspection is carried out to
such It4AH units

The integrated guidance

framework for chemicals
safety in respect of isolated
storage and industries
covered under
Manufacture, Storage and
lmport of Hazardous
Chemicals (MSIHC) Rules,
1989 as prepared by

CPCB and communicated
by l\,4oEF & CC is to be

adhered. For maintaining
safety in industrial
operations or In isolated
storage sites of hazardous
chemicals regular and
periodic inspection to be
conducted. Safety audit
and on-site emergency
plan to be prepared with
sharing of information to
stake holders to be done.
Follow up action for
compliance of CAEPPR,
1 996 is to be made. The
Depts. were intimated vide
FE & CC Letter No. 3029
dt. 09.02.2022 to take
action.

Factory

Action by

. Director,
and Boiler

. OSDMA

-Y- )116
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Health & FW Dept.

SPCB

o.A.
33312021,

Anchors
Developers
Ltd. Vrs.

SPCB & ors

Regarding use of
electric Chullahs/
PNG as fuel in
Crematorium to

check air
pollution.

No.

Real

Pvt.

UP

Air pollution is caused in

Cremalorium during
burning of wood. The
Hon'ble NGT has

emphasised for use of gas

and for motivating people

to switch over to

environment friendly
methods of cremation
without causing air
pollution. The setting up of
electric/PNG crematoria is

to be encouraged as an

option instead of use of
using wood in crematorium.

At Puri "Swargadwar" the
matter was also considered
eadier.

The use of electric chullahs
in the crematorium has
been more successful
during COVID 19

pandemic period in the
State and all the cremation
was done in electric
Chullahs. The Electric
challahs/ PNG based
crematorium to be
encouraged and gas based
after installation of gas
pipe line covering the
districts which is under
pipe laying stage.

Action by:

H & UD Dept.

SPCB

12

tJ. Collection of
Environmental
Compensation
(RC)

A sum of Rs. 5,87,29,364/-
has been collected towards
environmental
compensation from the
defaulting Hotels, Brick
Kilns and Stone Crushers
etc.

The amount to be utilised
for restoration of
environment for the
affected areas. The detail
plan to be framed.

Action by:

t4 The ldol
immersion Rule,
2021

The H & UD Dept. and
SPCB are taking follow up
action and to continue
round the year during
festive occasions.

Action by:

. H&UDDept.

. SPCB

The Rule is notified by FE

& CC Dept. Gazette No.
17937 dt. 14.10.2021 10

check water pollution of
ponds/ rivers during festive
occasions.
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(Disposed of on

12.04.2022)

. SPCB.



i. The Chief Secretary, Odisha appeared personally before Hon'ble NGT on

26.03.2019 and commitied for compliance of SWlr/ Rules, 2016 and other
environmental norms. This will be the second time, Chief Secretary will appear
personally in VC mode on27.01.2023,10.30 A.M. to intimate the progress made so

far towards achieving the gap on solid waste management including other
environmental status of the State. The Chairman appreciated the steps taken for
compliance by different Dept. and expressed further view to improve compliance of
environmental norms on top priority basis covering all aspects and provisions of
different Waste Management Rules framed under E.P. Act, 1986, compliance of
Water (PCP) Ac| 1974 and Air (PCP) Act, 1981 to be presented before Hon'ble
NGT. The gap on achievement of compliance on sewage management in the State
is to be expedited. The budget provision is to be made with year wise action plan by
the Depts. for successful implementation.

(Shri Suresh Chandra tra, IAS)

Chief Secretary, Govt. of Odisha

.-- lqe -
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Concludinq rernarks:

ii. AII the nodal Depts. declared are required to expedite the matter for submission of
Iatest status to FE & CC Dept. through both PDF and tvlS Word flle (email:
env1992@qmail.com) positively by 07.12.2022 for preparing the final compliance
and the Chairman advised to work in better co-ordination to make the State fully
compliant on Waste Management Rules, adoption of adequate pollution control
measures which will bring significant progress for the State for maintaining quality

life. All the orders of Hon'ble NGT are available in website (www:
greentribunal.gov.in) and order can be browsed for reference. ln case of any
difficulty, the Senior Scientist, FE & CC Dept. may be contacted for obtaining any
order. The submission of compliance before Hon'ble NGT with copy to CPCB for
data validation is to be done latest by 26.12.2022. The co-operation is solicited from
all the departments.

The meeting ended with vote of thanks to the Chair and also to the Participants.
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From : Consultant Judicial-NGT(P.8.) <judicial-
ngt@gov.in>

Subject : For Appearance of the Chief Secretary
State of Odisha before Hon'ble NGT in OA-
606120t8

To : Suresh Chandra Mahapatra
<csori@ori.nic.in >, Suresh Chandra
Mahapatra <csori@nic.in >

Cc : Registrar General <rg.ngt@nic.in>,
ankitsuri24l9BB@gmail.com

Reply To : Consultant ludicial-NGT(P.8.) <judicial
ngt@gov.in>

Suresh Chandra Malrapatra

Tue, Nov 01,2A22 04:35 PM
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For App eoftheC ecretary State of Odisha before Hon'ble NGT
in OA- 606 alrr-:!
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Respected Sir/il{adam,

I am to inform you'that the date of appearance of Chief SecreJary, State-oj
Odislra before this Tribunal in OA No. 6o6lzor8 (Compliance of Municipal
Solid Waste Management Rules, zo16) and otler environmental issues) has
been re-scheduled for 27.ot..2o23 instead of tz.ot.zozg. as earlier fixed.

REGARDS
cO NSU LTANT. (J ud icia l)
(N.G.r.XP.B.)6New Delhi@
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Govemment of Odisha

Housing & Urban Development Department

3rd floor, Kharavel Bhavan. Unit-V Bhubaneswar, PIN:751001

$n^ e1,r,'r.LD CA)

/HUD Date: !.f . l! lOa2

'i i q

-1

A') ) \t
File No.: HUD-SANT-CASEOP-0003-2020 Letter No.:

From

Pmvat Kumar Mohapatra, OAS

Additional Secretary to Government &

Additional Mission Director, SBM (Urban)

To

The Member Secretary

State Pollution Control Board, Odisha, Bhubaneswar

IEmail: paribeshl@ospcboard.org, urpatnaik@ospcboard.org]

Sub: Subrnission of Monthly Progress Report for November, 2022 in prescribed

format in compliance to Order Dated 06.12.2019 of the Hon'ble NGT passed

in O.A. No. 67312018

Ref: Your Letter No. 10262 Dated 19.10.2020

Sir,

I am directed to send herewith the Monthly Progress Report [MPR] for the

month of Novembeq 2022 in the revised format for onward transmission to the

Central Pollution Control Board (CPCB), New Delhi and Secretary Ministry of Jal

Shakti in compliance to Order Dated 06.12.2019 of the Honble NGT passed in O.A.

No. 673/2018.

Yours faithfully,

Additional Secretary Go' nt&

_.--19

Additional Mission Director, SBM(Urban)

2 '* blf ?XIt -$-z'.r&s\
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Memo No. ??2 I f /HUD, Date: !S-, 1,, .A E;l,a
Copy along with _copy of the enclosures forwarded to the Director,

Environmen! Forest & Gniironment Department/ Engineer-in-Chiet OWSSB /
Managing Director, WATCO / Team Leader, TSU-FSSM/ M&E Expert, PMU, SBM

(Urban) for information & necessary action.

Copy forwarded to Guard File (sanitationhudbdesp:l[fuogmail.com).

Additional Secretary to ent &n

Additional lvlission Director, SBM(Urban)

.- ls) ,-.



MPR FOR THE MONTH OF NOVEMBER.2O22

V. S",qlid !lJas!e_-M a n a geme n t :

. Total number of Urban Local Bodies and their Population

. Total numberof Urban Local Bodies:115

. Population: 60,69,229(as per 2011 census)

. Current Municipal Solid Waste Generation: 2,266IPD

. Number, installed capacity and ulilization oi existing MSW processing fucilities in TPD
(bifurc€ted by type of processing eg- Waste to Energy flbnnage and Power Output),
Compost Plants (Windrow, Vermi, decentralized pit composting), bio-

methanation, MRF etc.

Existing MSW plAep65ilg unctional):

. Action plan to bridge gap between lnstalled Capacity and Currenl Utilization of
processing facilities (if Gap > 20%)'

. Malerial Recovery Facilities are designed for a higher capacity considering
population forecast, optimal utilization of resources and to take care of the
additional loads of dry waste from urban-rural convergence. Therefore, presently
the processing facilities run at lesser capacity.

No. and capacity of C&D wasle processing plants in TPD (existing, proposed and
under construction)
All 114 ULBS have designated siles for storage of Construction & Demolition
waste. 126 numbers of such sites across all ULBs of Odisha have been notified
for wider circulation amongst public. Furlher, the C&D waste is used for
construction of road subgrade, temporary pathways, raising the low-lying areas,
etc. thereby ofFsetting the use of soil for all these purposes.

Total No. of
Wards

No. of Wards Having
Door-to-Door Collection
Service

No. of Wards Practicing
Source Segregation

2055 2035 (99%) 203s (99%)

Details of MSW treatment facilities proposed and under construction (no., capacity,
and technology)

MSW p_rpeeSSing facilities Prop_Qggsl(Target);

Composting Facilily - [,1icro Composting Center (MCC): 278 Nos. (Capacity:1,296

83%

Type of Processing Facility Numbers lnstalled
Capacity (in

TPD)

Utilization

Compost Planl - Micro Composting
Centre (MCC) & 1(One)

Mechanical Composting Plant

250 1,168

Materials Recovery Facility (MRF) 216 2,220 46%

TPD) ,'- l9A

I

I

. Total no. of wards, having door to door collection servic€, no, of wards practicing
segregation at source



Material Recovery Facilities (MRF): 223 Nos. (Capacity:2,290 TPD)

MSW P-rca955119 facilitir:s FIr l1 ct n

MSW pregesgllg facilities Under Construction/To be functional

. Composting Facility - Micro Composting Centers (MCC): 28 Nos. (Capacity
128TPD)

. Material Recovery Facilities (MRF): 7 Nos. (Capacity: 70 TPD)

\I I dL' t,5' ut ur ruuoLt ullcu 96l t,rdgs uur I tpslles at lo -at [tary Lano lts.

. Garbage dumpsites: 76 numbers (37'1 Acre approx.)

. Sanilary Landfill: Nil

. No. and area (in acres) of legacy waste within 1 km buffer of both side of the rivers:
Nil

. No. of drains falling into rivers and no. of drains having floating racks/screens
installed to prevent solid waste from falling into the rivers:

. No. of drains reaching to River System, lakes, Water Bodies, Pond, lMarsh Land,
Water Lands:225

. Drains having floating racks/screens installed:225

F in a ncia I I m p]icatjsl

Financial

Year

Budgetary Provision

(Rupees in Crore)

2019-20 90.00

2020-21 400.00

2021-22 215.00

2022-23 250.00

Status of ULB wise Management of Solid Waste

Vlll. Plastic Waste Management:

. Total Plastic Waste generation:135 TPD

. Treatmenu Measures adopted for reduction or management of plastic waste:

. The trade, manuiacture, imporl, store, carry, transport and use ol single use plastic
and plastic carry bags are prohibited within the jurisdiction of all ULBS

. The segregated and stored plastic waste at Materials Recovery Facilities are sold
off to registered plastic recyclers for further processing and recycling.

. Non-Recyclable Plastic Waste are sent to Cement Factory for Co-Processing.

t9z

. Composting Facility - Number of Functional Compost Plants: 250 Nos. (Capacity:
1,168 TPD)

. Number of Functional Material Recovery Facilities (MRF): 2.16 Nos. (Capacily:
2,220 -lPD\



No
ULB Name

Anandpur (M)

Alhasad (NAC)

3

5

6
L
I

7

9

Baripada (t\r)

21

22

23

26

2e

29

35

37

38

41

13

44

Total MSW
Generation in TPD

Iotal MSW being
processed in

TPD

Capacity of
Existing MSW

facilities in
TPD

Uti,ization
Capacity of
the existing

MSW facilities
as 6/.

Under
Construction/

To be
functional

MSW Facilities
in TPD

letion
Timeline

Waste
Dry

Waste Waste Waste
Dry
aS te

Wet
Waste

Dry
Waste

Wet
t',,/aste

Dry
ste

808 t.4 8.08 7.4 10 20 B1% 37% i O 0i
2 Angul (M) B.84 8.03 8.84 803 12 30 | 7Ao/a 0 0

As,ka (NAC) 4.2 3.48 4.2 348 10 2A 42% 17% 0 0

3 2.71 2.71 3 10 lCA% 0 31-12-2022

Alhmallik (NAC) 2.16 | 2 2.16 5 10 43./" 204/c 0 lo
Attabira NAC 2.67 2.76 5 20 69% 134/. 0 0

Balangir (lv]) 16.47 15 15 15 30 100% 504/. 0 0

I Balasore (M) 18.26 2A 18.26 20 1A 1AO% 164/. 0 0

Balimela (NAC) 2.03 1.95 I r.es 514/o 20./" 0 0

10 Balliguda NAC 2 2 10 100% 30% 0 0

11 Balugaon (NAC) 3.06 3.02 3.O2 3 10 '1000 30% 0 0

12 Banki (NAC) 3.01 3.01 2.86 4 10 430/a 0 0

13 Banpur (NAC) 3.08 2.82 3 282 3 10 1004/. 28./" 0 0

14 Barbil (M) 11.6 10.68 10.68 15 77% 36% 0 0

15 lBargarh (M) 15.09 '15.09 15 30 I 100% 5ar/o 0

22.74 22.7 4 16.65 25 60 914/. 28% 5 31-12-2022

17 Barpali (NAC) 4.24 3.29 3.29 6 2A 710/a 160k 0 0

1B Basudebpur (lvl) 5.7 10 10 67% 57% 0 c

ig Bellaguntha (NAC) 1 .81 1.97 1 .84 5 39% 1B% 0 0

2A Belpahar ([,1) b5 6.37 5 6.37 i 5 1000/" 64% 0 0

Berhmapur (MC) 77 66 77 66 80 70 96% 944 0 0

Bhadrak (M) 18.36 17.44 B 17.44 B 20 104% 87% 0 0

Bhanjanagar NAC 3.21 3.61 5 10 72% 32% 0 0

24 Bhawanipatna (M) 11.78 11.19 11.78 111.19 30 B4% 37% o lo
Bhuban (NAC) 3.99 3.76 6 20 67% 19% 0 0

Bhubaneswar (MC) 194.52 190.07 190.07 190 100% 40 40 31-12-2422

27 lBrepur (NAC) 1.95 1.95 2 2A '1000/" 100/" 0 0

Binika (NAC) 2.68 2.83 2.68 '10 940,1 27v. 0 0

Biramitrapur (M) 5.71 5.46 5.46 5 10 100% 51ak U 0

3C iBoudhgarh (NAC) 323 5 10 69% 320/o 0 0

31 lBrajarajnagar (M) 13.38 10 10 2A 1AA% 63% 0 0

32 iBuguda (NAC) 2.71 2 71 2.58 i 5 10 54% 26% 0 0 I

33 Byasanagar (M) B.11 7.95 i8.11 10 20 81% 4A% C lo I

34 Champua NAC I

I
2.84 I 3.05 2.44 5 10 61v" 2A% 0lo

Chandbali (NAC) ) 4.78 4.34 4.78 4.34 30 96% 0 0

Chhatrapur (NAC) 3.9 3.9 15 30 26% 0 0

chikiti (NAC) 2.AB 1.8 2.Ae 1.8 5 10 424/o lByo 0

Choudwar (M) 7.46 | 6.77 6
I 6 30 0 0

3g Cuttack (f!4C) 119.74 141 .12 5sl60 70 10a% 100% 40 2A 31-'12-2022
40 Daspalla NAC 2.52 5 10 66% 29% 0 0

Deogarh (M) 3.49 3.49 5 0 0

Dhamnaqar (NAC) 3.96 3.67 3.S6 4 10 gs% 37% 0 0

Dharmagarh NAC 2.96 2.7 2.95 2.7 3 10 0

Dhenkanal (M) 12 10.52 12 10.52 13 30 B6% 3sak 0 0

45 iDigapahandi (NAC) 2.43 2.53 2.43 5 10 51% 24.A 1 0 0

-
lsq

Status of ULB wise Manaqement of Solid Waste

I

I

i o.v 
i

Waste i

2

I

I

36

I

42

'15

20.28

10

0

16 16.65 0

157

2

I

3.45

I

60

L



Total MSW
Generation in TPD

Wet
Waste

Dry
Waste Waste

Dry
Waste Waste

46 G Udayagiri (NAC) 212 2.16 3 10 c 0

17 Ganjam (NAC) 2.17 2.02 5 10 43V. 20% 0l0
4B copalpur (NAC) 1 .37 134 1.37 1.34 5 2A 277" i 7o/a 010
49 Gudari (NAC) 1 .31 1 .31 1.31 1 .3'l 2 10 66% 13% 0 0

50 lGunupur (M) 4.96 4.61 4.96 4 61 10 10 50% 46% i 0 c

51 Hindol NAC 2.78 2 2.78 2 10 100% 28%

Hinjilic,.x (M) I s 1 ata 5 I az+ I ro ?-o l, io"/. z4r" I, 0 0

53 Jagatsinghpu. (M) 5.35 1AO% 544/. 0 0

Jajpur ([.4) 64S 6.49 6 10 2C 65% 30% l 0 I o l
55 Jaleshwar (1,,1) 4.3'1 4.11 5 1C B6% 41% 0 0

55 Jatani (lv4) s48 8.65 8.65 10 10 95% a7% 0 0

Jeypore (M) 16.91 13.41 16.91 13.41 2A 3C 85";t 45% 0 0

5B Jharsuguda (M) 16.84 15.38 '10 '10 20 77% | 5 0

Joda (tvl ) 7.2 7.2 10 2A B5% 35% 0 0

60 Junagarh (NAC) 3.12 3.28 3.42 328 5 10 6B"k 1$% 0 C

Kabisurjyanagar (NAC) 2.98 2.98 2.43 5 60% 2E% 0 0

62 Karnakshyanagar (NAC) 3 3 3 3 10 100% 0 0

63 Kantabanji (NAC) 3.67 3.74 3.67 5 10 75% 37% 0 0

64 Karanjia (NAC) 3.68 20 a4% 1A% 0 0

65 Kashinagar (NAC) 1.78 1.7 1.7 3 10 s9% 170/a 3 0

66 Kendrapara (M) 7.98 j z.OO 7.98 7.68 8 20 104% 38% C 0

67 Keonjhargarh (M) 11.97 9.8 11.97 9.8 15 20 80% 49% 0 0

6B Kesinga (NAC) 3.01 3.29 3.01 5 10 30% 0 0

69 Khalikote (NAC) 2.16 2.55 2.16 5 10 51% 0 0

70 Khandapada (NAC) 1.74 -t.74 5 10 35% 0 0

71 Khariar (NAC) 2.67 2.67 3 10 B9% 25./. C 0

72 Khariar Road (NAC) 3.27 3.15 3 3 10 324/a 010
73 Khordha (M) 8.02 5

2.22

5

5

10

10

100%

50%

75L
22%

5

0

0

0

31-12-2022

74 Kodala (NAc) 2.5 2.22

75 Konark (NAC) 3 2.67 3 I 2.67 3120 100% 13% 2 10 31"12-2022

76 Koraput (M) 7.89 1 .48 10 79% 374/o 0 0

77 Kotpad (NAC) 2.6 2,BB 2.6 29\'. 13Y. 0 0

7a Kuchinda (NAC) 2.64 2.64 2.54 3 10 oio
79 Malkangiri (M) 5.43 4.84 5.43 4.84 8 10 68% 48% o !o
80 Nabarangapur (lvl) 4.93 4.93 4.71 5 10 47% c c

B1 Nayasarh (M) 5 10 66%

B2 Nilagiri (NAC) 3.15 2.83 3.15 10 79% 28% 0 0

Nimapara (NAC) 3.17 2 3.1 7 2 3lo
84 Nuapada NAC I z.ss 2.77 2.17 5 10 93% 28v, I a I o

85 Odagaon (NAC) | z.t 2.46 2.1 2.06 5 10 21.k 00
E6 Padmapur NAC 3.11 3 3.11 3 6 521',a 1oy" i 0 0

67 Paradeep (M) 10.54 12 2A 0 0

83 Paralakhemundi (M) 9.16 7.19 36% 0 0

89 lPatnasarh (NAC) 3.6S 3.44 3.44 10 | 74% 34% 0 0

90 Patlamundai (M) 675 5.97 6.75 10 2A 68%

91 Phulabani (tv1) 6.43 6.43 5 g1 6 2C 0 0

Pipiri (NAC) 2.96 3 10 9996 C 0

93 Polasara (NAC) 4.05 3.76 4.06 376 5 10 81% 3B% o io
Puri ([4) 35 322 15 60 0 0

Total MSW being
processed in

TPD

Under
Construction/

To be
functional

MSW Facil,ties
in TPO

Completion
Timeline

sr.
Nc.

5?

54

1-12 2n;:_.:

1-12-2422

l9-

Waste Waste

I
Capaciw of I

Existins MSW i
facilities in ITPD i

Utillzation i

Capacity of 
I

the existing 
i

MSW facilities 
las'/. I

I

ULB Name I

I

Dry o.v 
I

Waste I __J
21% 1

I

I

I

I

I

I

I

I

3.69

Dry
Waste

I

o0

5.82 i 5.35 10
I

431 | 4.11

9.48

I 106'l

3

3.85 3.85 3.68 6

66%

i 22";
15o/o

I

100%

I

7.89 I 7.4S

10 I 20

2.54 88% 125"/"

33% oio
10 I 1oo%

I

I t'r .zt 11.27 | 10 s4

9.i6 l 7.1e l rr l zo l a:2"

I

70"/" | 64%

I



Total MSVr'
Generatiofl in TPD

Total MSW being
processed in

TPD

Utilization
Capacity of
the existing

MSw facilities
as%

Under
Construction/

To be
functional

MSW Facilities
in TPD

ompletion
Timeline

100

i 106

t/

1C9

,,4.1

".3
114

IJLB Name

Rairangpur (lv1)

,RA agangapur ([4)

iarbha (NAC) 1.7

ory lwet j ory
Waste i Waste Waste

Wet
Waste

Dry
Waste

Purusottampur (NAC) c2.77 5 10

Dry
Waste

55% 26"/.

0429 4.45 t 4.29 10 2.A 45%

10 5 10 5 10 lAA% 100% i I 0 31. i2-2022

0 0Rambha (NAC) 2.35 2.35 2.35 5 10 47% 24'/o

0 0'!'! RANPUR NAC i 254 2.44 244 3 10 85./o 21%

Raurkela (MC) 59.83 40 55.58 1A BO '100% 69% c 0

C107 Rayagada (M) 11.71 1'1.18 11.71 1 1.18 15 2A 7B%

0142 Redhakhol (NAC) | 2.74 2.54 2.7 4 2.56 3 10 264/a i a

0 a% 0 0103 Remuna (NAC) 5.46 5.23 0 0 010

Sarnbalpur (MC) 66.64 61.96 61.96 5 8C 100% 89% 10 31-12-2022

810/c 38% 0

0

04.03Sonepur (M)

547 '10 10 100% 0 0Soro (M) 559 5.07 5

c 0Sunabeda (14) 828 8.01 8.28, 8.01 10 2A 83% 40%

5 78. 35% 5 o 91-12-20221C8 7.78Sundargarh (M) 741 /-.78 7.01

10 10 24% c USurada (NAC) I 2.58 258 2.43

0i10 Talcher (M) 6.64 t- .5 664 3 2A 75% 33% i 0

015% 0

5 5 5 5 100%Titilaoafh (N.4) 55
2 2 1.78 5 10 40% 1tak 0Tusura NAC 1.78

0 0Udala (NAC) 2.29 ,ta 2.22 5 '10 46v,

c115 Umerkole (M) 484 4.68 4.84 4.68 10 10 974/,

70Total: 1,161 .36 1,104.43 97 4.49 1,018.08 1,168 2,220 a3% 46% 'l2a

tsl

st.
No.

Capacity of
Existinq MSW

facilities in
TPO

i Dry 
i

Waste I

I
I

104

oiI2 59 tt 2.77 I 2.a9

21?" i O

3.84 14.03 I :.aa I s I ro

1.7 | 1.52 | 5 I 10

'10 50% i o i o I

ol

0



National Mission for CIean Ganga

Ilonthly Progress Report for the month of Novcmber. 2022 for the State of
Odisha

[Format for submission of monthly progress report in compliance to order dated
06.12.2019 in OA No. 673 of 2018 before the Hon'ble NGTI

Or,erall status of thc State:

1. Total Population : Urban Population & Rurai Population separatei,v

JI

As per census 201 I ,

Total population of Odisha is :4,19,74,718

Urban population is : 70,03,656

Rural population is :3,49,70.562

Estimated Servage Generation @{LD):

Sewage generaiion in the State :

Based on tolal waler supply-to ll5 ULBs of the state which is approrimatcly
1100 MLD, rvastewater generation has been calculated as 80% of the water

supply rvhich comes around 880 MLD.

However, consider.ing that 4l% of the population is concentrated around five
large cities, Odisha has gone for underground sewer systems for only five large

cities (Bhubaneswar. Cuttack, Sambalpur, Rourkela, Puri) and another town,
Talcher.

Total \\hstewater generation from these six ULBs is 302.01 MLD.[.
Bhubaneswar Municipal Corporation (114.97 MLD), 2. Cuttack Municipal
Corporation (82.54 I\,ILD),3. Sambalpur Municipal Corporation (43.51 MLD),
4. Rourkcla Muaicipal Corporation (35.65 MLD), 5. PudfM) (20.05 MLD)
and Talche(M) (5.29 MLD)1.

II1. Details of Servage Treatment Plant

. Existing No. of STPS and TieatmeDt Capacit-y (in I,ILD) : I I STPs. : 282.50 MLD

. S'I P undcr constructior : 02 STPs : 88.00 MLD

. Totat number of STPs and Treatmenr Capacity (in MLD) : 13 STPs : 370_50 MLD

. Capacitt' Utilization of EristiBg STPS : 95.64 MLD

. Se$age being treated fhrough alternatil,e technologJ,: [Faecal Sludge Treatment Plant]

. ExistingnumberofFSTPSandTreatmentCapacity:108FSTPs:1847KLD(1.847MLD)

. FSTPS under construction : 1l FSTPS:2I0 KLD (0.21 I\'LD)

. Total Dunrber ofFSTPS and Treatmert Cap..it, I Il9 STPS:2057.00KLD (2.057l,lLD)

i, Total wasteu'ater generated ir the state
ii. Capacity for treatment through 13 STPs

iii. Capacity for treatment tlrough 13 STPs

880 MLD
: 370.50 MLD

and ll9 FSTPs

te7 -
372.56 MLD



iv. Balance wastervater to be treated [(i)-iv)] : 507.44 MLI)

Through Grey \\hter l\.{anagement S},stem

(Now under piloting stage)

. Time frame for completion of balance 11 nos. SeTIrs out of total 119 nos.

a. Time frame for completion of 6 nos. SeTP - Decemtrer 2022

1. BerharnpurJl (60 KID), 2. Dharamgarh (10 KLD), 3. Belaguntha (10 KLD),
4.Koraput (20 KID),5. Banapur (10 KLD),2.Bhuban (10 KLD).

b. Time frame for completion of 5 nos. I'STP - l\llrch 2023

'1. Balugaon (10 KLD),2. Burla (20 KLD),3. Hirakud (20 KLD).4. Jajpur(20 KLDXaT
revised iocation) 5. Remuna(20 KLD) (Ncwly created ULB)

" Gap i Treatment Capacity in ll{LD :

Total quantity of servage generation lrom Bhubaneswar. Cuttack, Sambalpur, Rourkela,

Puri and Talcher is 302,01 MLD Scwage treatment facility at various stages of
operalionalization for these six ULBs areas : 13 Nos. of STPs \\'ith total inslallcd

capaciry : 370.50 MLD.

Gap in completion of treatment capacity : 370.50-282.50 : 88.00 MLD

For the resl of 109 ULBs, the State has embarked on decentralized non sewered approach

for treating black water and grelu,ater separately. The approach has been divided into

rw-o phases. First phase focused on achieving completing black water security through

Faecal sludge & Septage Management. Next phase is focusing on keatmenl of greyrvater

by pilot intervention in two ULBS at Jatni and Dhenkanal. Based on the leaming from

the pilot projects, the greywater management will be scaled up in all 110 ULBs, cxcept

Puri, Bhubaneswar, Cuttack, Sambalpur & Rourkela where STP construction either

conlpleted or under progress.

I I STPs

I I STPs

Nil
02 STPs

Details of e'Jch cxisting S fP in the State

.--lg?'

Sl. No- Location Existing
STP

Capaci6r
(in lt{LD)

Capaciry
Being

Utilizcd (In
MLD)

Operational
Status

of STP

Compliance
Stanrs of STP

I Bhubaneswar

. xo. ofComplying STPs :

. No. ofnon-complying STPS :

. No. ofunder construction STP:

No. od

'*'l



ir4 chcr pal i 55 14.00 O&M b-r,

\\.ATCO
Operational

since Dec.2020

llasuaghai 2S 16.00 -do-

Kochilaput 43.50 r0.50 -do-

I Paikarapur E -do-

) Cuftack

Matgajpur
(Stablisation

pond)

33 0 (STP is under

shut dou,n as

&ainage rvork is
going on under
JICA projcct)

CDA I 8.71 O&M by
OISIE JICA,

Cuttack

Running

smoothly

1 Matagajpur
(ASP)

l6 2.68 do- -do-

Pur i

i Mangalaghat t5 15 O&M by
U/ATCO

Running

smoothly

I Bankimuhan. 5 5.0 5

4 I Talcher,

Mandapal

2 O&Mby
PHEO

-do-

5 l Rourkela 40 3.70 Partly
commissioned
since Feb-2021

(O&Mby
WATCO fiom

Iane-2022)

-do

Total lt 282.50 95.64

De tails of p-aft!t, commissioned/ un

sl.
No

No. of
STPs

Location Capacity

ofthe
plant in
MLD

Physical
Progress in 7o

Status of I&D or
I'{ouse server

comections

Completion
Tirreline

ls]

I

I

I

E



Bhubancsq'ar

liokrt 4E 9L).9 E )o 0o/i, (0 out of urger ol'
36000Nos)

STP :

Dcc.-2022,

hvel\\'ork:

Dcc.-2022,

House server

connection;

March.202i.

Meherpalli 5(r Cornmissione d 47 .50% (35747 olt of
7s269

House Ser.ver

Councctions

2022.

Basuagirai 650/0 (24462 out of
37 634)

-do-

Kochliaput 43.5 .13-07% (25187 out of
58.168)

14arch-2023

CompleledPaikarapur 6 100% (10753 out of
10753)

Cuttack

I Malgajpur

(ASP)

Itr Commissioned

since 0l.03.2022
STP is commissioned.

house connection is

undcr progress. after

completion of all the

house connection the

wastewater will rlot

bc discharged to thc

rivcr Kathajori.

Sewer Network

: March 2023.

IIousc Server

Conrection -
Nlarch-2023

I l(; Commissioncd

since 27.11.2019

40.t2yo

(17454 out of target

of43500 nos.)

House Seu,er

Conncction -
I\,tarch-2023

I Sambalpur .10 Trial run is

going on and

commissioning

will be done

from Dec.-2022.

(0 out ofiarget of
30635 Nos)

Network:
March.2023.

Housc Scwer

Connection -
Dec.-2023

4 1 Rourkela 40 Conrrnissioned

since Feb. 2021

1054 out of target of
12000 nos. (8.78%)

Sewer

nem.ork&

House Servcr

ConnectioD :

Dec.-2022

Details of p_;_11ppsed SIE lllr Sla_te

Capacity of the

STP proposed in
Status of Projcct (at DPR
Stage/ Undcr Tenderin g,/

Likely Date ol
Colnpletion

No Location

<- lLo
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\{t_t) \Vork to be Au,arded)

Financial implication for estahlishmcnt / O&l\'l of Sepl4gc Treatment Plants

Financial

Yeat
Budgetary Provision

under Urban Septage

System

(Rupees in Crore)

150.00

2021-22 80.00

70.00

Since Ia_ving 01'se$'d nelu,orks involve hugc capital and O&M costs and public inconvenience

stcps arc beinq taken to covcr all citjcs and to\1,ns in the State by setting up Septage Treatment

Plants to manage the faecal rvaste u,ater to reduce environmental poliution. In this process all
l l5ULBs olOdisha rvill be covered. out of rvhich 108 nos- SeTP constructed in I07 ULBs and 1l
no.s is underprogress which uillcovcr rest [i no.s ULBs.

,---L6l
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Government of Odisha

Housing & Urban Development Department

3rd floor, Kharavel Bhavan. Unit-V, Bhubaneswar, PIN:75100'l

Frle No.; PT2-HUD-SANT-CAS=op-0010-2018 Lelter No

From

Praval Kumar Mohapatra, OAS

Additional Secretary to Government &

Additional f{ission Director, SBlvl (Urban)

TC

The Director, Environment-cum-Speciai Secretary to Government

F&E Department

Sub: Compliance {leport on status of Solid Waste Management in the State in
compliance with directions of Hon'ble NGT passed in O.A. No.606120i8-
Personal appearance of the Chief Secretary, Odisha before Hon'ble
NGT on 27,O,,2O23

Sir,

With relation to the subject cited above, i am directed to send herewith the

information on present status of Solid Waste Management in the urban areas of the

State annexed as Annexure-A, in compliance with the directions of the Hon'ble

NGT passed in O.A. No. 606/2018 for your kind information and further necessary

action . Presentation (PPT) in thls regard will be communicated separately.

Yours falthfully,

Enclosure: As above ?-l-
Additional Secretary to G rnment &

Additional Mission Director, SBM (Urban)

Memo No. ...;.]. : , : /HUD, Date: .'-..,a, 
, .i . ,;li.n,? ..1

Copy along with copy of the enclosure forwarded to l'{ember Secretary SPCB,

Odisha / lvlember Secretary, OWSSB for kind info & necessary action.o

d-r-r*
Additionai Seci-etary to Government &

Additional Mission Directot SBM (Urban)

.- l[1 - P-1' ''r

Dllfrlo4tsi



ii.:,'tt lir it:,jJ, Daie: . ,

Copy alcr-. \^,,ith crry oI iirr enclcsufe fonyarCed to tn; i"1&E Experr pMU,
SBI'1 {Urban) ior irforir;altol & naci.ssary ajction.

..r...:

Adciitional Secretary to Grveinrncnt
AddiUonal t l,ssion Director, SBM (Urban)

&
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The Solid Waste Manaqement Rules. 2016 (hereinafter referred to as ',the

Rules") rnandates all local bodies ancj other concerned aulhorities lo ensure

compliance with the follo|ing paramerers/activities:

1. Identification and acquisition of suitable sites for setting up solid waste

processing facilities;

Z. Enforcing waste generators to practice segregation of blo degradable,

recyclable, combustible, sanitary vr'aste domesttc hazardous and inert solid

wastes at source

3. Ensure door to door collection of segregated waste and its transportation in

covered vehicles to processing or disposal facilities;

4. Ensure separate storage, collection and transportation of construction and

demolition wastes;

5. Bio-remediat,on or capping of old and abandoned legacy waste dump sites ;

6. Submission of Annual Repoft;

7. Framing of Bye-laws;

8. Enforcement of the provisions of these rules;

9. Collection and channelization of e-waste;

10. Trapping of drains.

It is humbly submitted that, there are 115 Urban Local Bodies (ULBS)

in Odisha, which consists of 514unicipal Corporations, 48 Municipalities and

62 Notified Area Councils (NAC5). As per 2011 census. 16.770 of total
population of Odisha (about 70.03 lakh people) live in urban areas and out of

this, 41olo of urban population live exclusively in 5 Municipal Corporations and

there are 51 ULBS each having less than 20,000 population.

The ULBs of Odisha with 2,055 Wards, generate about 2257 TPD of

Municipal Solid Waste (MSlr/), out of which the biodegradable waste

comprises approximately 1158 TPD and Dry V/aste 1099 TPD. The primary

sources of Municipal Solid Wasre (MSW) are households, market areas,

eateries, etc.

.- 16\ -'

Draft-.(ompliance Affidavit w.!..!_gldg5,AfthCngn lle Nagsnal_Eree!
Tr!-Lrut l, Principa!_ECnchjnlhe ra_tter" o.[O.A. Nq._6-g6l2e_tE_:lerqonal

Appea{A!rce gflhe_CltiCiSecretary Odisha on 27.01.2O23



in fJUrsLiance oi rhe mancjai-e under lhe Ruier, deceni.iijlseC
pi-ocessing ol l'1S\i,,' has bcr-.n adcptecl (Except in cas€ of Berhanrpur

Munictpal Corpor"ation !i,he!"e centra;isecj solid lvaste nlaraqen-rent process

adaoted) !.vh€rein th€ biodr:oradable urastes are processed in i''licro

Composting Centres (lvlCC) and non-biodegradable wastes in Materiai

Reco'/ery Facilities (tvlRFs). These two infrastructures usualiy collocatec are

called as "'/ealth Centre" as "Wealth" is generated here frorn "WEste".

For easier and quicker adoption of the modified strategy and to have

uniformity across all ULBS, a Standard Operating Procedure (SOP) prescriberj

by the State has been adopted by the ULBS.

The fabric of sanitation value chain has been made u;omen-centric by

engaqing local women as change agents from lv'lission Shakti SHGS nameci as

Swachha Sathis (2069 members associated) & Swachha Supervisors (458

members associated) to conduct IEC activities for source segregation at door

step level by waste generators.

In a paradigm shift, "Decentralised processing" of Municipal Solid

Waste has been taken upr associating Community Partners viz. i,vomen

members from Mission Shakti SHGs, Transgender Groups and Vvaste Pickers

as "Slyachh Karmis" integrated into the process in order to strengthen the

Solid \ iaste Management value chain.

1n order to develop the infrastructure and arrangement ancillary and

incidental thereto, Budgetary Provisions in the Financial Years of 2A79-20,

2020-21, 2071-22 and during the current Financial Year (2022-73), of Rs. 90

Crore, Rs. 400 Crore, Rs. 215 Crore and Rs. 250 Crore respectively have been

made.

For expeditious implementation and removal of bottlenecks, if any, ali

the District Magistrates, are closely monitoring the status of compliance of

environnlental norms in consonance with the directions of Hon'ble Tribunal.

Furthet the Chief Secretary is also monitoring the progress in Solid

Waste Management with all the District Magistrates and Commassioners of
the Municipal Corporations from time to time.

It is humbly submitted that, compliance on further directions of

Hon'ble Tribunal on each point are enumerated below:

1. Suitable sates for setting up of solid waste processing facilities, namely Micro

Compostinq Centres (MCC) and tUaterial Recovery Facilities (MRF) have been

identified and 250 MCC and 216 l,]RF have been established with capacity of

1169 TPD of wet waste and ?220 TPD of Dry waste respectively. to take up

decentralised processing of municipal solid waste. There is no gap left for

achieving the desired level.

.AL{ -



ln tire I'iCCs, the i..ret,iraste is lrocessed by aeroilic deco,npositioi-t

method by vrhi.-h u.,et rrvastes tu.n inro c.rrganic comoost, nared as "[1o
Khaia'; which literally neans "i"ly Ccrnpcst". The Compost is sold @Rs.20/k9
and a rnajor portion of the !'evenue so eained is transferred to the Account of
Community Partners associatitd r/ith the process towards their monthty

incentive thereby helping in "Crrcular Economy".

in the N'lRFs, ihe cry h/aste is segregated into recyciable & non-

rec.vclable rn,astes. Fufher, the recyclables are sold out to the identified

agencies thus generating revenue rryhereas, the non-recyclables are sent to
Cement factories for fufther co-processing.

2. It is humbly submitted that all ULES are ensuring compliance cf the statutory
provisions as envisaged under ttre Rules as submitted belorv:

a. The source segregation oF municipal solid waste at household level is ensured

through IEC activities conducted by Slachh Saathis & Swachh Supervisors

who are the women members of the Local Mission Shakti Groups. The waste is

coilected in eco-friendly Battery Operated Vehicles (BOV) with separate

compartments for wet and dry v,,aste. The segregated wastes so cotlected are

transported to the processing facilities namely Wealth Centres having the

infrastructures namely, MCC & MRF for processing of municipal solid waste.

b. Aurareness is created through lEC activities conducted by the Swacch Saathis

& Swachh Supervisors among ali stakeholders & waste generators.

c. Community Partners including members of Mission Shakti, Self Help Groups,

Transgender Groups, Waste Pickers are involved in the sanitation value chain

to strengthen the solid waste management by associating them as:

t. Swachh Saathis- 2069 members

II. Swachh Supervisors- 468 members

III. Swachh Karmis- 2542 members

Urban-Rural Convergence has been taken up on pilot basis in Ganjam

District wherein, services of the MRF established in the urban areas are

extended to the Rural Areas in close proximity to the ULB. The innovation of

Urban-Rural convergence has facilitated utilisation of the urban infrastructure

[MRF] for rendering services to the nearby rural areas so that without

establash'ng fuither infrastructur-e, the one provided by the ULB may be

utilised by the rural sector.

d. In regard to segregation of blo-degradable, non-biodegradable (both

recyclable and combustible) sanitary wasle, E-waste and domestic hazardous

at source, all categories of waste generators have been sensitised primarily

through Swachh Saathis (One Swachh Saathi for about 600 households) to

---lg b -



praclise sigregalion of waste rylriie hanciing over to the waste coilectors.

['lassive ]nfornration Education Communication I Behaviour- Change

Conrnrunication and awareness a(iivities are undertaken to promote positive

behaviour am!r11g pcople.

e- Capacity building through appropriate training of all the stakeholders including

frontline r4/orkers continues to act as a catalyst under Solid Waste

Managemenl to bring about behavicural change in the waste generators.

f Ali Sanitation Workers, identified Waste Pickers, frontline Workers such as,

members of Mission Shakti Groups / Transgender Groups have been trained on

the basics of municipal solid waste management.

-?. To safeguard the environment, the wastes are segregated at source & are

collected on daily basis throuqh deployment of 1162 BOVS & 965

LCVS across 114 ULBS. The vehicles deployed are having separate covered

compartments to avoid any spilling of wastes during transportation.

4. All ULBS practise separate collection and transportation of construction and

demolition (C&D) wastes to the designated place. The latitude and longitude

of the places so identified for disposal of C&D waste have been webhosted,

which can be accessed in the following link - hftp:llww|.urbanodisha.gov.

inlUploadFiles/UrbanReforms/Location and_Geo_Coordinates_for_C_and_D_

Waste.xlsx.

The !^/astes are used for construction of road sub-grade, temporary

pathways, raising low lying areas etc. Fudher, some ULBS namely

Bhubaneswar , Berhampur l,lunicipal Corporations, latani Municipality and

Chhatrapur NAC are processing the waste to paver blocks in their respective

processing plants.

5. Steps have been taken for bio-mining of the legacy waste dumpsites. The

status of bio-nrining in the ULBs is as follows:

(a) Vyasanagar (Municipality): Bio-mining completed for 0.5 lakh MT waste

(b) Raurkela and Bhubaneswar (Municipal Corporations) : Bio-mining process

continuing

Apart from the above, the State has floated RFPS for bio-mining in

Berhampur, Cuttack and Sambalpur (Municipal Corporations), Bhadrak, Puri

and Balasore Municipalities. Process has been initiated for floating of RFPs in

respect of the rest Urban Local Bodies having legacy wastes.

6. Annual Repot in Form-IV as prescribed in the Rules have been submitted by

the Urban Local Bodies to the State Pollution Control Board, Odisha within the

stipulated time.

z- The Solid Waste l,'lanagement Bye-laws has been adopted as regulatory

framelvork by all Urban Local Bodies in which the user fee, fines, etc. have
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been piescribed.

U. "Sl;achh Sahar,Odisha" rareb appi:cation and "Ar..ra Sahara" l,lobile application
have beerr developed for smooti, monitoring of enforcement measures and
ancillary activittes relating to the solid waste management.

9. E-wastes aIe being collected as a special Crive on each Saturda), by the Ur-ban

Local Bodies and stored in the ,qaterial Recovery Facilities jn the ear marked

space desjgnated as "E-waste Corner". State poilution Control Board, Odisha

has authorised Agencies to l,ft the E-waste.

10. In consonance with the direction of Hon'ble Tribunal, 1281 bar screens have

been insialled at critical locations in drains in Urban Local Bodies to trap
floating solid uvaste,

it is humbly submitted with relation to Order dated 30.11.2021 on

Sewage and Septage Management that;

i. The treated wastewater from STP in Cuttack Municipal Corporation reused for
plants & lains developed both inslde & outslde the plant.

ii. There is no industry nearer to STP at Matagajaput Cuttack to utilize treateC

waste watet Holvever, effort is being made to utilize the lvater in the parks

and road side plantation in Cuttack Municipal Corporation Area.

'ii. 
STP at Puri is located outside the Clty area where there is no potential for

utilization of treated wastewater since there is no industry nearby to utilize the

treated rryaste water The agricultural lands near the plant do not require r,vater

since they receive enough water from canal and other sources.

iv. Wastewater generation is about BB0 MLD considering B0o/o of water supply to

115 ULBS of the State (which is approximately 1100 MLD). STPs of different

citres of the State as delineated below has the capacity to treat 370.50 MLD

out of the above 880 MLD of wastewater. The capacity of STPS are:

1) Bhubaneswar (Meherpalli- 56MLD, Basuaghai-28 MLD, Kochillaput- 43.50

MLD &Paikarapur-8 MLD),

2) Cuttack - (Matagajpur stabilization pond- 33 MLD, CDA -36 MLD,

14atagajpur ASP-16 MLD),

3) Puri( Mangalaghat- 15 MLD, Bankimuhan-5 MLD),

4) Talcher (2 MLD) &

5) Rourkela (40 MLD).

Another 2 STPs at Bhubaneswar Municipal Corporation (Rokat- 48 MLD) &

Sambalpur Municipal Corporation (40 MLD) are under trial run.

The State has embarked on decentralized non-sewered approach for

treating black water and grey water separately. The approach has been dlvided
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into tv{o phases. First phase fccused on achieving completion of i:lack r^vater

treatment t rrough Faecal Sludge & Septage Management (FSSM).

In ihe State, total 2.{_157 i\iLD in 119 Septage Treatment Plants (SeTFi

coverinq ali 115 ULBs from which 1.907 IYLD in 109 SeTPs covering 107 ULEs

have been commissicned & 0.15 MLD in 10 SeTPs are under construction.

in the year 2018, 6 Septage Treatnrent Plants (SeTP) covering 6 ULBs were

operational- This has no',v upscaied to 107 ULBS with 109 operational Septage

Treatmeirt PIants (SeTP).

These plants are operated a:nd maintained by women rnembers of the

Mission Shakti Groups / Transgcncier Groups. Each Septage Treatment Plant

(SeTP) is equipped \.vith a laboratory for periodical testing.

The second phase is focuslng on treatment of grey water by pilot

intervention rn two ULBs which is already going on in latni Municipality and

Dhenkanal Municipality.

Based on the learning from the pilot projects, the grey water management

will be scaled up in all 109 ULBs, except Bhubaneswar, Cuttack, Rourkela and

Sambalpur Municipai Corporatiorrs & Puri and Talcher Municipalities where

STPs are operational.

<.- leq



o66lt daeFa
o8rqaore g ornrqoa 6e€
Govemment of Odisha

Panchayatl RaJ & O.W Depadment

A
otieroo crd. gsr*o-oa c oo t
Odr.h: Lok S.!a AnrB2n
Sacnrbal'yd I'1..9.
6hub.n..*r' - 7;r001
Far 067. - 239!413
f -lil'r-o,s.c or6n'. ,n

nnLf qnL-iif-

No, PR-RS-MISC-oo 2o-2o21 i I sg4i PR&DW., oatez tt, f 6/2aa2.
Frorn

Subash Chandra Das, OAS(SAG),
Addl. Secretary to Government

'lo
Director, Env.-cum-
Spl. Secretary to Government,
FE & CC Department.
Email: envrqge@qmail.conr

Sub: Compliance to the minutcs of 7th revierv meeting of Environment Monitoring
Cell (EMC) held on 18.rr.zopz in the mattel of OA No.60612018 and other
related cases.

Ref: No.FE-ENV1-ElW-ooos-2o 20/ 2rtBS/ FE&CC Dated 29.r1.2o22

Sir,

With reference to the subject stated above, I am directed to furnish
herewith the Compliance to the minutes of 7h revieu' meeting of Environment
Monitoring Cell (EMC) held on r8.rr.zo22 in the matter of OA No. 60612018 (Solid
Waste Management) and other related cases pertaining to PR&DW Department for
information and necessary action.

Yours faithfully

Addl. Secretan' to Go\t.

Enclosure: As ;rbor,e

-- l.7o
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COMPLIANCE 1'O TI{E OBSERV^TION OF IIVIC MII ING HELD ON 18.11.2022
IN RESPDCT OT ORDERS OIi NATIONAL GREEN I{IBUNAL (NGI-)

ON
soLID WAS'I'E MANAGEMENT RULE 2016 (OA 606/2018)

DEPARTMEN'I'OT PANCITAYATI ILTJ & DRINKING WATER,
GOVERNMENT OF ODISI.IA

l. SWM in the GPs of the State is being implemented through the SBMG Phase
II program. The guidelines and modalities regarding implementation of the
SBM-G Phase II proglam, with the objective of saturating Solid Waste
Management (including Plastic Waste Management) activities in rural Odisha
have been issued to distlicts vide letters No. r79r3 dated g Nor.ember zozo,
No.3564 dated rg Febrr-rary'2021, N-o. 14503 dated z Septeurber zozr and No.
766o dated 30 April zozz. This shall ensure the rlevelopment of the necessary
infrastructure and ecosystem towards compliance of the SWM Rules zo16
across all the GPs of the State. Additionally, 'The Odisha Rural Sanitation
Policl' zozo', with a focus on SwM has been promulgated. The guidelines and
modalities issued by- the State under the SBM G phase II program torvards
SWM are as below:

a. Source segregation of \^'aste shall be encouraged. Biodegradable rvaste
generated from Households/ Institutions shall be managed through
individual/ institutional compost pits creatcd under MGNREGS

b. Communig compost pits shall be created under SBMG and Finance
Commission grants at places of public conglomeration and for HH
having no space for indiridual/ institutional compost pits

2. All GPs are targeted to be made compliant to SWM Rules zo16, through the
SBMG program and in convergence u'ith CFC & other available
schemes/funds. The follouing targets have been set for gradually saturating
SWM across all the GPs of the State, in line with the provisions of the SBMG
prograln -

a. Cumulatively saturate 60 % r,illages by FY 2c22-23
b. Cumulativell, saturate roo% rillages by Fy 2024-25

3. For the current financial year the State has provisioned approximately
Rs.r3oo Cr tosards implementing SBI\{ program including SWM and LWM
activities in the targeted rillages in convergence rvith CFC grants and other
available schemes/funds.

4. As on date, 12,612 (ez%) villages hai.e reported provisions of all necessary
infrastructure and senices to manage solid naste, including a[angements
for bio-degradable and plastic waste management. Some ofthe key progress
torvards SWM include:

a. 29,c37 communiry compost pits and 6,28,4ro household eompost pits have
been constructed tox'ards the management of bio-degradable u,aste in villates
through MGNR-EGA

h. SHGs have been identified and tagged in 4o86 (6o.r%) GPs to manage the
communiS SWM assets and facilitate plastic rvaste management

c. HH & Institutional level collection of plastic rvaste has been initiated in r83o
GPs

d. i7,387 \vaste segregation sheds have been created to facilitate the storage of
dry rvaste collected

e. 15,424 r,ehicles (mostly tricycles) have been procured in the rillages for the
collection & transportation of drl r.raste

<- tQt



5. In the Gram Panchayats of Odisha, thlough the SIIMC proglarn, MGNREGA, and
grants arailable from the Finance Commission, the various categorics of solid waste
management options are beinpi managed in a decentralized and market intenention-
led approach. The majority of the uaste generated is targeted to be either processed
to compost at the source (biodegradable) or recycled through waste vendors or in
collaboration $'ith ULBs (recyclable rvaste like plastics, metal, etc.). Mass cleaning of
villages is being done on a regular basis to ensure visible cleanliness across all
villages. Necessary pror,isions.for ensuring cleanliness have been provided through
the State's SBMG implementation guidelines-

6.The department has converged with H&UD Department towards PWM. A joint
advisory from H&UD and PR&D!trI departments has been issued to all districts in this
regard, vide letter no 8667 dated 28 May 2o2r.

I?A
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F AX : 067 +25 64033 / 2564 s7 3
EP ABX : 25 6 79O9 / 25 628 47

E-mail: paribeshl@ospcboard.org
Webslte: www.osocboard.ore

STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMEi.IT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]

Paribesh Bhawan, ArU8, Nilakantha Nagar, Unit - Vlll
Bhubaneswar - 751 012, INDIA

IND-IV-SW-141 (Part) Date: eQ.t0.e09At
Bv Sneed Post/E-mail

To
The Additional Director and DH-UPC-II,
Cen&al Pollution Control Board
Parivesh Bhawan, East Arjun Nagar, Delhi -110032

(Kind attention: Mrs Divya Sinha, AddI. Director and DH-LPC-II)

Sub: Submission of Compliance report in the matter of O.A. No, 606/2018.

Ref: Letter No. F. No. B-17011/7/MSW2019/10239 dtd.l7.11.2020.

Madam,

In inviting reference to the above cited letter on captioned subjecq please find enclosed

herewith the quanerly compliance report for the period of July 2002 - September 2022 in prescribed

format on the matter of O.A. No. 606/2018 of Hon'ble NGT relating to Solid Waste Management and

Sewage Treatrnent & utilization.

This is for your information and necessary action.

Yours fai ly,

MEMBER SECRETARY

Memo No. 2a1 06 dr 2q.10'2o
Copy forwarded to the Principal Secretary, H&UD Dept., Gort. of Odisha, Bhubanes for

kind iaformarion.
tr-

ER RETARY

Memo No. )O 7O7 dtd. 2 " 1o'a
Copy forwarded to the Director, Env-cum-Sepcial Secretary, Forest Environment an

Change Dept., Golt. of Odisha, Bhubaneswar for information.
t{-

e

rlffiiiEffiLqll[r.illrl:H:t€
f, sPcB-tT-Mtsc-0008-2021 t7 2a22
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ME SECRETARY

Encl: as above
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Solid Waste Ma ent Plan
Waste Collection

ULBs in which tr.lnsportation of segregeted waste is implemented(

4l
.IJ

ll

Nol

(ll

(iii) Number of ULBs covered

ti)
(i,

iii) Number of ULBs covered

(i)

{ii)

2,227

955

Existing Target Gap Timeframe
115 115 0 Not ApplicableULBs in which \,/aste door-to-door collectlon is implemented(No.)
115ULBs in which segr€gation of waste is implemented (No.) L15 0 Not Applicable

174 115 1 37-12-2022

waste Processing

Total Cepacity (TPD) 2,180 2.,250 70 37-12-2022
Number 272 31-77-2022279 7

774 u5 1 - 31-12-2022
Recvcling

Total Capacity (TPD) 2,180 2,250 7A

Number 7 31-72-2022
114 115 1 n-72-2022

ConipostinR

Total Capacity (TPD) 1,2961,164.0 132.0 31-12-2022
Number 277 MCG & 1

Mechanical

Composting

29 31-12-2022248MCC5&lMechanical
Composting Plant at

Berhamour
(iii) 115 1Number of ULBs covered 3t-\2-2A22

Biomethanation

TotalCapacity (TPD)

Number

(i

(iii

c

Number of ULBs covered

Odisha has adopted a strategy to treat all biodegradable \,.,/aste ihrough
Micro Composting Centres (MCC). Therefore biomethanation is not
adopted in anv UL B,

RDFe

.il'l1t\ nl N1\\^ ,t.rr.rntcd {ipD)iblt-.- ----l---_.
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N4aterial Recovery facilities
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All combustible fractions of the wastes are baled and sent to identified '

cement factories, Therefore, processing facilities for Refuse Derived
Fuel (RDF) are not required,

(i)

(ii)

There ls no requirement of Waste to Energy plants as of now, as the
wet wastes are processed ln MCCs and dry wastes are processed in
MRF5.(ii,)

5 Waste Disposal

(') TotatCapacity (TPD)

Nunlber

All ULBs are adoptiog sufficient number of MCC5 and MRFs to treat all

wet and dry waste generated in the city that will help cities evolve as

zero landfillcities. Only Eerhampur Municipal Corporation is goin8 to

,establish sanitary landfill as the Corporation has adopted integrated

lsolid waste management approach.
NLlmber of ULBs covered

Waste Waste ma mentLe

76Number of dumpsites (No.)

38,95,448Quantity of Waste dumped at dumpsites (Tons)
Nurnber of dumpsites cleared (No. )
Number of dumpsites in which blomining has commenced ( No.) 2

Time frame for clearing all dumpsites 37-r2-2025
Other lnformation

ModelCitles
(Ehubaneswar, Berhampur

& Rourkela)/Towns
(Dhenkanal, Jajpur &
chhatrapur) have been

notified in the website of
H&UD Department

lnformation regerding development of model towns/cities/villages

Already Existsb Creation of Environmental cell
UtBs are procurinB

equipment throuth GeM

Portal

Standardization of iates for procurement of services/equipment (to do
away with the tendering process) required for solid waste

manaBement

c

l-

l"

I

I

l

f

e

I

I

I

I

I
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s.N Questions
since Last

Item

Remarks on

Present Status Status at the
time ot last

hearlng

Whether directed
tlmellnes have been

adhered or not?
1 Door-to-Door Collectlon{%) L00% a8% Ye5

Source SegreSation ofwaste (%) 99% 14% Target achieved. But not
\rrithin the timeline due to

COVI0-19 pandemic

3 Waste Processlng (TPD) 1,9s5 {88%) 672 slowed down, due to
COVID Pandemic. The

target will be achieved bY

3r.12.2022 _
4 Dumpsites Capped (No.) 0 o Yes

\qb -

I
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5

s.N. Remarks on 30.09

0

Work Started in 2
Municipal Corporaflons i.e.

Bhubaneswar(MC)-19.44

Lakh MT

Rourkela(MC)- 0.53 Lakh

MT

Tender evaluation for
estimating the actual
quantity of legacf waste

using drone and

completed and under the
scrutiny of technical

committee in 6 ULBS i.e,

Package-l (Cuttack,

Berhampur and Puri)- - -
Package-ll (sambalpur,

Bhadrak and Balasore)

Rest 68 ULBS will be taken

Yes

nicalsurvey is

Dul11psites Bio-Renledlated (No.) l ULB

Completed in
Byasanaga(M) - 0.5 Lakh

MT

lD7 -

I

I

I

I
I
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o o rs Lr4 Tel : 0674-256,1033

F Ax : 067 4-2564033 / 256457 3

EPABX | 2567909 /2562947
E-mall: parlbeshl@ ospcboard.org

Website: www.ospcboafd.orq

STATE POLLUTION CONTROL BOARD, ODISHA
IDEPARTMENT OF FOREST & fNVIRONMENT, GOVERNMEMT OF ODISHA]

Paribesh Bhawan, A/118, Nilakantha Nagar, Unit - Vlll
Bhubaneswar - 751 012, INDIA

No. 23EQZ / rND-rv-MSw-tso/2ozt aate: 26'12'2oAL t
Bv Sneed Post/

Through Email: direnvodisha(Egmail.com/

To
The Director (En1,.) qum-Spl. Secretary to Govt.
Forest, Environment and Climate Change Depanment,
Go!t. of Odisha, Bhubaneswar

Sub: Progress Report on implementaiton status of orders of Hon'ble NGT.

Sir,
ln inviting a reference to the above cited subject, please find enclosed herewith the

compliance satus of 7n EMC meeting held on 29.11.2022 and progress made so far by the State

Polluiton Control Board with regard to the implemenlation of orders of Hon'b'le NGT in various

matters.

This is for your kind information and necessary action

Yours faith ly,

ilEncl: as above

MEMBER S RETARY

Memo No 238q )
Throuqh email :f esec.odDnic.in

dtd. 2e 'b.ao2-L
Copy alongwith enclosures forwarded to the Additional Chief Secretary, FE&CC Dept.,

Govt. of Odisha for favour of kind information.

Encl: as abovc qU

MEMBER S RETARY

3trY€&qlerS:
5TT*R
f sPcB-rT-MEET-0001 -2021 18t2022

llg '
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STATUS OF COMPLIANCE WITH RESPECT TO SOLID WASTE MANAGEMENT OA NO 606/2018

1 . Annual Report submitted to CPCB vide letter No. '13079, DL 27 .07 .2022 (last date was
31.07 .2022).

2. Quarterly compliance report in the matter of Solid Waste Management in O.A. No. 606/2018
for the period April to June, 2021 & July to September, 2021 has been submitted to CPCB
vide letter No.17283 , DL 06.11.2021, and compliance report for the period October to
December, 2021 has been submitted to CPCB vide letter No. 643 dld. 11.01.2O22 and
compliance report for the period January 2022 lo Match 2022 has been submitted to CPCB
vide letter 6058 Dt. 11.O4.2O22 ,compliance report for the period April 2O22 to June 2022
has been submitted to CPCB vide letter 13658 Dt. 01 .08.2022 and compliance report for the
period July 2022 lo September 2022 has been submitted to CPCB vide letter 20105 Dt.

29.10.2022.

3, As per information received from H & UD Deptt., total No. of Micro Composting Centre (MCC)

operating in the State as on 31.10.2022 is 250 with total capacity '1 '164 TPD.

4. As per information received from H & UD Deptt., total no. of Material Recovery Facilities
(MRF) functional in the State as on 3'1.'10.2022is212 wilh total capacity 2180 TPD.

5. Many Gram panchayats have started implementation of provisions of Solid Waste
Management Rules, 2016. SPC Board is constantly pursuing with the PR & DW Department
to submit information regarding Annual Report of GPs on SWM. Finally Annual Report of
Gram Panchayat have been received from PR & DW Dept. vide their Letter No. P16916,
PR&DW, dated 2"d November, 2O2O and forwarded to CPCB along with Annual Report of
Urban areas.

l)i -



STATUS OF POLLUTED RIVER STRETCHES IN ODISHA OA 673 OF 2018

Central Pollution Control Board (CPCB) identified 351 polluted river stretches in the Country

based on the observed BOD values during 2017. Out of these, 19 polluted river stretches have

been identified in the State of Odisha. List of the polluted river stretches is given in Table-1. Out

of 19, one is under Priority-l category, 3 numbers under Priority-lll category, 2 numbers under

Priority-lv category and 13 numbers under Priority-V category. Hon'ble NGT in OA No 67312018

has asked the State to take action to improve the water quality

Actions taken

Hon'ble NGT vide their order dt.20.09.2018 directed to constitute a River Re.juvenation

Committee (RRC) at the state level in order to bring all the polluted river stretches to be fit at

least for bathing purposes (BOD < 3 mg/|, FC < 500 MPN / 100 ml). Accordingly RRC was

constituted by F & E Dept. vide Order No. 24426, dl. 12.11 .2018 under the Chairmanship of

Additional Chief Secretary, Forest and Environment Dept. in Govt. of Odisha with the Director,

Env-cum-Spl. Secy to Govt., F&E Dept. Director, Municipal Admn., H&UD Dept. Director of

lndustries and Member Secretary, SPC Board, Odisha as n/lembers of the Committee. Member

Secretary of Orissa Water Supply and Sewerage Board and Engineer-in-Chief, Water Resource

Department were included as Co-opted members of the RRC vide letter No.26885 dated

14.12.2018.

Ihe RRC has conducted meetings on the following dates.

'1. 1'r Meeting - 12.12.2018.
2. 2"d Meeting - 13.02.2019
3. 3'd Meeting - 04.06.2019
4. 4th lrileeting - 07.09.2021

River Rejuvenation Committee has hoisted its Website (www.rrcodisha.orq )for public

awareness purpose on the actions taken for improvement of water quality of the polluted

river stretches..

Action Plans for 19 polluted stretches has been approved by CPCB and have been

uploaded in the RRC website.

Water quality data for polluted river stretches with respect to BOD, Fecal coliform and

fecal streptococci are being regularly uploaded in the Website.

Compliance status of outlets of STPs are being regularly monitored by the Board.

Water quality status and action taken for improvement of the polluted river stretches are

being regularly monitored by the Central Monitoring Committee constituted by the Hon'ble

NGT vide their order dt 06.12.20'19. Till date 13th meetings have been taken place to

review the monthly progress reports submitted on the matter of OA 673 of 2018. The 13th

Meeting of Central Monitoring Committee was held on 09.06.2022.

.- l*o z



lnformation on actions taken by different slake holders for improvement of river water
quality are being compiled by the SPCB in the Monthly Progress Report format

prescribed by the National Mission for Clean Ganga under the Ministry of Jal Shakti and

being regularly submitted to NMCG. tt/PR for July ,2022 has been submitted vide letter

dated 26.08.2022.

NMCG has issued direction on prohibition on immersion of idols, puja materials and other

items of religious offerings in rivers and other water bodies vide letter dated 15.10.2O2O.

Board has issued direction to all District Magistrates to take necessary action regarding

construction of temporary idol immersion ponds for idol immersion. SPC Board had

published public notices in the Newspaper in Odia and English for public awareness and

conducted a study on the impact of idol rmmersion on water quality of the rivers. Copy of

the monitoring report has been submitted to CPCB vide letter No. 4356 dated

22.O3.2022.

CPCB vide their letter No. 15357 daled 28.01 .2021 has returned the performance Bank

Guarantee of Rs. 15.0 crore submitted by SPCB on behalf of the State in compliance to

the order of Hon'ble NGT dated 21.09.2020.

NMCG has developed a Grievance Redressal portal for the grievance raised by the

public in specified time intervai. There has been no grievance on river status in Odisha

lodged in the Grrevance Redressal portal of NMCG during the period from 12.O1.2021

(launch of the portal) till date.

Board had requested Hon'ble NGT vide letter No. 681 1 dated 09.07.2019 to delete l0
polluted river stretches out of 19 polluted river stretches based on no/ single/ marginal

deviation of BOD values from the limit 3.0 mg/L in the identified stretch.

Because of several actions taken by different stake holders, water quality of the polluted

river stretches have been improved over the years. Prioritization of the river stretches

based on BOD values during the period 2017 -2022 is given in Table-2. lDuring 2022,

there is one stretch under Priority-lll, one stretches under Priority-lv category and five

stretches under Priority-V Category. Rest twelve stretches fall under Clean category

(BOD < 3.0 mg/L). As per the suggestion of CPCB, actions are being taken by the Legal

Cell of SPCB to approach Hon'ble NGT to delete the twelve stretches from the list of

Polluted River siretches.

.--' l8l



Anenxure-l

Summarv of Number of Polluted River Stretches under Different
Category durinq the Period 2017-2022

N.B. Clean-BOD<3mg/L

Category No. of
polluted

River
stretch
(20171

No. of
polluted

River
stretch
(2018)

No. of
polluted

River
stretch
(201s)

No. of
polluted

River
stretch
(2020)

No. of
polluted

River
stretch
120211

No. of
polluted

River
stretch
(Upto
June,
2022)

Priority-l 1 1 1 Nil Nil Nil

Priority-ll Nil Nil Nil Nil NiI Nit

Priority-lll 3 Nit 1 NiI 1

Priority-lV 2 J 2 2 1

Priority-V 13 7 3 4

8 (Clean) 12 (Clean) 12 (Clean) 12 (Clean) 12 (Clean)

Total : lo 19 19 19 19 19

< tpA -

I
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Annexure- 2

Status of Polluted River stretches in the State of Odisha durin q the period 2017 -2022 with Maximum BC

st.
No.

Polluted River
Stretches identified by

CPCB

Priority Category of Polluted River stretch Remarks
(During 20?212017

(BOD mg/L,
max)

2018
(BOD mg/L,

max)

2019
(BOD mg/L,

max)

2020
(BOD mg/L,

max)

2021
(BOD

mg/L, max)

2022
(upto June)

(BOD
mg/L, max)

1 Gangua River
(Along Bhubaneswar)

Priority-lll
(1e. e )

Priority-lV
(e.7)

Priority-lll
(16.0)

Priority has been
reduced from lto

lll
(lmproved)

2 Daya
(Bhubaneswar to

Bargarh)

Prioraty-lV
(7.3)

Prioraty-lV
(7 .4)

Priority-lV
(7.3)

Priority-V
(4.71

Priority-V
(4.6)

Priority-V
(5.6)

Priority has been
reduced from lV
to V (lmproved)

3 Brahmani
(Rourkela to Biritol)

Priority-V
(6.0)

Priority-lV
(7.6)

Priority-V
(5 3)

Priority-lV
(6.3)

Priority-V
(5.7)

Priority-V
(5.7)

No lmprovement

4 Guradih nallah
(Rourkela)

Prjority-lll
(11 3)

Priority-lV
(10.1)

Priority-lV
(8 s)

Priority-lV
(10 0)

Priority-lV
(e 3)

Priority-lV
(8 3)

Priority has been
reduced from lll
to lV (lmproved)

5 Mangala
(Along Puri)

Priority-V
(5.7)

Priority-V
( s.8)

Priority-lV
(7 .4)

Priority-V
(4.6)

Priority-V
(4 e)

Priority-V
(4.4)

No lmprovement

Nagavali
:Jaykaypur to Rayagada)

Priority-V
(3.5)

Clean
(2.8)

Clean
(2 2)

Clean
(2 1)

Clean
(2 1)

Clean
(2 2)

Clean
(lmproved)

7 Kathajodi
(Cuttack to Urali)

Priorlty-lll
('11.2)

Priority-V
(s.7)

Priority-V
(3.e)

Priority-V
(3.6)

Priority-V
(4 1)

Priority-V
(4.4)

Priority has been
reduced from lll

toV
(lmproved)

8 Serua
(Khandaeta to
Sankhatrasa)

Priority-V
(4.8)

Priority-V
(5 s)

Priority-V
(3.1 )

Priority-V
(3.8)

Priority-V
(3.5)

Priority-V
(4.2)

No lmprovement

9 Ratnachira
(Along Bhubaneswar,

Puri)

Priority-V
(3.3)

Priority-V
(3 5)

Clean
(2.7)

Clean
(1 7)

Clean
(2.41

Clean
(2.4) Clean

(lmproved)

10 Nandira Jhor
(D/s of Talcher)

PriorityJll
(13.0)

Priority-V
(3 5)

Clean
(1.9)

Clean
(1.9)

Clean
(1.9)

Clean
(1.6)

Clean
(lmproved)

11 Kuakhai
(Alonq Bhubaneswar)

Priority-lV
(7 7)

Clean
(1.6)

Clean
(1 s)

Clean
(1.8)

Clean
(1.6)

Clean
(1.e)

Clean
(lmproved)

12 Mahanadi
iSambalpur to Paradeep)

Priority-V
(3 2)

Clean
(2.3)

Clean
(2 3)

Clean
(2.7)

Clean
(2 4)

Clean
(2 6)

Clean
(lmproved)

13 Rush iku lya
(Pratappu r to Ganiam)

Priority-V
(3.4)

Priority-V
(3.7)

Clean
(2.6\

Clean
(2.1)

Clean
(2 6)

Clean
(2.0)

Clean
(lmproved)

14 Banguru nallah
(Along Talcher, Rengali)

Priority-V
(3.2)

Priority-V
(3 e)

Clean
(1 9)

Clean
(1 6)

Clean
(1.9)

Clean
(1.7)

CIean
(lm proved )

15 Bheden
(AIong Bheden)

Priority-V
(3 6)

Clean
(2 8l

Clean
(2.0)

Clean
(1 8)

Clean
(1 5)

Clean
(2 21

Clean
(lmproved)

Kusumi
( Alono Talcher)

Priority-V
(3.21

Clean
(1.7)

Clean
(2.6)

Clean
(2.0)

Clean
(2.01

Clean
(1 6)

Clean
(lmproved)

'17 Nuna
(Along Bijipur)

Priority-V
(3.1)

Clean
(2.71

Clean
(2 5)

Clean
(1.8)

Clean
(1 6)

Clean
(2 2)

Clean
(lmproved)

1B Sabulia
(Jagannathpatna,

Rambha)

Prioraty-V
(5.0)

Clean
(2.4)

Clean
(2 2)

Clean
(1 e)

Clean
(2.0)

Clean
(1.6)

Clean
(lmproved)

19 Budhabalanga
(Mahulia to Baripada )

Priority-V
(3.5)

CIean
(2 B\

Clean
(1.6)

Clean
(1.e)

Clean
(1 8)

Clean
(2.0)

Clean
(lmproved)

values durinq the year

I

Priority-l I Priority-l I Priority-l
(3e o) 
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Priority status of Polluted River stretches during
2021 (January-December) and 2022 (January-June)
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STATUS OF COMPLIANCE IN PARYAVARAN SURAKHYA SAMITI VS UNION OF INDIA
o.A. 593/ 2017

There is no CETP at present exist in the state of Odisha,

All the ULBs have been intimated for 100% sewage treatment as per the order of the Hon'ble

Supreme Court and NGT by dt.21.02.2020.

Compliance status of ETPs /STPs is regularly being furnished to CPCB. Latest information on

status report in compliance of Hon'ble NGT order dt 03.08.2018 in the matter of Paryavaran

Surakhya Samiti Vs Uol in OA 59312017 and WP(c)375 Ot 2012, the status of ETP and STP for

the month of November has been furnished to CPCB vide SPCB letter No - 22983 d|.

13.12.2022 and the same has also been uploaded in CPCB's E-Track.

IN THE MATTER OF OA 325 OF 2015

Board has submitted the water quality of 56 ponds identified by the F & E Department, which
were monitored during the month July, 2021, to the Water Resource Department vide letter No.
1 1070 dated 04.8.2021 for necessary action.

ln the 3rd Review meeting of Environmental Monitoring Cell held under the
Chairmanship of the Chief Secretary on 07.05.2021, it was decided in the matter OA 325 of
2015 that identification and categorization of Tanks/ ponds more than 5 hectares and above will
be taken up in first instance as a compliance of the Hon'ble NGT directions. As per the
information received from Odisha Space Applications Center (ORSAC) vide letter No. 68 dated
06.01.2022, there are 906 numbers of water bodies with water spread area of 5 hectare and
above.

To avoid inordinate delay in water quality analysis and preparation of restoration plans
from such large number of ponds, it has been decided in the meeting tn the matter of 325 of
2015, held on 07.04.2022 under the Chairmanship of the Chief Secretary, to carry out the water
quality monitoring of waterbodies with area 10 hectares and above on priority basis for
identification and prioritization for restoration purpose. From the list of waterbodies provided by
ORSAC, 281 numbers of waterbodies with waterspread area of 10 hectares and above have
been shortlisted for the purpose. Further, Water Resource Department, the Nodal Agency for
Hon'ble NGT matter in OA 325 of 2015 will provide the list of waterbodies to the concerned
Departments having the administrative control over the said waterbodies for providing detailed
information in the prescribed format of CPCB. The concerned Departments will collect the
samples from the water bodies preferably before the onset of monsoon and submit the samples
to Central Laboratory of State Pollution Control Board, Odisha for water quality analysis. Central
Laboratory has requested all concerned departments vide letter No. 7813 dated 05.5.2022 and
14263 dated 08.8-202210 submit the water samples for analysis. Samples from 198 numbers of
ponds/lakesi reservoars have been received in the Central Laboratory during the period
24.11.2022 -12.12.2022. Analysrs of these samples are going on and reports will be submitted
s hortly.
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f )ata in thc liornrat to bc submittcd bv Sl'CB. Otlisha firr (-asc No. O.A,.7lODAl7
of Ilon'ble NGl on Biomcdic:rl \Yastc N{anagcment Carn-ing Stalus as on 30.11.2022

lhiscase has been disposcd by I Ion'ble N(i1- on I 8.01.202l

Action Takcn/Status of actr0n
takcn

Action lakcn br thc lioardSl. No. K"), Performance
Indicator
Inventory of all
llcalthcare Facilities
and biomedical waste
generation

Completed: Yes or No
lnventorl' complctcd on:
As per invent0ry:
Total no. of HCI's:
No. of bedded HCFs:
No. of non-bedded HCFs:

Yes.
August, 2019.

3624
I 501

2123
Total No. of HCFs:
Bedded HCFs:
Non-bedded HCFs:

Authorized beddcd I{CFs:
Authorized non-bedded I{CFs:
Reason for unauthorized HCFs:

3998 (as on 30.11.2022)
1629
2369
1412
2369
As on 30.11.2022, 169 HCFs cases are

under process and 48 HCFs have not yet

applied renewal for authorization.

As on 30.1 1.2022, 82 SCN was issued to

the defaulting HCFs.

2 Authorization to all
Healthcare lracilities
including non-
bedded HCFs

No,
The Board has requested all the Govt.

HCEs located within 150 km of the existing

CBWTFs to avail the services of CBWTFs

without resorting to captive disposal. For

follorving uniform procedure on grant of
CTE and CTO to CBWTFs, in pursuance to

the decisions taken in l24th Board meeting

held on 24-11-2021, power has been

delegated to the Member Secretary, SPC

Board, Odisha to dispose all the

applications and matters in respect of CTEs

and CTOs all CBWTF,

The establishment of adcquate CBWTFs is

being reviewed by the State Advisory

Committee, under the Chairmanship of the

Add Chief Secretary, H&FW Department.

In meanwhile, the Board has granted CTE

for establishment of CBWTF at following

locations

i. Renewable Envirogic Pu l-td At

Sialbahati, Bolangir has obtained

authorization up to 31.03.2024 on

13.12.2022.

3 l'acilitate setting-up
adequate number of
Common Biomedical
Waste Treatment
Facilities (CBWTFs)
to cover entire State
or all HCFs

Whcther gap analysis on
biomedical lYas(e managcnrent
$'.r,1 biome{ical $ aste generation
and treatment capaciq has bcen
conducted?

(- l&l -
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ii. Utkal Envirocarc at Sora. in Balasore

districr on 06.04.2021 (Capacity- 300

kg/day).

iii. Mcdiclean Tech (P) Ltd. at Moroda in

Mayurbhanj on 29.03.2019 (Capacity-

Irrcineration @ 2000

Kg/day&Autoclaving @ 400 kg/day).

Further one application for CTE is undcr

process at HO Level.

Renewable Envirogic Pvt Ltd in Cuttack
District, at Chaudwar Industrial
Estate(Capacity- I 0.3 TPD).

16167.941 Kg/day (2021)

Prior to 2019. the total capacity was 7 TPD.

Meanwhile, 2 nerv CBWTFs of 7 TPD

capacity each have come into operation in

2020 i.e. at Seragada, Ganjam &

Amsaranga, Sundargarh. After full-fledged

operation of this new CBWTF, at

Amsaranga.

Mostly compiled

No major operational non-compliance has

been observed in CBWTFs.

Direction has been issued to all CBWTFs to

comply with BMW Rules,20l6, guidelines

of CPCB dt. 21.12.2016 meant for

CBWTFs, guidelines of CPCB on

COVID-19 wasle dt. 21.07.2020 and all

conditions/stipulations/ standard applicable

to them. The Board is inspecting the

facilities regularly.

Total biorncdical \yastc
generation: in kg/da1'

Total capacit-Y of CBWTFs
opcrating in Statc/UT : in
kg/da"'.-

Compliancc status of each
CBWTP: compiled with norms
or not
Action taken by SPCB for non-
compliance:

<-{8e



4 Constitution of State
Advisory Monitoring
Committec and

District Level
Monitoring
Commitlec

Has becn constitutc(l? Ycs/No
If Ycs, frequencv of nrceting:

Ycs

5 Implementation
status of Barcode
system

User credcntials for CPCB from
each CBWTF adoptcd barcode
sYstem,

Status of implementation of bar
code by HCFs:
Status of implementation of bar
code by CBWTFs:

r I / \(r

06 Nos.

More and more HCEs are being covered
under barcod ing system progressively.

Enclosed at Annexure

6 Monitoring of
Healthcare Fac ilities
other than

hospitals/clinics such
as Veterinary
Hospitals, Animal
Houses, AYUSH
Hospital etc.

Numbcr of HCFs othcr than
hospitals/clinics such as

Veterinary Hospilals, Animal
Houses, AYUSH Hospitals ctc.
monitored till date.

Monitoring mechanism:

The mafter has been taken up at higher

level of Animal Husbandry & Veterinary

Sewices (AH & VS) Deptt. to bring such

units under the fold of authorization

adm inistration.

So far, 86 nos. of applications have been

received, out of which 81 nos. have been

granted authorization and 05 nos. of

applications are incomplete and under

process.

7 Monitoring
in frastruct urc
SPCBs/PCCs

of
Whether
Iaboratory
stack

SPCB/PCC has
to do incinerators'

SPCB Laboratories have requisite facilities

for monitoring of emission parameters

(except Dioxins and Furans) & analysis of

effluent parameters as stipulated wilh

authorization order.

8 Training and
Capacity Building of
officials of
SPCBs/PCCs and
Healthcare Facilities

No. of Training programs
conducted:
For state board officials:
For HCFs:
For other stakeholdcrs, ifany:

Officials of SPCB are being sent for the

training conducted by CPCB and other

Organisation.

Training programmes have also been

conducted for HCFs and other stakeholders

taking officials from SPCB and H & FW

Departmcnt, Go\'l. of Odisha as resource

persons.

9 Installation of
OCEMS b1,

CBMWTs as a self-

Number of CB\VTFs installed
OCEMS:

condilions stipulated in

orders, letters issued to

Apart from

Authorization

{lq
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monitoring tool and
transmission of data
s ith servers of
SPCBs/CPCB

Status of conncctivitl' of OCEMS
with SPCB/CPCB:

Daily monitoring of OCEMS data
is carried out or nol:
Action takcn for discrepancy:

l0 Submission
Annual Report

of Annual Report for thc ycar 2019:
Submittcd beforc tlue date:
Yes,t{o (mention datc)
Submittcd after duc da{e: Yes,t{o
(mention date)

Yes,
The Annual Report of 2021 has bccn
submifted to CPCB on 22.01 .2022.

Cornpliance by
Common [:acililics
(cmission/dischartc

Frequency of conducting
monitoring of CBWTF:
Slat us of complia ncc of HCFs:

Regional

monitoring

Of'ficers are inspecting and

the CBWI DFs at rcgular

CBWTFs. on 28.08.2020 for installation irl
OCf MS. Dilection t l/s-5 of Enr ironnrerrt

(Protection) Act. 1986 has been issued lo

alf CBWTFs on 09.09.2020 & 30.09.2020

for installation of requisite OCEMS at

Incinerator stack in compliance to the

Directions of Hon'ble Supreme Court in the

case matter of WP- I3029/1985 lbr strict

compliance. The CBWI'F at Khurda has

installed OCEMS for Temp, CO, CO2.

NOX, SPM parameters are connected to

server of SPCB. The CBWTF al

Amasarng, Sundargarh and the CBWTF at

Seragada, Ganjam has installed OCEMS

pending connectivity with the server of

SPCB. No physical progress has been

made in 2 Medical College & Hospitals

(VIMSAR Medical College & Hospital,

MKCG Medical College & I{ospital. SCB

Medical College & Hospital) has procured

OCEMS pending installation.

All the 6 CBWTFS are connected with
RT-DAS Server of SPCB, Odisha and
CPCB. There is an alert system for
excess emission. As of now there is no
excess emission. The monitoring is

being carried out by SPCB for data
va lidation.

Yes

--\qo 
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standards- barcoding,
proper operation,
etc.)

12. Compliance b_r'

Heahhcare Facilitics
(Segregation, pre-
treatment. on-site
storage, barcoding
and olher provision
etc.)

Frequcncl' of contl ucting
monitoring of HCFs:
Slatus of compliance of HCFs:
No. of HCFs complicd:
No, of HCFs not complied:
Action taken for non-comJrliance:

Officers from Regional Offices of SPCB

are inspecting and monitoring Health Care

Facilities in their respective jurisdiction for

verification of compliance at regular

inlervals. 82 I-lCFs has been issued with

show cause notice for violation of

authorization (as on 30.1 I .2022).

No. of CB\\'TF conrpiled:
No. of CBWTIT not complird:
Aclion taken for non-compliance:

intcryals. No Ma-lor operational non-

compliances are obscned. Status of bar

coding facility is presented a1 Point-5

above,

0. A. No. 180 202L Mukul Kumar Vrs. State of U.P. & Ors. Dis d ot on 07.Ot.2O22 Bio-

Medical, COVID 19 Waste Management The State Level Committee and Dist. Level committees

were constituted on Dt. 75.O3.2022 f or monitorin
. There are 28 Nos. Dist. Level committee meeting already conducted so far at the Dist.

Level for proper management of COVID L9 wastes.
r Total 19 Lakhs Kgs Covid waste generated.form April 2020 to Nov 2022
. Out of this Approx. 16 Lakhs kgs is disposed by CBWTFs and remaining waste is disposed

in deep burial pit.
. COVID -19 BMW data is sent to CPCB on weekly basis. Data up to 7th December 2022 is

sent to CPCB on 9th December, 2022.

<.- 14t
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ACTIONS TAKI.]N BY STATE POLLT]'I'I0N CONTROL B0ARI) ()I)ISHA IN
ITESPE(]T OI.'II0N'BI,E NGT CASI' N0. 0.A-7212020 (As on 30.1 I .2022)

This casc has been disposed by Hon'blc NGT on 18.01.2021

Actions/responsibilitics Action takcn
Shall maintain records of
COVID-I9 treatment
wards/quarantinc
centres/quarantines homes
in respective States.

Complied.
Records on COVID-I9 treatment wards/quarantine centres sample

collection and testing centres of the Stale are maintained.

2 Ensure proper colleclion
and disposal of biomedical
waste as per BMW
Rules.20l6.

Complied.
The Health & FW Deptt, H & UD Deptt. have been circulated with the

updated guidclines ol CPCB on COVID- 19 waste management

regularly. The lalest one i.e. Revision-4 dtd. 21.07.2020 has been

circulated among all stakeholding Depts., Agencies, CBWTFs on

22.07.2020 with instructions to follow it scrupulously. So far, the

COVID-I9 waste generated from various sources are collected and

disposed in 6 no. of CBWTFs.

Allow CBWTFs to operate
for extra hours without
insisting on
Authorisations.

Complied.
All the CBWTFs have been advised vide Letter No.4l6,

d1d.22.04.202} & No.3886, drd.27.03.2020 to operate extra hours, if
necessary, for treatment & disposal of COVID-l9 waste. CBWTFs are

presently operating for extra hours to ensure timely treatment and

disposal.

4 Close monitoring of Deep
Burial pits ifused in State.

Complied.
Deep burial pits have been put into use from August, 2020 in the Statc

and are currently in use.

-5 Coordinate wilh CBWI'Fs
and ULBs in Establishing
adequate facilities for
collection and disposal of
COVID-19 waste.

All the CBWTFs have been asked vide letter No.5224, dt. 17.06.2020

and No. 6577 dt.22.7.2020 1o collect COVID-I9 waste and dispose it

strictly in accordance with Biomedical Waste Management Rules,20l6

and CPCB guidelines dt.21.07 .2020. H&UD Deptt. has been

--lqa-'

No. of CCC, DCHC, DCll-02
No. of Sample collection Centres 305
No. of Laboratories - 67
No. of CBWTFs engaged in COVID-I9 waste disposal - 06
Total quantity of COVID-19 waste generated- 19,02,661.395 Kg. (From 01.04.2020 ro 30.11.2022).
Outof which 16,24,444.717 kg disposed by CBWTFs and,2,78,216.678 kg in deep burial pits.
Compliance status on Para - 2

I
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6 May permit I{W
incinerators in specifi c
conditions.

Such situation has not arisen yet.

The stete docs not har e I IW incinerator.

Conr liance status on Para - 3

Create awareness
about the precautions
and steps to be taken
by all handlers and
workers as well as

citizens can be done
through on-line
trainings, public
notices, posters for
hospitals etc.

Complied.
(i)Details of IEC materials prepared/circulated are as follows:

(i) A videoclip of 7.42 min. prepared by LINIDO in association with

MS Ramaiah Medical College, Bengaluru depicting the

practices/procedures to be adopted while handling COVID-I9 waste

and right way of use of PPEs was circulated among all stake holding

Deptts/Agencies on 6.5.2020 for training and awareness oftarget group

of beneficiaries. The improvised version of the same videoclip of

circulated earlier of 10.46 min. Length was again circulated among all

stakeholding Deptt/Agencies on 26.5.2020.

Meanwhile, soft copy of Hand Book on "Biomedical Waste

Management in COVID- l 9 Situation" prepared by IINIDO has

circulated on 12.04.2021 among all stake holding Organizations,

Authorities, CBWTFs for creating awareness.

(ii)Public notices in English & Odia language have been published in

widely circulated daily newspapers on 22nd & 23'd May, 2020

containing Dos & Don'ts for HCEs, CBWTFs, Quarantine Centres and

general Public.

(iii)Posters, Pictorial guides in English (as available in CPCB website)

have been translated into Odia Version and circulated on 26.5.2020

among all stakeholding Deptt./agencies e.g. IJ&FW Deptt., UD Deptt.,

CBWTFs, District Administration for creating awareness and use as

lraining material.

Orientation/training of
persons responsible for
compliance in Local
Bodies and Health
Deptt.- Coordinate
with ULBs and Health
Deptt. to train workers
involved in handling of
COVID- I 9 u,astc.

Complied.
Details as mentioned in 3(i) above.
The authorities of above mentioned Deptts. have been asked to

circulate the IEC materials provided by the Board among all the

workersftrandlers of COVID- l 9 r,raste using electronic/social media so

that it reaches to the grass root level.

The H&FW Deptt. has imparted training to 78153 staff by providing

2

communicated 17.06.2020 and 22.07.2020 to specifically follow the

provisions at Sl. No. F of the guidelines (i.e. facilities for collection &

disposal of COVID -19 rvaste).

lq3
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thcm with updated BMWM Rules. 201 6, guidclines of CPCII on

COVID-19 waste management. videoclips, diagrams. posters.

protocols etc. IIIC materials havc been circulated up to Pdmary l{ealth

Centre level in all districts including all medical colleges and all

authorities relaled to health service sector.

J Implementation of
centralized Tracking
softu,are rvith
manifest-SPCBs/PCCs
shall ensure use of
software Application
by HCFs, CBWTF and
SPCBs itself for
tracking and data

logging of COVID-19
waste being developed
by CPCB. A meeting
in this regard is

tentatively planned on
06.05.2020.

H&FW Deptt, UD Deptt, and all CBWTFs have been provided with

details to download the software/mobile App, get themselves registered

with the system and use the app for tracking and data logging of

COVID-I9 waste. The User Manual has also been circulated to them.

The Board is using COVID-l9BMW app and approving the COVID-

19 waste data through the App. Besides this, compiled data on

COVID- 19 waste is sent to CPCB through email on weekly basis.

16,24,444.717 Kg ofCovid-l9 waste has been collected and treated

by 6 CBWTFs and, 2, '18,216.67 8 kg has been disposed in Deep burial

pits by 30. I 1.2022. All 6 CBWTFs are using the COVID-I9 App with

due registration of their facilities and vehicles. Besides the above, the

HCFs those don't have access to CBWTFs, also have been registered

with the App in all districts for disposal in deep burial pits.

I Continued supervision
and monitoring Data
verification by State
Boards.

Continued supervision and monitoring on COVID-l9 waste is done

through inspections and cross checking of data with CBWTFs.

5 Action laken report on
compliance to
Biomedical Waste
Management Rules,
2016- to be submitted
to CPCB and to
maintain u'eekly
reports thereafler.

Data on COVID-I9 waste collection, treatment and disposal is being

sent to CPCB on weekly basis through email since 01.05.2020. The

latest data sheet for the week ending 30.11.2022 has been email to

CPCB on 01.12.2022.

6 Assist States in
Preparing model plans
for management al
Panchayat, Sub-
Division and District
levels considering
local conditions.

Since H&FW Deptt, UD Deptt. Panchayatiraj Deptt, Revenue &

Disaster Management Deptt. and District Administration are in the

helm of most of the actions/responsihilities of CfifO- f S treatment.

'lhese Deptls. have been asked on 11.05.2020 to prepare the model

plans with inputs/assistance of SPCB in COVID-19 waste management

_ lq\
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aspccts

The drali template of model plan received from CPCB has been

circulatcd to all stakeholding Dept. on 25.06.2020 with an advice to

prepare State specific model plan customised 1o local conditions,

practices and prevailing regulations. The Regional Officers ol'the

Board have been asked to assist at district level lor prcparing the same.

Comrrliancc status on Para - 4

I SPCBs/PCCs shall
take necessary follow-
up actions as per the
tasks
&responsibilities
identified in Para-2 &
3 above.

As discussed in the compliance status ofPara -2 & 3 above

Submit COVID-19
waste management
data along with name
of nodal officer,
contact number and e-
mail immediately by
email.

Complied.
Details were fumished in previous compliance report vide Board's

letter No. 4937. dt.04.06.2020.

J Ensure smooth
implementation of
Tracking software
being developed by
CPCB.

Same as 3(3) above.

4 SPCBs shall maintain
records for
biomedical waste
management
including w'aste
generated due to
COVID-19 disease.
Weekly status reports
be generated.

Complied.

Details discussed at Para-3(3) & 3(5) above.

Associate with State
Deptts. Developing
training and
awareness module for
waste handlers or
workers involr.cd in
handling of COVID-
19 waste.

As detailed at Para - 3(1)& (2) above.

6 SPCBs/PCCs shall
translate the CPCB
guidclines inlo Iocal
language for better
rurderstanding of

Complied.
Discussed at Para-3(1) above.

CPCB guidelines has been translated in to Odia and circulated among

<-- lqr '
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workers and general
public.

all thc stakcholding I)eptts/Agcncics

Soft copies of all IEC materials already been shared with CPCB vide
with dt. 04.06.2020.

1 Ilest practices being
lbllowed for
management of
biomedical waste
(including COVID- l 9

waste) be shared with
CPCB.

8 Do's and Don'ts
should also be
disseminated among
stakeholders via
media.

Complied
Dos &Don'ts for llCEs, CBWTFs, Quarantine camps, general public

and CBWTFs have been prepared both in English and Odia and

published in English and Odia dailies. These materials have also been

circulated among all the stakeholding Deptts/Agencies. Details as

discussed at Para-3( I ) above.

SPCBs should assist

State Govt. in
preparation of model
plans for management
at Panchayat, Sub-
Division and District
level considering
local conditions.

Same as 3(6) above

10 Share training and
awaueness material
developed in
respective State to
CPCB, so that the
same can be uploaded
at CPCB websile for
sharing among the
other States.

As mentioned at Para-4 (7) above

11. Dcep burial should be
used only in case of
remote areas where
CBWTFs is not
available. It shall be
monitored regularly
and ensured thal it
complies with the
standards notified in
IIMWM Rules- 201 6.

Use of deep burial pits started after 22.08.2020 especially in the remote

areas where CBWTFs are not available. As on 30.1 I .2022.

2,78,216.678 kg of COVID-I9 waste has been disposed in deep burial

pits in the State.

l4L -
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STATUS OF COMPLIANCE WITH RESPECT TO PLASTIC WASTE MANAGEMENT (NGT
o.A. NO. 247120171

ln compliance to the Rule 17 (3) of Plastic Waste lvlanagement Rules, 2016 Annual Report for
the year 2021-22 has been timely sent to CPCB Vide Board's letter No. 13293 d|.29.07.2022.

Cement fi,4anufacturrng units in the State have been requested vide Board's letter No. 9398,
d1.01 1O.2O2O to use segregated plastic waste from nearby ULBS in their kilns (lr4/s ACC
Cement, Bargarh, ItI/s OCL lndia Ltd.. Rajgangpur, I\ills Shiva Cement Ltd.. Kutra, Sundergarh &

M/s Toshali Cement Pvt. Ltd., Ampavally, Koraput (Reminder have been sent)

The State Pollution Control Board has issued a Certificate of Registration to 26 Nos. of units
(Producer-10, Brand Owner-o4, lmporter- 1 , Recycler-1 1)

Th6 State Pollution Control Board has instructed all Urban Local Bodies to implement the
provision of Plastic Waste Management Rule, 2016. Major ULBs have also been instructed to
send segregated plastic wastes to cement plants namely ACC Ltd., Bargarh, OCL Ltd.

Rajgangpur, Shiva Cement, Sundergarh, Toshali Cement, Ampavali, Koraput for co-processing
in cement kiln.

Action is being taken for implementation of provisions of Plastic Waste Management Rules, 2016
by Gram Panchyats of the State.

About 89 MT of plastic wastes have been used by M/s ACC Ltd., Bargarh for co-processing in its

cement kilns during the calendar yeat 2020. M/s OCL lndia Ltd., Rajgangpur has used 76062

Ton of segregated plastic waste collected from different ULBs for co-processing during January,
2021 to December, 2021.

Consent to Operate (CTO) has been granted to M/s Hindalco lndustries for production of poly

crack convert of 0.5 tvlT/Day plastic waste to oil. Further Consent to Operate has been granted to
51 plastic units for manufacturing of non ban product. The details of the status report is enclosed.

SPCB has closed down following 8 nos. of different units in the State engaged in the

man ufacture/production of prohibited plastic items. (Bhubaneswar-04, Cuttack-02, Berhampur-
01, Rourkela-01)

SPCB has submitted the MPR for the period July 2O22 to September 2022 to CPCB vide
memo No. 20864 dt. 09.11.2022.
CPCB is stipulating to carry out joint inspection in the last week of every month. A letter had
been issued to all Collectors intimating the schedule to conduct inspection for month of
November for enforcement of SUP ban. (Letter No. 21550 dtd. 21.11.2022)
State Level Committee has been constituted under the Chairmanship of Principal Secretary,
H&UD Dept. and 5 Meetings of the committee have been held,
Special Task Force has been constituted under chairmanship of the Chief Secretary vide
F&E Department Notification No. 8'10 dt 09 .06.2021

. Three Public Notice was issued in the News Paper apprising the stakeholders to
comply with the provisions of the Notification, dated August 12, 2021 .

A direction has been issued to all Collectors under EPACT, 1986 vide letter No.

3257 dt 02.03.2022 to comply with the provisions of the Notification, dated

August '12, 2021 which are to be executed directly by the Collectors and District

Magistrates

<-- l4+'-
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SPCB, Odisho hos loken following sleps for implementotion of Plostic
Monogement Rules, 201 6 ond omendmeni mode thereof:

A direction hos been issued to oll Colleclors under EP ACT, 1986 vide letter
No. 3257 dld. 02.03.2022 for the followings which ore to be executed
direclly by the Collectors ond District Mogistroles.

Detoil of Nodol Officers of Regionol officers ond informotion os per formot
is furnished to CPCB.

I l5 Locol Bodies for which Nodol Person hos been identified & Detoils
furnished to CPCB.

The Aclion Plon on indicoiive oreo io be covered for eliminotion of SUP

bosed on OM of MoEF & CC Dt. 08-07-2021 hos been opproved by FE&CC
ond hos been submitted to CPCB ond uplooded in Boords' websiie

Three Public Notice were issued in the News Poper The New lndio Express

ond The Sombod on 20.02.2022 opprising ihe stokeholders to comply with
ihe provisions of the Notificotion.

The Principol Secretory Micro, Smoll & Medium Enterprises Deportment hos
been requested to provide the list of SUP monufocturing in the Stote. We
hod received ihe doto from Direclor of lndustries on 13.06.2022 which is

forworded to CIPET, Holdio.

SPCB hos issued closure direciion 1o SUP monufocturing units.

SPCB hos instructed the lndustriol units to moke their compus plostic free.

Troining hos been imported to H&UD Deportment (,l15 ULBS) to use public
grievonce opp developed by CPCB ond SUP Monitodng portol through VC
on 20rh Jt-tly 2022.

Field Officiols hove been inspecting the list of SUP units provided by MSME
Deportment.

Regionol Officers ore creoling oworeness in schools, public forums

r€

The MoEF & CC hos omended the Plostic Woste Monogemenl Rule, 201 6 on
l2th August 2021 Io reduce pollulion coused by liltered ond unmonoged plostic
wosle, by loking the foliowing steps (i) imposing o bon on identified single use

plostic items, which hove low utility ond high liitering poientiol, with effect from
la )uly 2022, (ii) increosing thickness of plostic corry bogs including for non-woven
plostic corry bogs, ond (iii) implemenlotion of Guidelines for Extended Producer
Responsibility on Plostic pocking by producers, importer ond brond owners.
Further the rule hod been omended on February 2022.



Aworeness on SUP creoted through Audio, Visuol Medio ond Print Medio.

A Siote Control Room hos been estoblished for implementolion of SUP Bon

oi Heod Office of SPCB, Bhuboneswor. It hos been published in
newspoper.

CES hos been requested 1o creote oworeness progromme ond to conduct
morket survey.

Boord hos issued Registrotions io Producers, lmporters, Brondowners
(PlBOs).

The Boord is using SUP MONITORING APP & Public Grievonce Portol on SUP.

SPCB is proposing the Morket Survey to be ioken up with Center for
Environmentol Studies, Forest ond Environment Deportment.

The diskict level mopping is under progress in coordinotion with H&UD

Deportment.

Regionol Officer of SPCB, Odisho hos been instructed to conduct
inspeclion os per CPCB direction.

Cities / Municipal
Corporation /
Municipality

No. of Plastic
Manufacturing

U nits

No. of Units issued with
Closure direction for

producing banned Plastic
Products

No. of units
Manufacturing Non-
Banned Products.

Bhubaneswar 7 4(Units at present not
producing prohibited items)

J

Cuttack 24 2 (Closed at present) 22

Berhampur 15 1(Closed at present) 14

Sambalpur 0 0 0

Rourkela 13 1(Closed and dismantled) 12

Total 59 o 51

lli

ACTION TAKEN REPORT ON PLASTIC MANUFACTUIRNG UNITS IN THE STATE.
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Name & Address of
Plastic Manufacturing
lndustries

Producer Capacity

1 M/s Sobha Foamex and Poly
Product, At-Kuradhamalha
Junction, NH-16, Dist-
Khordha

Producer Recyclable Plastic Table Ware items of
600 MT/Annum

2 M/s Relyon Packs,
AlPlot No. 15410 to 1541Q,
Phase-1 , New lndustrial
Estate, Jagatpur, P.O.
Jagatpur, Dist-Cuttack

Producer Monolayer Poly Rolls & Bags of 120
MT/Annum, Laminated Polls & Pouch

packing products, Products of 720
MT/Annum & Multilayer Poly

Plain/Printed Rolls of 1080 MT/Annum

3 Brand
Owner

lnstant Noodles/Noodles Chips
of 20,280 MT/Annum

4 M/s Parle Agro Pvt. Ltd.,
At-l/4, Food Process,ng Park,
lndustrial Estate,
Bhubaneswar, Dist-Khurda-
752055

Brand
Owner

Ready to Serve Beverages of 39,700
Kilo Liters/ Annum and PET Preform of

'1571 ttlT/Annum

5 M/s Britannia lndustries Ltd.,
Plot No. F/21 , Khurda
lndustrial
Estate, Khurda-752057

Brand
Owner

Multilayered plastic for packaging of
Biscuit & Bakery products 50,000

lvlT/Annum

6 M/s Niraj Plastic Recycler,
At-Plot No. 882, Jhartarang,
P.O. Jhartarang, Dist-
Sundargarh

Manufactur
er of

Plastic
Product /
Recycler

Plastic Waste
(PP, LDPE, PVC,LLDP,HDPE) of 240

Metric Tonne/Annum for manufacturing
PVC Rope 120 Metric Tonne/Annum,

PVC Glass 3,65,000 Nos./Annum, PVC
Toy 36,500 Nos./Annum, PVC Dust Bin

'l 80 Metric Tonne/Annum

7 M/sB&APackaginglndia
Ltd.,
AI-IDCO Plot Nos. 21 &22.
Balgopalpur lndustrial Area,
Balasore-756020

Producer Multiwall Paper Sacks (bags) of 30
Million Pcs./Annum, for manufacturing

Flexible plastic pouches 21 ,516
MT/Annum

LDD

I

I

I

I

I

It//s lndo Nissin Foods Pvt.
Ltd , IDCO Plot NO tu2,
Food Processing Park,
Khordha lndustrial Estate,
Khordha



M/s Geofast Flour Mills Pvt
Lrd.,
At-Plot No. 715,716,
Kotasahi.
P.O. /P.S. Tangi, Dist-
Cultack-7 54022

Brand
Owner

I Ivl/s Goel Packaging
At-lnfront of Income Tax
Office,
Uditnagar P.O. Rourkela,
Dist-Sundargarh

Producer Polyprepylene Film Flat tube, Bag &
Sheet 360 IvlT/Annum

10 f\ills Roshan lndustry (Unit-ll),
At-Bilteruan, P.O. Harianta,
P.S. Tangi, Dist-Cuttack

Recycler Recycler of Plastic waste Recycled
Granules of 60 MT/Annum for

manufacturing Tar Felt- 1,50,000 Sq
[\/eter/Annum.

11 M/s Emami Paper lvlills Ltd.,
At-Balgopalpur, P.O.
Rasulpur,
Dist-Balasore

lmporter Writing Printing, & News Print of
1 ,40,000 Tonne/Annum and lndustrial

Paper Board 1 ,60,000 MT/Annum

12 M/s Chhaya Traders,
At-Narendrapur, P.O.
Kusupanga, DistDhenkanal

Recycler Recycler of Plastic Waste PET Flakes
Granule & HDPE Flake Granule 192

l\ITlAnnum

13 M/s Jagadish Plastic,
At-A1 /3, lndustrial Estate,
Berhampur, Dist-Ganjam

Plastic Packaging Material (thickness
above 50 micron) of 50 MT/Annum.

14 M/s Ecokart Technology Pvt
Ltd.
AUPO/Mouza-Kuradhamala,
Daleiput, DistKhordha

Recycler Plastic Granules
6250 t\rlTllrilo nth

15 M/s Shanti Plastic &
Chemical
lndustries, AtPlot No.6/E,
Balgopalpur
lndustrial Estate, Dist-Balsore

Recycler Plastic Granules, Lumps (Cutting) &
Lumps 510 MT/ Annum

tc, M/s Mahaveer Traders,
Plot No. 3623, Khata No.
'l 193/615, Near Mandir
At-Nuasasan (Nuapatna),
Pipli,
Dist-Puri

Recycler Plastic Granules
600 ltilT/ Annum

17 M/s Sai Polymers,
At/PO. Girisola, NH-5, Via-
Berhampur,
Dist-Ganjam

Producer Multilayer Blown Films and
Laminated Films 900 MT/Annum

B Multilayered Plastic for Packaging of
Atta (Whole Wheat Flour) 56,000

ItilT/Annum.

<'- 
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18 Producer Multilayer Falm

516 lr4T/Annum

Plastic Granules
90 lVlT/Annum

N4/s Chakadola Polymers Pvt
Ltd.AUPO. h/lad an m o h an pu r,

Near Auto Nagar, Via-Konisi,
Dist- Ganjam

19 M/s Taj Plast,
AT-IDCO Plot No. 81,
New lndustrial Estate,
PO. Jagatpur, DislCuttack

20 M/s Konark Plastic lndustries,
At-IDCO Plot No. 70.
lndustrial
Estate, Kalunga,
Dist-Sundargarh

Producer Polythene Cover & Sheets
(Excuding Single use Polythene) 46

MT/ Annum

21 M/s Metro Plastic Trading
Co.,
At: Plot No. 5-3/56, New
lndustrial Estate, Po.
Jagatpur,
Dist-Cuttack

Recycler Plastic Granules
10 ft/T/Annum

22 M/s Addikissan Enterprises,
At-Deulchuan, Po.
Choudwar,
Dist-Cuttack

Recycler Recycled Plastic Gra nules of
144.00 Mt/ Annum, Pressed

used PVC Woven Bags

240.00 MT/Annum

l\//s Jit Multilayers Pvt. Ltd.,
AlPlot No. 65, New lndustrial
Estate, Jagatpur, Dist-
Cuttack

Producer Polypropylene Bags,

LLDPE films & sheets
540 MT/Annum

M/s Packing lndia,
At. Plot No. 60, New
lndustrial
Estate, Jagatpur, Dist-
Cuttack

Producer Polyethylene Bags, LDPE &
LLDPE films and sheets

120 MT/Annum

l5 Bajarang Enterprises, Plot No
-14312, New lndustial Estate,
Jagatpur, Cuttack

Recycler Platic Granules -300 Metri Ton/Annum and
PVc Flexible Pipes -700 Metric Ton/Annum

26 Mrs Saraswati Nayak,
Proprietress,
M/s Wealth Mart Recycling
(oPC) Pvt Ltd.
At - Kajalakana, Po -
Chasapada, Via - Choudwar,
Dist - Cuttack,
Email -
ecokart.tech@gmail.com

Recycler Plastic Waste - 300 MT/Month

2-rA

Recycler
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STATUS OF COMPLIANCE OF SPC BOARD W R T E-WASTE MANAGEMENT IN O.A. NO. 51212018

EPR authorisation granted by the CPCB to the units in the State is being regularly inspected and
verified for compliance.24 such units have been issued with EPR authorisation and compliance
verification is being done by SPCB and quarterly report of verification is sent to CPCB regularly.
No violation has been observed.

Authorisation to 11 Dismantler-cum-Collection Center has been granted by the State Pollution
Control Board and 24 captive collection center under EPR authorisation granted by CPCB are
functioning in the State.

lnventorisation of E-waste generation an the State of Odisha has been done by the Ministry of
Electronics & lnformation Technology (MeitY), Govt, of lndia during 2016-17

However request was sent vide Board's letter No. 3302, dtd. 03.03.2021 to the Ministry of
Electronics and Information Technology, Govt. of India to undertake lnventorisation of e-waste in
Odisha State. Director, MeitY in their letter dtd. 18.03.2021 replied that inventory study in
different states carried out under "Awareness Programme on Environmental Hazardous of
electronics waste" implemented during 2015-2020. Since the method used for the study was not
uniform, MeitY has requested GIZ to suggest a suitable method to assess the inventory and the
report received by MeitY from GIZ was forwarded to I\/oEF&CC&CPCB for consideration of
inventory studies in the country to bring parity in approach. lnformation from those two quarters

awaited.

ln order to keep a track of handlinq of e-waste by the collectors and dismantlers, a Passbook
has been issued to each collector and dismantler to whom authorisation has been granted by the

Board to handle such waste. The e-waste handled by the generators as well as

collectors/dismantlers are recorded in the Passbook for subsequent verification by the regulatory
authority. This will give information regarding handling of e-waste in the State in organised
manner.

A public notice is issued for door to door collection of E-waste to Swachha Supervisors /
Swachha Sathis of the ULBs. The E-waste should not be mixed with other domestic waste and it
should be kept isolated throughout the week. The ULBs shall store in an isolated place in the

lvlRF centre with a signage of "E-WASTE CORNER'. The notice is published in "The New lndia

Express d|.21.O9.O21 and Dharitri 21.09.2021

-
&og

ln compliance to the E-waste l/anagement Rule, 20'16 Annual Report for the year of 2020-21
has been complied and forwarded to CPCB vide letter No. 13071 , dl.27.01.2022

Quarterly report of such verification is sent to CPCB regularly.



Sl.No. Valid upto Authorized
Capacity in
Quantity

1 I\ills Sani Clean Pvt. Ltd., (Dismantling-cum-
Collection unit) Mr. Mahesh Kumar Agawal,
Managing Director, Plot No. 802/947, at-
Tangiapada, Niala, Dist-Khurda

31.03.2025 3000 ttIT/Ann um

nil/s Varun lnfra Steel Pvt. Ltd., (Dismantler)
MR. Ram Dularay Shaw, Proprietor, Plot No.
1991 13942, AUP.O. Brahmani Tarang,
Vedvyas, Rourkela-769004, Dist-Sundargarh
M-9437042048, E-mail-
varun. infrasteel@gmail.com

31 03 2023

3 M/s Mirtunjai Udyog, (Dismantleo t\ilr.

Vikram Kumar Jaiswal, Proprietor AI-AA/2,
Civil Township, Rourkela, Dist-Sundargarh
M- 9437 07 7 382 I I 437 97 82O 1, E-mdl
mirtunjai@yahoo.co. in

31.03.2027 730 IVIT/Annum

4 M/s Jagannath E-Waste Recyclers.
(Dismantler) IIr. Anil Kumar Mohapatra,
It/lanaging Partner At-Pinchuli, P.O.
Purushottampur, Dist-Ganjam M-
9338469046/801 81 341 87 Email :

jagannathewaste2@gmail.com

31.03.2025 500 MT/Annum

5 M/s Cosmic Net, (Dismantler) Mr. Kapil Das,
Proprietor, B-25, Saheed Nagar, Bhubaneswar,
(Collection Centre, Plot No. 2801, Kesura, Saheed
Nagar, Bhubaneswar, E-mail-
cosmicnet.net@gmail.com,

M-9861 09561 6,9438091 660

31.03.2024 360MT/Annum

6 P K Enterprises, (Collection and Dismantling) tvlr-

Pratap Kumar Swain Proprietor Plot NO.
2931525, Khata No. 12714 AtlP.O. Kalunga,
Distsundargarh E-mail-
pratapkumar055@gmail. com, M-977 7 47 07 25

31.03.2023 730 l\ilTlAnnum

7 Mr. Arakhit Gouda, B.D. Manager, Mis J S Pigments
Pvt. Ltd., (Captive Collection Centre) NH-6, AUP.O.
Bareipalli, Dist-Sambalpur-768006 E-
ma iljspigments@g ma il. com, rakhita.gepil@gmail.com
M-9938378576, 9883562345

31.03.2024 600 MT/ Annum

8 Mr. Debasis Suara, Managing Director, M/s Ecokart
Technology Pvt. Ltd., (Dismantler-cum-Collection
unit) AI/PO/MIouza-Kuradhamala, Daleiput, Dist-
Khordha, IVI7008551392

31.03.2025 3000 MT/Annum

LIST OF AUTHORISED E-WASTE COLLECTION / DISMANTLER CENTRE

Name of the Waste Collection Centre

ti2,

2

I

730 MT/Annum

I



email:ecokart.tech@gmail.com Unil office- Office
No 630. Esplanade One Mall. Rasulgarh,
Bhubaneswar, Odisha -751 01 0

9 IVlr. lsrar Ahmad Shamsuddin Samani, Proprietor lVl/s

Kalinga Traders, At - Plot No. - 303, Near Panda
Brothers, Manguli, Po- Harianta, P.S - Tangi, Dist -
Cuttack

31 .03.2025

10 fiilr. Sarada Prasana Sahoo, Proprietor M/s RPS
Enterprises, Plot No. - 1931194, Bomikhal
Bhubaneswar, Dist - Khordha

31.03.2024 450 MT/Annum

1L IVlr. Jyoti Ranjan l\ilohapatra, Director, I\rob:
9'178078225 M/s GreenX lndia Resources Pvt. Ltd.
Registered Address: Plot No. N4/1 80, IRC Village,
Nayapalli, Bhubaneswar - 15 Industry Address :

Plot No. 5335, Ghatikia, PS - Bharatpur,
Bhubaneswar

31.03.2024 2400 MT/Annum

Oof

500 h/lT/Annum
I
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I
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STATUS OF FUNCTIONING OF THE COMMITTEES:

State Level Committee for Solid Waste Management under the Chairmanship of Hon'ble Justice

P.K. Mohanty, former Judge. Orissa High Court has been constituted vide F & E Dept

Notification No 2855 dt 08.02.2019. All logistic supports were provided for effective functioning

of the Committee. The Committee had convened 11 meetings during its tenure and had also

made site visits to 3 Municipal Corporation areas, two municipality areas, three village panchayat

areas and also two ltiledical College and Hospitals, Capital hospital and one CHC hospital to see

the progress made in implementation of the various provisions of SWn/ Rules and Bio-Medical

Waste Management Rules. The State Level Committee had also submitted two Reports dunng

May 201 I and August 2019 to Hon'ble NGT through the Registrar General vide letter No 5340 dt

31 .05.2019 and letter No 913'1 dt 31 .08.2019 respectively. The tenure of the Committee

completed on dt.08.05.2020 and the final report of the Committee has also been submitted to

Hon'ble NGT vide Boards letter No.4383 dt.08.05.2020.

Status of Environmental Compensation Collected from defaulters:

Environmental compensation has been collected from defaulting Hotels, Brick kilns and stone

crushers. At present a balance of Rs.5,87,29,364 is available with SPCB as on 31.03.2022 .

Status of Compliance Construction and Demolition Waste Management

Consolidated Annual Report for 2020-21 has been submitted to CPCB vide letter No 13076 on

dt27.07.2022.

aob



STATUS OF COMPLIANCE WITH RESPECT HAZARDOU!i WASIE U|ANAGEMENT (NGT

o.A. NO. 804 t20171

1. There are 12nos. of TSDF operating rn the State of Odisha and all of them have been
submitted audit report which is already sent to CPCB vide letter No. 1 7386 dtd. 06. 1 1 .2021 .

2. fhere is total 366 Nos. of Hazardous Waste generating unats rn the state. 347 nos. of have

valid Authorization and all lTIITES industries has been excluded from the purview of the
Authorization. (Copy Enclosed) although they are generating hazardous wastes. Out of 366
nos. Recyclers are 15 Nos., Utilizers are 24 Nos., Co-processors are 03 Nos.

3. Department of IDCO has earmarked industrial space @1o/o of gross area or 1 plot in the
industrial estates, industrial Parks and special economic zones.

4. Labour Commissioner has intimated that total 510 nos. of workers involved in recycling,
Preprocessing and other utilization activities of hazardous and other waste out of them 502

nos. of workers undergone safety training & health check up.

5. All the Recyclers /Re-proccessors have been requested to furnish details on the workers
engaged in recycling, preprocessing and other utilization activity of Hazardous Waste. After
receipt of information, reminder will be sent to CPCB to furnish clarification on the
observation of Labour Commissioner for implementation of Rule 5 (2).

6. For E- Waste, there are only Collection Centres or Dismantler facilities in the State of
Odisha. There is no recycling of such waste happens in Odisha. No hazardous waste is

generated due to collection and dismantling activities of E- waste.
7. Municipalities have provided Material Recovery Facilities where hazardous wastes can be

segregated and channelized to recyclers/ Treatment, Storage and Disposal Facility (TSDF).

8. Municipality Authority may extend the facility for collection of domestic hazardous wastes
once a week as done for E- Waste collection every Saturday (Ama Sahar).

9. Compliance to the Direction of Hon'ble NGT dated 29.01 -2021 in O.A. No. 80412017

regarding Hazardous waste Management has been sent to CPCB, Delhi vide this office
letter No. 19673 dtd. 26.10.2022. Next updated compliance will be sent to CPCB by

December,2022.
10.As per rule 6 of Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016 the industries are verified and Authorization is granted based on

their compliance.

11. Generation detail of Hazardous waste during the financial yeat 2021-22

Recyclable 17,599 Ton
Landfill 57,515 Ton
lncinerable 430 Ton
Utilizable 8,93,538 Ton

9,69,082 Ton

12. Disposal detail of Hazardous waste during the financial year 2021-22

Recycled 17,161 Ton
Landfilled 54,574 Ton
lncinerated 295 Ton
Utilization 9,23,660 Ton
Total 9,95,690 Ton

<-- Lof
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O.A. No. 13412020, News item published on 13.07.2020 in daily, lndia Today titled "Massive
fire enqulf Vizaq Chemical Plant, exp losions heard, iniuries reported". (matter on
industrial accidents)

o Director and Factories & Boilers, Odisha has notified 35 nos. of industrial units as Major
Accident Hazard (lv1AH) lnstallations vide No. lV(lH)(6)-3111/12794 Dtd. 21.'10.20'16 on the
basis of quantity of hazardous chemicals handled being equal to or in excess of the threshold
quantities specified in column 3 of Schedules 2 and 3 under Rule 2 (g) of the Chemical
Accident (Emergency Planning and preparedness and Response) Rules,l 996 (CAEPPR) and
in pursuance of the Orissa Factories (Control of Ma.ior Accident Hazard) Rules,2001.

. The Regional officers are instructed to stipulate conditions under Manufacture, Storage and
lmport of Hazardous Chemicals (MSIHC) Rules, 1989 while granting/ Renewing Consent to
operate and to verify the compliance of the guidelines.

All MAH units were asked to furnish compliance on integrated guidance framework for
Chemical safety in respect of the isolated storage and industries covered under MSIHC rules,
1989 to the direction of CPCB

. District Collectors & Directors of Factories and Boilers were also apprised about the rule and
requested to follow accordingly.

. It/any of IVIAH units have already submitted their compliance status and observed satisfactory
compliance. Such compliance status have been already submitted to CPCB vide this office
letter No. 16172 dld. 06.09.2022.

20?



STATUS OF COMPLIANCE WITH RESPECT TO THE ORDER OF HON'BLE NGT DT

ln the matter of OA No 68112018 that drives the National Clean Air Programme (NCAP) , Hon'ble

NGT has passed an Order on 21.08.2020 specifying the actions to be taken by various

departments of the State and finally the case was disposed of through their Order dated

08.04.2021. The status of compliance with respect to the directions made in the final order dated

08.04.2021 are presented in the following Table.

Status of compliance with the order dated 08-04-202f by the Hon'ble National Green
Tribunal in the matter of O.A.No.681/2018 as on 3-1'l -2021

SI
No

Directions

1 We direct constitution of an eight-
member National Task Force (NTF) to
be headed and coordinated by the
Secretary MoEF&CC with nominees
(not below the rank of Joint Secretaries)
of Ministries from Housing and Urban
Development, Road Transport,
Petroleum, Power, Agriculture, Health
and Chairman, CPCB with a view to
monitor remedial steps to improve the
status of air quality in NACs consistent
with the action plans already prepared
and approved by the Expert Committee
and directions of this Tribunal, referred
to above, including the last order dated
21 .O8.2O2O and also to monitor
compliance of noise control norms. NTF
may also monitor enforcement of laid
down air quality standards beyond
NACs in other identified air polluted
areas where air quality is poor and
above.

No specific mandate for the SPCB

2 The NTF may hold its first meeting
within one month and thereafter evolve
mechanism for monitoring by quarterly
meetings with Chief Secretaries of
concerned States/UTs. The NTF may
coordinate and work in tandem with the
Committee already constituted under
NCAP at National and State levels.

No specific mandate for SPCB

2aq

08.04.2021 tN OA NO 681/2018

Status of Compliance
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3 Monitoring by NTF may be with
reference to the action plans of 124
NACs. The components include
installation of monitoring stations,
completion of CC and SA studies,
shifting, prohibiting and regulating
activities beyond carrying capacity
(such as shifting to cleaner fuel and
declaring regulated / no vehicle zones
so as to ensure that the air quality does
not go beyond'poor'for protection of
health of the citizens), effectiveness of
PGRPS, timelines for execution of the
action plans and recovery of
compensation for delay, addressing
gap in control of noise pollution,
afforestation drives utilizing CAMPA
funds, effective implementation of ERS,
revamping of PCBs/PCCs and other
monitoring mechanism, remediation of
legacy waste sites and effectives steps
for management of other waste,
including biomedical, plastic and e-
waste, dust control, public awareness
and community involvement
programmes and setting up of data
grids on all levels. NTF may also evolve
and oversee parameters for mterse
ranking of success of remedial action
for 124 NACs and other air polluted
areas where are qualrty is poor and
above. Further, accountability for
failures and incentives for success also
needs to be monitored. NTF is free to
take up any other incidental issues.

The compliance status of these orders
rtaln in to SPCB are as follows

lnstallation of Monitorinq
Stations

As per guidelines of CPCB, Odisha SPCB is
required to install 08 CAAQMS out of 175 in
the country.

. CPCB has proposed to install 02
CAAQI\nS in Bhubaneswar

. One CAAQMS is installed at
Rourkela and functional.

. Notification of award has been
issued for installation of 07
CAAQMS in Odisha, out of
which 06 CAAQMS will be
installed in Cuttack (01),
Bhubaneswar (02), Balasore
(01 ), Kalinga Nagar (01) and
Angul (01). These CAAQMS is
under the process of installation.

Completion of CC and SA
studies
SPCB has carried out a Rapid
Source Apportionment Study for
Angul and Talcher and has
forwarded the report to CPCB
vide its letter 4538 Dt. 1 8-05-
2020
A Rapid Source Apportionment
Study in association with
lnstitLrte of Minerals and
Materials Technology (IMMT)
CSIR, Bhubaneswar for
Bhubaneswar and Cuttack is
under process. The Board
proposes to enter into MoU for
long term association for
research and studies in Air
Quality Monitoring.

9lo

o fl SAS has been assigned to
Automotive Research Association
(ARAr)

. . The study has been completed for
Angul, Talcher, Rourkela and
Kalinganagar

. For the cities of Bhubaneswar,
Cuttack and Balasore the study is
under monitoring stage.

. NlT, Rourkela has been awarded the
carrying capacity study for Rourkela
and they have submitted draft final
report

. Coordination with ULBs for

I



implementation of City Action Plan

. Shiftinq. prohibitinq and
req u latin q activities bevond
car tn ca acr
The SA for all cities and CC

Studies for Rourkela City have

been initiated.

SPCB has initiated steps for
identification of polluting

industries operating within the
city limits.

As a matter of policy SPCB is

not allowing any polluting units in

the residential limits of NACs.

Effectiveness of PGRPs
SPCB Odisha has developed a
system for addressing public
complaint on air quality
management in non-attainment
cities. The complaints can be
lodged through "Air Pollution
Complaint" of Home page of
State Pollution Control Board's
Online Consent Management
System website
www.odocmms. nic.in.
Complaints can be lodged in Air
Pollution Complaint and details
of complaints can be given with
images. There is a provision to
generate acknowledgement
through which the complaint
status can be tracked. The
complaints can also be sent
through email to
comolaint@os ocboard.oro
SPCB Odisha has also
developed a lt/lobile Application
(PAVAN) similar to SAMEER
App of CPCB, for management
of public complaints of non-
attainment cites on air pollution.
A training was imparted by the
developer of the "G- LENS" to
the stakeholders.

Timelines for execution of the
action lans and recoverv of
compensation for delav,
addressinq qap in control

<- '>11
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The identified gap has been
addressed by the Home Dept of
Govt. of Odisha.
Home Deptt. has prepared a
standard operating procedure for
control of noise pollution. taking
appropriate action against the
defaulters, installation of noise
limiters and procurement of
monitoring devices. lt has been
communicated to the SPs for
implementation.

sites and effectives steps for
Inanaqement of other waste,
Lncluding biomedical, plastic
and e-waste
Action has been initiated by the
H & UD Dept. Govt. of Odisha,
for Bio-remediation of old &
abandoned dumpsites. The
quantrty of legacy waste in
Bhubaneswar has been
surveyed and the tender for the
process for bio-remediation at
Bhuasuni site has been initiated.
For bio-remediation of legacy
waste accumulated at
Chakradharpur site at Cuttack,
tendering process initiated. H &
UD Dept. Govt. of Odisha, has
forwarded the Action Plans for
remediatron of legacy waste in
respect BMC, CMC and

afforestation drives utilizinq
CAMPA funds
There is no role for the Odisha
PCB.

Effective implementation of
ERS
SPCB has developed
Emergency Response System
(ERS) / Air Pollution Emergency
Response PIan (APERP) as
stipulated rn the Order and has
communicated to all concerned
for its application including IMD
and OSDMA (Odisha State
Disaster Management Authority)
for inclusion in their Action Plan.
APERP is available in the
website of the Board.

remediation of leqacv waste

a-12-

Rourkela I\,{unicipal Co ration

I
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vide letter No
27 .09.2021.

16799 dt

OANO.249/2020, TRIBUNAT ON ITS OWN MOTION VRS. MOEF:
Direction issued from FE & CC Dept. for the control of noise pollution due to bursting of fire
crackers including maintaining ambient air quality. Monitoring to be done by SPCB during pre on
the day and post festive occasions.

(i) State Pollution Control Board, Odisha has taken pro-active measures to published public
notices in one English and hvo Odia newspaper on dtd:-30th September, 2022 in New lndian

Express & The Samaj and on Sambad on 01.1O.2O221o create public awareness on ill effects of
noise and bursting of fire crackers.

(ii) ln compliance to Letter received from Director-Cum-Special Secretary Forest,

Environment & Climate Change and letter from Central Pollution Control Board, State Pollution
Control Board has conducted Ambient noise level in pre, during and post on eve of Dashera &

Deepawali (in 14 towns/cites) and ambient air quality monitoring in pre, during and post

Deepawali festival at 15 towns/cites viz. Angul, Balasore, Berhampur, Bhubaneswar, Cuttack,

Jharsuguda, Kalinganagar, Keonjhar, Konark Puri, Paradeep, Rayagada, Rourkela, Sambalpur &
Talcher for general parameters like PM10, PM2.5, SO2 & NO2. Also conducted continuous 15

days monitonng (covering 7 days before and 7 days after Deepawali) from 17th October to 31st
October, 2022 at all cities/towns of Odisha. (As per CPCB direction in compliance to Hon'ble

Supreme Court Order-2005), the Deepawali monitoring report has already submitted to CPCB on

dtd.Og.11 .2022 before the scheduled date of submission i.e., on 10.11.2022 .

Consistent with Digital lndia initiatrve,
IVIoEF&CC / CPCB may consider
setting up and periodically updating
National Environment Data Grid
(NEDG) linked to the State
Environment Data Grids (SEDGS) and
District Environment Data Grids
(DEDGS) The MoEF&CC may lay down
guidelines for classifying cities. On that
basis, a National Air Quality Atlas may
be compiled and published.

No specific mandate for SPCB

The Chief Secretaries of all States /
UTs may continue to monitor progress
in execution of action plans at State
level with the assistance of monitoring
cells in their offices and the AQMCS.

No specific mandate for SPCB

<-- L\3

Action:

The Noise level monitoring report of pre, during and post Dashera as well as noise level

monitoring report of pre & during Deepawali and ambient air quality monitoring report of pre,

during & post Deepawalr along with continuous air quality monitoring are enclosed.



Further the comparison of air quality of pre, during & post of Deepawali and its Air Quality
lndex (AQl) are attached.

(a,i) As per Order of Special Relief Commission, Govt. of Odisha Vide Letter No-
6130/R&DIil(DfVI), Date:-O1.11.2021(a)Sale and use of fireworks shall be limited to only "green

fireworks".

.- ,.lq



e6flt safla
o9tg66lt6' G otelfl 6'6'+clt€t

Govertrrnent of Oclisha
Panchayati Raj & D.W. DepartErent
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Srcretanat Sachibal3ya Marg
Bhuban€swar'751 001
Fax 0674-2391413.
E-mail- prsec or@nic in

No. PR-RS-MISC-ooo9-2o2o- 8 6 6 7

Fronr
D. K. Singh, tAS
Principal Secretary to Go\t.
Panchayati Raj & DW Dept.

To

Date: ff- e5- RA/

Sub:

Ref:

All Coliectors
All Commissioners of the Municipal Corporations
A.ll PD DRDAs/All PD DUDAs/ All APDs (Sanitation)

All BDOs

Executive officers of all Municipalities and NACs

Fecal Sludge Management (FSM) and Plastic Waste Management (PWM) in
Rural areas - Availing treatment & processing facilities of ULBs (FSTPs and
MRFs)
PR&DW Department letter no. 17913 dated 13.11.2020 and letter no.3654 dated
19.O2.2027

Madam/ Sit ,

Management of Fecal Sludge and Plastic Waste are key components in Solid and
Liquid Waste Management in both rural and urban Odisha. Our State has emerged as a

leader in Fecal Sludge Management (FSM) in Urban areas. Fecal Sludge Treatment
Plants are functioning in 45 ULBs & are under const.uction in the remaining ULBs.
Similarly Material Recovery Facilities (MRFs) have been set up in all the UI-Bs of the
State to process Plastic Waste. To facilitate efficient ISI\4 and PWM in the rural areas

without creating separate facilities & infrastructure rvhich rvould be unviable due to
scale & size, it has been decided to leverage these facilities (FSTP & MRF) in the ULBs to
cater to the requirements of rural areas.
r. F'ecal Sludge Managemcnt (FSM)

a) Convergence on FSSI\{ has been initiated on pilot basis in Balasore municipality,
tagging nearby 9o GPs fol availing facilities offecal sludge management available
with the ULB. To facilitate similar conr,ergence across the State, District
Collectors are required to tag the Gram Panchayats which are vvithin
approximately' 20 km distance from ULB and categorize them into three groups

of areas falling under rolr5lzo km for the purpose of notifuing fixed tariff slabs
(user charges).

q"

IIJ*

G. Mathi Vathanan, IAS
Principal Secretary to C,ov1,
H&UD Dept.
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b) Interested rural households (Households haring toilets with single pit lseptic
tank) may send their septage/ fecal sludge to the FSTPS of the tagged ULB on

payment of notified senice charges.

c) These Gram Panchal ats may be encouraged to utilize the entire value chain of tle
FSM starting frorn availing the cesspool vehicles to FSTP ofthe respective ULBs.

d) The cost of the sentces shall be fixed by the Collector as below *

i) For 3 KLD cesspools emptier vehiclcs
Appro tc Fuc

Charges
(@Rs.

9o
per

Litrc )

Base
price for

FSSM
Cesspool
Insidc the

ULB
(in Rs.)

Total
Charge
(In Rs.)

z7o +X

45o+X
3 27(J

4505

63o

ii) For r KLD cesspools emptier vehiclcs
Total

Charge
(In Rs.)

2()

e) Panchayat wise notification ofthe charges for availing the cesspool serdces shall
be made.

f) Wider dissemination of availability of sen'ices and benefits thereof are to be
promoted by PD, DRDA and BDOs through IEC actil,ities.

g) Multiple Households uith single pits can call for a single trip of cesspool vehicle,
based on actual volume to be excavated. Households in the lural areas will be
able to request for desludging senices through

. Helpline number or the voice call recording sen'ice
e Ama Sahara Mobile APP

h) The mode of pavment of User Fee for availing the cesspool vehicle senice shall be
done using digitized mode (ie. through mobile application) or facilitated using M-
POS machine during desludging. The M-POS machine is to be made arailable in
the cesspool vehicle and receipt should be handed over to the beneficiary.

2

3

5

One-way
distancc of
GPfrom
the III-B

boundary
(in km)

x

Categorf'

B

ro
x

20

-l'o

2()

4o
3o

x 630+ xC

C;rtegory

10

Fuel
Charges

(@Rs.

9o
per

Litre)

Base
price for

FSSM
Ccsspool
insidc the

ula
(in Rs.)

r8o r8o+YA
YB

One-way
distance of

GP from
thc ULB

boundary
(in km)

Approximatc
fuel

requirement
in litres (@8

kms per
Litre)

15 3o

'fotal
Distance
(in km)

27r) 2Zo+Y

C 4o 450 Y 45orY

Atb

.bl

15

I

I

Distancc I fuel 
!

(in km) | rcquirernent 
]

i in litres (@6 i

i kms per 
I

I Lite) 
i

I

I

I

I

I

i

Y

{ 14-
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immediately. Prior to actual desludging, the charges should be collected on site
compulsorily.

i) Feedback (On the basis of Rating) frour the households after cesspool services

may be takcn through phone call/ App under Mo Sarkar/ 5T.

z. Plastic Waste Management
a) District shall tag too% of the GPs to suitable ULBS for transportation of dry

segregated tmste.
b) GPs shall be responsible to collect segregated dry waste and transport it to the

Material Reco!,ery Facilities of the tagged ULB. The GP shatl ensure only dry
segregated l^aste is collected from the households. The frequency of transport
shall depend on the volumes to be transported. The GPs can construct interim
storage sheds at GP/r'illage level as per requirements.

c) The disposal of the received dry rvaste shall be the responsibility of the tagged

ULBs.
d) The ULBs shall dispose-off rec-vclable dry waste through recyclers and non-

recl,clable dry waste shall be transported to cement factories for co-processing.

e) The GPs shall bear the cost of transportation of the segregated dry waste to the
MRF concerned.

f) ULB shall not make an]'pa-vment on account of the revenue earned by it on
processing of the said dry waste nor charge any cost for processing of the dry
waste to the GPs.

g) On delirery at the MRF site, acknorvledgement of materials received indicating
approximate quantity or volume from the GPs ma1' be done by the ULBs.

As FSM & PWM are activities regulated b1' the relevant Environment Acts, Rules,

Regulations & Orders of Hon'ble NGT and time bound actions ate rvarranted, Collectors

are requested to plan, execute and monitor fecal sludge and plastic waste management

in rural areas as per abor.e guidelines. The tagging of all GPs for PWM and GPs u'ithin
20 kms to FSTPs may be completed by 30.06.202r and list to be shared with the
Go\€rnment in both the Departments.

Yours faithfulll',

a, Hk"','1
an, IAS t) .S

ry to Gort, Principal Secretary to Go\t
Panchayati Raj & DW DeptH&UD Dept.

r. PS to Additional Secretary to Gol, SBM-G, DDWS for kind information of
Additional Seoetarl'

G. Mathi
Principal S

CC

<- at7



GGr:ll qta6'16:l

u8tgealG G UIG'lfl G1"'trtilsl
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Par-rclrayati Raj & D.W. Depatttnetrt

(rjrrti !-l \rr;!(i i).
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:,. :,."., ;6nn*"r4nr--v@)
Blrrrb.neswa(-?51 Og+-+
Fa' 057.-2391{13
E marl prsec or.Anrc ln

\-(, l'll Iis IIls( (rii:-r-rl)rr 7660/p.SD\tt I )il1(' 30-04- eo22

I:t ,,ttr

I,,

SIr:.i \slrirli [.K. i\lr'r'rr;r. llS
I'rineillll Srar(.lilr'\ lrr ( ir)\ ( l uulrlrl

\ll (i,ll( lors
\ll I't). Dli ll,\s

Sul.: Irlrl)l('lr elltiltion (rl Sl]11-(l l)roglilur duling lY zozz-aoz3

Rci: l'lris olfict' lctter nurnbcrs 17913 dated 13.11.2020, 3564 dated 1g.oz.2o2t, 8662 rlated
2S.05.:ro2t, r.15o3 dated o2.09.2021

\ladanr,tS ir.

,1*s )'ou are auare, the Phase iI of the SBM-G program is being implemented rrith a target of
10096 ODF Plus achiei'ement b1' March zoz4. The department had issued the above referred guidelines
regarding implementation of SBM-G Phase II prograni, wi& focus on sustaining ODF stalus and
ensuring Solid & Liquid \A'aste Management (SLWM) across all villages of Odisha.

During the F{ zozt-zz, t}re target u'as given for all districts to declare So% of tie rillages as ODF Plus
b1 3t.o3-zozz but as on 26.04.2022, only rt.o4o/o of the r.illages have been declared as ODF Plus model
rillages. The disuict wise achier,ement of ODF plus model villages is attached as Anne,xure r.

To achieve the goal ofsaturating all villages u,ith access to sustainable Sanitation and SLWII initiatives
bl end of Financial Year zoz4, the following activities are to be targeted on priorilv during the Financial
\ear za2z-2o22:

a) Targets for ODF plus declaration
i. Based on the performance of ODF Plus implementation, 10 districts, i.e. Nuapada,

Ganjam, Koraput, Nabarangapur, Debagarh, Baleswar, Bargarh, Kendujhar, Jajapur arrd
Dhenkanal are targeted for declaration of tooo/o r,'illages as ODF Plus
model rillages during the Financial Year zozz-23

ii. Rest 20 districts are to target nrinimunr 75% of their villages as ODF Plus moclel during
W 2022-23. Tlrcse distlicts must repolt to the Departrtent the identitied list of ;5%
villages by ts.os.zo22.

b) VAP prr:paralir.rn
i. As on date, nx-rtc tlrrur 55% Villag,c Action I'}larrs (VAPs) klrlrtls OD!- PIus hale alreadr.

l>een pr epiircd. I)ist rict-r(is-(. stltus is attachctl as Anncsurc s.

l)ugc r oi to

.1t+ --
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\ \l-: l,rr i.irrt.ir',1 rrll.r,rr ! ir{)r)' trr 11] ili\!it, l. .rtt,i ':i'i ltt t'r'qt lrl (li\lri, l\ .ls gi\cn
.rir,rr,.\.rt, t., i,, , , , r r I j , I , . I , . , i l,\ .,,) i)' .tt r-,.,

sll(;..r]( i,' Ir,.i,Ir,rrIrIi,'rL'ri,I i.rrqr;,,1 t,,r ,rli tlr, l.r(r'1,!l(ll'\ ir)i (l,r,,1 l(' r l, r, rr r r rllection.
( S( ilt,!lr,rr.L rrt(,r)i r l,

t') l'lrirr'r'r:tl Siurilitlilln ( rrr('r':rr:r'
\. i,rr lrr, ,;,t,1 ,r..., r\|II(,II| -r!\,i ,.ul,,l ,,rrl l', lir, , i r , ! r 1 ! l . 1 , , . , r r ! llr, 

"l 
ll'i-l

\tll'. I\.l,i , il lt,t! ril\,,ti(,illr.rl ,tl'l,t,,rtrr,.rl, lr ';",, ol llr, lr,,rrr, ir',1'1, rll:rrr.rl (),lt-1,,r rl,r

rr,,l lr r,, .,,,,.... l,., r\ ..lrlll.lllrrlr Lrr llil\
, ll,:r, lrr,,r'.1 lrr,rr rrti,l llr,rl .rll llll.Ir;rr,.ri,':.I,',rrrILr!r,,ri llrr,,r;lrlllJll.',t (\(.

iii. . -: , . r I . I r . I I I I - r r , r , r,rrrt(lr\l 1,, lr, r,r,',.r, ,1 rr rllr llllll. i,ll ,rl ,.lrr, lr r.;rr, lri.,lr. ltllll:.
l r . r r , ' I - . , , r , , ' I 

. , , l I , , I , r . , t , r I ! I 
r I r ' I { ( I lr lll. li\llli llr, rl rr ll|lirr,, 1111. '.}l,rrrirllr t;' ['i, l rl i,,i

\,.!11i'l( 1 ,,!1 l.r .it i\l.rr,lr -:t!.: l l)i' lr'r( l \rl.r ,.l.rlll., r'.,rllrl, lr,'rl .r'- Atrtrc\lrrr::i
r\ \ll tlr\lr1lrlt.,n\ rttr lr\llnt.\tl'.,rrtrr,r,lt ( t trlt,':,. |',rttclrll.rI {,lr:rt .,',,,1 ',ii;,,i,i it, ll,! iirla

.lr1'li,l 1,, 1.r','rr,i,,l \\illr irr'(1s\ l,r IrrtrcIirrtr;rI loilll... ltiriltirI ',.,i,,r ,l,rirr. r..r'r;,r it-.1 ,'.
llrrrcrrrlr'4 lirrrrir lrrr lir.sc lrrl l)r trlilisr'(l r)nl (,1 lir'(l li( gr,rrrl ,

d) tlnsrrrin-q, rrni\ crsul ilccrss to S(rlid and Liquid Waste M:rnagcmclrl
i lnilrlirluiri ,tttrl corrrrrrrrnitr lclcl souli I)ilb and lcach lrits shall lrc l;r1,.,:n ui/ t,,,.rrrrjir

lt.t('ss trt Sl.\\'l\1 lil lll lxrustlrolds and institutitlrrs using ;\lGNltl:.(i..\ irnri. rni Ff-l

srltllls.
:, .\s o:r :.r().o.1.2o23. onh 8.()5r (r8.5%) villages halc rcPurted initiation of Hli ir'. rr

Sl-\\'ll .rctiritics, rrfiich is a kcy acli\ity torvards cnsuring coyera8e of acce-ss to SLI\AI
for lll ls. District-rist' status iu attached as Annexure S.

:i: Conrrnunjlr lcach pits ha'r'e bccn targeted for all the 4.4 lakh tube wells in the State. .i-.
on dat(, (rnl\'56.477 comniunitl leach pits have been reported in tht State includrn;l dre
leerh pits near tube rvell. District-wise status is attached as Annelxre 6-

ii Govt of lndia has launched Sujalam z.o campaign to focus on th(- creation of
institutional level Gre1, Water Management assets in Panchal'at Ghars. Scho<rl..
Anganrladi Centres, and other institutions, in continuation to the household ani
communitY leYel Crey Water Management (GWM) arrangements. These instifurion.rl
assets arc to be madc out of tied funds under FC grants.

It is reiterated that toilet coverage and communiq'leach pits nerr tube-lvells ar!- to t'e
trkcn f<rr roo% \'illates irrespective of VAP preparation/ ODF Plus target status.

c) Opcmtionalisation of I'WM and IISM Convergence
i. Coni ergc'nce tvith ULBs torr'ards P\\rM and FSIU nrust bc opt'rationirlised end l1o-sell'

rn.Jnilorcd b1'tlrc districts. Ul,B and GP oflicials nlust be srnsitized to\\'Jrds r'ili.cti\ r
i nrpitnrentltir.in of this convelgencc.

f) I I-,C and Capacitl' Building
: IIr!{:erjrl(.d lliC activitic.s undct'tlIc ptogram llust bc t k(,n up in tlrr' \-illages ti)eu\iiirs (1r)

ilsa;l(' ,)l tltc irsscts crinstt uclcd towards Sanitation iul(l SLl\'II. li'trus nrLrst .rist.r [x
ir,1'",r r ( l! ..u::l ir iI ):r bilitr' ,,1's;rr r itrr lirrn :r nd Sl,\\r\l st.rr it.,.,s in Ol)l; plrrs nrotL.l r illlr,.,s

I'.r1. : ol rtr
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r. All Additiorral PLt (,\dnrin) for information and necessary action
:. All BDOs for ir:lolmation and necessary action
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Srr_ District

1 NUAPADA 643 359 55.83%
2 GAN,]AM 2,7SrJ 1r42 41.53%

3 JAGAI'SINGHAPUR t,2t4 267 2t.99%

4 KORAPl]T 1,901 17.89%

5 DEBAGARH 718 111 15.46%

6

7

I\4ALKANGIII.I v55
BALESWAR 2,684 396 r.4.75%

8 NABARANGAPUR 86s L2t 8.99%
9 JAJAPUR 1,561 762 1038%
1o 1,O34 704 10.06%
1i BARGARH t,t78 rr8 t o.oz'%

NAYAGARH 1,469 129 B.78oA

13 KENDUJHAI{ 2,o40 179

133

8lz%
L4 PURI 1,584 840%
15 BOUDH 1,11O 93 B.SB%

16 SAI\{BALPUR 1,772 96 B.tgo/o

17 ANGUL 1,615 B.r7%

r8 1,855 133 7.77%
79 2;366 7.7096

SONEPUR 795 5o 7.o4o/o
,1 SI]NDARGARH r,629 lt2 6.67%

JTLARSUGUDA 347 22 6 34o/o
,a MAYURBHANJ 3,709 199 5.37o/o
,A KHORDHA t46z 77 5.21''/o

25 GAJAPATI 1,467 75 5.11'%

26 t,zz8 6t 4.97%
27 KENDRAPARA 1;3-78 6B 4-93o/"
oR BAI-ANGIR r,737 74 4.26%
29 KAII,I-IANDI 1,989 3.r2%o

3o RAYAGADA 2,380 39 t.64o/o

TOTAL 46,78s 5,164 tt,o4o/o

+ Data as pcr IMIS as on 26/o4/2o22

l)istrict-rl'ise Status on ODF- Plus progress

No of ODF Plus I\{odel
Villages

-r\rt n exrr rc - I

% of ODF Plus Model
Villages

___24 Page 4 of ro

| ,o,", I

I vittases 
I

I I

I

340

L42 74.87%

DHENKANAL

72

CUTIACK
KANDHAMAL 168

BHADRAK

I

62

20



District-$,ise Status on \IAP preparation
Annexure-2

* Data as per R}I portal as on z6 /o4/zozz

SN District f'otal No. of
Yillages

No. ofVAPs uploaded
in the RH I'ortal

"Zagc of villages for
*'hich VAP uploaded

1 NUAPADA 64s 6sB 99.22%
2 NAYAGAI{H 1,469 1402 95.44%

3 SLINDARGARH 1,679 r527 9.o.95%

4 PURI r,584 84.4t%

5 GA.IAPATI 1,467 967 6S.92oA

6 KHORDIIA 1,362 784 57.560A

7 DIlENKANAL 1,o41 584 56.too%
BAL{\-GII{ |,737 975 56.8%

9 BOUDII 1,11O 598 s3.87%
1() ANGUL 1,6ls 868 53.75%
11 NAtsARANGAPUR 865 458 52.95o/o

12 BARGARII 1,178 52.46%
l? KENDUJHAR 2,O40 107O 52.4So/"
t4 JAGATSINGHPUR 7,214 6ss 52.3t"/"
15 SONEPUIT 795 4to 5L.57"%

r6 KAI-{HANDI 1,989 1O 19 51.2394

77 JHARSUGUDA 347 176 50.72%
18 MAYI]RBHANJ 3,709 t86z So.2o"/"
19 CUTIACI( 1,855 920 49.60%
20 KENDRAPARA r378 680 49.350a
21 SAMBALPUR t,172 574 4898%

RAYAGADA 2,380 t157 48.6r"k
23 BI]ADR-{K 7,228 s94 48afa
24 D!]BAGARH 778 .rz+.) 48.o5%
25 GANJAM 2,750 131O 47.64"/o
26 JA.TAPUR 1,561 743 47.60%
27 KoIL{PU'T' 2,OO7 900 44.84o/o

28 KANDFIAMAL 2,366 1111 46.96%
29 2,684 t74O 42.47%
3O MALKANGIRI 9s5 .t/5 39.27%

Total 46,898 25,777 54.96%

<_ 22-2-
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l)istrict-[-isc Status ou IIIHL Coverage
Annexure-;3

* Data as per IMIS as on 26/04/2022

SN DistI.ict
Minimum IIIHLs
'l'argeted as ()n

Aug 2021

No of Beneficiary
f)ctails entered
rrnder Phasc II

Geo-tagged
ncrv IHHLS

o/" of Geo-
tagged ncrv

IHHLs
1 NUAPADA 24,362 21,518 88.s9%
2 ol I 4ZL

6,48t] 9,o73

1,O91 74.r70A

6o.48o/.3 5,487
/ PLJ RI 16,o51 6,rro 3,564 58.:n%
5 ANGUL 13,943 13,943

1,460
8,o57 57.79%

6 RAYAGADA 9,497 828 56.71%

7 KENDUJHAR 31,812 22,602 72,522 55.400a
8 9,064 7,829 4,259 54.4C-0.1'

9 SUNDARGARH 27,547 rr,r73 5,785 51.78%
10 NAYAGARII 4,794 2,444 5C.98%
11 NABARANGAPUR 4,693 4,440 2,24O So.4So1'
l2 GANJAI{ 12,98r 6,so7 3,o24 46.47%
13 SA-T,{I]AI,PUR 17,\95 6,916 3,717 44.68%
1-4 KORAPIIT 25,828 11,326 43.aSo/o

15 SONEPUR 4,412 1,845 41.82%
t6 DDBAGARH o 382 r52 39.7904
17 JA"]APUR 50,913 9,594 39.37o/o
18 BAT-{NGIR 4,t21 5,999 2,303 3839%
t9 CLrN'ACK 33,837 7,262 2,64s 36.39%
20 KAI-AHAND] 69,76s 17,47r 6,328 36.22%
21 GA.IAPATI r,705 3,562 1,272 34.o30A
22 MAYURBHANJ 62,222 26,894 8,zso 32.54%

,IAGATSIN(}IIAPUR o r,462 448 30.64%
24 JI{ARSUGUDA 3,597 r,789 534 29.85%
25 BIlADRAK 7,740 ro,770 3,115 2892%
26 tsARGARH 39,o83 :1,329 Bsz 25.59%
27 BOIIDH 18,or5 s,541 1,391 2g.7Oo/o

28 KI]OII.D}IA 19,t69 10,201 2,383 2336%
29 BALE,SWAR 14137 2,839 2334%
3o KI,NDRAPARA 40,518 11,29 O 2,t78 79.290a

1'OTAL 520,347 278,663 126,oo6 45.22yo

<-- LL3
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District-ll'ise Status of Institutional'I'oilets

Anganu'adi

55924

Annerrrrre-4

SN District N:rmc

Schools Panchal-at Ghar
reported

TotaI
Reported

o/" of
Schools
having

ftlnctional
toilets

Total
Reported

%" of
Anganu,adi
having toilet

Total
Rep()rted

%" of
Panchayat

Ghar
having
toilet

I ANGUL 17()9 66.88% 1456 Jl.2)o/o 2()o B4.soo,4

2 BAI-ANGIR 2370 66.75% 26.740,6 304 74.6f4
3 BALESWAR 2912 79.67% 3341 39.99"/" 318 87.42%

4 BAIIGA1II I 1786 67.o8% 2557 35.98% 236 8o.51%

5 BHADRAK 1798 77.42o/5 1713 43.o8% r97 gr.88o/o

8s6 75.47% 693 39.71% 7<) 91.43%
7 CUTTACK 2119 72.67% 2770 !!.Joo/o 311 9035%
8 DIJBAGARH sB7 8 J..o7% 743 49.66% 67 94.o3%
9 DHENKANAI t526 8o.01% 7932 gQ.r1,o/o 2(J9 90.97%
10 GAJAPATI 1055 67.87% 167s 3439% 146 86Ao%
11 GANJAM 3503 93.490A 425(J 86.3r% 498 9889%
t2 JAGATSINGHAPUR 1522 8o.68% 1574 65.18% 193 93.78%
13 JAJAPUR 2354 70.48% 2434 34.47% 281 88.610/"

14 J}IARSUGUDA 622 59.650/0 669 68.760/" 51 TOO.OOYo

15 IIALA.HANDI 2405 68.98% 189 2 27$4% 280 87.86%
t6 KANDI{AMAL 1739 69.7o% 1813 42.8o% r4rJ 87.r4oA
1a KENDRAPARA 2069 64.o9% 1526 35.78% 200 84.5o%
18 KENDUJHAR 28s4 79.49% 2852 40.22t% 295 go.gt%o

19 KHOI{DHA r388 84.22% 1825 51.62% r8o 92.22%
20 KORAPT]T 2441 85.o5% 269t 74.51% 222 95.o5%
21, MALICANGIRI 7772 6o.58% 1053 31.72% 100 84.o096
22 MA\'LIRBHANJ 4426 77.93% 4528 49.9f/o 92.57%

NABARANGAPUR 18 26 87.46% 1955 82.7r%o 164 98.tf
24 NAYAGARH 1259 67.51% 1115 42.69% 181 84.$%
25 NUAI'ADA 1()2(] 79s0% L122 69.610/" 129 93.8ooA
26 PURI 2O9O 88.6t% 60.24% 240 9t.259to
27 RAYAGADA 1819 57.78% r507 28.14"4 156 62.r8%
z8 SAMBAIPUR 7247 79.95% 137() 58.25% 134 95.52%
29 SONEPUR 977 67.45o/" 1184 34.12Yo 96 89.s8%

3o ST]NDARGARH 2773 8o.7zoA 28s9 60.4t% 9656%
Total 75.88% 59827 49.64% 62So a984%

n Data as;rcr IMIS as on z6/oq/2o22

Q.L\ -
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SN DistI.ict Total
rillagcs

No of rillages u&ere entry
of I{II levcl compost/soak

pit started

% of villages rvhere entry of
HI'I level conrpost/soak pit

star.tcd
1 NUAPADA 643 5()2 78.r%
2 GAN,IAM 2,75(J r424 5t.8%
3 JAGATSINGHAPUR 7,274 43.8%

4 ,IHARSIIGTIDA J+/ 122 35.2%

i) KHORDIIA r362 420 3o.8%
6 NABARANGAPUR B6s ,E' 29.10/6

7 MALKANGIzu 955 252 26.4o/o

tJ PURI 1,584 417 26A%
SI,]NDARGARH 1,679 393 4.4%

lo BOUDH 1,110 235 zt.z%o

I1 KANDHAMAL 2,366 466 19.7%

NAYAGARH r,469 28o 19.f,4
1:l DHENKANAL t,o34 176 L7.OYo

t4 MA\1]RBIIANJ 3,709 631 t7.oyo
15 J,d]A?UR 1,561 16.2Yo

1() 1,615 15.9%

17 KENDRAPARA 1378 210 15.2Yo

r8 BI]ADRAK 7,228 174 14.2Yo

t9 BARGARI] r,178 161 8.7%
2O DEBAGARH 718 96 8.4%
2I CUT-I-ACK 1,855 247 r33%
22 GAJAPATI 7,467 190 13-oYo

KENDI].II-IAR 2,O40 208 lC^.21%

21 BAt-A,NGIR L,737 151 4.7%

25 SONEPUR ?o< 66 8s%
26 KORAPUT 1,901 r3() 6.8%
27 KA[-A.}IANDI 1,989 125 63%o

28 SAMBAI-PT]R 68 5.8%
29 BALESWAR 2,684 r15 48%
3o RAYAGADA 2,380 98 4.1%

TOTAL 46,,74s 8,6s1 18.sYo

District-wise Status on SLWI\! initiation in villagcs
Annerrrrc-5

* Data as per IMIS as on 26/04/2022

-'- o'b
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SN District
Geotagged Cornmrrnity

l,cachpits
(Including leachpits

ncar tubewclls)
1 NUAPADA 7,459 2,6:tg llg.f,8o/o

2 KORAPUT 13,121 4,546 34.65%
3 DHENKANAL 12,r8O 3,676 3U-.r8%

4 BALESWAR 19,198 4,867 2g.Jgo/o

5 NABARANGAPUR r4,498 3,65o 25.18yo

GAJAPATI 7,r93 1,299 t8.o60/o

7 NAYAGARIl 14,o27 15.95%

8 KAI-A.HANDI 70,179 1.581 15.53%

9 SONEPUR 8,875 r,342 15.L2yo

1c,) BOUDII s,896 StlZ 75.o4%

11 BALANGIR 23,16o 2,964 72.go%o

72 KENDUJLIAR 18,o1o 2,303 D.7goA

13 JAGATSINGHAPUR 12,725 1,46o 11.4f/o

14 KHORDHA 12,239 1,394 1139%
15 JHARSUGUDA 5,o37 57r) ig2t%
t6 SAMBALPUR 2O,O38 2,2()8
17 BARGARH 15,36() 1,6s1 ro.ffo/o

ANGUL 14,653 1,502 ro.25%
19 PURI 13,329 r,346 70.7oYo

20 MAIKANGiRI 10,682 1,o59 9.91%
2L JAJA}UR 16,98o r,573 g.26oa

22 KANDHAMAL 76,o27 1,472 8.8t%
SUNDARGARII 25,838 8.2rY"

24 GANJAM 28,842 7.aa%
CIJ:I-TACK 20,773 1,46.J 7.o3%

z6 RAYAGADA 11,481 780 6.79%

KENDRA}ARA 16,o73 1,OO7 6.27%

28 MA}'URBHANJ 30,320 1,8U5 6.22Y"

29 DEBAGARI{ 7,r92 328 4.56%

3o BFIADRAK 14,685 +)., !.o8o/o
TOTAI- 446,o7o s6,477 72.66yo

Anncxure-6
District-rvise Status on Leach Pit coverag,e

No of Functional
Tubcwells in thc

District
"/" of Geo-
tagging

* Functional tubewells in the drstricts are as per the information prouided bg RWSS/ formal
communication from Drstricts
* Data as per IMIS as on z6/o4/zozz

- 
2>b
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District-u.ise Status of uplonding of ODF Plus IIlC mcssages
No of \r{all

Paintings as
uploaded as pcr

IMIS

Annexurc-7

District

* Data as per IMIS as on 26/04/2022

'l'otal no of
Yillages as
per IItIS

'Iirtal No of n'all
paintings to bc madc

@5 per rillage

I DHENKANAL 1,o34 5,r7(t 5,o82 983oo/"
GANJAM 2,75() 13,75() 13,282 96.6o%

3 PURI 1,584 7,92(J 7,o97 89.67%

4 SONE,PUR 795 :\,975 3,3()3 83.<tgo,4

5 JAGATSINGI{APUR 1,214 6,o7o 4,886 8o.49o/o
6 BARGARH r,r78 5,89() 4,6s2 78.98%
7 BALANGIR 1,737 8,685 6,s9+ 75.92%
8 MALKANGIRI 955 4,n5 71.87%
9 BOUDII 1,11O 5,550 3,888 7O.O5o.4
lo NABARANGAI'UR 86s 2,983 68.97o.4
1t I(HORDIiA 1,362 6,8ro 4,544 66.n%
l2 KE,NDUJI IAR 2,O4c) 1O,2OO 6,77o 66s7%
,:it NAYAGARH r,469 7,345 4,842 6s.92"/o
r4 ANGUL 1,615 8,o7s 5,272 65.29%
15 RAYAGADA 2,38() 11,9OO 7,26t 61.o2'%
l6 IC{I-AHANDI 1,989 9,945 6,o48 60.87%
t7 SAMBAIPUR r,r72 5,860 3,348 57.8%
rti MAYURBHANJ 3,709 18,545 ro,158 5477%
r9 GAJAPATI r,467 3,407 46.4s%
2l) 2,366 11,83o 5,394 4s.60%
2\ CU-T"TACK 1,855 9,275 3,896 42.or'%
22 NUAPADA 643 3,215 1,288 40.06%

JAJAPUR r,56r 7,gos , 1t.) 40.o1'%
KORAPIIT r,901 9,505 3,782 39.79%
JHARSUGUDA 1,735 658 37.93%

z6 SUNDARGARH r,679 8,39s 3,139 3739%
27 KENDRAPARA r378 6,89o 2,266 3z.B9o/o
2tj BIIADRAK 1,228 6,r4o 1,9()7 3L.060A
29 DEBAGARH 7t8 :1,59(] 1,O60 29.53%
3o BALESWAR 2,684 tj,42o 3,782 28j8%

Total:- 46,ia; 233,925 137,o44 s8.88%

('- L>V -
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From

TO

An"r.sro.-- vILQJ

Tel -0674-239210412390147

e-mail : sanitationhud@gmail.com

Website: www.urbanodisha.gov.in

Government of Odisha

Housing & Urban Development Department

3rd floor, Kharavel Bhavan, Unit-V Bhubaneswar, PIN:75100't

***

Fite No.: HUD€ANr-poLrcy-000?2018 Letter No.: 136D3 /HUD. Date: 06 . 0e . aOl I

Ashok Kumar Sarangi

loint S€cretary to Govt. &

Joint Mission Director, SBM(U)

The Addiuonal Chief secretarv to Govt.,SualDercI0pment-Depadmenl

The Principal Secretarv to Govt.,A&DM-Dename0I

The Princioal Secretary to Govt., PR&DW Depar0nent

The Commissiofler-cum-Secretary to Govt., A&FE Depa&meol

The Chairman,_.lo(li€hajMi[ing Cor@E]lign, Post 8ox No.34, Bhubaneswar

The Member Secretary,lEie-ealutiaol0nlretEoad,ldiSba

The Deputy Secretary to Govt. Ministry of Environment,

Forest & Climate Change,Ggl&.pl_lndia

. The Deputy Sesetarv to Govt.,IAHUA,jqemmeOI-Af_InOja

The Deputv Secretary to Govemment of India, Ministry of Rural D€ /elopment

The Director,..jDlinking Water & Sanitation, PR&DW Depaftmeo!

. The DepUty_D[edOr, Central Pollution Control Board.-Nery-Delhi

The Director,_ItWn-Planning,liredelate-altAwn-ehflni0S,-Ehuban6 AL

, The Director, Indian Institute of Technology, Bhybaneswar

. The SpecialPlacoirg Authority,-Baoipa(h, Bhubaneswar

The Special[lan1itg Authority, Sibtala,_tsalanSlr

Shri S.K. Naidu,_Bag:piclefjjssoclafian,jalrinpalandn,_PAladeep

The Reprsen]latlyeof-l\hhtjit Sahajoga Samiti, Paradeep-
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Sub: Minutes of the sth meeting of State Level Advisory Body (SLAB) for Solid

Waste Management (SWM) held on 09.A7.2021 at {,00 PM under

Chairmanship of the Principal Secretary to Govt. , H & UD Deartment through
virtual platform

Madam/Sir,

In inviting a reference to the subject cited above, i am directed to send

herewith the minutes of the sth meeting of the State Level Advisory Body
(SLAB) constituted under sub-rule (1) of rule 23 of the Solid Waste Management

Rules, 2016 held on 09,07.2021 at 4.0O PM under the Chairmanship of the
Principal Secretary to Govt., H&UD Departnent through virtual platform
for information and necessary action.

Yours faithfully,

Memo No t3L

Memo No t3L5e

Copy fonruarded to the Staff Officer to the Principal Secretary to GoW. H &
UD Dept./ PS to Director, Municipal Mministration & Mission Director, SBM

(urban) for information & necessary action' 
fir-:*o6.ar,u

loint Secretary to Govt. &

loint Mission Director, SBM(U)

HUD, Dated *.08.a04-l
Copy forwarded to the Environmental Expert, PMU, SBM (U)i M&E Exped,

PMU, SBM (U) for information & necessary action.

Mi*.or.,,
Joint Secretary to Govt. &

loint Mission Director, SBM(U)

HUD, Dated Ot,0e.a0t I

.&*kx,,,
loint Secretary to Govt. &

loint Mission Director, SBM(U)

L7A



Sl. No. Points of Discussion Discussion / Action Taken
1 Progress made in the construction

of MCC and MRF

The target number and capacity of
construction of MCCs and MRFS

completed in 82 ULBs and 109 ULBS
respectively.

In other ULBS, the construction work
got delayed due to prevailing
COVID-19 pandemic, cyclone, and
flood situation.

Minutes ofthe 5h meeting ofthe State Level Advisory Body constituted
under the Solid Waste Management Rules, 2016 held on 09.07,2021 at

4.O0 PM underthe Chairmanship ofthe Principal Secretary to Govt,, H &
UD Deoartmqnt,throuqh Virtual Platform

The 5s meeting of the State Level Advisory Body (SLAB) constituted under

the provisions of sub-rule (1) of rule 23 of the Solid Waste Management Rules, 2016

was held on 09.07.2021 at 4.00 PM under the Chairmanship of the Principal

Secretary to 6ovt., Housing & Urban Development Department.

The Additional Secretary-cum-Additional Mission Director, SBM (Urban)

welcomed all participants and presented the status on the implementation of the

Solid Waste Management Rules, 2016 in the State. A video on Decentralized Solid

Waste Management was screened at the outset of the meeting. The Presentation

highlighted action taken on decision made in 4th SLAB meeting held on 27.11.2020

and progress made so far on SWM. The Additional Mission Director mentioned that

the Department has the mandate to comply with the instructions/suggestions of the

Honble National Green Tribunal, the decentralised system of solid waste

management has been taken up by way of establishment of Micro Composting

Centres and Material Recovery Facilities, together named as "Wealth Centre"

wherein organic compost known as "Mo Khata" produced from bio-degradable

waste, recyclable dry wastes are segregated and sold out thereby generating

"Wealth" out of "Waste".

After due deliberations the following decisions were taken in the meeting:

<- 2gz
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Sl, No. Points of Discussion Discussion / Action Taken
It was suggested that the remaining
work be completed by October 2021
to saturate the total requirement.

However, it was ascertained that
each of the 114 ULBS has at least
one MCC and MRF operational so far.

2 Guidelines for managernent of
"Domestic Hazardous Waste"

The SPCB, Odisha provided
guidelines for safe disposal of
domestic hazardous waste, e-waste,
discarded Lead Acid Eatteries and
the same has been communicated
along wlth the List oi Service
Providers designated for the purpose
by the SPCB, Odisha to all ULBS to
take appropriate steps as per the
guidelines.

Procurement of " Mo khata" by line
Departments

Since Hon'ble Chief Minister has
issued directives to procure "Mo
Khata" (compost generated from wet
waste in MCCS) by all the line
Departments concerned @ Rs. 20/-
per Kg. from the ULBS, this has been
circulated and ULBS requested
accordingly to consult the offlcials
concerned for procurement of "Mo
Khata" from ULBs .

However, it is observed that the
Depatment of Agriculture and
Farmer's Empowerment has
procured less quantity. The loint
Secretary of the Department present
in the meeting was suggested to
take up the issue with the Principal
Secretary for enhancing procurement
of " Mo Khata" .Principal
Secretary, H&UD Department
suggested to include this as a point
in the agenda of the Monthly Review
of their Department.

4 A complimentary bag of "Mo Khata"
to be sent to all the members of
the SLAB.

As a matter of pride and gesture,
'Mo Khata", the organic manure has
been presented to all the members
Of SLAB.

a)t

l

't



SL No. Points of Discussion Discussion / Action Taken
Collection of "User Fee" under SWM
by the ULBs.

Notification of "Buffer Zone" for
integrated SWM Project of BeMC

5

6

ULB-wise target for collection of "User
Fee" under SWM was communicated
to all ULBs in this Department Letter
No. 18269 Dated 24,11.2020. Amount
collected during FY 2024-21 was Rs.

5.94 crore.

The Principal Secretary, H&UD
Depaftment requested the State
Pollution Control Board to provide
recommendations on the
notificatlons of Buffer Zone for
integrated SWM Project at
Berhampur Municipal Corporation.
The Member Secretary, SPCB,

Odisha assured to resolve the lssue
at the earliest.

Exposure visits of IIT students Sri Rajesh Roshan Das, Professor
from irr Bhubaneswar appreciated
the revolutionary change in the Solid
Waste Management in Urban Odisha
that has taken place. He suggested
to organize exposure visits of IIT
students to Wealth Centers to
understand and witness the globally
recognized practices and innovations
adopted by the ULBS of Odisha,

The meeting ended with vote of thanks to the Chair and all Participants.

Principal Sec ry to Government

H&UD Depaftment

,-- zbl -
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Enc[: As above

Memo No. lZoEo
ME

drd. )1.1 ')cl,j-

Tel : 0674-2564033
F M : 067 4-25 6/033 /256r',57 3

EPABX | 2567909 /25628"47
E-mail: paribeshl@o5pcboa.d.org

website: www.ospcboard.orr

ER

ment
isha,

STATE POLLUTION CONTROL BOARD, ODISHA
IDEPARTITTENT OF FoREST & ENVIRONMENT, COVERNMET{T OF ODIS}tAl

Paribesh Bhawan, Ar118, Nilakantha Nagar, Unit - Vlll
Bhubancsvar - 751 012, INDIA

no.- !)oU-, tND - tv -sw - 145

To
Smt. Divya Sinha, Additional Director
Central Pollution Control Board
Paribesh Bhawan, C.B.D - Cum- office complex
East Arjun Nagar, Saharda, Delhi - 110032

Sub: Consolidated Annual Repon of 2021: lrnplementation of Solid Waste
Management Rules, 2016 in the State of Odisha

Sir
Please find enclosed herewith the consolidated Annual Report for the

year endrng 2021 in the prescribed i.e Form V along with the details at

AnnexLrre I lot 114 nos. of ULBS in the State of Odisha on the implementation

of solid waste Management Rules, 2016.

Yo

l-!-

Copy forwarded to the Director, Env-cum-Spl. Secretary to Gov
Forest, Environment and Climate Change Department, Govt. of
Bhubaneswar for information. \{

ME ER EC
Memo No. 7:tO? 7 dtd. .17.a"2!1

Copy forwarded to the Director, Municipal Administration, &UD
Department, Govt. of Odisha, Bhubaneswar for information. r, _

|:1

ARY

RYMEM R ECR

-- 2-%L

da 4 A^^^
Date: .,l I' | '- |;)- I



Form-V

[see rule 24(3)]

PART A

To

The Chairman,
Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,

Shahadra, Delhi- 110 032

714

arsfnE

ffiffi
hlH*ft

1 Name of lhe State Odisha

2 Name 7 address of the State
Pollution Control

State Pollution Control Board,
Paribesh Bhawan, AJ118:Nilakantha Nagar,
Unit-Vlll, Bhubaneswar751012. Odisha

3 Number of local bodies
responsible for management
ol solid waste in the
State/Union territory under
these rules

4 No. of authorisation
application Received

0 (For the period 2021)

5 A Summary Statenrent on
progress made by local body
in respect of Solid Waste
Manaqement

Annexure-l (enclosed) (lnformation of 114 ULBS
submitted Annual Report for the period 2021)

A Summary Statement on
progress made by local
bodies in respect of waste
collection, segregation,
transportation and disposal

7 A summary statement on
progress made by local
bodies in respect of
implementation of Schedule-
lt

All the ULBS have been asked to ensure
compliance of the standard's for the treatmenl
and disposal of waste specified in Schedule-ll ol
the Rule.

{-

Date:05.07.2022

Place: Bhubaneswar

L *t- )-"
Mernber-Spcretary,
State Pollution Control Board, Odisha
Paribesh Bhawan, A-118, Nilakantha Nagar,
Unir-Vlll, Bhubaneswar-751012

czg\

I

6



PART B

Towns/Cities

Total number of Towns/Cities: 114

Total number o, ULBS:114

Number of Class I & Class ll CitiesiTowns: 24

Authorisation status (namesrnumber) (For the period 202X

Number of applications received: Nil

Number of authorisation granted : Nil

Authorisations under scrutiny: Nil

solid waste Generation Stalus

Solid waste generation in the State (TPD): 2703.235 rPD

collecred: 2020.076TPD

Treated: 1356.2firPD

Landfilled: 737.9TPD (Open Dumping)

compliance to Schedule I of sw Rules (Number/Names of Towns/Capacity)
(intormation of 114 ULBS submitted in Annual Report for the period 2021)

Good practices in Citiesffowns

House-to-house collection

Segregation

Storage

Covered transportation

lnformation provided in Annexure-l (enclosed)

Processing of SW (Number / Names of Towns/Capacity); As per Annexure I

Solid Waste processing facilities setup:

Vermi-composting Biogas

1 Yes MCC 278 (1296
TPD)

MRF 219 (2250

,- 23s- -

Sl. No. lComposting
I 

RDF/Pellerization



Vermi-composting Biogas R D F/P e lletization

1 YeS

TPD

Processing lacility operational:

MCC 239
(1122.sTPD)

MRF 203 (2090
TPD

Processing facility under installation /planned:

Sl. No. Composting Verm i-composting R DF/Pe lle tization

1 YeS MCC 39 (190TPD)
MRF 16NOs (160

TPD)

Waste-to-Energy Plantsi (Number/names of towns /capacity): Nil

Sl. No. Plant Location Status of operation Power
generation

(MW

Remarks

NB: McC -Micro Composting Center

MRF - Material Recovery Facility

Disposal of solid waste (number/names of towns/capacity): (lnformation of 114
ULBS submitted Annual Report for the period 2021

Landf ill sites identified: 38

Landfill consvucted : Nil

Landlill under construction: Nil

Landfill in operation: Nil

Landfill exhausted: Nil

Landfill capped: Nil (Bio Mining in progress)

2_36

St. lto. 
I 

Composting

I

I

I

Brogas

i
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Website: www. o socboa rd. ori
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tshubareswar _ 75 l 0f z, f mia, -,.,. _ 
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To

Encl: as above

The Ad.ditional Director and DH-Upc_lt,
:::1:3].P:ltrtion controt Board,' " .,l.anvesh Bhawan, East Arjun ttagar, Oe lhi -r10032
(Kind attention: Mrs Divya Sinha, Addl. Director and DH-UpC_ )Sub: Annual Report for the period of 2O2:Construction 

""j i"-"ji.,:;,ff--"": ^2,21t-_ZZ 
on imptementation ofState of Odisha. 

oemolition Waste Management Rules, 2016 in the
Madarrr,

please find enclosed herewith the Annual Report.in Form lV as per Rule g (3) on[:l'ff I : : ! ] ; ;[: ]';;: * ; ; 
"; ; ;; ;;;;,ii',?I, 

" " " 
n ". ",,-i;,' ;; ; 6' ro *h e

Yours fa hfully,

to 0-

Memo t'to. /3D.7 I p16. A7 .-/.)c.t t_ ecpy rorwarded to th€ -D-rr;:6;-;;fum_spt.
rnvtronment and Climatetnrormation. uhange Department, Govt.

MEMB ER EC

Secretary to Goof Odisha, Bhuba
vt.^ Forest,
nJ9war ror

6I'\-
Memo No.

Copv
Govt. of Od

forwardedtot
rsha, Bh uba nes

.1
)t

MBE SE RETARY

tration,H&UDDepa ment,

(o^-

\L t-^.-

Dtd. ,/-a.)Oa.)
h e ojE?iilEGiiffiIlom, 

n isvyar for ilrformation_

')

tir*,El

#$
'cB-tT-Mtsc.0c22_2 022 i.t t2022

-2\\ -

M BER EC ARY

Dare:.?7'i.)on
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Form-lV
SeeIRule (8X3)]

Format of Artnual Report to be submitted by the State Pollution control Board/ Conrmittees
to rhe central Poliution conlrol Board.

To
The Chainnan,
Central Pollution Control Board.
Paiir.,esh Bhayvan, East Arjun Nagar,
Delhi-110032

1 Nalne o( the State odisha

3

4

2

N0rnber of tr'l unicipi Authorities
Responsible Ior management of
Municipal Solid Wasles in the State
Under these Rules

A sumnlary shteinent on progress
made by Municipal Authcrities in
res!-lect ot irnplementalion of
Schedule- llt

5. A surnrrary Statement on progress
Made by Munlcipal Aulhorities in
respect ol implementation of
Schedule-lV

Oalei 26.07.2022
Place: Bhubaneswar

State Polluticn control Board, odisha, A/
r1B,
Nilakantha I{agar, Unit-Vlll,
BhLrbaneswar-751012.

l14 Nos.

Formulation rl Policy specifically on the
issue
of managemenr of Construction and
Demolition is yet to be dcne.

However, Housrng and Urban
DevelDpment Depanmenr, Govt. of
Odisha has notified "Odisha Urban
Sanitation Policy, 20L7 (S.R,O.
No.5/2017) taking into consideration
(i)Solid Wasto I'ilanagement Rules, 2016,
(ri) Construction and Demolition Waste
Managemen( Rules, 2016.

C & D vvaste processing facility is yet to
be developed in ULBs. The waste
collected is generally disposed at exisring
solid waste dump srtes or low lyrng areas.

Schedule lV is not furnished by the
concerned depanment as per the notlfied
Construction and Dernolition Waste
Management Rules, 2016.

rl
Member retary

State Pollulion Con lBoard,

/l

[r"

sPcB-tT-Mtsc-0022-2422t 1 t 2022
\5t

odisha, Bhubaneswar

Name & Address of the Stato
Pollution
Control Eoarc



sl.
No.

Consolidated List of ULB submitted Annual Report for 2021-22

Nanre of the
District

4 Balasore

6

51 -do-

-do-

-do-

-do-

I
10 -do-

-do-

L2
13

L4

L5 -do-
16 -do-

18 Bhaclrak

27 -do-
Bou dh

Cuttack

28

-do-

7

30 r

Name of the
ULBs Population

Quantity ol
CD Waste
gererated

per day (MT)

Area ol Solid
Waste

dispqsal site
(Acre)

1 Angul
-do-

Angul Municipality 43,795
? Arhamalik NAc L2,298

3 -do. Talcher
Municipalitv

40,841 1

Balasore
Municipality 1,18,162

30,000

0.5

Jaleswar
Municipality 0.5

Nilaqiri NAC 17,264 0.01 0.61
Soro Municipality 36,533 0.067 0

B
I

i
l

i

Bolangir Bolangir
f\4 u n icip al ity

98,238 ) 1L

Kantabanji NAc 21,819 0.65
Patnaqarh NAC 2r,o2t 0.5 1.0

Titlagarh
Municipality

a1 )E,a

Tusura NAC t 0,638 0.9
Barqarh ANabila NAC 1,6,399 1 11.18

-do- Bargarh
Municipality

80,625 0.04 3.49

Barpali NAC 20,841 1
Biiepur NAC 11,230 0.5

L7 -do- Padmapur NAC 17,625 0.8 0
Basudevpur
Municipality

33,690 0.3 1.50

19
Bhadrak

Municipality 1,42,864

zt) -do- Chandabali NAC 26,844 o.22
Dhamnaqar NAC 24,0L0 0 0.04

Boudh NAC 20,435 o.25
Athaqarh NAC 7,18,t62

-do- BanKi NAC L7,527 0.1 0.5

-do- Choudwar
t\4unicipality

42,7 84 0.5

cuttack Municipal
Corporatrorr

6,10,189 770 20

Deogarh
Municipality

22,390 1.9

Dhenkanal Bhuban NAC 22,200 1.0
Dhenkanal
Munrcipality

o1 aAc

HiNdOI NAC 0.5 2

Kamakhynagar
NAC

0.2

sPcB.rT-Mtsc.0022-2022t 1 t 2022

<- oAq

i

I
l

I

I

I
-do-

-do-

-do-

-do-

F..

I

l- --- -- 1

-do-

22

1l

I

)a
l

I

i27 i
oeogarh

"oi

L0 I

0.35

0.165

0.3
I

0.7s

o.2

I 08 
I

Ii 16,805



32

36

56 . Jharsuguda

58 -do-

59 Kalahandi

60 -do-
61

_qqjape!!-
-do-

Kasinaqar NAC 9,684 0.7 1

Parlakhemundi
Municipality

46,272 1

34 Ganiam Aska NAC 21,510 0.3 2.O
-do- Belaquntha NAC 14,630 0.5 L

-do-
Berhampur
Municipal

Corporation
Bhaniana0ar NAC

3,s6,s98

20,482

1C 0

37 -do- 0.01 020
-do- Buquda NA 15, 176 l"
-do- Chhatrapur NAC 2,2 3,6 3 3 0.2

40 -do- chikiri NAC L
4t -do- Diqapahandi NAC 13,192 6 0.003

Ganiam NAC LL,7 47 4

-do- Gopalpur NAC 7,22t 1

44

rlJ

-do- Hinjilicut
Municipality 31,845 0,7

-do- Kabisuryanagar
NAC 0.1 0.5

46 -do- Khalikote NAC 14,330 0,1 0.5
-do- Kodala NAC 13,965 O,B 1.500
-do- Polasora NAC 23,136 0.1 0.5

49 -do-

50 -do-

Purushottampur
NAC 15,366 0.98

Rambha NAC t2,L71 1i
51 i -do- Surada NAC L4,867 0.01

52 Jagatsinqhpur

-d o-

Jagatsinghpur
Municrpality 33,631 0.4

Paradeep
N4unicipality 68,585 o.75

Jajpur Jajpur
MuniciDalitv

37,458 0.5 1

55 -do- Vyasanagar
Municipality 48,911 0.5 1.00

Belpahar
Municipalaty

?a oo?

r:7 -do- Brajarajnagar
Municiipality

80,403 3 2

J harsuguda
Municipality 97,730 0.09 1

Bhawanrpatna
Municipality

69,045 4

Dharmaqarh NAC 19,819 i) 0.005
-do- Junagarh NAC 19,656 60 L

62 -do- Kesinqa NAC 19,239 u.1 ?
63 Kandhamal Baliquda NAC 22,8L4 0.2 0
64 .do- G, Udaygiri NAC 11,296 0.5

-do- Phulbani
Municipality J /,J /.1 0.3

f sPcB-tT-Mtsc-0022.20221 1 I ?022 Ap

I

l

l

I

I

I

lsa

l

i

I

6sl

I

-do-

I

I

I

i 2

I

l
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66 Kendrapada

67 -do-

68 Keonjhar

70 -do-
-do-

72 -do-
.1.,

Khurda
74 -do-

75 -do-

76 -c, o-

77

78j Koraput

7g -do-

t-

BO

-do-

Malkan trt

-do-

84 Mayurbhanj

I

i-
i-

85

86

B7

Nabarangpur

-do-

'do-

-do-

-do-

-cl o-

93 -do-
94 -do-

Nua ada

96 -do-

97 -do-
Konarak NAC-eq Puri

Mun,ci alit
Kendrapada

47,006 0.32 2
Pottamundai
Munici 36.528 1

Anandpur
Muni 39,585 2q 1<

69 -do- Barbil Munici al 66 540 U.UZ5
Cham ua NAC 77 576 1Joda Munici I 46,631

0.3
0.1 1

Munici ali
Keonlhar

66,649 2.L6
Balu AON NAC 17,645 o.2
Ban ur NAC L7 278 ?

Co oratton

Bhubaneswar
Municipal 8,40,834 7 6.48

Jatni Munici al 55,896 0.08

Munlci ali
Khurda

7,52,055 0.07 3

Munici ali

Jeypur
84.830 u.5

Munici
Koraput

47 ,468 50
-do- Ko ad NAC 16,326 50

Munici ali
Sunabeda

50,394 0.02
Balimela NAC 11,79 6 0.02 0.004

30,200Munici ti

Malkangiri
L 1

N4unici alr

Baripada
1,09,743 1

Karan ia NAC 22 748

Munici ali
Rairangpur

25,51-8 0.3

Udala NAC 13,152 0,05

Munici ali
Nabarangpur

34,041, 7

6,550Munici ali
Umerkote

0.6 1
90 Na arh Dasa aIIa NAC 1B 477 0.2s q

Khanda ATA NAC 9,034 a.) 1

Municii ali 26,560 o.02 4.02
Oda aon NAC t"1 947 0.13 0

i 19,500Ran UT NAC 0.05 1
Khariar NAC 15087 0.6 1
Khariar Road

NAC 18967 0.1 1

Nua ada NAC 16,208 0.6 4.3
0.01

2.00

iPcB-tT-Mtsc-0c22.?022t 1 t2022

<- 2-q1

76,779

-do-
l

F
-do-

i8sr

Nayagarh

I

l

0I

I

0.2

l



-do-

107

-(lo-
r.09

-do-
113

1L4 Total Quanti ty

0.00619,289  NACNima 199 0.008I / ,OZJoi ili NAC 5
-do-
-do- 0.42 56 t:ca
-do- 0.2101 6 931ACNdaUGarh702 LOL
-do-103 6.17r-82.511,204Rayagarh

Munlcl ali 1
-do-

104 0.014I:) 576
1.34Sambal I

379
CNAndahcuK

NolakhhedR-do-
105

106
1.53,35,761

Sambalpur
MuniciPal

nCo I765
B inka NACSubarn ur108 520.771
lu4 u n lcl al
SubarnaPur

248 334ava CNaT I-do-110
33,442

Sundargarh
111 30.33451,314

BiramitraPur

RajagangPur
Muntcl

Municl allr?
553,09,639

Cor oration

Rourkela
MuniciPal

6.95AC
45,036Sundargar h

Munict ali
612.309

'rsPCB-lT-Mlsc'00 2 2'?02? t 1 I 2022

Ltt>'

I

I

I

I 171.082 1

I

l

-do-

i -do'
I

I I

It
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Date: A2,0*.2A t \!;
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t',,"",1;r"*"lrffi::.lf

Mr. V. p. yadav.
Director & Head,
Waste i\,tanagement- I Division,
Ce-ntral poilution Connol Boarrl,
(Minisrry of Environmenl 

1ore1i 
e Climate, Govr. of India)'Parivesh Bharvan,East Arjun i.lug"r, O.ilri_l I0 O:i "*

t.,o' 
:"10,i:T::1$i:f;U: Report inrormation on Biomedicar waste Management

No.

To

Ref: Your Iefter No.
07.07.2022,

F.No.

In inviting reference to the above, prease find encrosed herewittr the Annuar Repon
for the Calendar ycxrr _ 202l in the prescribed tbrmat.

Sir,

Encl: As aboye

B-3 I 0 I r /BMw(8 044 /42.26)/2022/WMD_I/1340,
drd.

Yours faith v
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"Form IVA

[See rule 13(2)]
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St teP o o trol t CB h

Part- l (SummarY of information)
tate

haISdoardoBontroCnlutrooPS
isationocf rhoamNI

Tel, No. 0674-2653800'

E-mail : sdash@osPcboard org

hie

hasDmanchalaSDr
EnglnEnfCdd

t with contact

mail
odal Offic
ber and e-

Name of t
telePhone

heN
num

z( )

3870Facilities /Health CareTotal no. of
Occu reIS

(3)
I 563

Bedded HosPita d Nursing Homes

ed

ls an(D
)rs5

SensarlISdcSC ln1l 't2
institutlonsVeterilll Nil

Animal houses 4l
Sratorlelabocalo oathP 01

SkbanoodB
tnhmISstabcalnCvll 02

nsti nsotuIhearcRevlll 08
AYUSHlx 50609

bedsfoonotalT4
norlsauthoafotatusS5 718

ber of OccuPiers applied for
Total num

autho risation
(D

682granted
Total number of OccuPiers

authorisation
(ii)

15ation under
Total number of aPPlic

cons ideration
(iiD

NilctedeIESna ocumber afonotalTlv 69noratinCISu opeOccfober pumnaoT
10natOIlSuthaforuttho

( )
da

ti rati n knoI'IGeteaswcaledo mBfo6 15708.65 5 kg/daY

ink
n by beddedgeneratioBio-medica I waste

hos ita
(D

459.292 kg/daYnnoonerat byastecal genedimo-B
nStalhodbedde

(ii)

otheru1 daK7116 96
Total

osad ISandentmattreteASalcedmB o-,7
sal

CB

ScacFAICthealHdis
edic andntetmatreasteamo-bea 2883icitities having

posal facilities
apti

FCthealHoI fbeumN
SDandentatmtreVEc

(D

- )L^q ,

:l



(iD Total bio-medical waste treated and
disposed by captive treatmenl facilities in
kg/day

1t563.579 kg/day

(b) Bio-medical waste treatment and disposal by Common Bio Medical Waste Treatment
Facilities

(D Number of Common Bio Medical Waste
Treatm ent Facilities in Operation

06

(ii) Number of Common Bio Medical Waste
Treatrnent Facilities under constuction

Nil

(iiD Total bio-medical waste treated in kg/day 4604.368 kslday
(iv)

throu gh authorised recyclers (in Kg/day)
(8) Total no. ofviolation by
(i) Health Care Facilities Bedded-40

Non-bedded- 04
(ii) Common Bio Medical Waste Treatment

Facilities
Nil

(iii) Others (please specify)
(e) Show cause notices/directions issued to defaulters:
(i) Health Care Facilities

Show cause notices/directions issued Bedded-40
Non-bedded-04

(ii) Common Bio Medical Waste Treatment
Facilities

Nil

(iiD Others NiI
(10) Any other relevant information
(D Number of workshops / nainings

conducted during the year
Nil

(iD Number of occupiers installed liquid waste
treatment faci lity

87

(iiD Number of captive incinerators complying
to the norms

Nil

(iv) Number of occupiers organised trainings Nil
(v) Number of occupiers constituted Bio-

medical Waste Management Committees
65

(vi) Number of occupiers submitted Annual
Report for the previous calendar year

1055

(vii) Number of occupiers practising pre-
teatment of lab microbiology and Bio-
technology waste

1563

(viii) Number of Common Bio Medical Waste
Treatment Facilities that have installed
Continuous Online Emission Monitoring
Systems

02

<'>qf'

Total treated bio-medical waste disposed



Part 4: Information on Common Bio-Medical Waste Treatment and D osal Facilities
Capacity of Treatment eq

installed by Common Bio
uipmetrts
Medic.l Waste

Treatment Facilities

Method of
Disposal of
treated
lvastes
(Incideration
Ash/Sharps/
Plastics)

Totrl
Bio
Medical
!9sste
treated
in
kzlday

Total iDst.lled
crpacity
(kc/day)

NumbersEquipment

Total
Qu.trtity
of BMW
collected
from
member
HCrs (in

Total
number
ofbeds
covered

Total
number
of
Herlth
Care
Facilitie
s being
covered

Nrme of the
citiev areas
covered bY

Common Bio-
Medical

Treatment
Facilities

Coverag
e Araa in
KMS

GPS
Coordinates

Namc and Address of
the Commolr Bio
Medical Waste
Trealment Facilities
with contact persoD

tramc and tclephoDe
trumbor

S.

No.

t00
kg/hr each

Incinerator
lncinerator
Ash Quantityi-:
21215.0 kelA
Disposed off in
incineration ash

pia.

NilNilPlasma
Pyrolysis

03
Sharys-
Disposed off in
sharp pil-

Quartity:23334
k/A

NilNiIHydro
clave

NilNiIMicrowave
Plastics:

O&er plastic
wastes are sold
aflet shrredding

Quantity:
367671KgA
Sold to
authoatzed

800 ksld0tShredder

85 Cubic Ft/Pit

OI

it

Sharps
encapsulati
on
concrete

Lll ent

Any other
treaEnent

21215 Kel A

E'I? Sludge

Quantity: 9334

Kd^

2903.0

IOO KL/D0lEffluent
Treatment
Plant

2903.013598673Duburi,

Jajpur,

Dhamra,

Choudwar,

Cuttack,
Bhubaneswar

,Paradeep,

Jatni and

Khurda

15020.20't6556

,85.608336

--LYb -

02
Ms Sani Clean P\4. I

Limited , I

Tangiapad4 Khwda, I

Mr. Mahesh Agrawal I

Phone: (0674) 
|

2ss63t9 t I

2ss3844(o67s5) 
|221869 I

Mobile: 9a37077889 

|tl
I

I

I

Autoclave 400 kp&r

03

Deep burial
pit

t



Name end Address of
the Commorr Bio
Medicrl W.ste
Treatmcnt Facilities
with contact persoo
namc and tclephone
number

GPS
Coordinatcs

Coverag
c Area io
KMS

Nrmc of the
cities/ areas
covered by
Common Bio-
Medical
rrYastc

Tre.tmcnt
Frciliaics

Total
number
of
Hcalth
Care
Facilitie
s bcing
covered

Totrl
number
of beds
covered

Total
Quantity
of BMW
collectcd
from
membcr
llCFs (in
Kg/dey)

Capscity of Treatment €quipments
installed by Common Bio Mcdicrl Wrstc
Treatment Facilities

Total
Bio
Mcdical
wrste
treeted
in
kZ/day

Method of
Disposal of
lrerted
wrstes
(lncineration
Ash/Sharps/
Phstics)

Equipment Numhers Total installed
capacity
(ks/day)

SCB Medical
College and
Hospital, Cuttack

(Operated by IWs.
MediAid Marketing
Services)

Mr. BipinSarangi
PIot no. N-3/,145,
IRC Village,
Nayapalli,
Bhubaneswar- 751
015, Mob:
09238399160

20.39 t 508.
86.126989

30 Cuttack

SCB MCH,
SCB Dental,
S\?PGIP,
AHRCC,

City Hospital
ANd LTIH

6 317 5 305.29 lncinerator 70.0 kg/hr 305.29 Inoineration
Ash:688.800
kgA

Quantity:
Disposed by
Ash pit

NiI NII

Autoclave Nit Nil Sharps

Quantity:
6860.004 kFlA
Disposcd by:
sharp pi(

NiI NiI

Microrvave 03'* 220 kg/hr Ptastics

Quatrtity:
2954.480k9/A

Disposed by-
shreddcd &
miclo waved

ETP Sludee:

Qusntity:
Disposcd by: -

Shredder I* 100.0 kghr.

Sharps
encapsulati
on or
concrete pit

4

Deep burial
pits

5 2.5' x 5'

Any other
equipm€nt
Emuent

Treatment
Plant

I

1\T -

I

I

i
I
!

S.

No.

2.

Plasma

P'yrolysis

Hydro
Clave

3' x 4.5'

I5 KLD



installcd by Commod
Treatment Facilities

meDtstm ntTrea rpof cquC tyapacl
lca astel\IedioB

Method of
Disposal of
treated
wastes
(InciDerrtiotr
Ash,/ShrrTJ
Plastics)

Total
Bio

Medical
waste

trcated
in

kdd^YTotal installed
capacity

NumbersEquipment

Totel
Quantity
of BMW
collected
from
member
HCFs (in
Ke/day)

Total
oumber
of beds
covered

Total
number
of
Health
Care
Facilitie
s being
covered

Name of tbe
cities/ areas
covered by
Coftmon Bio-
Medical
W2ste
TreatmeDt
Facilities

Coverag
e Area in
KMS

GPS
Coordirlates

Namc arld Address of
the CommoD Bio
Medicel Waste
Trertmetrt Facilities
with conlact Parsoo
name and telephon€
number

s.
No.

350 kg/hrIncinerator
I ncifleration
Ash Quantity:
1888.8 kg/A
Disposed by:

Ash pil

NilNilPlasma

Pyrolysis

100 kgihrAutoclave
Sbarps

QuaDtity:
21301.248 kg A.

Disposed bY:
NilNilHydro clave

NilNilMicrowave

100 kg/hrl,i *Shrcdder

Plastics

Quartity:
82292.916 kd A
Dispossd by:
shredded &

3' x 4.5'Sharps
encapsulati
on or
concrete pit

Deep burial
its

Any other
ent

ETP Sludge:

Quantity:
Disposed bY

'196.936

IO KLDEffluent
Treatment

Plant

796.9163925206Rourkela,
Sundargarh

&
Jharsuguda

r5022.365843,
84.731725

lWs. Mediaid
Marketing Services,

At: Plot No. 521 and

567, Amasranga, PO

Bhasma,
Dist; Sundargarh
Mob:09238399160

3

,- 7v'

I

I

I



reatment equipments
installcd by Common Bio Medicel Wast
Trcetmena F.cilities

Capacity of T
s.
No.

ame and Address of
the Common Bio
Mcdical Waste
Trestment F.cilities
with contact p€rson
name atrd telephole
number

N GPS
CoordiDates

Coverrg
e Arer in
KMS

Name of the
citieV arcas
covered by
Common Bio-
Medic.l
Wrste
Treatment
Frcilities

Totel
number
of
Health
Care
Facilitie
s being
covercd

Total
number
of beds
covered

Total
Quantity
ofBMW
collccted
from
member
HCns 1ln
Kg/day)

f,quipmcnt Numbers Total installed
capacity
(kg/dav)

Totel
Bio

Medical
weste

treated
in

kg/day

Method of
Dispos{l of
treatcd
wastcs
(Incineration
Ash/SharpV
Plastics)

krcinerator 0l +** 70 kg/hr
PIasma

Pyrolysis
NiI NiI

Incincuto.
Ash: 4198.1

kgA
Dispos€d off in
incincration ash

pits.
Autoclaye 0[*+* 600 L/cycle

Hydroclave Nil Nit
Sharps-
Disposed offin
sharp pit.
Qua.tity:
5107.9 kg/A
Disposed by-

Microwave 02*** 60 L/cycle
Shredder 04*+ * 100 each

or
rt

Sharps
encapsulati
on
concrete

02 2 X 2 meter

Deep burial 7 2 X 2 meter

Any other
ment

Plastics:

Other plastic
waslgs are sold
aftcr shredding

Quantity:
36604.7 kgl{

Disposed by-

1

(Operated by M/s.
Bio-Tech Solution,
Berhampur)

Sri Rajendra Kumar
Sahu
Jyoti Nagar, 2d Lane
Extn. Berhampur-1,
Dist: Ganjam,
Phone
no.9861716876/
9437260528

VSS
College
Hospital,
Sambalpur 830 52' 00"

South

2t 30'00"
North, 150

Burla,

Sambalpur ,

Bolangir &
Bargarh

2152 37s.0t

Effluent
Tr€atment
Plant

IO KLD

375.01

ETP Sludge:

1270.t kgtA
Laod 6lling.

.-L\q -

Medical
and

Burla"

58

I



installed bY Common
Treatm.nt Facilities

Treatment equ ipments
Bio Medical Waste

-apacitY of
&Iethod of
Disposal of
treated
wasles
(InciDcrrtion
Asb/Sh!rPs/
Plastics)

Total
Bio

Mcdical
waste
trerted

in
kg/day

iotal installed
capacity
(ks/daY)

NumbersEquipmeBt

Total
Quantity
of BMW
collected
from
member
HCFs (in
Kg/day)

Total
number
of beds
covered

Total
rlumber
of
Health
Care
Facilitie
s being
covered

Name of the
cities/ areas
covered by
Common Bio-
Medicel
Waste
Treatmetrt
Facilities

Coverag
e Ar€a in
KMS

200

CPS
Coordinates

Name and Address o

the Common Bio
Medical Waste
Trc.tment F.cilities
with contrct Person
rtame and telephone
number

f

Incinerator

S.

No.

Disposed bY:

lncine,atron
Ash
QuaDtity: 20
kdd

Plasma
Pyrolysis

NilNilAutoalave

Disposed bY

sh

Sharys

QuaDtitY:*- ke/dayNilNilHydro
clave

cle60 LlMicrowave
t00Shredder

Plastics

Quantity: 427?

kgday

Disposcd bY-

stuedded &

3'x4.5'02

concrete ir

Deep burial
its

tll ent
Any other

ETP Sludge: l5
KLD Quantityl
Disposed bY:

l13.687

40 KI,DEffluent
Treatrnent
Plant

I1562MKCG
MCH,

Berhampur
& CitY

Hospital,
BehamPur

College and

Hospital, BerhamPur,

Dist: Ganiam

(Operated bY

IV/s. Life Line

Pharma)

Banita Panda,

At: JaYa Prakash,

BerhamPur, Ganjam

MKCG Medical5

)._yD

SharPs
encapsulati
on or

I

I 13.687

(



s.
No.

Name end Address of
thc Commotr Bio
McdicalWaste
Treatment Facilities
with contact person
namc and telephotre
number

GPS
Coordinates

Nrmc of thc
cities/ areas
covcred by
Common Bio-
Medical
Wrste
Treatment
Facilities

Totel
trumber
of
Heslth
Care
Frcilitie
s being
covered

Total
number
of beds
covcred

Total
Quantity
of BMW
collected
from
member
HCFs (in

Capacity of Treatment equipmir*s
instslled by Common Bio Mcdical Wrste
Treatment Fecilities

Total
Bio

Medicrl
wastc

treated
in

kdd"y

Method of
Disposal of
treated
trastes
(lncilleration
Ash/Sharps/
Plastics)

Equipment Numbers Total installcd
capacity
(kg/day)

Ivlls. Mediaid
Marketing Services,
At: village-
Arakhapada, Tehsil-
Seragada,
Dist: Ganjam.

Mob: 09238399160

22.365843
N

50 42 1002 I t0.445
kd/d

Incincrator 0l *** 350 kg/tr I t0.445
kd/d

lncinerdtor
Ashl 307.2

kgA
Disposed off in
hcineration ash

pits.

Plasma
Pyrolysis

Sharp,s

Quantity:
332.4 kgday

Disposed by:
sharp pitAutoclave 100 kg/hr

Hydro
clave

Nil NiI Plastic's

Quartity:
1s0E.904

kg/day

Disposed by-
sbredded &

Microwave NiI Nil
100 kg/hr

Sharps
encapsulatio
n or concfete
pit

0l

Deep burial
pits

Nit Nil

Any other
equipment
Eflluent
Treatrnent
Plant

IO KLD

<- LS) -

Covereg
e Are, itr
KMS

6. Berhmapur

0l ***

Shredder

I
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dai

secehionaorttranspfobermuNotaT astealcedm10Bfonotillcorfo
B o-o11ommCcrhISbas byon v

ESacF-enreatmTAS tecadeM

a)(

Nilliist
bershi li

1nah gnottlesacFCarethHeafoL oBnommCothemem p
andtrest acFenTreafinasteMedical
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Dnneturr. -Vlnfl)
Tel :0674.2564033

F Ax I 067 4-2564033 / 25 6457 3

EPABX ,25679O9/2562U7
E-mail: paribesh 1@ ospcboard.org

Website: www.osDcboard.orq

..ffi6r\NXr

STATE POLLUTION CONTROL BOARD, ODISHA
IDEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODI5HA]

Paribesh thawan, A/118, Nilakaotha Nagar, Unit - Vlll
thubaneswar - 751012, INDIA

No. .-::-:: i. 3t tND-tv-PcP-Mlsc-84 Dt. cQ.tt c

By Speed Post/E-mail

To

The Director, Enviro n ment-c u m-specia I Secretary,
Forest, Environment and Clinrate Change Department,
Govt. of Odisha, Bhubaneswar

Sub: Submission of Compliance report pertaining to SpC Board in the
rnatter of O.A. No. 247 l2Ol7 regarding implementation of plastic
Waste.

S ir,
ln inviting a reference to the above, please find enclosed herewith the

quarterly report from )uly 2022 to September 2022 pertaining to State pollution

Control Board on the implementation of Plastic Waste Management Rule in the
matter of O.A. No. 247/2017 in prescribed format.

This is for your kind information and necessary action at your end.

YourT,faithfullv,
Encl: As above )/

u. 1f

.-\
lr1 -

MEMBE SECRETARY
Memo No.

En

)-tT - tND - 00u -2a22 I t 2022

Lt 7P1. 0a.ti ).e]'L /
Copy along with copy of the quarterly report forwarded to the Member

Secretary, Central Pollution Control Board, parivesh Bhawan, E
Delhi-110032 for kind information and necessary action.

Encl: As above L..,

ast Arjun Na ga r,

2S?

MEMBE SECRETARY

ODISIiA
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Plastic Waste lnformation for the Quarter July ZOZZ to Septembe r 2OZZ

Serial No Item Currenl Status Desirable Ievel Gap between
the Currenl
status and

desired levels

Timeline

1

What is the quantity of plastic waste generated, IAnnual
Beport fqrm VI pt.2,6 (TPD)I 133 133 0 NA

2 :.i Number ol r siered astrc manuiacluri Un tS 26 NA NA NA

Capa"rly oi reg,stered plastic manL,iactur ng units (TPD)

Granules
220.70 (TPD)

Tar 4'10.95 (Sq
Meter/Day),
Lumps 1.40

(TPD), Pressed
used PV Woven

Bags 0.66
(TPD), PVC

Flexible Pipes
1.e2 (TPD)

NA hrA

Toral no. of ULBs 114 115 l
Perceotage oi ULBs which have selup of plaslic wasle
management system as per Rule 6(2)?
(including colleclioo, segregation, channelisation &
processing ol plast c waste

1A0% 1% 31-12-2022

P€rcenlago of ULBs having facilities lor Colleclion ol
Segregated wasle 1Ao% 1a/a

Percentage of ULBs havlng l\,4aterial Recovery Facility 99./" 1 00% 31-12 -2022
Tolal no. oi Gram Panchayat NA NA NA NA
Percentage ol GPs which have seFup ofplastic wasle
managemenl system as per Rule 7?

NA NA NA

Percenlage of GPs having lacililios lor Cc)llection ol
Segregaled wasto NA NA NA NA

Perc,..lage cf GPs havlng Material Recovery Facility NA NA
Nc. ol regislcreo Producers/brand owners/importers as
per Rules 9 & 13 o, PWM Rules?
Percentage o1 Producers,/brand owoershrporters which
have engaqed with ULBS for PWM

26 NA NA NA

NA NA NA

Percertage ol ULBs which have set-up syslem ior plastic
wasle rnanagenrement with assistance gl producers been
sel - up? Rule (6(3))?

NA NA NA

Number ol regislered plastic waste recyclers 10 NA NA NA
I Capacity o, Recyclers (TPD) 121 NA NA NA

Stalus of Ulilisaiion ol plastic waste (Annual Report form
Vl pr.4)

Ouantlty oi Plastic Waste ulilised in recycling (TPD) 98.00 98.00 c

c
Ouanlity of Plastic Wasle ulilised in recycling Boad
Conskuction (TPD) 0 0

Quantity of Plastic Waste Co-Processed in Cement Kilns
(TPD) 35.00 35 0

Conlinuous
Process

Ouantiry oi Plastic Waste utilis€d in production ol RDF

1lPq)
Ouantily oi waste used in production oi Waste lo oil
Oua;'r:iy oi Dlcslic waste used in olher purpose (please
specily)

No. ol Unrls registered manuiacturing combustible plastic Ntl

Totai Capa:;1/ ol Units manulacluring cornbustible plastic Nir

No. of unregistered plastic manuiacturing or recycling
Ann ual Heport lormal pl.7) N

i Whether local bodies has formed byelaws [Hule 6(4)j
All 1 14 ULBS
Published draft

Bye-laws

Final Byelaws
to be publised by

1 15 ULBS

Final Bye-laws
to be publsed
by1l5ULBS

31-12-2022

Whether plastic carry bags & plastic sheet oi thickness
<50 m croo canned or not - lRule 4 (c)] Yes Yes 0 NA

2sh

l

l
I

I

I

I

e

I

I

I I

I
i

i

99%

NA



Serial No. Item Current Status Desirable level

12
Has complete ban on plastic carry bags been irnposed?
(Annual Beporl Format pt.3)

Yes Yes NA

13 3
Status of action taken on non-compliance oi PWlvl Rules
(Annual Beport form format pt.g)

All 115 ULBS
have adopled
enforcement

measures

All 115 ULBS 1o

adopted
enforcement

measures

0 NA

i4 3
Status ol marking & labelling on plastic carrybags & multi
layered packaging (Rule 11)

ComplieC

15 a

Whether Slale Level Avisory Commitlee is constituted or
not ? lRule 16]. ll yes, Details ol number ol meetings
conducted in a year and implementation ol suggestions oi
committee n last two years.

Y6s, SLAC
constituled

constituted 5th
meeling ol SLAC
was conducted
on 29 .03 .2022

At least once in

six monlhs
N NA

a

Status ot phasing oul of manutacture and use oi mulli-
layered plastic which is non-recyclable or non-energy
recoverable or wlth no alternative use ol plastc in two
years time [Bule 9-3]

NA NA NA NA

17
Directions of Hon'ble NGT (para 14d) o124712017 ol
Order dated 06.12.2019

7
Has institutional mechanism as per para 14d been
establised (Y/N)

NA

Conlirmation thal no unregistered plastic
manutacuring/recycling unils operated in the State/UT
(Y/N)

NA

Confirmation that no plastic carry bags/lilms <50 micron
thickness is manufactured/Stocked. sold and used in
citieslowns ot State/UT (Y/N)

NA

NAd
Confirmation thal thermocol/polystyrene cups, plates etc.
are not used extensively and are not haphazardly liltered
(Y/N)

Conlirmation that has Special Environmental Squad been
set up lor enlorcement lo oversee and ensure lhat no lilter
ol plastic waste takes place al historical. religious. public
places,

NA

Confirmation that no dumping ol plastic waste on drains
river and burning of plastic in open take place in State/UT
(Y/N)

NA

Gap between
the Current
status and

desired levels

Timeline

16
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Government of Odisha

Housing & Urban Development Department

3rd floor, Kharavel Bhavan, Unit-V, Bhubaneswar, plN:751001

***

File No.: HUD-SANT-poLtcy-0001-2017 1s6sr fle.;lli? ) ,HUD. Date: 0l 6;c,.dfrj.{
From

fuhok Kumar Sarangi,

Joint Secretary to Govt. &

Joint Mission Director, SBM (U)

The Commissioner, Commercial Taxes,_Odl5ha

The Commissione Bhuba neswa r M un ic i pjLeatpltatjAn

The Member Secretary State Pollution Control Board,_edighg

The Director, Environment-cum-soecial Secretary to GoW., FE&CC DepAfLmen!

loint SecretarytLcovern ment, Industries Depp[qn3nt

The DepUty Commissioner-cum-Slmplqyerne0loffiCSr, BMC

The Principal Director, CIPET: Institute of plastics Technology (IpT),
Bhubaneswar ( email : bhubaneswar@lipeLgov. in/cip3lbbsdegmail.com)

The Director & Head,

CIPET: Centre for Skilling and Technical Support (CSTS),
Plot No, A, IDCq Bampada Industrial Area, Balasore - 756056, Odisha

IEmail : app-leblg@,g ma i Lcom]-

The Director, IIT Bhubaneswar (email: director.office@iitbbs.ac.in)

Director, Centre for Child & Women Development, Bhubaneswar

(Email : ccwdsadasiv@-vahoo,co. in)

Director, Taratarini Polymer hA. Ltd., Bhubaneswar

( ema i I : ttp p-!26@-yahsa,ca.in_)

Team Leader, Public Affairs & Communication (PAQ)

Hindustan Coca-Cola Beverages hrt Ltd., Industrial Estate, Khordha,

(Email: ssubhadarsinibehera@cocacola.in)

Representative of Young Odisha NGO

-rt-a4-6-D:\

6ildx)l\H7/

To



Sub: Minutes of the Sth meeting of the State Level Advisory Committee

(SLAC) for Plastic Waste Management (PWM) held on 29'03'2022 at

12,00 Noon under the Chairmanship of the Principal Secretary to

Govt., H&UD Department through virtual platform

Madam/Sir,

In inviting a reference to the subject cited above, I am directed to send

herewith the minutes of the Sth meeting of the state Level Advisory

committee (sLAc) constituted under rule 16 of the Plastic waste Management

Rules, 2016 held on 29.O3.2022 at 12.00 Noon under the Chairmanship of

the Principal secretary to Government, H&UD Department through virtual

platform for information and necessary action.

Yours faithfullY,

-ft," i,r,""

Memo t'to. 
-/7 8 Lt

loint Secretary to Govt. &

loint Mission Director, SBM (U)

HUD, Dt. Aa A, AOaa

Memo No.

Copy to the Staff Officer to the Principal Secretary to Government, H&UD

Department / PS to the Director, Municipal Administration & Mission Director, SBM

(U), H&UD Departmen( Additional Secretary to Govt, & Additional Mission Director,

SBM (Urban) for information & necessary action.

)a::-&"..o. zctz-

loint Secretary to Govt. &

loint Mission Director, SBM (U)

HUD, Dt. oe oS.eoaL

loint Secretary to Govt. &

Joint Mission Director, SBM (U)

71 3s

Copy forwarded to the M&E Expeft, PMU, SBM (Urban)/ all ULBs for

information and necessary action. 
. o 

,,

$":*d*.vtu

2sv -



Minutes of the 5s meJtinq Of the State Level Advisorv Com mittee (SLAC) held on

Depaftment throuqh virtual mode

The 5h meeting of the State Level Advisory Committee (SLAC) constituted under the
provisions of Rule 16 of the Plastic waste Management Rules, 2016 was held on 29.03.2022
through virtual platform under the Chairmanship of Principal Secretary to Govt., H&UD
Department in the presence of all Committee members.

At the outset, the Principal Secretary welcomed al, the pafticipants. The meeting
stafted with a presentation from Additional Secretary to Govt. & Additional Mission Director,
SBM(Urban) representing the status of implementation of Plastic Waste Management Rules,
2016 in the ULBS.

After detailed deliberations, following decisions were agreed upon:

Points
of discussion Decisions taken

A
Compliance on decisions made during 4th SLAC meeting held on
09.o7.202L

1
Ragpickers
Inclusion

Total 3055 Nos. of Ragpickers have been identified till date with
2309 Nos. issued with ID Grds & 623 Nos. been engaged in
Wealth Centres. For mainstreaming of ragpickers a mobile app
has been developed by UMC team for the purpose of
enumeration of mgpickers which shall be pedormed by the
Swachh Saathis & Swachh Supervisors. A virtual training has also
been scheduled on 31.03.2022 for all Community Organisers of
ULBs.

2 PWM Bye-Laws

Vetting of Draft PWM Bye-laws has been done by the Law Dept.
with odia rendering done by the Odia Bhasha
Pratisthan.

After the election, the Bye-laws shall be
sent to all ULBs for publication inviting suggestions & objections
from public.

?

Enforcement on
the restriction on
use of single use
plastic

Due to COVID-19, the enforcement was slowed down but soon is

to be geared up by April,2022.

6
,*14.

25& -

t..

29.03.2022 under the Chairmanshio of Principal Secretarv to Govt.. H&UD

sl.
No



4
Co processing of
non-rerycla ble
dry wastes

As per decision taken in 4th SLAC meeting, the ltlembe:
Secretary, SPCB was requested to take appropriate steps fr-
signing of MoU bewveen the ULBs and Shiva Cement Ltd.,
Sundargarh &Toshali Cement(P) Ltd., Koraput.

Accordingly, the Member Secretary, SPCB had issued

direction to two Cement factories concerned in regard to which
Shiva Cement Ltd., Sundargarh has responded for having old
technologies, i.e. without Calciner but has assured for installing 3

MTPA of kiln at the earliest during its expansion and Toshali
Cement(P) Ltd., Koraput has responded for having limited
0 erational ca cr lant.

The Principal Secretary to GoW., H&UD Dept. suggested for
expansion of space at MRFs to have a convenient storage space.

It has also been suggested by the Director, Municlpal
Administration & Mission Director, SBM(Urban) to have selling of
recyclable wastes at regular intervals to avoid any accumulation
of wastes and requirement of more space for the purpose.

The Commissioner,
BMC suggested for sensitisation among agencies of neighbouring
States by SPCB, Odisha so that we would have more no.of
agencies & also there won't be any issue in lifting huge quantity
of materials. Accordingly, SPCB, Odisha has been requested to
furnish the list of agencies of neighbouring states to H&UD

The capacity of all MRFS have been augmented to 10 TPD for
being capable of handling the wastes from nearby identified
Rural areas too (as per the Urban-Rural convergence on PWM &
FSSM).

The MRFs of ULBs shall only receive & process the wastes from
Rural areas & would not be payable to the rural zones.

5
Enhancement of
Capacity of MRFs

6
Plastic Recycling
Industries

The rates of different types of plastic wastes are to be fixed
through tender process & then agreement is to be done with the
agencies concerned.

The Member Secretary, SPCB was requested to furnish the list of
Agencies.

7

Inclusion of new
member as
Special Invitees
for SLAC

On the basis of suggestion of the Commissioner, BMC during 4th
SLAC meeting, CIPET, BBSR & Balaosre and Youth Odisha (NGO)
were invited for the sth SLAC meeting but were unable to join
due to some issues from their end.

B

,t Setting up of
MRF

4\
De artment.

<_ 2-lf

Implementation of the provisions of PWM Rules,2016



2

Setting up,
Operationalizatio
n & Coordination
of the PWM

System

Non-recyclable wastes sent to cement factory in FY 2020-21 was
4,775 MT whereas the same in FY 2021-22 was 2,272 MT. Based
on above difference in quantity of non-reryclable wastesr the
Commissioner, BMC suggested to direct all the cement factories
to receive the wastes & co-process them either in own plant or
in their branch plant located in other states wherever facility for
coprocessing is available.

Accordingly, SPCB, Odisha was requested to furnish the list of all
associate Cement
factories.
(a) LoU was executed on 21.09.2021 in respect of 7 Nos. of
identified pilot Districts (Angul, Balasore, Dhenkanal, Ganjam,
Khurda, Mayurbhanj, Sambalpur).

Project Steering Committee (PSC) and Technical Aassistance cell
have been formed as per provisions of the LoU.

3

Urban-Rural
Convergence on
PWM

l(b) The fund of total amount Rs. 50.24 crore has been
received from PR&DW Dept. in this regard that has been
deposited in State Nodal Account (created by PR&DW Dept.).

Out of this fund each ULB has an allocation of Rs. 23 lakh per
MRF (Capex-Rs. 13lakh+ Weighbridge- Rs. 5lakh+
Conveyor System- Rs. Slakh), but none ofthe ULBs has been
disbursed with the allocated amount as they can directly
withdraw their requisite amount from the Nodal account,

4
Framing of Bye-
Laws (Rule 6(4))

The draft Bye-Laws shall be sent to all ULBs for publication
invitinq suggestions & objections from public.

Enforcement of
the provisions of
PWM RUIes

Due to pandemic COVID-19, the enforcement was slowed down.
In this regard, Director, Municipal Adminidtration & Mission
Director, SBM (Urban) has suggested to start the enforcement
from 01.04.2022 in full swing.

5

Out of 114 ULBs, 106 ULBs have submitted the reports before
(i.e. before 30th June) for the Calendar year 2021 & balance B

ULBs shall submit by 31,03.2022.
6

Submission of
Annual Report

The Meeting ended with vote of thanks to the Chair & all participants.

2
Principal Se

{

._LbD

ryto
tl,-
Government
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GOVERNMENT OF ODISHA

FOREST & ENVIRONN4ENT DEPARTMENT
+***

NOTIFTCSTION

Bhubaneswar, Dated the 0A lune,2021

No. FE-ENVI-ENV-0019-2021/ !-00 3q /F&8.. For effective implementation

ol provisions of Plastic Wasle Management Rules (PWlvlR).2016 as amended thereof and in
pursuance to the Office Memorandum F. No. l7 /617021-HSM dated 16.04.2021 ot MoEF &
CC, Gort. of lrrdia on elirnination of Single Use Plastic (SUP), a State Level Task Folce is
hereby constituted lbr prepaling & moniloring of comprehensive action plan for mitigation of
plastic pollution & phasing out single use plastics. Menrbers of the task lorce under the

Chairmanship of Chief Secretary, Govt. ol Odisha are as follorvs:

The Chairperson may co-opt member (s) as required.

The meeting ofthe task force shall be convened once in every two months.

By Order of Govemor,

SLtr'*e-

Additional Chief Secretary

st,
No.

Designation Nlembers

I Chief Secretary, Gort. of Odisha

Additjonal Chief Secretary, Rural Development Depa ment

Chailperson

I\4ember

3 Additional Chief Secretary, Forest & Enviromrent Deparlment <lo-

1 Principal Secretary, Ilousing & Urban Developmenl Depannrent do-

.) Principal Secretary, PR & DW Department -do-

6 Principal Secretary, Industries Departrnent -do-

Principal Secretary, School & ME Department do-

8 PrincipaJ Secretary, Sports & Youth Scrvices Department -do-

9 Commissioner-cum-Secretary, [ & PR Department -do-

10 Consultant, SPMU, SBM, H & UD Depannient -do-

il Member Secretary. Slate Pollution Control Board. Odisha -do-

12. Director, Environment-cum-Special Secretary, Foresl &
Environment Department

Member
Convenor

<_ 2.'L I - P.'t.o



I4crro No

-2-

lO0qO ,r&E, u pil June.2o2l

Director,r"3,*,

Director. r,ru.fu*"i"1 secrerarl,

D irecto r, u,,, r. -fu .t'-* i s ec re r ar-v

Copy foruarded to the Cazette Cell. Commerce Depsrtnlent. Odisha Secletariar.
Khalvel Bhau,an. Ilhubanesrvar rt,ith a request ro publish this Notification irr an exrrao:dinarv
issuc ol'the Odisha Gazette and supply tl ft)' (50) spare copies to this Depanment.

ecial Secretarl'

Mcnro No. L00qL iF&E. Dr. S! June.202l

Copy'forwalded to PS to Secretary to Hon'blc Chief Ministcr, Odisha/ PS to Hon'ble
Nlinister. Forest & Environment/ OSD to Chief Secretary, Odislrr,J Additional Chief
Secrctary. Rural Development DepartnrenLi Additionai Chief Sccretary, Forest &
Environrnent Department/ Principal Secrctary, Housing & Urban Developrnent
Departnrent/ Principal Secretary. Panchal.ati Raj & Drinking Water Departmenti Principal
Sccretar)', Industries Departnrent/ Principal Secretary. School & Mass [,dr.rcation
Department/ Principal Secretali,, Sports & Youlh Services Departmeut/ Comm issioner-cum-
Sccrctar).. lnformation & Public Relations Depaflment/' Consultant. SPMU, SBM, H & UL)
I)epartment/ Member Secretary, State Pollution Conrol Board, Odisha. Blrubanesrvar lor
k ind inforrnation.

Nlenro No. l0O I 2 r'F&E. Dt. 0 ! June, 2021

Copy lorwarcled to the Joint Secretary, HSIV1 Division. 3'd Floor. .lal \Ving.
Paryavaran Bhawan. MoEF & CC, Jor Bagh Road, New Delhi. Il0 003 (try e-nrail

.isnr pg. mefcc@gov. iri)/ Member Secretary, Central Pollution Control Board, Parivesh
I3harrari, East Arjun Nagar, Shahdra. Delhi-110032 (nrscb-cpcb(rlnic. irr) lor kind information.

Mcnro No looqZ /F&E,Dr 0t .lune. 2021

Copy forrvarded to All Collectorsl AII Superiutendent of Polices/i\'[unicipal
Commissioners of five (5) Municipal Corporationsl All DFOV All Executive Officers of
Municipalities & NACs/ All Regional Officers of State Pollution Control Iloard for

inlorrnation & necessary actiou.

(- 2LL

Director, u"',. -ft*r"l Secrcrary'



A an tturz- vur lO)
By E- mail

Government of Odisha

Forest, Environment & Climate Change Department

No. FE-ENv1-ENv-oots-zo}rr-fu,rfuLf;1 reacc, oao. l2 t osnozz

From

Sri Madhusudan Dash, OAS(SAG)

Additional Secrstary to Governmenl

To

Ths Princloal Secretarv. RD Oeoartment

The Principal Secretarv. Housino and U.ban davelooment Deoarlmsnt

The Princioal Secretary. Panchayati Raj and Drinking Wat€r Deoartment

The Princioal Secretarv. lndustries Deoartment

Tho Princloal Secretarv. I & PR Deoartment

The Commissioner-cum-Secretarv. School and Mass Educalion Demrtm6nt

The Commissioner-cum-Secretary- Sports & Youth Services Depertment

The Director. CES. RPRC Camous. Navapalli. Bhuban6swer

Consultant. SPMU. H & UD Desartment

Sub: Minutes of the 3td Stats level Spocial Task Force meeting held on 26.08.2022 at 12:30
PM on elimination of singls use plastic (SUP) under lhe Chairmanship of Chief
Sacretary on Virtual Mode and declaration of FE & CC dept. as Nodal Oept..

Sir.

ln inviting a reference to lhe subject cited above, lam directed to enclose herewith the Minutes
of the 3rd State level Special Task Force meoting held on 26.08.2022 at ,12;30 pM on elimination oi
single use plastic (SUP) under the Chairmanship of Chief Secretary on Virtual Mode for your kind
rnformation & necessary compliance.

Further. it is to inform that the FE & CC Oepartment has been doclarod as Nodal Department as
per the MoEF & CC. OO No. 1716/201-HSMD-Par1(t) dtd. 't7.08.2022.

Yours faithfully,

Enclosed: As above C
o9 -"9. t o

Additional Secretary to Govt.

^L) 
-

I

ffiffiE



'email: asnpg.mefcc@9ov.in"

uu^ot'n. 163// /FE&cc,dt. l2'0q' An

Copy along with copy ot l\,linutes foMarded to the Additional Secretary, MoEF & CC, lndira

Paryavaran Bhawan, Jorbagh Road, New Oelhi for kind information

It is further to state that FE & CC Department, Govt. of Odisha has been declarBd as Nodal

Oepartment for lhe Stat€ as per the MoEF & CC DO No. 1716/201'HSMD-Part(l) dtd' 17.08 2022'

Enclo: As above. q

maiti on"r s#r,ii"?' t'o lort.

u" oN,. /6217 tFE&cc,dr. 12.0?'A2
Copy along with copy of l\4inutes forwarded to the OsD-cum-Ex-Officio Special Secretary to

Chief Socretary, for kind in{ormation of lhe Chief Secretary. 
2 "r.rZAdditional Sdcietary to Govt.

/FE & CC, dl t2'0q'ekMemo No

Copy along with copy of Minutes foMarded to the Senior P S. to the Addl. Chief Secretary. FE

& CC Departmenl for kind informalion of the Addl. Chief Secretary. C
Additionar 89",#l I o*r.

[remo No. E & CC, dr. te.oq. aA

Copy along with copy of Minutes forwarded to th€ Member Secretary. SPCB for information &

necsssary action.

He is r€quested to communicale the approved State Action Plan to CPCB and also upload the

same in the National Dashboard as per the link, User lD and password provided by N,oEA& CC'

A.r.ritioner "%"*:Xr.

%lLt -



Govt. of Odisha

Forest, Environment & Climate Change Department

Minutes of the 3rdstate Level Task Force Meeting held on 26.08.2022

at 12.30 P.M. in VC Mode under the Chairmanship of Chief Secretary. Odisha

The 3rd State Level Task Force Meeting on elimination of single use plastic (SUP)
was held on 26.08.2022 at 12.30 P.M. under the Chairmanship of Chief Secrelary, Odisha
in virtual mode under Microsoft Teams.

The members present in the meeling are as per Annexure l.

The Director Environment cum Special Secretary welcomed all the members
present in the 3rd task force meeting and initiated the discussion with due permission from

the Chair as per the agenda. The Director Environment intimated regarding the approval of
draft action plan on elimination of SUP to be approved by the task force, which was
formulated by by SPCB with inputs from H & UD Dept. and PR & DW Dept. lt
was circulated among all the members of the task force vide FE & GC Dept. letter No.

13875 dt. 05.08.2022 for appraisal.

Thereafter, the Compliances made to the 2nd State Level Task Force Meeting held

on dt. 05.04.2022 was apprised to the committee and the following decisions were taken in
the meeting:

The representative of PR & DW
Dept. intimated that as per

direction of last meeting, all the
GPs are to be tagged with
nearest ULBS for Plastic waste
collection. At pr6s6nt, 25 %
villag6s are tagqed.

The quantity of Plastic wastes
generated from Rural areas is

about 86 Tonne which has been
sent lo the tagged
ULBs. Temporary shed has been
made for storing the
plastic waste..

Tha Chairman
timeline fot

wanted the
100o/o target

T

Points discussod in2rd State
Level Task Force meeting

held on dt. 05.04.2022

compliances Decisions

1. Proper plastic waste
management by PR &
DWDepl.&H&UD
Dept.

(a) Chief Secretary directed
to quantity the amount
generated GP wise, sent 1o

ULBS and also lo maintain
record.

(b) All the GPs will be
completely tagged with the
nearest ULBS. The quantity
generated from the GPs to
be quantified.

Compliance received
from PR & DW Dept

{Letter No. 15583 dt.
16.08.2022) was placed

before the task force:

a. 1 1,693 (25%) villages
have repoded provisions

of all necessary
infraslructure and
services to manage sold
waste including plastic
waste,

b. SHGS have been
identified and tagged in
3.079 (45.30/o) GPs to
manage the community
SWM assets and
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,acilitate PWM.

c. Household and
lnstitulional level

collection of Plastic
Waste has been initieted

in 1.306 GPs.

d. 13,834 waste
segregation sheds have
been created to facilitats

the storage of dry waste
collected.

e. 13,455 Nos. of vehicle
(mostly Tricycles) have
been procured in the
villages for collestion &
transportation oi Cry

waste.
f. 6'18 trips of Plastic waste

(85 Tonnes, aoprc,x )

from Rural areas have

bsen sent to ULBS

during FY 2021-22 as a
part ot Rural -Urban
convergence towards
PWM.

g. Addltionally, 1,900 activo
waste aggregators have

informed of collectinE
2,031 Tonnes (apprcx.)
of plastic waste from the

GPs during the lasl
Iinancial year.

Fund position cf PR & Dlv
Dept. is managed throl'lgl.l

SBMG Phase ll programme

along with SWM in

convergonce with olh€r
schemes.

SHGS and local vendors are
involved worth neighbouring
MRFS of ULBS and approx. Rs.

50 Crore has been made
available towards Rural-Urban
convergence.

Village level storage sheds are

achievement. ln response,
representative of PR & DW

Dept. intimated that the 100 %
achievement shall be made by
2025, but steps are being taken
for early completion by 2024.
The stalus report is to be

submitted to FE & CC Dept.in

this regard.

The Special Secretary, H & UD

Dept. had intimated that under
Rural-Urban convergence, funds
have been received from PR &
DW Dept. and Ganjam Dist. has
been taken as model ULB for

waste n]anagement.

r"e Chairman desired to know
about involving lhe Sarpanch and

lhe PR members. lt was clarified
by Additional Secretary, PR &
DW Dept. that a training module
has been prepared for Solid

\taste Management and PR

Representatives will be trained

accordingly.

Presently, training is going on for
Sarapanch, and Zilla Parishad,

President and Block Chairman,

where the training is being
provided for proper handling of
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being devaloped through
70o/o:3o% contribution of
SBMG and tied FC grants of
GP.

Village cleanliness is

encouraged by taking mass
cleaning activitjes at regular
intervals.

-3.

plastic wastes and not to use

banned products.

1

PR & DW Department has
intimated that they have
been tagged 6798 Nos. of
GPs with nearest ULBS for
collection of plastic waste.

a. Follow up action for
handing over the
segregated plastic

waste to ULBS to be
taken up for effective
implementation.

b. The record of
generation on GP
wise to be
maintained.

As discussed above, guideiines

are being issued and steps are

being taken by the PR & OW

Dept.

2. Preparation of
comprehensive
Action Plan finalized
wlthin a time bound
mannsr.

The actjon pl.an was to be

finalizsd and submitted
before 30.04.2022 as per
the 2nd National Level Task
Force meeting held
05.04.2022. Action to be
taken by H&UD Oept., PR &
DW Dept. & SPCB in this
regard.

The draft aclion plan has been
prepared and communicated
vide FE & CC Lettor No.
13875 dt. 05.08.2022 and it is
to be discussed for flnalization.

The salient features of the
Aclion Plan was elaborated as
follows:

a. Creatlon of arrrarenoss
and public participation

b. Applicability of Action
Plan

c. Ljtilisation of Plastic
Waste

d. Stato to became free
from SUP in a time
bound mannsr

e. lnspection by Squads
and imposing fin€

f. Grievance rodressal
Mechanism

MS, SPCB discussed the action
plan before the committee.

The MS, SPCB intimated that the
action plan has been prepared

under PWMR Rules, 2016 and
intimated thal the action plan is

to be sent to CPCB as part

of compliancs.

The SLAB is tunctioning under
the Chairmanship of Principal
Secretary, H & UD Dept. The
prescribed authoriiies are SPCB,
Secrelary in Charge of H & UD

Dept. GPs as per Rule. The
Secretary, H & UD Dept. can

also delegate the power to all

ULBS. The priority action is
stated in the action plan is to
minimize the use. ln the action
plan there are two components
i.e. supply side and demand

ab7

PR & DW Dept. was to

elaborate on this.



3. ldentification of
littering hotspots and
preparation of
strategy for collection
of plastic waste and
plan for cleaning of
surface weter bodies,
drains etc. and
management of
legacy waste by both
PR & OW Oept. and H

&UD Dept.

g. Dev€lopment of App

h. Dashboard for
monltoring Action Plan

i. lmplementation of
"PRAGATI" programme
of Govt. of lndia.

l. Steps to be taken for
Development of
suitable altemative

k. Strict enforcement for
ban on open burning of
Plastlc Waste as well
as MSW.

I. Timeline of Compliance

(MS, OSPCB to make a

detailed presentation)

side. The supply of raw material

and market survey is to be

conducted lhrough an agency.

The App has been developed by

CPCB and information are to be

uploaded. The ULBS are to
upload the information.
Educating the people through
Schools, mass media and

awareness generation.

Chairman emphasizedthat
action is to be taken for
complete eliminatlon of SUP

as per tima line. Chairman
also suggested for market survey
through intelligence collection
and also to make raids through
squads at regular inlervals.

The SUP banned products are

included in the action plan.

:urther alternate products to be

Ceveloped and encouraged for
xse like jule bags.

Ali the Govt. offlces. industries
3re to be made SUP free. ln the

consent 'administration, all lhe
industries are given special
r:onditions for compliance on
,:limination of SUP.

Ir all high Schools, the School
and Mass Education Dept. to

iake steps for issue of instruction
cn sensitization programme.

Regarding identification hot
spots, in Rural area the PR & Ow
Dept., and for Urban area H & UD
Dspl. and in Forest areas, Forest
Dept. has to take action for
elirnination of single us6 plastics.
Focus is to be given by the

Depts. on the tourist spots on
elirnrnation oI SUP and banned
products.

Cirairrrran ditectecl to obtair'l
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communicated to the Depts.
{rom FE & CC Dept. Ct.

30.A7.2022 surprise sqLrads to
check preferably twice in a

week for checking on use ol
SUP. The squads are to bs
constituted ULB wise with
representative from SPCB.
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a report at regular intervals

,rom Collector and DFOs

regarding keeping the Hot

spots free of SUPs and to

mention the quantity of

plastics removed through

cleanings.

It was decided to obtain a

quanerly report lrom

Collector and DFOS in this

regard , quantifying the SUPs

removed and steps taken in

eniorcing the ban.

Chairman suggested that eftorts

are to be made for creating

awareness regarding usg of

cloth/ jute bags and the SHG

groups should also stitch the

bags in large quantity and sell it in

the market to meet the suPPlY i.e

likely to be generatBd.

The SPCB has issued 
I

instructions vide their letter No.

14237 dt.08.08.2022 to Rotary

Clubs and Bar Associations.

The sample posters (2 Nos.)

for awareness generation have

also been sent to them bY

SPCB.

AwarenBss campaion bY CES

:The CES has conducted the

awareness campaign the

submitted to report FE & CC

Oepartment on d1.05.U.2422

a^d dt.1 'l .02 .2022 for the

month of December 2021 a d

January 2022.

Pledge taking bY

school Etudents at

Bhubaneswar,
Sambalpur, Puri,

Kend.apara,
Jagatsingpur, Ganiam,
Mayurbhanj, Cuttack,

4. Request to Senior

Citizens, Rotary &

Lion Clubs, membsrs
of Bar Associations,

Joumalists
Association lot
awareness generation
for not to use SUP:

CES to take tollow uP

action.

It is decided to involve the

senior citizens, Rotary and
Lion Club members. Bar

Associations and Journalists
Association for taking steps
for elimination of SUP as

decided earlier.

CES and SPCB may make

requ6st in this regard.

9-
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It was decided to implement

the provision of Rules so
that thore will be no littering

of plastic wastes particularlY

at hotspots like Tourist
spots, Temple areas, Sea

Beaches and steps to be

taken f$ systematic

collection of plastic waste
from these areas including

the places of day to day

activities like daily markets.

After the marketing lime is
over the garbages are to be

collected, not to be heaPed,

to be collected immediately
without causing

inconvenience to the PUblic.
The Chaarman sPecificallY

emphasized for collection of
wastes near Sikharchandi

lemple area and proPsr

collection thereof.



Balangir and Angul.
. Awareness camPaign

on sanitation and
curbing use of single
use plastic organized
through District
Education OFflcers and
photographs has been
submitted.

Online qulz competition
organized in Eco Club {or

school students, with webinars
for teachers and studants.
Action also taken in

consultation with SPCB.

\

For ;mplementation of SPCBS

direction and PWMR, 2016 as

amended on 12.08.2021 frcm
the FE & CC Dept. the Govt.
approval has been obtained
and for constitution of speciai
squads for checking on
prohibition on use of SUP items
and collection of fines letter
issued from FE & CC Dept.
vide No. 13468 dt. 30.07.2022.

lnstruction has been issued from
the FE & CC Dept. for conducting
surprise checks in ULB areas for

elimination of SUP.

This is to be continued and

action taken report is to be

submitted at regular intervals by

PR DW & HUD Department.

5. lt was also decided
thal FE & CC Dept.

will take steps for
dissemination ol
information on the
recent Amendment to
rhe PMR, 2021:

SPCB had issued public

notice on 19.02.2022 tor
prohibited items production,

stocking, distribution, sale

and usage of SUP as per

Rule which is effective from
1st July 2A22.

Further direction has been
issued under section 5 of
E.P. Act. 1986 to all

Collectors on 02.03.2022 lat
the actions to be executed
in compliance to the PWi/R,
2016.

CES in association with
SPCB to organize
awareness programme in

Schools through eco-clubs,
quiz competition on
elimination of SUP as
organized like previous
months and to submit report
to the FE & CC Department.

CES is organizing the
awareness campaign and the
report is being submitted to FE
& CC Dept. month wise and trll

July 2022 it is received vide
their letter No 521 dt.

06.08.2022. The action taken
are as follows:

cEs has requested SPoB for
funds for conducting awareness
programme and MS, SPCB

intimated that it shall be released
atlcr approval from chairman,
SPCB.

{ 2?o



Observatlon of lnternational
Plastic Bag free day on
03.07.2022: lt is organized at

Vivekananda Sikhya Ksndra,

Chadrasekharpur and

ShriAurobinda School of
lntegral Education, Rasulgarh.

Moga rally done on

21.07.2022 at Govt. Girls High

School and Balaram Dev

Vidyapitha, Tangi.

Public awareness on "say not

to single use plastic" through

Audiovisuals on LED TVs of

Smart, Bhubaneswar and

causing awareness through

Social media.

As intimated, lhe model bye'laws

are under preParation and the

Oriya version is Prepared and

circulated, Further action to be

taken for publication at the

earliest basing on the comments

o, alt ULBS. The Swaccha Karmi

are also given training for

collection and sogregation of

waste and it is working on Pilot
basis at Dhenkanal Municipality.

The MRFS are made functional

and the segregated Plastic
wastes are being sent to Cement
Plants (2 Nos.) and r8quested

toMS, SPCB to dkect the Cement
plants to take mors waste.

The Chairman desired that the
plastic waste can be used for

road making in a big way in

Odisha.

The iinal publication of bye

laws to be expedited by H &
UO Dept. incorPorating
prohibition on SUP with fines/

environmantal compensation.

6. State Level Advisorv
Body on PWM:

The State Level
Advisory body as per

Rule 16 of PWMR,

2016 was held on
29.03.2022 under the

Chairmanship of
Principal Secretary, H

& UD Department.

H & UD Dopt.
circulated the minutes
vide their Latter No.

7783 dr. 02.05.2022
for compliance and

follow up action.
oiscussion made on:

Rag pickers inclusion.
Total 3055 Nos.

identifled with issue of
lD cards to 2309 Nos.
and 623 Nos. are
engaged in wealth

Cent as.
PWM Bye laws: The
dralt bye-law has

been vetted by Law

Dept. and it is

circulatad to all ULBS

<_ 27)
4.

The decision of SLAB meeting

was apprissd to the committee.

The Spscial Secretary, H & UD

Oept. intimated about the Present
scenario of Plastic Waste

Managemsnt.



for inviting comments

from public. Co

Processing of non-

recyclable dry waste

Enhancement on

capacity of MRFS
Plastic Recycling
lndustries
lnclusion of new

members in the

committee: (ClPET,

BBSR and Balasore

and Youth Odisha as
NGO).

Setting up oi MRF;

L.ist of neighbouring
slates MRF units to
be intimated by sPcB
to H UD Dept.
Setting uP,

operationalizalion &

co-ordination of the

PWM system: The
plastic waste sent to
Cement Plants during
2Q?0-21- 4775 MT, in

2021-22- 2272 Mr.
Urban Rural

convergence on
PWM: The fund
position has been

soecified as Rs. 50.24
Crore by PR & OW

Dept. 7 Nos. of pilot

districts have been
identified.
Submission of Annual
Reporti 11 is

submitted.

The EIC cum Special Secretary,

RD Dept. has intimated that a

requisition has been sent for

sending the plastic wasie fo. use

of road making. Presently it is

collected from outside the State
like lndore and they require about
520 Tonnes of plaslic waste. The

waste can be utilised

in substantial amount if made

available.

The woks Depts./ RD Department

may install shredding machine
and collect the waste from Rural

areas and from MRFs.

FE &CC Department will

organise a meoting of the RD

Dept,, Works Dept. and H & UD

Dept. to facilitate in effective

collection and use of plastic

waste in road making.

The State Level Task Force approved the Action Plan on elimination of single use

plastics and decided for implementalion by the concerned Depts. in coordination with each

other. The approved plan was recommended to be sent to CPCB, asrequired.

The meeting was ended with vote of thanks to the Chiir and 
- also to the

participants. .. .: -11 ^i ^,,rr./
(Shri Suresh Chandra MXAipatra, l.A.S.1

Chief Secretary, Odisha
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fi nn47cu,te - uttt C)
Various programmes conducted by the Centre for Environmental Studies (CES)

for "Elimination ofSingle-use Plastics" during 2022

1. Single Use Plastic Free Campus
All Eco-clubs are assigned for creating awareness on stopping single use plastic

use in their campus, nearby villages and among people. More tian 1000 Eco-

clubs have already made their school campus plastic free.

2. Pledge Taking
All Eco-clubs have been advised to take pledge on not to use single use plastics and

they will also create awareness on ill effects of Single-use Plastics. Eco-clubs are

taking steps in this direction. About 2000 Schools have taken oath not to use

single use plastics.

3. Webinars
Several Webinars on "Banned single use plastic items" & "Elimination ofsingle'use
plastics" are being conducted with Eco-club Teachers & Students for public

awareness and all Eco-club Schools have been instructed to make their
school/college campus free from single-use plastics. Total 48 no. of webinars
have been conducted by CES during the year 2022,

4, Competitions for Students and Teachers
To create Environmental awareness among students and teachers; CES,0disha has

conducted various competitions. About 30000 No. of Students and 1000 No. of
Teachers have participated in different competitions during the yeat 2022,

5, Short Film
A short film has been developed by CES on "Say No To Single Use Plastic". For

public awareness, the video is running in LED TVs of Smart City Bhubaneswar

installed at different locations in Bhubaneswar City.

Another short film has been made on "Sabuia Paribesha, Sustha Paribesha"
involving celebrities to sensitize & visualize Eco-club Students towards positive,

sustainable environmental action. This short film will be definitely helpful for Eco-

club students and teachers in making our Environment Clean & Green.

6. Fixing of Hoardings
Through District Education Officers, 60 hoardings have been fixed with
awareness message on "Elimination of single use plastics" in 2 schools of each

district head quarter for wider awareness of public.

7, Radio f ingle
1 Radio Jingle on "Say No to Single Use Plastics" has been compiled and aired
through different FM Channels for creating public awareness on "lll effects of
Single-use Plastics".

-- )-7\
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8' 
HH::'rT$fi:f'"THlt".. messase "n 

"P1:n:1,"nsre use prastic itenrs" &

"Elimination of ingft'""'piu'*t;-'" f"*f daily 0dia & English newspapers to

...ri. u*.."n"'s of eco-clubs and general public'

s' 
'i:#"t:JT5 1 leaflet have been developed for Eco-club Schools for creatins

awareness to eliminate single use plastics'

10, RallY
CES has conducted 9 no' of mega rallies in different cities involving students &

teachers carrying placaJ' A 
'to'"nt 

to sensitize people about ill effects of single-

use plastics 
'na 'pptur"l 

ri "iti'**"'"e 
to plastic to save our environment'

During rallies, tloth b; ;J"tn' at"ttUut"a to public to educate them to use

cloth bags instead of Plastic bags'

11. Meeting
CES is also conducting meetings in various eco-clubs to make students aware of

the alarming effects of single- use plastics on o'ur environment & our health;

banned single u'" p"';";;;;; and urge them to do something for a clean & green

environment'

12, Offline Capacity Building Program for Teachers-

CES organizes C"p""V'"S'tld;ng etogtutn for- Eco-club Teachers focusing on

effective functioning J rr*'"on""ri.* of eco-crubs, prastic waste management'

."riint *'g" of single-use plastic' plantation' etc'

During 2022, CES organized 4 capacity' O't'1r.19 programs for 300 Eco-club

Teachers orrour aitttiil'n""ty Jug't'ingttpur' iajpur' Khordha & Puri'

13. Exposure Visit of Eco-club students to STP & MRC sites

Lack of ,"*'g" tot;";tiln uni ai'po'ut facilities impacts negatively on the

environment' f" 'aattt' 
this important issue' we are creating awareness among

students 
"na 

p"tioaituffy i"*rrt in"t 
."1t 

field visits to nearby sewage processlng

units to gain pratti*i k'";l"d;' Total 4 such-pro-grams already completed taking

students to sewage ,."ri.""?-or,nt [srp) & Mlteriar Recovery centre (MRCJ

sites.

ttfi',?: 
i*jl..ss is also being created bv cES thro-ush regular postins of

information/ infographic tt',"'i 'a*t 
on iB'nn"d Singte Use Plastic ltems";

"Elimination of Single'Use ti"t"ttt;' n' tft"cts of Plastics" and "Conservation

of Environment" in Social Medias'

74.

--w4



$an"r"u n"-Vtil(D
_dETET-A

ffi\z
Tel : 0674.2564033

F l\X. , 0674-25&4033/2564573
SPABX | 25619o9/2562U7

E-mail: paribeshl@ospcboard,o.g
Website: lyl4detpgbga4Lglg

STATE POLLUTION CONTROL BOARD, ODTSHA

No. \2.12. IND.IV-PCP-PWM-57 q 01a62L

To
The Additional Director and DH-UPC-lf,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi .11OO32

(Kind attention: Mrs Divya Sinha, Addl. Director and DH-UPC-ll)

Sub: Submission of Annual Report for the period 2021-22 under Plastic
Waste Management Rules, 2016.

Sir,

ln inviting reference to the above, it is to intimate that the Annual Report
for the year 2021-22 containing the information on regarding Plastic Waste
generation, received from 114 ULBs in the State for the period of 202!-22 is

enclosed in prescribed format. This is in accordance with the provision of Plastic
Waste Management Rule, 2016.

Yours faithfully,

€
Encl: As above

Memo No. lalqq u. ,.,q ' a-t. 9oLr4
Copy along with enclosure forwarded to the Principal Secretary,

Urban Development Department, Govt. of Odisha, Bhubaneswar
Environment-cum-Special Secretary to Government , Forest, Enviro
Climate Change Department, Govt. of Odisha, Bhubaneswar for
information.

Encl: As above

ER SECRETARY

Housing &
/ Director,
nment and

fav rof

hc .r1 f

*.HliE
ir*'$if.ft

alL

csPcB-tT-Mrsc4004 -20221 2t 2022

-- )3_r -

MEMBE SECRETARY

IDEPARTMENT OF FOIIEST & ENVTRONMENT, GOI'ERNMENT OF ODTSIIAI
Paribesh Bhawan, AlU8, Nilakantha Nagar, Unit - Vlll

Bhubaneswar - 751 012, INDIA

Date:

By Speed Post/E-mail



Annexure I (Column 2)

Details of c waste management details

Pw Gonerated (
TPD I

PW Collected (
TPD)

PW Proccssted (TPD)

111.49 111.49 111.49

Annaxure ll ( Column 3)

2+6 -

STATUS OF IMPLEMENTATION OF BAN ON
CARRYBAGS W|TH THICXNESS < 75 ,I,icron

Items Status

lmplementation ot
thickness of less
than 75 microns
carry bags (viryin,
recycled) (with
efiect from the
30th Seplember,
2021). (Rule &-
Auqust 12,2021)

Govt. of Odisha has banned plastic
carry bags in respect of thikness in
all Municipal limits ot the State.

(



Annexu Column 4
ACTION PLAN FOR PLASTIC WAS MANAGEMENT

Serial
No.

Itom! Cunont Statua Desirabl6
Levols

Gap betwosn
the currsnt
atatur and

dssirsble leYel

Timellne

1 what is the quantity of plastic waste
generated (Annual Report fo.m Vl pl. 2,6)
ITPD}

1 11.49 111.49 0

2(a) Number of registered plastic manufacturing
units NA NA NA

2(b) Capacity of registered plastic
manufacturing units (TPD)

Granules 210.70 (TPD)
Tar 410.95 (Sq

Meler/Oay), Lumps 1.40
(TPD), Pressed used PV
Woven Bags 0.66 (TPD),
PVC Flexible Pipes 1 92

ITPD)

NA NA

3(a) Total No ol ULBS 114 114 0 NA

3(b) Percsntage of ULBs which hav€ set-up of
plastic wastE management system as per
Rule 6{2)?
(including collection, segregataon,
channelization & processing of plastic
waste)

AII ULB 1OO% 0 NA

30 Perc€ntage of ULBs having faciliti€s for
collection of seoreoated wasle

AII ULB 1OO% 1 0 NA

31d) P€rcentag€ of ULBs Material Recovery
FaclliW

1 NA

4(.) Total no. of Gram Panchayat NA NA NA
4(b) P€r6ntags of Gram Panchayat which

have setup of piastic w8sta management
svstem as 9er Rule 7

NA NA NA NA

40 Psrcentage of GPs having lacilities for
Collection of seoreoated waste

NA NA NA

4(d) Pe.centage oI GPs having Material
R6covery Facility

NA NA NA

5(.) No. of registered Producars/brand ownerv
importors as p6r Rules I & 13 of PWM
Ruleg?

Producer - 01
Brand Owner - 04

lmDortoG - 01

NA NA NA

5(b) Pgrcantage of
Producers/BrandownErs/lmporters which
have engaged with ULBS tor PWM

NA NA NA

5Gl Percantage of ULBS which have set up
system for plastic waste management with
assistance of producers been set -up?
Rule (6(3))?

NA NA

6(a) Number of registered plastic waste
recyclers

6{b) Capacity o, recycier (TPO) NA
7 Status-of Utilizatioh of ptast. waste

(Annual R6@d lorm Vl ot.4)
7(a) Quantity of Plastic vraste uiitiieo in

recvclino (TPQ) 121 121 0

7(b) Quantity ot plastic waste ut lized rn

recvclinq Road Constructron 0 0 0

7@ Quantity of waste Co-processed in Plastrc
Waste in Cem€nt kilns 12 '15 3

continous
proc€ss

7(d) Ouantjty ot waste utilized in productjon ot
RDF

7(e) ooaotity of plastic weste us€d in
uc-tiod

7(0 Quantity of plasUc waste used in other

<.- z)7

1

I 0

NA

NA

10



8(a) l.lo. ot Units registered manufacturing
comoostable olasUc

0

Total Capacity of Units manufacturing
comoostable olastic

0

9(a) No. of unregistered plastic manufacturing
or recycling units. (Annual Report format
ot 7)

59

10

All 114 ULBs Published
draft Bye-laws

Final Bye-
Laws to be

published by
114 ULBs

Final By+laws to
be published by

114 ULBS
31-03-2022

11 Whether plastic carry bags & plastic sheet

of
thickness < 50 micron banned or nol

IRule4(c)?
Whether plastic carry bags & plastic sheet
of
thickness < 50 micron bannad or not

lRule4(c)?

Yes 0 NA

His comptete ban on plastic carry bags

been imposed? (Annual Report fonnat Yes Yes 0 NA

13 status of action taken on non-complrance

of PWM Rules (Annual Report iormat pt.9)

All 114 LJLBs

have
adopied

enforcement
measures

0 NA

14 Status of ma ing & labelling on plastic

carry bags & multi layered
11

NA

15 Whether State Lgvel Advisory Committee
is constituled or not? lRule 16] lf yes,

details of number of meetings conducted in

a year and implementalion of suggestions

of committee ln the last 2 Years

Yes, SLAC constituted
l\,leetings conducted on

25.09.201 7, 29.06.201 9.

2a.11.2020 and
09.07.2021

At least once
rn six monlhs

NI Nil

16 Status of phasing out of manu facture and

use of multFlayered plastic which is non-

recyclabia or non-ebnergy recoverable or

with no alternate use of plastic in two

Public notice is issued
vide letter No 2634 dtd

19 02 2022
NA NA

17
a Details of Aclion taken to ensuro that

is not
b Details of Action taken w.r.t engagement

of civil socities/groups with waste pickers (

c Details of Action taken w r.t c.eating

awarness among stakeholders ( Rule-6(e))

279 -

8(b)
I

I

[Hi:'i-"J 

:T",l,T''"" 
h ava rramed b,e-

I

All 114 ULBS havo
adopted enforc€ment

measures

NA



Annexure lV ( Column 5)

Details of unlts producing restrlct€d Single Use Plastic items

S.No.

Items Total
No of
units

Operati
ng
Units (

No.)

Capacit
yof
operatin
g units (

TPD)

Closed
Units (

No.)

Capacity of
closed units (

TPD)

1

Ear buds wlth
plastlc stlcks

Nii Nit Nir Nil Nit

2

Plastlc stlcks for
balloons

Nil Nit Nit Nit Nir

3 Plastic flags Nil Nit Nil Nit Nit

4 Candy sticks Nil NiI Nit Nil Nir

5 lce-cream sticks Nil Nil Nir Nit Nit

6

Polystyrene
flhermocoU for
decoration

Nit Nit Nit Nil Nil

Plates, cups,
glass€s, cutlery
such as forks,
spoons, knlves,
straw, trays,

Nil Nil Nil Nil Nil

8

Wrapping or
packing films
around sweet
boxes, invitatlon
cards, and
cigarette packets

Nit Nit Nil Nit

9

Plastic or
PVC banners less
than 100 micron,
stirrers

N Nit Nit Nir Nit

10

Plastic Sheets <

50 mlcron
Nit Nit Nil Nil Nit

11

Plastlc Bags < 75
micron

Nil Nir Nit Nil Nit

L>1

Nit



Annexure V Column 6
Details of Registerad Plastic Manufacturers ( Column 6)

Status
(Operatlng
/Closed)

Production
capacity ( TPD)

MLP/ Rigid/
Flexible/
Recycler/ co-
processing/
Compostable /
Others ( Please
specify)

Name of
the unit

CapacityS.No.

NitNilNil NilNilI

X&,



Annexure Vl ( Column 7)
Details of Unreglstered Manufacturers

S.No. Name of
the unlt

Capacit
v

MLP/ Rlgld/
Flexible/
Recycler/ Co-
processing/
Compostable /
Others ( Please
specify)

Status
(OpEratl
ng/Clos
ed)

Productlon
capacity (

TPD)

Details of Actlon
taken against the
unregistered unlt

Nil Nir Nir NiI NiI NiI

rIr
III

r-
II

< 2ct -



Deta I of fi & cti take ofI na cn on omn-ci ola nso a on ons
Nature

of
Voilatio

n

Action
taken

ViolatorRule ProvisionsSl. No.

Banned by 114

ULBs
Nit NA40 Carry bag made of virgin or recycled plastic, shall not

be less than fiftv microns in thickness;
1

NA
Banned by '114

ULBS
Nit

2 4(d) FEanEFEet or rike, wlich is not an integral part of
multi.layered packaging and cver made of plastic sheet
used for packaging, wrapping the commudity shall not

be less than flfty microns in thickness except where the
thickness of such plastic sheets impair the funclionality
of the product

Banned by '114

ULBs
Nil NA

Sachets uslng plastic material
storing, packing or selling gutkha, tobacco and pan

shall not be used for

masala

4(0

Carry bags made ftom compostable plastics shall

conform to the lndian Standard; lS 1708812008 titled as

Specificalions for Compostable Plastics, as
amendedfrom time to time. The manufacturers or seller
of compostable plastic carrybags shall obtain a certified
from the Central Pollution Control Board before
marketino or sellino:

4 4(h)

So far 192
Material Recovery

Facilites having
1,980 TPD

Nit

6(1) &
t7) Every local body thall be responsible for development

and setting up of infrastructure for segregation,

collection, storage, transportation, processing, and
disrcsal of the plastic waste either on its own or by
enoaoinq aqencies or producers.

Ni1 NA
Banned by 114

ULBs
6 6(2Xs)&

't@
Ensuring that open burning of plastic waste does not
take Dlace
The waste generator shall take steps to minimise
generation of plastic waste and segregate plastic wasle
at source

7 8(1Xa)

8 8(1Xb) The waste qenerator shall not litter the plastic waste
I 13(2) Every producer or band-owner shall, Ior the purpose of

registration or for renewal of registration, make an
application in Form-l to
i. "The concerned State Pollution Control Board or
Pollution Control Committee of the Union tenitory, if
operating one or two Slates or Union Territories"i or
ii. "The Central Pollution Control Board, if operating in

more than two State or Union Territories".

10 13(s) Every p-rson recycling or processing waste or
proposing to recycle or process plastic waste shall
make an application lo the State Pollution Control
Board or the Pollution Control Committee, for grant of
registration or renewal of registration for the recycling
unit. in Form Il.

Annoxure.Vll Column g

< Q&\ -

NA



11 13(4)
Every manufacturer engaged in manufacturer of plastic
to be used as raw material by the producer shall make
an application to the State Pollution Control Board or
the Pollution Control Committee, of the Union Tenitory
concerned, for the grant of registration or renewal ot
reqislraiion for the recvclino unit. in Form lll.

12 14(1) Retailers or street vendors shall not sell or provide
commodltiBs to consumer in carry bags or plastic sheet
or multi-layered packaging, which are not manufactured
and labelled or marked, as per prescribed under these
rUIES

9,4114 (ln
F.Y. 2021.

22',,

Sale of
comoditi

es in
Cany
beq

ln F.Y. 2021-22,
82,470 K9 Plsstic

Seized and Rs.
65.09

13 Anv other (Dlease sDecify)

<- 239 -

I



Status of submission of Annual Report by ULBs/VPs to SPCB/PCC

IRule 17(2)]

51. No. Item No,

1 TOTAI NO, ULBS l14

a Total No. of ULBs which have provided

comDlete Annual Reoort

1,14

2 Total No. GPs NA

a Total No. of GPs which have provided

comolete Annual Reoort

NA

Any other local bodies (please specify) NA

a Any other local bodies which have provided

comolete Annual Reoort

NA

Annexure-Vlll ( Column 11)

3

.- {89
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ffi\,Z7
STATE POLLUTION CONTROL BOARD, ODISHA

IFOREST. ENVIRONMENT AND CLIMATE CHANGE DEPARTMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/ I18, Nilakantha Nagar, Unit - 14lI

Bhubaneswar - 75f 012, INDIA

No.AQ 3oo /rND-rv-Hw-Mrsc-3e1 or. 3l - /a. -

By Email- hwnrd.cpcb@nic.ini bvhabu.cpcb@nic.in

To

Sub: Compliance to the direction of Hon'ble NGT dated 29-0f-2021 in O.A. No.

804120L7 regarding Hazardous Waste Management.

Sir,

With reference to above, please find enclosed herewith the compliance to the

direction of Hon'ble NGT dated 29-01-2021 in O.A. No. 8041201,7 regarding Hazardous

Waste Management for further action at your end. It may please be noted that State Pollution

Control Board, Odisha has been designated as the Nodal Organization by the Chief Secretary,

Govt. of Odisha for submission of consolidated compliance report before the Hon'ble NGT

as well as to the CPCB in co-ordination with respective departments vide letter no. Euv.-ll-

1512019117985/F &E, dt- l3-1f-2020 of the Director, Environment-cum-Special Secretary to

Govemment, Govt. of Odisha.

Yours faith ly,

I
t,L-

Tel | 256/,033/2563921
EPABX : 2561909/2562847

E-mail: h\amd@ ospcboard.org /
website: 1!'\!w.ospcboard.org

e Secretarv

Memo .i \3o t D t-/e Soeed Post / Email- env 1992(Demail.com/

f orestandenvl @gmail.com

Copy along with status of compliance to the direction of Hon'ble NGT dated 29-01-

2021 in O.A. No. 804/2017 forwarded to the Director, Environment-cum-Special Secretary to

Government, Govt. of Odisha with reference to the letter no. Eflv.-l-27 /2019i9340i F&E

\{.-

t-

20-05-2021 for informauon and necessary action.

.YJAffi
Sli!-
rc B-HWM-M I SC-0038 -2022 I 9 I 2022

!$Y-'

enrber €cretarv

oorsHA

The Divisional Head,
Waste Management - II Division,
Central Pollution Control Board, Delhi

\l*



i

Compliance to the direction of Hon'trle NGT dated 29-01-2021
in O.A. No. 804/2017 regarding Hazardous Waste Management

'Si i Recommendaiio ns/ Directions
No.l
t. 

' 
I Whefier the Stare / UT Covr./Admin has taken

action to monitor the implementation of
recommendations given by CPCts in is action
taken report December 20202

B. If no, please provide the action plan
with timeline

Implementation of Rule 5(l)

a) Narne of the Department/Govemment
Agency authorized for implementation
ofRule 5(l).

b) No. of arcas eamrarked/indusrial space

alloned for reclcling preprocessing
and other rxilization ol hazardous :

wasle in the existing and upcoming
indusrial parl! estate and indusrial
cluster.

Implemeniaiion of Rule 5(2)

a) Name of *re Department/Govemment
Agency authorized for implementation
olRule 5(2).

Status

Yes.

B.) n-ot applicable

a) Depaftnent of IDCO has been

auttrorized by the State Cow for
implemenation of Rule 5 (l) under

Flazardous and Other Wastes

(Management and Trans-boundary
Movement) Rules, 2016.

b) Departrnent of IDCO has been

earmarking indusu-ial spce @,lYo of
gross arca or I plot in the industrial

estates, industrial Parks and special

economic zones.

2c6

a.) labour & ESI Departrnent.

I
I

I

I

i

i
I

I

I
I

) -...

A. If yes, kindly prcvidc dctails (viz., A.) A commiuee i.e. Sate kvel Empowered
committees constinrted. meetings Monitoring Comminee €MC) has been

conducted, Office memorandum issued constituted for renrediation of hazardous 
i

etc.). wastes in the state under the chairmarship of 
i

the Addl. Chief Secretary, Gort. of Odisha 
i

i

SPCB, Odisha has been designated as the i

i Nodal Organisation by the Chief Secretary, i

' Gorrt for submission of consolidated 
I

I compliance report before the Hon'ble NGT as

; well as ro the CPCB in co-ordination witr I

i respective Departnents. ,

I

I

<-



b) Total No. of Workea involved in b) labour Commisioner has intimated th;
recycling pre-processing and other total 510 nos. of workers involved in
utilization activities of Hazardors recycling preprocessing and other utilization
&other waste. activities of hazrrdous and other waste out of

thenl 502 nos. of workers underyone safet_v

I training & health check up.

c) No. of workers registered and c.) Clarifications has again been sought from
recogrLized which are involved in CPCB vide this office letter no. 23851 dtd
recycling pre-processing and other 23.12.2022 to laciliate the implementation of
utilization activities. Rule 5(2) by the labour & ESI Departnent as

r such clarificatiors is yet to be received fiom
CPCB

d) No. of groups formed of workers 1o

facilitrte setting up of recycling pre-

processing and other utilization
activities.

d.) --do-

e) No. of skill developments activities e.) 502 workers imparted saiefy u'aining.

undertaken for the rvorkers involved in
recycling pre-prccessing and other
utilization activities.

upVcamps carried out for the workers
involved in rccycling, pre-processing

and ottrer utilization activities.

s) No. of worken (involved in recycling,
pre-processing and other utilization
activities) monitorcd in the above annual

health monitoring check-ups/camps.

g.) 502 worken (Flealth Check-up Conducted)

Implementation of Rule 5(3)

a) Whettrer integrated plan lor
effective implementation of Rule 5

of HOWM Rules, 2016 has been
prepared by State Govemment?

i. If yes, date ol'submission of
arurual repo(:

ii If No, provide timeline for
submission of annual report.

I

i
I

I

i

i

,
!

I

I
I

I

--.A&7'

l

I

I

i

I

I

I

I
I

I

I
I

I

I

I

I

i
I

i

I

I

i

ry No. of annual heal*r monitoring check- f)502 workers (l{ealtlr Check-up Conducred) j

I

i

I

l

I

I

ij
I

i

!

I

I

I

I

] ptease refer SI. No. 3 for details.

b) Annual report for flrc i-
implementation of Rule 5 of I

HOWM Rules, 2016 has been r

submitted to MoEF & CC.



Status on recommendations pertaining to State Pollu

shall ensure timely
Pollution Control Commiftee

submission of annual

tion Control Boards/

Beurg ,npl;ent"d.
retums by all occupiers and in case ol non-
compliances (i.e. in respect ol non- submission /
after lapse of timeline) action may be aken in
accordance with the provisiors laid down under the

HOWM Ru]es,2016.

*.* --"------ --l
oard shall prepare annual inventory report on

hazardous and other waste generation and its

marugement, as per CPCB's guidelines and ensure

submission ol same within stipulated timeframe as

laid down under HOWM Rules, 201 6

Being implemented.5

6. Board to ersure verification and reconciliation of
closing of manifest document for all the cases in
Hazardous waste handling / generating units.

In how many ufts verification of reconciliation and
closing of manifest documents have been carried
out?

Initiated.

os.N5

I Board shall ensure updating of website wirh rcspect

to all enforcement actions along with details of
industies and action taken thereof Provide ttre link
oflhe same.

Website of the Board is being regularly

updated. The Link is as follows;

ht$://ospcboard.org/divisions/waste-
managementdivisionlhazardous-wase-
maragemenV

I

Board shall initiate action lbr conducting
environmental audit of common & captive TSDFs,
as per CPCB's guidanc€ document lor conducting

audit. The said guidance document is under
finalization and shall be communicated to
SPCBs/PCCs after finalization.

i. Board shall invoke the powers confened under
clause 23 (l) and (2) olthe Rules, rclated to all

damages caused to the environment or third
tr"4-mg

All 12 TSDFs (Common TSDF -i,
Capive TSDF - 1 1 Nos.) have been

audited and &e audit report has already

been sent to CPCB vide letter No. 17386

drd.06.11.2021.

i1 0

<: 9-$$ '

Being implemented

4.
:

I

I

I

I
I

Board shall expedite/initiate action on development i Thermal Power Sector has been identified I

of sectoral process based reasonable HW generation I for development of sectoral process based i

rangelenvironmental benchmarking /guidelines for on hazardous waste generation 
;

FIW recycling/utilization and approach for waste, ,

management hierarchy . I

Please povide debils on the seoor identified and I

progress made on development of the said,
docurnents within 01 months to CPCB 

]

i

I

17.

I

I

I

I

I

I

I
l
1

I

I

19.

and. pt dtf -!9 - !1n.pr-o17gt



I
I

!

I

I

management of the hazrdous and other wastes,

and non- mmpliance respectively.

ii. Board shall prosecute habitual and serious

defaulters under provisions of the Environment
(Protection) Act, 1986. Other altemative
regulatory actions including refusal and

revocation of Authorization can also be

explored following the due process. Provide
details as per able given below:

No. ofuniB a8ainsl \rhiclr &tioo has been lak€fl

Odisha PCB shall bring ofier \\,aste in regulatory

domain and also report in i1s inventory report.

Number of other waste recyclerVutilizers available

in the Starc be provided

Board needs to take mgnizance of hazardous waste

accounted and managed while enforcing the other
relevant rules (w.r.L domestic hazardous waste and

hazardous waste generated from e-waste nrles like
fluorescent lamp otlrcr mercury containing lamp)
and also, in preparation of HW inventory and ottrer

interventiors. Provide status in this rcgard.

-- Yes

- One unit has been authorized to import
Iron and Steel scrap.

F'or E-Wase, there are only Collection
Cent€s or Dismantling facilities and there

is no recycling of, such wastes canied out
in the State of Odisha No hazardous
wase is gererated due to collection and

dismantling activities of E - waste.

Municipalities have provided Material
Recovery Facilities (lvffi.F) where
hazardous wastes can be segregated and

channelized to recyclers/Treatrnenl
Storage and Disposal Facility (TSDF).

2l I nos. of Material Recovery Facilities

OIRF) have been developed by Urban

I Local Bodies (2170 TPD).

2.I
I

I

I
I

I

i
I

I

I
I

i

I

Board shall immediately upgade the I

facility where all HW parameters as required under
the HOWM Rules can be analysed. Provide the
information regarding the laboralory facility
available with the Board as -t.

Attached as A-nnexurt -L

L,l

sl.
No.

No. ol'
defantirg

rnits

No. ol'
H*,i[lal

Defaultcs Ruh
211)

eflforced

Rule

?3..2)
cnforf,ed

Reli.6aY

Rerocalin
Prcol

tioo
Under

E (P)

Act 198

I-IR

In4ed

l l I (l 0

4 Whether any safety protocols followed by Action has already been initiated by
hazrrdous waste generating & handing tmis and I unposing apprcpriate condition in
operator ofTSDFS?

If yes, provide details of the same

Authorization Order: "The Lnit fivlines
shall follow all safety protocol during
handling trarsportation & disposal of
hazardous waste".

- LSat

I

I

I

I

I

l

I

l

I

I

-'' . - .. ..'. .., .-.". '-'-..- 1

I

I

I

I

l,,i I

I
L

I

I



-*T

I

In case safety protocol not tbllowed by suit ,-lu,
board may initiate action for development and
implementation of same b1, all hazrdous and

trydhUg_r,t.
Details on the audit of ha:ardous waste generating
& handling units be provided.

Number of unis operating in state

All major generators of hazardous wastes

have been directed to conduct audit of
hzrzardous wastes by engaging drird party.

. Generating uris - 469 Nos. (Total)
o Recyclen - 19 Nos.
o Utilizen - 24 Nos.
t CG'processors - 03 Nos.

ii. Mentioned in the table

iii. --
iv. l0 Nos. drung202l-22

v. Attached as Annexure -II

Action has aheady been initiated by
imposing appropriate condition in
Authorisation order:
"The unitMines shall follow onsite &
offsite emergency plan during all activities
involving all hazardous waste to avert

accident and fire and other environmental
damages."

15.

I.

L-
l16.

. Cenerating unis

. Recyclem

. Utilizers

. Co.processon

ii. Name of the auditing ergency

iii. Frequency ofaudil

iv. Numbers of units audited duruA 202G21

v. Status on compliances and action taken

(provide list and satrs as per table given below)

sl.
No

Natc &
Add€ss
ofuir

T$eol
hcility

Audning
ageng

Dare ol
artdit

Stabs ol
cqnpliance

Acti(rr
takefl

Whe*rer any on-site and ofl-site emergency plan to
av€rt accidents and fire and other environmental
damage is being followed by ha.iardous waste
generatorVtnnding unis?

If yes, pruvide details olthe same.

In case emeryency plan not followed by such units,
board may initiate action for development and
implementation of same by all hazardous and

l

i
I

I

I

i

I

I

I

i

I

I

I

I

i

I

I

l

I

l

I

I

I

i

i

I

I

I

I

I

i

l

i

I

I

I

I

I



Action Point 18: Clearance of Waste OiUSludge from Ships;

Action Point 19: Availabilif"v- of Waste Reception Facilities at ports;

Action Point 20: Authorization for the waste rcception facilities and port

17. SPCC,PCC shall submit poinl ir,ise infbrmatron as Enclosed as Annexure - III
per the format at Appendi\-Il

Action Point l8: Collaboration betryeen rcgulating authorities:

a) No. of Interaction programmes conducted by
SPCB,OCC with Customs and Port authorities

w.r.t import and expofl relaled issues and

management of ship lvastes.

o lf no, provide the steps taken to ensure
availability of adequate manpower and
timeline for the same:

b) Steps taken to ensure regular training of dre

manpower ofSPCB/PCC.

requiremcnt of the Board. F'urther action is
also been initiated to fill up the remaining
vacant posts.

02 Nos

b) No. of Interaction proganmes where in , 02 Nos
SPCB,PCC participatcd u,ith Customs and

Port authorities w.r.t import and export related

Action Point 26: Display C)f Information Outside The Factory Gate

19 a) No. of Hazardous waste handling and

generating units in StatefuT:
b) No. of Unis installed Display Board zs per

directions of Ilonblc Apcx Court:
c) No. olUnits verified (during 2021-2022):
d) No. ol wis fowrd violating directrons of I -

I-lonble Apex Court \l,.r.t Display Board:
e) No. ol units against which Show Cause . -

Notices Issued for violarion of directions of
Honble Apex Court:

f) No. of units against which Directions Issued :

lor violation of directions ol Hontrle Apex
Court:

g) No. of units against which other actions have

been aken for violation of directions of
Honble Apex Courr

Action Point 27: Inslitutional Reforms:

a) Whether, adequate manpou'er is available with a.) 35 young scientist & Engineers have '

board? been recruited to augnrent the manporver

a. 469 Nos.

b. 347 Nos.

c. I 7l Nos.

20.

= |-ql

b.) A dedicated training cell is fi.nctioning
in the Board.

i

I

I

I

I



c) R&D work caried oul by the SPCB/PCC:

. If yes, provide list of topics of R&D
work carried out (attach project report
ofthe same):

. If no. provide steps taken to take up
R&D work either on its own or with
collaboration with other SPCBs/PCCs

and technical institutions :

c.) One Research Comminee has been

constituted by the Board to identily the
areas ofR & D.

< LqL

I

I

I

I
I

I
I

I
I
.L _

I

i
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F\\:2562822/25609-\5
'n I 2564011,256329.1

El'All\ r 2t61909/2562847
E.mail :D:!ribr[!@!sEbasd,sg

Websita :www.osbcbosrd.o&

i
t
I

STATE RD, ODISHA
IDEPARTM

Poribesh8howon, A/ I 18, Ni

Bhuboneswo
(CENTRAL LAB

xo. 18361 / vrsc (LEM) Proj

To

The Member Secretary
Slate Pollution Control Board, Odisha,
Bhubaneswar

Sub: lnformation on laboratory facilities available wilh SPCB/PCCS in conrpliance to Hon'ble
NGT order on O.A No.804/2017, date 29.01 .2021 ,

Ref: Yourlelter No. 17314/lND-IV-HW'MISC-391 dated 20.09.2022

Sir,

ln inviling reference lo the above ciled letler and caplioned subiecl I am submitting

herewilh the adequale laboratory infrastructure wilh SPCB, Odisha in compliance to Hon'ble NGT

order on O.A. No.804/2017. dtd.29.01.2021as per supplied formats&enclosure-l,for analysing of

hazardous waste parameters.

Encl : As abova

Yours faithfully
(lpl

MENT, GOVERNMENT OF ODISHA]

lokonlhonogor. Unit-Vlll,

r - 751 012

oRATORY)
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FORMAT FOR PROVIDING LAEORATORY FACILITIES AVILA 8LE WITH SPCB/PCC

A. General lnformation

Particular

whether any audit (internal / external) has

been conducted? {Y/N) if yes,

13

72. No

Not applicable

sl.
No.

Deta ils

1 State Pollution Control Board,
Odisha, Bhubaneswar

2

3

Name aod designation of the o{ficial (Head of

Name of SPCB

the laboriltor
shri. Niranjan Mallick ,sEs {L)

7 38123247 3 I 943888 t J 4 2

4 r989

5

6.

1

Year of establishment of laboratory facility

Number of instruments/ equipment avaalable at
HO (please enclosed list of instrument /

Whethcr laboratory is accred,ted ? (Y/N)

Provide the accreditation derails of aod name oI
parameters accredited

equipm ent )

Attached as Enclosure - l

Not applicable

I Whether l3bor:tory participated in any
analytical quantity control (AQC) ? (Y/Nl

No

Providc ycar - wise details of AQC analysis

No. of parameters Z- scorcYear

9

Not applicable

10 No

Not applicable

Whether laboratory participated in any
Proficiency Test {PT) ? (Y/N}

Providc y(:ar - wise delails of PT analysis11.

scorcI No. of parameters z

<.- uL1

(Cor!..)

Contacr number
I

I

I

NO

I

1Y.,'l-.-

Details of such audit
I



st.
No.

Parameters LEboratory
Fsclllty at
HO (Yes/No)

test Method follovrod

TCLP Extraction, acid
diqestlon followed by AAS

do-

Any other
arIangement
for analy6i6

Arsenrc Y€s

2 Bariufh Yes
Cadmium Yes do-

4 Chromium and / or Chromium
( lll) comgound

Yes TCLP Extraclion followed by
Oiphenyl carbazide method

5 Lead Yes TCLP ExEaction, acid
diqestion followed by AAS

6 Yes TCLP Extraction followod by
per sulphate method

Mercury Yes TCLP Extraction followed by
cold vapour technieue

Selenium Yes TCLP Extraction, acid
diqestion follow€d by AAS

I Silver Yes do-
10 Ammonia E Ammonia

Cornpounds as
(Ammonical Nitroqen)

Yes TCLP Exlraction using distilled
water followed by semi-mic.o

Kjeldahl method
11 Cyanide Yes TCLP Extraction using distilled

water lollowed by lon

-selectlve electrode method
12 Nitrate (as Nitrate - Nitrogen)

Sulphide (as H,S)

Yes TCLP Extractlon lollowed by
lon -selective electrode

method
TCLP Extraction followed by
lodimetry tifalon technique

13 Yes

14 Benzene Yes TCLP Extraction followed by
soxhlet extraction, then

analysed bv GC
15 Benzo ia) Pyrene Yes {o-
ID Naphtha lene yes -do-

17 Antimony

Beryllium

Yes
I

STLC Extraction, acid
diqestion fotlowed by AAS

18 Yes STLC Extractioni acid
diqestion followed by MS

19 Chromium {vl) Yes STLC Extraclion with distilled
wat€r followed by Diph€nyl

carbazide melhod
20 Cobalt Yes STLC Exlraction, acid

dioestion followed by AAS
Copper Yes -do-
Molybdenum Yes 'do-
Nickel Yes -do-

24 Thalliunr
Vanadium

Yes -do-
Yes -do-

Znc Yes 
I

-do-

Fluoride Yes STLC Extraction followed by
lon selective electrode method

Anthracsne Yes TCLP Extrsction follov/ed by
soxhlet extraction, then

analysed by GC
Phenanthrene

Phenolic compounds

Yes

Y€s

-do-

TCLP Extraction followed by
distillation then analysed by

colorimetric method

-t

?-gc -

B. Analvels Facilitv

1.

Manganese

7.

8.

I

27.

30



Enclosure.l

Oetails of Eq ipments / lnstruments / essories oresentlv availa le to monitor
and an the Hazardous waste pa ra meters

st.
No Quantity

4

2

Name ol ths equipments, instruments
accessories in use lor monitorlng & analysis
Coliwasa sampler

Thief sampler 4

J Tner sampler 4

6

7

et

Conduclivily meter

ef
Hand core sediment sam
rll I meler

4

1

2

I Flame photometer '1

q Spectrophotometer 1

10 1

1

Kleldahl Distillation sel

lon Selective analvser

Balance 3

13 1

14

1

1

1

'15

tb

17 Rotary Evaporator

GCMS

ICPMS + MOS

AAS

18 Separatory Funnel 4

1

1

19

22

23 Centrifuge 2

1

1

126.

127 irrlIpore Oislillation Unit

Ultrasonic Water bath

Waler Bath

Bomb Calorimeter

128 Soxhlet Apparatus

[.4echaoical Shaker

20 Rotary Agilator ( For TCLP Edraction)

21 I Ir)t Air Oven

N4uffle Furnace

29 llol Plate

30. D,rsiccalor 1

<- zqt
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Annexure II

JuJy,2022

JNt,2022

Sep,2022

Jr:ly,2022

August,2022

Iuly,2021

Elf::{1l-+Effi5ffi

sl.
No

Name & Address of unit

IWs Kurlon Enterprises Ltd., At- Plot No. B-BB,

CM Complex, Chandaka Industrial Estate, Patia

Type of facitity Auditing
agency

I Generator N4/s Biosphere Scientific Research Centre

2 IWs GOA Carbon Ltd.
Udayabata, Jagasinghpur

Generator IWs Kalyani Laboratories h/t. Ltd.

IWs Cleenviron Private Limited.) IWs Sreechem Resins Limited,At/PO- Jhagarpur,
Dist- Sundargarh, Odisha

Gcnerator June,2022

4 IVI/s Essar Bulk Terminal Paradip Limited, Paradip Generator M/s Visiontek Consultancy Services Ltd.

lWs Visiontek Consultancy Services Ltd.5 lulls Arcelor Mittal Nippon Steel India Ltd., At-
Udayabata, PO- Paradeep, Dist- Jagasinghpur,
Odisha

August,2022

6 lWs Kurlon Enterprises Ltd., (PUF Division) , At-
PIot No. 12, CNI Complex, Patia

IWs Biosphere Scientific Research Centre

IVTs Kurlon Enterprises Ltd., Industrial Estate

Anlapatna, Chandaka, Dist- Khorrda, Odisha.

IWs Biosphere Scientific Research Centre

o M /s Tata Steel Mining Ltd., (Formerly known as

T.S. Alloys Ltd.), Dist-{uttack.
Generator IWs Visiontek Consultancy Services Ltd.

lWs Visiontek Consultanry Services Ltd.9 M /s Tata Steel Ltd.(Feno Ckome Plant), A/PO-
Chamakhandi,
lulls Hindalco Industries Ltd., Hirakud FRP Plant,

AI/PG Hirakud, Sambalpur, Odisha.

August,2022

10. Generator IWs Mitra S.K. Private Limited.

osPcB-HWM-MISC -0038-2022/8t2022

Lq+

Date of
audit

Generator

Generator

Generator

Generator

J'.iy,2022 
I

I

l



Aaauure-IIl

r. Total No. of Pors operating in the State(JT:3 No6.

2. Please provide the following detaiJs for each of tre openting pon in tlre State(JT:

a. Name of the Poft: Paradip Port T?ust
e. Whether Pon has been Authorized after scientific evaluation: Yes,

i. If yes, please provide categories of waste for which port is authorized: Used Oil and Waste

oil
ii If No, action taken to ensue authorization of pon: N.d

c Category wise (i.e. Container Ships, Bulk Canier, Tanker Ships, Passenger Ships etc.)

Nos. of ships handled during 2021-2022 (April to November) : 1472.

o. Whether the Pon has submifted tumual inventory to SPCBIPCC: Yes.

i If Yes, whether the same has been incorporated in the annual ilventory report of
Stato4lT: Yes

ii. If nq action aken against dre Port N3-

e Daails of dre Pon Reception Facilities @RFs): Yes

i. PRF Available at Pon:

a; lf yes, whether the same is available as p€r as per Mandatory requiremens
conceming pon reception facilities for the delivery of waste from ships and

disposal of sudr wastes' notified by Ministry of Shipping/DG (S): Yes.
u1 If Nq aoion taken o ensure availability of PRF:

ii PRF is provided by pon iself or being sub contracted: Port itsetr

a) If facility of PRF is being subcontaoed/given to ouside agency, please

provide no. of such agencies providing faciiity of PRF at ttre said port:

Please provide the following information for each of dre PRF/agency providing
PRF facifity at ttre said pon: (for year 2071-2022):

lu.

a)

b)

c)

Name of dre PRF/agenry(s) providing sudr facility: Port isdf

Categories of waste for which PRF is available at the said port Used oil Waste Oil

Whether PRF is authorized : Authorisation b granted for Used oil, Waste Oil

For Port which indudes PRF also.

If yes, pmvide categories of waste for which PRF is authorized: N-A.

d) Category wise HW received by PRI' ftom dre said port Used oil , Waste Oil

e) Management of waste Received ftom the said porr

t. Recyded: Used oil , Waste Oil

z. Utilized:

:. Disposed through:

a. Incineration:
b. Landfi.ll:

8."4f:'lOffi
Eh.:l+[6(

osPCE-HWM-M tS C -0038 -2A22 n I 2022
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Annexure III

1. Total No. of Porrs operating in fie State/UT:3 Nc.

z. Piease provide the following details for each of the operating port in fie Srato{-IT:

a. Name of the Pon: Dhamra Port Company Ltd.
s. Whether Pon has been Authorized after scienhfic evaluation: Yes.

i. If yes, please provide categories of waste for which port is authorized: Used Oil and Waste
oit

ii. If No, action taken to ersure authorization of pon: N-A.

c. Category wise (i.e. Container Ships, Bulk Canier, Tanker Ships, Passenger Ships etc.)

Nos. of ships handled during 202 1 -22 (April to November) : 285

p. Whether the Pon has submitted furnual inventory to SPCB/PCC: Yc.

i. If Yes, whether the same has been incorporated in the annual inventory report of
Strte/lJT: Yes.

n If no, action taken against tirc Port: N-A.

e. Deai.ls of the Pon Reception Facilities (PRFs): Yes.

i PRF Available at Pon:

a; If yes, whettrer the same is available as per as per Mandatory requiremens
conceming port rec€ption facilities for fte delivery of waste ftom ships and
disposal of zuch wastes' notified by Minisu-y of ShippinglDG (S): Yes.

PRf is provided by pon self or being sub contracted: Port itseH

a) If facility of PRF is being sub<ontacted/given to ouside agenry,
please provide no. of such agencies providing facility of PRF at &e said
port:

u.

iii. Please provide the following information for each of the PRF/agency providing
PRF facility at the said port: (for year 202G202i):

a) Name of the PRF/agency(s) pmviding such faci-lity: Port iseH

b) Categories of waste for which PRF is available at the said poru Used oil and Waste Oil

c) Whether PRF is authonzed : Authorisation is granted for Uxd oil and Waste Oil

For Port which indudes PRF also.

lf yes, provide categories of waste for which PRF is auttrorized: N..4.

d) Category wise H\a/ received by PRF from the said pon Used oil and waste oil

h)Marugement ol waste Received ftom the said port:

r. Recyded: Used oil and Waste Oil

z. Utilized:

:. Disposed through:

a. Incineration:
b. Landfill:

osPc B-HWM-M r S C -0038-2022 n t 2022
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b) If No, action faken to ensure availability of PRF:



Annexure III

t. Total No. of Ports operating in the Sute/[JT:3 Nm.

z. Please provide the following deails for each of the operating port in the State4JT:

e. Name of dre Port: Gopalpur Port Limitd
e. Whedrer Port has been Aurhorized after scientific evaluation: Yes.

i If yes, please provide categones of waste for which pon is authorized: Used Oil and Wmte
oil

ii If No, aoion mken to ensure authorization of pon: N.d

c Category wise (i.e. Container Ships, Bulk Canier, Tanker Ships, Passenger Ships etc.)

Nos. of ships handled during 2022-23 (April to November): 83

o. Whether &e Port has submitted fumual inventory to SPCB/PCC: Yes.

i If Yes, whether fie same has been incorporated in the annual inventory repon of
Stare/UT: Yes,

ii. If no, aoion aken against the Port NA
e. Detaiis of dre Port Reception Facilities @RFs):Yes.

i. PRF Available at Pon:

a) If yes, whether the same is available as per as per 'Mandatory requirements
conceming port reception facilities for ttre delivery of waste from ships and

disposal of sudr wastes' notified by Ministry of ShippingZDc (S): Yes.

u) lf No, aoion aken to ersure avaiiabiiity of PRF:

PRF is provided by port itself or being sub contracted: Port itseX

a) If faciiity of PRF is being sub<ontacted/given to ouside agency, please

provide no. of such agencies providing faciLity of PRF at dre said port:

u.

lu. Please provide the following information for each of dre PRF/agenry pmviding
PRF facility at the said pon: (for year 202G2021):

a) Name of the PRF/agency(s) providing such facility: Port itseI

b) Categodes of waste for which PRF is available at the said port Used oil and Waste

oil

c; Whether PRF is autlrorized : Authorlsation is granted for Used oil and Waste Oil

For Port whidr indudes PRF abo.

If yes, provide categories of waste for which PRF is auttrorized: N-A.

d) Category wise HW received by PRF ftom de said port Used oil and Waste Oil

e) Management of waste Received from the said pon:

t. Recycled: Used oil and Waste Oil

:. Urilized'

:. Disposed through:

a- lncineration:
b. Landfill:

osPcB-HWM-MISC -0038-202217 t2022
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oorsHA

STATE POLLUTION CONTROL BOARD, ODISHA
{FOREST, ENURONMENT AND CLIMATE C}IANGE DEPARTMENT, GOVERNMENT OF ODISHA]

Palibesh Bhawan, A/118, Nilakantha Nagar, Unit - VII
Bhub8neswar - 751 012, IndiB

No.: /8 3.73 /IND-Iv-Hw-Mrsc-282 D 30-aa-
By E-matl: vpyadav.cpcb@nlc.in / deeptl.cpcb@nlc.in /

hwmd.cpcb@nic.in
To

The Director & Head,

Waste Management Division-I,
Central Pollution Control Board
(Ministry of Environment, Forest Cl Climate Change, Government of India),
Parivesh Bhawan, East Arjun Nagar, Delhi - I 10032

Sub: Submission of Annual Inventory on Hazardous Waste Generation E its
Management for the Year 2021-22-regarding.

Sir,
With reference to above, please find enclosed herewith the information on annual

inventory ofhazardous waste generation and its management for theyear 2027-22 as per t}te

prescrlbed formats. The reports have been prepared based on the annual returns received

from the occupiers ofthe hazardous waste generating units, Actual users and the 0peralors of

tle facility for disposal of Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016

Yours fai

Encl.'As above t{.-
Memb Secretary

rraemo No. / 83&9 D:cr.. sO-Oi 'pl4&y E-mail : zokotkatta.cpcb@nic.in

Copy forwarded to the Regional Director, Zonal Office, Central Pollution Control
Board (CPCB), Southend Conclave, Block 502, 5'h & 6s Floors, 1582 RaJdanga Main oad,

Kolkata, West Bengal- 700107 for informatlon.

Secretary

sry\Z

Ann<trr.e--T\ (B)
Epbax : (0674) 2561909 12562841
FAx No.:(0674) 2562822 / 2560955

E-mail: hwmd@ospcbo.rd.org /
paribeshl@ospcboard,or0

Website: vrww.ospcbotrd.org

<-- zol

EBlr,t.E

ffi

D€T
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Annual lnventory on Hazardousand Other Waste Management
N!mc ol SPCB/PCC: O D ISIIA Ve^r, Z02l-22

DelaUs on Hazardous Wiste Generallon

Authonsed Quanuty o{Hazardols waste [M1) "Q@ndty of Haardous Waste genentcd a! p.r Annual
Retuh [MT)

Detrlls otr lmportand Exportof
H.ardous w.st!

during

IMTI rMTl
I 5 10 1t 72 tl

1 76A6.15 4',71,?l 209207,390 5138.853 159,!53 t242.27 181451_115

2 2t.2aa r08_114 34.820 I1.,t31 7.J74 1a_730 1593-579 1636.114

3 :i 2.000 61.000 63.100 0_000 0.010 0.000

t1.000 6570.000 125.000 6746.000 0,000 1152.600 i.o36 I r55.236

5 -l 2-S50 3.400 13,250 1.O75 0.000 3.115 t3,289 0.000

t1.7AO 1S.000 176.675 14.130 36.045 74t4.5a7 -14't2.312 0.000 0.000

ll 214:r54.450 221380.350 310.415 1706r5.377

u 7 2.ls 165.965 ts2t-l 1245.405 2945.420 0.15? 685.625 I154.203 r851.191

t4 1102.500 65.630 24236.230 190-a65 3.750 100s9.f40 19S55.575

75114600 1s9.450 1304.200 45095.O30 121474.24O 29259,A70 575.630

ll 24 73A53.i7t 3A9.372 1903.5S0 412275.1,JO 42434L324 12088.788 354.329 0.000

I 595.000 0.000

1l I 1.000 72.000 3126.000 45.880 16.:t]0 64.21 0.000

l4 36-s00 235.513 12t1.790 17so3.22',1 14947.030 9.356 517.655 935a-579 103as.59

1S 24 2,25O 10.460 364U.360 8060.317 rL72L747 a.260 43n04 7954.342 1r014_214

4 18.000 27.500 147S.000 1546-500 6322 95,01? 1.000

1'] 1 0.000 0.700 l5 000 15,700 0.000 12.000 1Z (.000 0.000

13 77,150 0.210 17.36n 106.86u 0.000 l68.tl5 0.000

5.000 1,r5.200 256.000 3480.200 0.000 3747 157.396 2001.251 0.000 0.000 0.000

16 1436a-346 25a.605 3795.065 153171.000 171593.016 3710.649 1552.014 117631.155 t27916_446

21 57 191.352 21S3.280 \a4957.123 1022.046 40.32i 636.515 96904_263 98601.151 0.o00

22 291 119427-264 7185779.447 1346669.140 57S',l53al 429.975 77599.426 493s17,909

Not : oth.runlE suchs xllo LiEts orNumbeB rhallbe (.nvert d I.to M€EicTonn s rnd therefore, the qundtyoth2ardous wast sh.ll b€ Epo.t d only tn M.Eic Tonn.

- ZDl" -

2 3
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The Odisha Gazette
+

EXTRAORDINARY

PUBLISHED BY AUTHORITY

No. 2379 CUTTACK, SATURDAY, DECEMBER 30, 2017/PAUSA 9, 1939

FOREST & ENVIRONMENT DEPARTMENT

N a. 2 629 7 - - -Env.- 1 -7 O / Z O 16 -F&E., DL 18- 12 -Z O L7

Sub: Guidelines for Disposal of E-Waste from Govt. Offtces/ State Gow.
undertaking as per E-waste (Management) Rules, 2016

Provided that if the equipment is serviceable even after its end-of-
life period as mentioned in Annexure-A, it is to be retained and cannot be
declared as e- Waste. Further, if the equipment has become
unserviceable before its ehd-of- life period as mentioned in Annexure-A.
attempts shall be made for its rectification to make it serviceable and in
such case, equipment will not be declared as E-Waste. However, in case
the equipment is unserviceable before its end-of-life period as mentioned
in Annexure-A, then the original Equipment Manufacturer (OEM) shall
certiFy it as unserviceable after which it would be declared as E-Waste.

2ot

As per Rule 9 of E-waste (Management) Rules, 2016 and offices of
th€ State Government and Undertakings are required to comply the
provisions of the E-waste (Management) Rules, 2016, since they have
been declared as bulk consumers of Electrical and Electronic Equipments
(EEE). The Electrical and Electronic Equipments (EEE) covered under the
E-waste (Management) Rules 2016 as listed in Schedule-l of the Rules
include (i) Information Technology (IT) and Telecommunication
Equipment and (ii) Consumer Electrical and Electronic Products including
their components, consumables, parts and spares. The end-of-life of the
EEE is to be evaluated as per the average life specified in Implementation
Guidelines of the Central Pollution Control Board which is annexed as
An nexure-A.



Guidcli$es-l

(a) E-Waslc iler:r:; rviii br enrilncr:rted i:_v* the pt't'soilne) 1u charge oi's'.r:re i;t

thc lollowing fornrat.
Date ofS]

No

Itcrn Date of
insiallation

Date ol
last tise

Perio d
of use

Rcnrarl<s
Descliption
oithe itr'nt
includes
nrodel make

u rer of
the llenl

Purc irase

(b) The E-Waste items will be physically inspected by a three-membered
committee which rvill be constituted in each office/department
consisting of following persons i.e. (i) a person we.ll conversant with'
such equipments, [iiJ a person dealing with Finance matter [iiiJ a
person in charge of store.

(cj The committee after physically inspecting the items will certify for
declaring the end-of-life equipment as E-Waste. The committee may
convene its meeting at least once in a year.

(dj The committee nill submit its report to Head of office / Head of
Department, as the case may be, for declaring the E-Waste. Ilead of
affice / I{eaci cf Department will declare. "E-Waste" by an oifiLe order.

(") The E-waste so generated shall be channelized to the producer /
dealer thiough buy-back arrangement or take-back system or
exchange scheme or Deposit Refund System [DRS) under Extended
Producer Responsibility [EPR]. The producer having EPR
Authorization from Central Pollution Control Board will be
responsible for collection of E-Waste. The Authorized Extended
Producer Organization [EPO), engaged by the producer may also
collect E-Waste. In addition to the above, the Refurbisher I
Dismantler / Recycler having valid Authorization from the State
Pollution Control Board shall also be allowed to collect E-waste. All
the above organizations can collect E-waste through highest
premium for taking the E-Waste.

(0 All the State Gow. Dept. / State Govt, undertaking offices shall file
annual returns in Form-3(Attached) to the State Pollution Control

,!
rl
!
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Board, Odisha or.r or befori: 3*'ir da,,, of Jrrne fbllolv jng ihe frnancial
year to which that refrlrn relates. In case, Gorrt. Office/ urldertaking
has nrultiple offices in the State, the l"iead of Olfice may file one
cornpiled annual return fbr all the offices under his
supervision/controI or individual officers may file annual return
separately to State Pollution Control Board, Odisha as decided by the
Head of office on or before 30Ih day of lune following the financial
year to which that return relates.

(S) The amount to be coliected from disposal of e-waste from

Government offices are to be deposited in State Exchequer following

due procedu re.

The above guidelines shall be followed scrupulously by all
Government Offices and Undertaking Offices etc. from the date of its issue.

By order ofthe Governor

S. C. MOHAPATRA

Addl. Chief Secretary to Government

[approved electronically)

<-2 o{



rsl
Average iife of thc Electrical Electronic Equipment {EEE}

Nc CategoriBs of electrical and electronic equipment EEE Codo

{i)
lnformation technology and telecommunication

equipment
Centralized data processing:

Mainframe

Average
Life J

Personal Computing: Personal Computers (Central
Processing Unil with input and ouFut devices)

Personal Computing: Laptop Computers (Gentral

Processing Unit with input and ouFut devices)

Personal Computing: Notebook Computers

Personal Cornputing: Notepad Computers
Printers including cartridges

ITEW,i 10 Years !

05 Years

06 Years

iTElV3

ITEW5 05 Years
, lTEVr'B 07 Years i

Copying equipment
Electrical and electrronic typewriters

User terminals and systems

Telex '
__ Tel€phones _., _

Pay telephones
Cordless telephones _
Cellular telephones

Fealure phones

ITEWT

rTEWl 1

lTE',,l/12 07 Years

i |TEW13
r tTEw14

ITEV{V5

5 Years

ITEW4 05 Years

07 Years
ITEWS 05 Years
ITEW9 06 Years

07 Years
05 Years

07 Years

07 Years

07 Years
Smart phones 05 Years

Answering systems ITEW't6 05 Years
(i i) Consumer electrical and electronics:

09 Years
Television sets (including sets based on (Liquid Crystal

Display and Light Emitting Diode technology)
CEEWl

Refrigerator CEEW2 10 Years
Washing Machine 09 Years

Air{onditioners exduding centralized air conditioning
plants

CEEW4 07 Years

.-- 7o b

I

I

Facsimile

i----j

I

I

I

i

I
l

I
I
I

I

I

I
I

I

I

I

I

I

I

I

I

I

L-- -
]

|TEWi 0

!

Fluorescent and other fulercury mntaining lamps I crews 02 Years

I

CEEW3



l " Categories of electrical and electronic equipment EEE Code i
Average

Life

i, Power supply

n line U A and inveilsr excjuding
battery

On line UPS uD to 5 KVA excluding battery

ii. Printer

Tabiet
lP Camera

Video Conferencing unit & its accessories
Managed La)€r Zlayer 3 switch

r_- Standard Unmanaged switch__
Router

lntelligent Access Point
Projeclbn system

_- AoT

7 ycars
ITEY'/ 1

05 Years

05 Years

ITEW2 5 Years

ITEW3

05 Years

05 Years

07 Years

Line interactive UPS exciuding battery

Laser printer excluding cadridge

Line printeriDot matrix prinler excluding print head ITEW4 10 Years
ITEW5 05 YearsN,tultifunction printer

iii. I nfo imati o n'f ecli nolo g3' a nd icli'Com mu nication
equipment

ITEW6
ITEWT

ITEWSlP Phone
ITEW9

07 YearsITEW10
ITEW11 05 Years

ITEW1 12 07 Years
ITEWI3 05 years
tTliwl4 05 Years

Public Address System ITEWl5 7 years

EPAEIX System |TEW16 07 Years

lnkjet Printer excluding cartridge

05 Years I

i

I

i

I

I

I

I

i

I

I

I

I

i

i

05 Years I

II

I

I

I

:



FORM.3

lsee rules 4(5), 5(s),8(6),9(41, 10(81, 11(s), 13(1) {xi}, 13{2i{v}, 13i3Xvii) and
13(aXv)l

FORM FOR FILING ANNUAL RETURNS ffo be submitted by produce r or manufacturer
or refurbisher or dismantler or recycier by 30th day of June {ollowing the financial

year to rvhich that return relatesl^ Quantity in Metric Ton (MT) and numbers
Name and address of the pi'oduce!' or manufacturei or

urbisher or dismantler or recyc{er

Name of the authorized person and complele address with
hcne and fax numbers and e-mail address

otal quantity of e-waste collected or channelized to recyclers
r dismantlers lor processing during the year for each

egory of eledrical and electronic equipment listed in the
hedule 1 (Attach list) by PRODUCERS

'DISMANTLERS:
i. Quantity of e-waste processed (Code wise);
ii^ Details of materials or components recovered

and soH;
iii. Quantity of e-waste sent to recycler;
iv. Residual quantity of e-waste sent to Treatment

Storage and Disposal Facilily.

RECYCLERS:
i. Quantity of e-waste processec ((l :

ii. Details of rnaterials re@vered an.: ' . . iie
market;

iii. Details of residue sent to Treatment, Slorage
and Disposal Facilrty

Encloee the list of recyclers to whom e-waste have been sent for recycling

Place
Date

Signature of the Authorized Person

Note:- (l) ' Strike offwhichever is not applicable (2) Providc any othcr information as

stipulated in the conditions to the authorizer (3) In case filing on behalf of multiple regional
offices, Bulk Consumers and Producers Deed to add extra ro$'s to 1 & 3(A) with respect to
each office.

Prirted ard pr,oflslEd by t|e Dkector, Dteclcr-a1e of Printire. Statonery and Pr"Slicalbn, Odisha, Cuttack-10
Ex. Gaz. 1707-173+1@

ve TYPE OUANTITY
e-wasteant

e-waste:

Name and full address of the destination with
s abovectto3 A)-3(D

Type and quantity of materials segregated or
covered from e-waste of different codes as Type

pplicable to 3(A)-3(D)
Quantity

(- aD&

i
I

I

1.

I

I

I
i

I
I

i

I
I

I
I
I
i

i
I

!

i

I
I
i

I

I

I

I

I

l

l

l

I

l

I

i

NO.

I



EPABX :2561909/2562847
Tel :2562822/2560955

E-mail:paribeshL@ospcboard.org
Website: www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA
IDEPARTMENT OF FOREST & ENVIRONMENT. GOVERNMENT OF ODISHA]

ParibeshBhawan. A./118, Nilakantha Nagar. Unlt - Vlll
Bhubaneswar - 751 OL2, INDIA

No. l3oTL tvl-sc (r & pR) - 3612L-22 Date: 2'1 .7'2o.a-2t
Bv Speed

Post /E-mail
cpcb@nic.in

To
Mr. Anand Kumar,
Addl. Director & Divisional Head,
WM-lll Division, Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi-110 032

Sub: Submission of Annual Report under provision 18 (1) of E-
Waste Management Rules, 2016 for the period 2O2l-22.

5ir,
With reFerence to the above, please find enclosed herewith the

information about Collection Centre / Point of Producer or

Manufacturer / Dismantler / Recycler / Refurbisher operating in Odisha

in the desired format.

You rs fa hfully,

ffi\72

Encl: As above

f
Ij

MEMBER S CR ARY

flffi#
(- 701

Aonz-r.^ze-x(b)
oorsHA

Annual Report in Form-s for the period 2020-21 has been

prepared on the basis of data submitted by Dismantler, Bulk consumer,

Authorised Captive Collection Centres & Collection Centre / Point of

Producer or Ma nufactu rer.



Form-5

[See rule 18 (1)]

FORM FOR ANNUAL REPORT TO BE SUBMITTED BY THE STATE POLLUTION
CONTROL BOARD TO THE CENTRAL POLLUTION CONTROL BOARD

The Chairman
Central Pollution Control Board,
(Ministry of Environment and Forests)
Government of lndia, 'Parivesh Bhawan', East Arjun Nagar,
Delhi-110 0032

Number of Authorised Dismantler - 11
Number of Authorised Recycler - Nil
Number of Authorised Refurbisher - Nrl
Number of Collection Centres/Point of
Producer or Manufacturer (as per EPR
Authorisation) - 01.

Authorised Ca live Collection Centre - 01

Place: Bhubaneswar

To,

w 2'7
Member S retary,

I Number of authorised manufacturer,
refurbisher, collection centre, dismantler
and recycler for management of e-waste
in the State or Union territory under
these rules,

2 Categories of waste collected along with
their quantities on a monthly average
basis during 2Ol9-20.

lT & Telecom: 30818,15 kg/Month,
Non lT (Consumer Electrical & Electronic)
8976.95 kg lt\4onth
Total= 39795.1 Kg/Month as in
Annexure-ll

J A Summary Statement code-wise ol e-
waste collected

Details in Annexure-ll

4 Details of material recovered from
recycling of e-waste

As there is no Authorised Recycler or
Refurbisher in the State, the information on
E-waste recycled is not available with the
Board.

tr Quantity of CFL received at Treatment,
Storage and Disposal Facility

NA

6 The above report is for the period fiom 202\-22.

Date:

<- 5to

State Pollution Control Board, Odisha

0

I

I

$#ffi



Sl.No. Name and Address of the Unit
Authorised
Capacity in

Quantitv
]. M/s Sani Clean Pvt. Ltd., (Dismantling-cum-

Collection unit)
Mr. Mahesh Kumar Agawal, Managing Director,
Plot No. 802/947, at-Tangiapada, Niala, Dist-
Khurda

3000
MT/Annum

2. M/s Varun lnf ra Steel Pvt. Ltd., (Dismantler)

MR. Ram Dularay Shaw, Proprietor,
Plot No. 1991/3942, AtlP.o. Brahmani Tarang,
Vedvyas, Rourkela-769004, Dist-Sundargarh

730
MTlAnnum

31.03.2023

730

MT/Annum

500
MT/AnnUm

31.03.2025

5. M/s Cosmic Net, (Dismantleo
Mr. Kapil Das, Proprietor,
B-25, Saheed Nagar, Bhubaneswar,
(Collection Centre, Plot No. 2801, Kesura, Saheed
Nagar, Bhubaneswar

360

MT/AnnUm

t3u
MT/Annum

3r..03.2023

7. Mr. Arakhit Gouda, B.D. Manager,
M/s J S Pigments Pvt. Ltd., (Captive
Coliection Centre) NH-6, At/P.O. Bareipalli,
Dist-Sambalpur-768006

600
MT/ Annum

31.03.2024

3000
MT/Annum

37.03.2025

g. Mr. lsrar Ahmad Shamsuddin Samani,
Proprietor
M/s Kalinga Traders, At - Plot No. - 303, Near
Panda Brothers, Manguli, Po- Harianta, P.S -
Tangi, Dist - Cuttack

500

MT/Annum
37.03.2025

Annexure - |

3L.03.2027

3L.03.2024

<- .'lt

Dismentler

I

3. M/s Mirtunjai Udyog, (Dismantle0

i Mr. Vikram Kumar Jaiswal, Proprietor

i 
AI-AA/2, Civil Township, Rourkela, Dist-
Sundargarh

j a. t'a/s Jagannath E-Waste Recyclers,
(Dismantler)
Mr. Anrl Kumar Mohapatra, Managing Partner
At-Pinchuli, P.O. Purushottampur, Dist-Ganjam

6. P K Enterprises, (Collection and

I

l

tvl r. Pratap Kumar ProprietorSwain
I Plot NO. ?99t525, Khala No. t2714 AtlP.O.

Kalunga,

8. Mr. Debasis Suara, Managing Director,
M/s Ecokart Technology Pvt. Ltd., (Dismantler-

] cum-Collection unit) AVPO/Mouza-Kuradhamala,
Dist-Khordha,

valid upto 
i

31.03.202s 
I

I

I

I
i

I

I

I

I



Name and Address of the Unit
Authorised
Capacity in

Quantity
Valid upto

10. Mr. Jyoti Ranjan Mohapatra, Director,

M/s Greenx lndia Resources Pvt. Ltd.
Plot No. 5335, Ghatikia, PS - Bharatpur,
Bhubaneswar
Email: greenexindia@reditf mail.com

2400
MT/Annum

11. Mr. Sarada Prasana Sahoo, Proprietor
M/s RPS Enterprises, Plot No. 193/194,
Bomikhal, Bhubaneswar

Under
process

Collection
Centre /
Point of

Producer or
Manufacture
r under EPR
Authorisation

1. M/s havells lndia Ltd., Plot No - J/l, 4!' Floor
Hotel Rashmi Plaza, Maitri Vihar, C,S Pur,

Bhubaneswar

Refurbisher Nil

Sl.No.

Rec cle r Nit

Annexure.ll

Summary of Quantity ol E-waste Collected by Collection CentresrPoint of Producer or
Manufacturer & Dismantlers during 2020-2L

0

sl.
No.

Sector wise No
of

Units

Quantity lT items in
ks

Quantity of Non lT
items in kq

Total Quantity of
E-Waste in kq

Annual Annual Monthly
Ave rage

Annual Monthly
Average

Dismantler 11 116369.35 9697.44 21.322 L776.83 L1474.27

2 Collection
Centre/Point
of Producer
or
Manufacture
r

1 0 0 0 0 0 0

3 Authorised
Captive
Collection
Centre

1 0 0 0 0 0 0

4 Bulk
Consumer

25344A.47 21720.7
1

86401.52 28320.83

Total 0 0 0 0 0 0

<- Vtt

31.03.2024 
I

I

I

I

l

l

31.03.2023 
I

Monthly
Average

1

I 
1376e1.3s 

I

I

I

166 7200.12 
| 

33e84e.se

I
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iLdr\7/
STATE POLLUIION CONTROL BOARD, ODISHA

IDEt'A!rr"lEIJl 0t rOl,-S I Ir(ij l-i.j\t.rEt,ll a cii[!\r a 1]H ,Ic: covE n t,!r tr1 ija '--,!rsrr|
Par':of:fi B,r.J,;ci' A/i iE l'l lctii'l r': ).roir.:', rlf ir'*'il

?rr',ltcncs r,'I' - -/al ()'2-

i 6'l'1 i. i)t. \-i . \ -'),.).1-i-

8y Mi;l

rNo-vl 2!23(Pr Xt/ 21 2l

-i-ha Divisicnal Hr.ir.,
\'VQt,l lrivrsrcn
fr-r)t,:l Po lutro'r Conirol 8o,r,.l
fr,r!,-,h th;rR,lf, 1..;!l A,lLI,r NJllir. l){:ll r 1101r3-?

Sub : Commelrts on 'Draft Ret)ort on Pollutrd Ril,er Slretche5 fo, Rcstoration of Waier Quality, 2022"

R.E

Ref : Your Erna'l on dated 05 09 2022

Sir,

ln i^viting a relerence to the above captioned subjecr, this is to inforrn that the information

regardin8 the statti5 oi Pollirted Rrver Srretches i the 5t3ie ol OdishE provided in "Dr.rft llcpori on

frolluteci River Stretcnes ior Restoratign of \rvater Qualrty, 2022 needs some correction. Thc status of

Polluted river stretcher based on the maxi.iufi BOD value! dsring the year 2019 and 2021 are given in

Table-l of the enclosure of this letter. Accordin8ly ihe correclions needed in the draft report along

\,!ith their jLrshticalons are deiiiled in :he Table-2 of the enclosure- Out ol 19 polluted river str€tches

identified an the 5t3te, names ot two stretche5, i.e., Guradih nallah and Banguru n.llah are not li5ted in

the Draft Report. On this basis, th€ number of polluted river sretches in odrsha u.rder diffe.ent

cateeorywill be chan8ec to priority -l (1 No.), Prioritylv {3 Ncs ), Priority-V {3 Nos) and accordingly,

12 river stretches may be delisted from the list of 19 polluted river stret(hes.

There{ore, ir is requested to kindly consider the above for delisting purpose and include the

same in the Report on Polluted River Stretchs,. for Rertoratiolr of Water QoalitY, 2022".
'fhis is for vourkind informaiion and necessary ac!ion.

Encl :As Above

ucmo r'io. lt:!191 Dat. l7.rl ,r022
Copy for!'/arded lo the RlEiona/ 0lre(torit,l, Lr')slern lcne

Kolkata (through,:rnarl) fcr trnd i fornratron Jird necesse,y rairorr.

[rci r A5 Atrovt_

Ycr,r.. rlrt rlull)'

'j. "\ ,--,'- ]

Member St(rctary'

\

L'.rt,.rl urrl.r1.,'., to."o Aor,,)

3 t_l

Mem be r aretary

--1{!



Max BOD value
reported by Board

2017
(BOD mg/L,

max)

max

2019
BOD mg/L

m max

2021
(BOD

Max BOD
between 2019
and 2021 as

reported in Draft
PRS report-2022

Comments
of Board

for
inclusion
in report

st.
No

Polluted River stretch

Priority-l
(39.0 )

Priority-l
(3e.2)

Priority-lV
(e.7)

Priority-l
(3e.2)

CorrectGangua River
(AIong Bhubaneswar)

2

Ba arh

Dava
(Bhubaneswar to

Priority-lV
(7 3)

3 Brahman i

Rourkela to Biritol
Priority-V

6.0
Priority-V Priority-V

5.6
Priority-lll

1 1.3
Priority-lV

8.5
Priority-lV

o1
Not mentioned Priority-lV

s.3
4 Guradih nallah

Rourkela
Priority-V

5.7
Priority-lV

7.4
Priority-V

4.9
Priority-lV

7.4
Correct5

Alon Puri
M ang ala

Priority-V
3.5

Clean
2.2

Clea n

2.1
Correct6

Ja adaa

Nagavali
ur to Ra

7 Priority-V Priority-V Priority-V
1.1

Correct

Priority-V
(3.5)

Correct

Sankhatrasa

Serua
(Khandaeta to

Puri

Ratnachira
(Along Bhubaneswar,

Clean
(2.4)

< 3.0I

10 Nandira Jhor
D/s of Talcher

Priority-lll
1 3.0

Clean
1.9

Clean
1.9

< 3.0 Correct

7

Priority-lV Clean
2.8

Clea n

1.9
Priority-lV

7.3 1.9
Clea n11

Alo n
Kuakhai
Bhubaneswar

12
Sambal r to Paradee

Maha nad i Priority-V Clea n Clea n

2.4
Correct

13
Prata ur to Gan am

Rushikulya Priority-V
3.4

Clea n

2.6
Clea n

2.6
< 3.0 Correct

aliAlon Talcher, Re
Banguru nallah Priority-V

3.2 1.9
Clean

1.9
Clean

1.9
14 Not mentioned

15
AIon Bheden

B heden Priority-V CIea n

2.0
Clean

1.5
< 3.0 Correct

Priority-V
3.2

Clean
2.6

Clean
2.0

< 3.0 Correct16
Alon Talcher

Kusum i

17
AI Bi

Nuna Priority-V
3.1

Clean
2.5

Clea n
1.6

< 3.0

1B

Rambha

Sabulia
(Jagannathpatna,

Priority-V
(5.0)

Clean
(2.21

Clean
(2.0)

< 3.0 Correct

19
[4ahulia to Barl ada

Budhabalanga Priority-V
3.5

Clean
1.6

Clean
'1 .8

< 3.0 Correct

Priority-l - 1 no.
Priority"ll - 0 no.
Priority-lll - 0 no.
Priority-lv - 3 no.
Priority-V - 3 no.

Total : 7 Nos.
Clean : 12 Nos.

* Reason mentioned in detail in the portion "corrections to be incorporated in the Draft Polluted River

Stretches for Restoration of Water Quality (2022)"

zrLt -

Table-1. Status of Polluted River Stretches in Odisha

Overall Status

]'
I Priority-lv I Priority-lvl Priority-V I

I rz.sr I tz.ar I ra.or 
I

Correct

I

I Correct 
I

I

Priority-V
(5.6 )

I

I

I
< 3.0

I

Kathajodi
(Cuttack to Urali)

I Priority-lll II ut.zt I (3.e) (4.1 )l

i P'ronty-V I Priority-V Priority-V

] r+ er I ra.rl (3 s) 
I

Priority-V
(3.3 )

Clean I

(2.7) 
|

I Correct 
I

I

I
I

I

I

I

< 3.0

I

I

I

I

I

l

I

I

I

I

Correct

I

I

I

l

I

Clea n

I

I



Table-2 Corrections to be incorporated in the Draft Polluted River Stretches for
Restoration of Water Quality (2022)

sl

No.
Page No. of the
Draft Polluted
River Stretches
for Restoration
of Water quality

(20221

Portions to be
changed in the
Draft Report

Portions to be

incorporated in
the Draft Report in

place of the
changed portion

comments of the OSPCB

1 Executive
Summary
2nd page 3'd Para

Od isha (10) odisha (12) Reason mentioned at Sl. No.
Two more stretches that is,

Bangurunallah and Kuakhai are

to be included in the delisting of
Polluted river stretches because
of BOD < 3.0 mg/L

2 Executive

5ummary
2nd page 4th Para

Odisha (1) Odisha (2) Reason mentioned at Sl. No.
Kathajodi : (Priority-lll) reduced
to Priority-lV
Guradih nallah : (Priority-lll)
reduced to Priority-lV

3 Page 23 sec.
6.22

7 polluted rivers are
Brahma ni, Daya,

Gangua, Kathajodi,
Kuakhai, Mangala,
Serua

7 polluted rivers
are Brahmani,
Daya, Gangua,

Kathajodi,
Mangala, Serua,

Guradih nalla h

4 Page 23
Table 23
Sl. No. 2

Daya (Narankheta
to Kanas)

Max BOD Observed
7 .1 me/L

Daya (Gelapur to
Ka nas)

Max BOD Observed
7 .3 mg/L

Narankheta is not a station
name.
Station Code (3894 (Gelapur) to
3895 (Kanas))
(Polluted river stretch station
codes along Daya river are
3894, 1280,2411, 389s)
Max BOD Observed for station
code 1280 is 7.3 mg/L

5 Page 23

Table 23

Sl. No.5

Kuakhai (along
Bhubaneswar)
Max BOD Observed
7.3

Max BOD Observed
2.8.

Kuakhai river station codes are
2410 (Kuakhai FU/sl and L279
(Kuakhai U/s) .

It was informed vide letter No.
6856 dated 21.4.2022
(Verification of Master Database
under NWMP) to change the
name of the station No. 1280 as

River Daya at Bhubaneswar D/s
instead of River Kuakhai at
Bhubaneswar D/s (For better

9ts

I

I

I

l

I

I

I

I

I



clarity, the satellite map is

shown in Figure-1 (An nexre-1)

The refore the max value
reported for station code 1280

should be considered under
Daya river not under Kuakhai
river (as mentioned in Sl. No.4
a bove).

Accordingly River Kuakhai name
may be deleted from the Table

23, as the maximum BOD value
reported for the stretch (station

code 2410 and 1279) is 2.8
mg/L among the year 2019 and
2021 (that < 3,0 mglL).

6 Page 23

Table 23

Sl. No. 7. Guradih
na lla h

(Rourkela),Max

BOD vale 9.3 to be
inclu ded

Guradih nallah (Rourkela) was
identified under Priority-lll
during 2018. This is not listed in
Tabie 23.

7 PaBe 33 Table 35 : Sl. No. 14

Odisha , No of River

stretches:10
Total : 106

No of River
stretches:12
Total :to be
changed
accordingly

Reason mentioned at 51. No. 10

below.

8 Page 49
Sl. No. 516
station Code

1280

Kuakhai River at
Bhubaneswar D/s
Max BOD value
observed:7.3

River Daya at
Bhuba neswar D/s
Max BOD value
observed:7.3

Reason may be referred to 51.

No.5

Page No. 59 Sl. No- 145 River
name Kua khai

Sl. No. 146 River
name Kuakhai may
be deleted from
the Table 38

Page No. 60
Ta ble-39

Name of Kuakhai
river may be added
in the Ta ble No. 39

Reason may be referred to Sl.

No. 5 above
(as the maximum BOD value in
the Kuakhai stretch is 2.8 mg/L)

Name of
Bangurunalla h may
be added in the
Table No, 39

As the maximum BOD value
reported for the stretch
(Bangu ru nallah (Priority-V)

Station code 3930) is 1.9 mg/L
among the Vear 2019 and 2027.

)lG -

I

I

I

I

1

I

10

Reason may be referred to Sl.

No. 5 above,

I

9

I

I



tt Page No. 68
Sl. No. 16 Odisha

51. No. 52 Daya :

Narankheta to
kanas

Max BOD observed
:7 .1

51. No.52 Daya :

Gelapur to Kanas

Max BOD observed

:7.3

Reason may be referred to Sl

No.5

\2 Page No.68
51. No, 16 Odisha

sl. No. 53 Kuakhai
(along
Bh ubaneswar)

May be deleted
Guradih nallah
(a long Rourkela)

ma be included

Reason may be referred to 5l

No. 5 above.

13 Page no. 79
Table- No. 46

Odisha

L0 river stretches in
odisha
(sl. No. 81-90)

After 51. No. 90 ,
Kuakhai (along

Bhubaneswar)
And Banguru nallah
(along Talcher)
may be included

Reason may be referred to Sl.

No. 10 above
(So that the total polluted river
stretches to be delisted in

Odisha=10+2=12.

<- Z),

I



An nexure-1

Fig. 1 Monitoring stations on Kuakhai River and Daya River
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Gazette
EXTRAORDINARY

PUBLISHED BY AUTHORITY

No.661 CUTTACK, MONDAY APRJL I z02l2lCHAlTRA 11, 1944

FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

NOTIFICATION

Th6 25th March 2022

No. 5839-FE-ENV3-ENV-oo12-2018/FE&CC.-ln partial modiflcatjon to this

Departmant Order No. Env.-l-20l2019/68/.2/FE&CC dated 26.03.202'l & in pursuance of

the directions of the Contral Pollution Control Board, New D6lhi under Soction 31A of the

Air (Prevention & Control of Pollution) Act, 1981 regarding preparation and implementation

of action plan for improvement of air quality in non-attainntsnt city of Bhubanoswar, the FE

& CC Department, Govemmenl of Odisha is pleased to reconstitute the District Level

Monitoring Committee (DLMC) comprising of lhe following members for the District of

Khordha as below:

1. Commissioner, BhubaneswarMunicipal Corporation

2. Deputy Commissioner of Polica or his representativo

nol below tha rank of ACP

3. Divisional Forest Officer, City or Khurda

4. Regional Transport Offcer, Bhubaneswar

5. Deputy Director ol Agriculture & Food Production,

Bhubane$ rar

6. General Manager, DlC, Bhubanoswar

7. Executive Engineor, PWD, Bhubaneswar

Chairman

Member

M€rnber

Mamb6r

Member

Member

Member

uq

ArarT,trrce- xll(|)

-

The Odisha



8. Deputy Diroctor, OREOA' Bhubaneswar

9. Regional Offcer, SPCB, Bhubaneswar

Member

Member-Convener

TheDistriclLevelMonitoringcommittee(DLMc)Shal|functionontheprogress

regarding improvement of air quality of Bhubaneswar to achieve the reduction of air

pollutants in time bound manner as per the target fixed under NCAP funded by MoEF &

CC, New Delhi as stated bolow:

i. lmprovenent on air quality pararnsters

ii. Monitoring of vehicular pollution & improvernent on emissions

iii. Dust rnanagement and usage of heavy equipment on construction sites

iv. Control of lndusEial pollution induding DG sets

v. Control of noise pollution including restriction on bursting offire crackers

vi. Waste management including dumping end open burning of MSW, crop & plastic

waste

vii. Residentialemissions

The Committee shall rneet once in every month for reviewing the aforesaid

parameters ensuring implsmentation of the Action Plan prepared by SPCB and furnish

report to this Department in compliance to the dlrections of Hon'ble NGT in O.A.

No.681/2018.

By Order of the Governor

MONA SHARMA

Addl. Chief Secretary to Govemment

Pdnted and pdrished by th€ Dir€ctor, Dildorate of Prirtttg, SbIorEry and Prblb3tion, Odistla, Cdtack-1o
Ex. Gaz. 31-173+100
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The Odisha Gazette
EXTRAORDINARY

PUBLISHEO BY AUTHORITY

No. 659 CUTTACK, MONOAY APRIL 4 2o2ZCHAITRA 14, 1911

FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

NOTIFICATION

The 25th March 2022

No. 5846-FE-ENV3-ENV{012-2018/FE&CC.-ln partial rnodincation to this

DepartrBnt Order No. Env.-l-20l2019/66428E&CC dated 26.O3.2021 & in pursuanco of

the direc*ions of the Centsal Pollution Control Board, New D6lhi undsr Section 31A of the

Air (Prevontion & Control of Pollution) Act, 1981 regarding preparation and implernentation

of aclion plan for improvemsnt of air quality in non-attainment city of Cuttack, the FE & CC

Departrngnt, Govemnpnt of Odisha is ploased to reconstitute lhe Districi Level Monitoring

Committee (DLMc)comprising of the following mernbers for tho District of Cuttack as

below:

Collector & Distict Magistrate, Cuttack

Commissioner, Cuttack Municipal Corporation

Deputy Commissioner of Police or his

represantative not below the rank of ACP

District Forest Officer, Cuttack

Ragional Transpo.t Offic€r, Cuttack

Dgputy Oirector of Agriculture & Food Pnrduction,

Cuttack

Chairman

Merberll

t

vi

Member

Member

Member

Member

9il
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viii.

ix.

x.

xi.

General Manager, DlC, Cuttack

Executive Engineer, EruD, Cuttack

Deputy Director, OREDA, Cuttack

Deputy Director, Mines / Mining Officer, Cuttack

Regional Otrcer, SPCB, Cuttack

Memb6r

Member

Member

Member

Member - Convener

The District Level Monitoring Committee (DLMC)shall funclion on the progress

regarding improvement of air quality of Cuttack to achieve the reduction of air pollutants in

time bound manner as per the target fixed under NCAP funded by MoEF & CC, New Delhi

as stated below:

i. lmprovement on air quality pararr€ters

ii. Monitoring of vehicular pollution & improvement on emissions

iii. Dust managernent and usage of heavy equiprnent on construction sites

iv. Control of lndusbial pollution induding DG sets

v. Control of noise pollution induding restriction on bursting of fire crackers

vi. Waste management including dumping and open buming of MSW, crop & plastic

waste

vii. Residentialemissions

The Committee shall meet once in 6very month for reviewing the aforesaid

pararnsters ensuring implementation of the Action Plan prepared by SPCB and furnish

report to this Department in compliance to the directions of Hon'ble NGT in O.A.

No.681/2018.

By Order of the Govemor

MONA SHARMA

Addl. Chief Secretary to Govemment

Printed and p$lislpd by fE Dir€dor, Diectcr-ate ol prir{irE, sbtionery and puuication, odisha, cuttack-.lo
Ex. Gaz. 29-'173+100
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The Odisha Gazette

FORESI ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

NOTIFICATION

The 25th March 2022

No. 5872-FE-ENV3-ENV-0012201&FE&CC.-ln parlial modiflcation to this Department

Order No. 6642-ENV-|-2012019-FE &CC, dated the 26th March 2021 & in pursuancs of the

directions of the Central Pollution Control Board, New Delhi under Section 31A of theAir (Prevention

& Control of Pollution) Act, 1981 regarding preparation and implemontatlon of action plan for

improvement of air quality in non-attainment city of Rourkela, the F.E. & C.C. Department,

Government of Odisha is pleased to reconstitute the District Lev€l Monitoring Committee (DLMC)

comprising of the following members for the District of Sundargarh as below :-
i. Collector & District Magistrate, Sundargarh . . Chairman

ii. Commissioner, Rourkela Municipal Corporation . . Member

iii. Superintendent of Police or his representative . . Member

not below the rank of DSP

iv. Diiisionat Forest Officer, Rourkela . . Member

v. Regional Transporl Officer, Rourkela . . Member

vi. Deputy Director of Agriculture & Food . . Member

Production, Sundargarh.

vii. General Manager, DlC, Sundargarh . Member

viii. Executive Engineer, PWD, Rourkela - Member

ix. Deputy Director, OREDA, Rourkela . . Member

x, Oeputy Oirector, Mines/ Mining Officer, Rourkela . . Member

xi. Regional Officer, SPCB, Rourkela Member- Convener

. EXTRAONDINARY

PUBLISHED BY AUTHORITY

No. 660 CUTTACK, MONDAY APRIL 4, zo2ZcHAtTRA 14, 1944
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The District LevelMonitoring Committee (DLMC) shall function on the progress regarding

improvement of air quality of Rourkela to achieve the reduction of air pollutants in lime bound

manner as per the target fixed under NCAP funded by MoEF & CC, New Delhi as stated below :-
i. lmprovement on air quality parameters

ii. Monitoring of vehicular pollution & improvement on emissions

iii. Dust management and usage of heavy equipment on construction sites

iv. Control of lndustrial pollution including DG sets

v. Control of noise pollution including restriction on bursting of fire crackers

vi. Waste management including dumping and open burning of MSW, crop & plastic waste

vii. Residential emissions

The Committee shall meet once in every month for reviewing the aforesaid parameters
ensuring implementation of the action plan prepared by SPCB and furnish report to this Department
in compliance to the directions of Hon'ble NGT in O. A, No.681/2018.

By order ofthe Governor

MONASHARMA

Additional Chief Secretary to Government

Printed and published by the Dir€ctor, Directorate of Printing, Stationery and publication, Odisha, Cuttack-10

Ex.Gazette. 30-l 73+1 OO
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Gazette
EXTRAORDINARY

PUBLISHED BY AUTHORIfi

No.662 CUTTACK, MONDAY APRIL 4, a0z?ICHNTRA M, 1914

No. 5852--FE-ENV3-ENV-0012-2018/FE&CC--ln partial modification to this
Department Order No. Env.-1-2012019166421F8&CC dated 26.03.2021 & in pursuance

of Oe directions ofthe Central Pollution Conrol Board, New Delhi under Section 31A of
the Air (Prevention & Contol of Pollution) Act, l98l regarding prcparation and

implcmentation of action plan for improvement of air quality in non-attainment cities of
Angul, Talcher, Balasorc and Kalioganagar, the FE & CC Depadmen! Govemment of
Odisha is pleased to reconstitute the District kvel Monitorilg Committee
(DlMC)comprising of the following members for the Districts of Algul, Balasore &
Jajpur respcctively as below:

l.

lt.

Thc Collector & District Magistrate

Superinrcndent of Police or his
rcpresentative not bclow the rank of DSP

1u Divisional Forest Officer

Chairman

Member

. . Member

z2-f

The Odisha

FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

NOTIFICATION

The 25th March 2022
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tv.

vi.

vii.

viii.

Regional Transport Offi cer

Deputy Direcor ofAgriculture & Food Production

General Manager, DIC

Executive Engineer, PWD

Deputy Director, OREDA

Execulive Ofticeq Municipality

Deputy Director, Mines / Mining Officer

Regional Officer, SPCB, Odisha

. . Member

. . Mcmber

. . Member

. . Member

. . Mcmber

. . Member

.. Member

.. Member-Convenor

L\.

x.

xi.

The District Level Monitoring Committce (DLMC)shall function on the progress

regarding improvement of air quality of above non-attainment cities to achievc the

reduction of air pollutants in time.bound manncr as per thc target fxcd under NCAP
fundcd by MoEF & CC, New Delhi as stated bclow:

t.

u.

iv.

vi.

Improvement on air quality parametcrs
Monitorir:g of vehicular pollutioo & improvement on cmissions
Dust management and usage ofhealry cquipment on construction sites

Control oflndustrial pollution including DG sets
Control ofnoisc pollution including restriction ou bursting of firc crackers
Waste mnnagement including dumping and open burning of MSW, crop & plastic
waste
Residenrial cmissionsvt l.

The Committee shall mect oncc in cvery monrh for rcviewilg thc aforesaid
pararnetcrs cnsuring implementation of the Action Plan prepared by SPCB and fumish
report to this Department in compliance to the directions of Hon'ble NGT in O.A. No.
68 I /2018.

By order of the Govemor

MONA SHARMA

Addl. Chief Secretary lo Govemment

Printed and published by the Dkeclor, Directorate of pdntir!, SbtiorEry and pubticatjon, Odisha, Cuttack-10
Ex. Gaz 32-.173+100
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FAX :256282212560955
TEL : 2564A33/256329 4
EP ABX : 2561909 /2562847oCI tC

LUTION CONTROL BOARD, ODISHA
OF FOREST & ENVIRONMENT GOVERN[/]ENT OF ODISHA]

Bhowon, A/ I I 8, Nilokonthonogor, Unit-Vlll.
Bhuboneswor - 751 012

vl-SC (LEM) Proi - 96 /?2-23 oate d7'oL'ze2i

To
Director, Env.-Cum-Spl. Secretary to Government

F& E Department, Govt. of Odisha

Sub: Restriction on bursting of flre crackers during the festive season-2022. Ambient
air as well as ambient noise level monitoring report during Deepawali and
ambient noise level monitoring report during Dashera, 2O22-Reg.

Ref:- Your Letter No-FE-ENV'1 -ENV-0060-20221 I 5831 IFE&CC, dt.07 .09.2022.

Sir,

With reference to above cited subject and letter it is to inform that the SPCB

Odisha has published an advertisement in two Odia and one English Newspaper to

create public awareness on ill effect of Noise and bursting of fire Crackers. The copies

of the advertisements published on d1.30.09.2022 & 01.10.2022 respectively are

enclosed for kind reference. The Board has conducted Noise level monitoring at 14

cities/towns on eve of Dashera & Deepawali in pre, ciuring & post and Ambient Air

quality monitoring at 17 cities/towns in the State on pre & on the day Deepawali and

post in 15 cities/towns to assess the impacts during these festive occasions.

A Copy of the report is encloseci for kirro informaton and necessary action

Yours faithfully,

*

Encl: As above

\,
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P
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Mem ber retary

E-moil : poribesh I (Cosoboord.oro
Website : www.osDCboord.oro
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Repoft on lmpact of Noise level and Air quality during
Dashera & Deepawa li-2022

Statc Pollution Control Board, Odisha has taken pro-active measures to

published public notices in one English and two Odia newspaper on dtd.-30.09.2022 &

01.10.2022 to create public awareness on ill effects of noise and bursting of fire

crackers. Copies of the public notices are enclosed as annexure l, Il & IIl.

To assess the impact of Dashera and Deepawali on ambient air quality, the

Board has conducted monitoring of Noise Level on pre, during and post Dashera at

14 towns/cities and Deepawali at 14 towns/cities of the State respectrvely as well as

ambient air quality monitoring with respect to PMro, PMz s, SOz & NOz in 17

towns/cities on pre during and post Deepawali along with continuous ambient air

quality monitoring at 15 cities/town in 15 locations of the state with respect to

parameters like PMro, PMz s, SOz & NO2 and Heavy metals like, Pb, Ni & As in PMro &,

Al, Ba & Fe in PMz s as requested by CPCB vide Letter No. LB-11/5/2021-AIR-LAB-

HO-CPCB-HOi4626, dt.27.09.2022. The ambient air quality data of Deepawali has

already submitted to CPCB in scheduled time fixed by CPCB for submission before

Hon'ble Supreme court.

The findings of the monitoring results of both Dushera and Deepawali are

summarized below and are presented in Tables 1 to 3.The continuous ambient air

quality monitoring on eve of Deepawali for pre, during & post are shown in table-4.

Detail report are stated below.

A. IMPACT ON NOISE LEVEL DURING DASHERA CELEBRATION

State Pollution Control Board, Odisha has conducted ambient noise monitoring

at 52 locations in 14 towns/cities i.e., Angul, Balasore, Berhampur, Bhubaneswar,

Cuttack, Jharsuguda, Kalinganagar, Keonjhar, Konark, Paradeep, Puri, Raygada,

Rourkela and Sambalpur covering lndustrial, Commercial, Residential and Silence

zone during day and night time in pre, during and post Dashera to assess the impact

of Dashera festival on ambient noise level. Out of 52 locatrons for noise monitoring,

10 are in Industrial, '14 each are in commercial, residential and silence zone are

monitored. Monitoring result are shown in table-1

3e8 P.T.O

Latter Govt. of Odisha had allowed the sale and use of green fire crackers

instead of traditional crackers in the public interest considering the potentially harmful

consequences of burning of normal crackers as the people usually burn flre crackers

on the occasion of Deepawali & Kartika Purnima Festival.



l. lnd ustrial Zone

The noise level in day time ai Gll locations in pre during & post Dashera were

below the prescribed limit i.e.,75 dB (A) Leq except at Kalinganagar LE, Kalinganagar

& Ankuli Berhampur on the day of Dashera with noise level 83.2 dB(A) Leq & 80.9

dB(A) Leq respectively.

During night time the noise level were below the limit i.e., 70 dB (A) Leq at all locations

except at Kalinganagar lndustrial Estate in pre and on the day of Dashera with noise

level 74.1 and 78.7 Leq.dB(A) respectively. Similarly on the day of Dushera at

Rasulgarh, Bhubaneswar, Khapuria, Cuttack and Bombay Chowk, Jharsuguda the

noise level are above the limit i.e 71.0,71.2and 84.4 Leq.dB(A) respectively.

ll. Commercial Zone

The noise level in day time on pre, during & post Dashera at all locations were

above the limit i.e.65dB(A)Leq except at 03 locations i.e at Motiganj Balasore, in

pre,during and post,at Sahidnagar, Bhubaneswar & NAC Konark on pre Dushera and

at one location i.e LIC Buitding, Jagatsinghpur in both pre & during Dashera were

below the prescribed limit. The maximum noise occurred at Giri.ja Market, Berhampur

i.e., 86.1 dB (A) Leq on the day of Dashera.

The noise level in night time exceed the limit i.e.,55 dB (A) Leq at all locations

in pre, during & post Dashera except at, Bazar Chhak ,Angul, in pre and during

Motiganj, Balasore in pre and & Post,NAC Market, Konark, LIC Building and near

Jesco ,Rayagada on pre Dashera and Panjabi chowk, Keonjhar in Post Dashera. The

maximum noise level occurred i.e.,87.2 dB (A) on the day of-Dashera at Gopabandhu

Chowk, Kalinganagar.

Ill. Residential Zone

The noise level in the day time exceed the limit i.e. 55 dB (A) Leq in both pre,

during and post Dashera at all locations except at, Ainthapali, Sambalpur on pre

Dashera. Sahadevkhunta, Balasore in pre, during and post Dashera. The maximum

noise level occurred at Sapagadia, Kalinganagar i.e.,76.6 dB (A) Leq in day time on

the day of Dashera.

E4 P.T,O

During night time the noise level in pre, during & post Dashera were more than

the limit i.e.,45 dB (A) Leq at all locations except at Sahadevkhunta Balalasore, on pre

& post Dashera, Baniapat chowk on post Dashera. The maximum noise level occurred

i.e., 83.7 dB (A) Leq at Sapagadia, Kalinganagar during Dashera.



lV. Silence Zone

The noise level in day time & night time at all locations were above their

respective limit i.e., 50 dB (A) Leq & 40 dB (A) Leq respectively except at DHQ

Balasore in day time in pre, during & post Dashera, at Capital Hospital, Bhubaneswar

in both day and night time of pre Dashera, and in Sambalpur DHH both in day and

night time in pre and in the day time in post Dashera. The Maximum noise level i.e.,

70.6 dB (A) Leq in day time at SCB lMedical college & Hospital, Cuttack on during

Dashera and 70.8 dB (A)Leq in night time were occurred at CHC Jajpur road

Kalinganagar on the day of Dashera.

P.T.O



Table-1
Noise level in dB at different locations on re durin and ost Dashera for tlre ear 2022

Pre Dashera
\29.9.2022).

on the day of
Dashera

(os.1o .2022)

Post- Dashera
('18.1O.2022)

Sl.No Towns/Cities Monitoring Locations

t.l D N D N
'1 Amalapada(R) 61 0

D
47 .5 63 1 47 .7 6 5.3 6A.2

2.Bazar chhak(C) 51 0 54.2 77.9 69.4
3.District Head Quarter Hospital(S) 6 0.7 468 62 1 47 .5 64.5 5 9.5

Angul1

4.Hakimpada(l) 67.3 58.3
5 Sahadevkhunta(R) 46.5 43.7 53.'1 33.6 32.4
6.Motigani Baza(C) 55.4 51 .8 62.0 567 48.4
T.District Head Ouarter Hospital(S) 437 386 47 .5 42.8 28.7

2 Balasore

8. Balasore lndustrial Estate(l) 480 .13 0 47 .9 3 8.8 34.8
9.Brahmanaga(R) 637 53.1 698 58.1 7 4.3 633
'1 0.Gir,ja market square(C) 828 7 5.4 77.0 62.3
1 1.MKCG Medical & Hospital(S) 51 0

_96 1_
64.3 57.8 67.6 61 .4

Berhampur

l2.Ankuli(l) 71 .5 65.1 80.9 68.4 698
l3.Nayapalli(R) 57 .4 52.7 6 5.0 61 .5 588 4 9.5
'l4.Sahidnaga(C) 62. B 57 .4 799 73.3 65.7 55.7
'1 5.Caprtal Hospital(S) 39.8 4 8.0 56.2 41, oBhubaneswar4

l6.Rasulgarh(l) 601 6 9.1 71.0 66.4 47 .8
'17.Suryaviha(R) 66.4 64.5 67.8 693 63.8 73.1
lS.Badambadi(C) 716 70.5 73.7 71 .7 64.6 71 .5

7 0.6 68.2 64.019.SCB Medical College & Hospital(S) 65.4 69.4
70.9

5 Cuttack

20. Khapuria(i) 65.0 68. B 71.2 64.1 65.1
21.Cox Colony(R) 70.7 572 72.6 62.1 65.3
22.Jhanda Chowk(C) 68.1 62.7 76.5 699
23.Near Covid hospital(S) 66.2 57 .2 68.6 70.1 61 .7

6 Jharsuguda

24.Bombay Chowk(l) 7 0.1 71 .9 84.4 694 622
25.Sapagadia(R) 7 0.6 6 9.5 76.6 83.7 64.8 63.7

77 .7 87 .2 690 67 .926.Gopabandhu Chowk(C) 7 4.0 69.9
27.CHC Hospital, Jaipur Road(S) 67 .2 62.2 67.6 70.8 57 .4 653Kalinganagar

2S.Kalinganagar lndustrial Complex (l) 71.8 7 8.7 71.1 65.7

7

29.Baniapat Chowk(R) 64.8 51 .5 665 52.9 63 1 41 .3
30.Punjabi Chowk(C) 70.2 5 5.6 71.1 57.9 65.9 53.48 Keonjhar
31. District Head Quarter Hospital (S) 56.5 39.3 60.4 48.7 55.2 48.4
32.Madhipur(R) 59.3 4 9.5 56.3 4 8.3
33.NAC Market(c) 64.3 52.5 69.5 62.2 66.4 56.4

50.2 l? q 56.2 49.6 50.2 4 3.9
I Konark

34.Public Health Centre(S)
55.7 51 .935.Near Police Colony(R) 5 5.4 58.6 a1 .7 ot J

36.LlC Buildinq Jaqatsinqhpu(C) 61 .6 65.8Paradeep
37. District Head Quarter Hospital(S) 58.1 63.1 57.9 4 9.3

10

38. Kumutisahi, Old Sadar lane(R) 63.4 53.4 64.4 469 60.9
39.Sri N4andi(C) 70.4 61 .B 65.1 65.7 56.8Pu ri

40.District Head Quarter Hospital(S) 52.4 46.6
11

41.lndira Naqa(R) 64.4 65.6 54.5 63.8 56.5
42.Near Llain Market(C) 71 .6 56.9 71 .9 63.9 72.3 63.2
43. District Head Quarter Hospital (S) 64.4 52.3 67 .1 66.4 55.612

Rayagada

44.Near Jesco(l) 6 3.6 6 8.9 63.9 67.9 60.7
45.Sector-6(R) 6B.4 56.9 6 9.3 57.9 64.9 63.7
46.Amwargan(C) 7 0.9 62.9 69.1 78.4 65.7
47.lGH steel Township(S) 52.1 46.2 52 6 46.9 51 .7 45 6
48.RSPL Sail(l) 670 68 3 626 64.8 63.7

13
Rourkela

52.049.Ainthapali(R) 534 47 .3 5 8.1 52.0 60.3
64.8 75.0 63.550.Golebaza(C) 79.6 63.5 81 .5

529 44.5 47 .1 47 .45l.District Head Quarter Hospital(S) 46.8 41.4
548 60.9 56.5

14 Sambalpur

S2.Bareipali(l) 564 4 8.9 59 6
Ambient Noise Standard (ln Leq dB(A) )

Category of area zone Day Time Night Time
75lndustrial area(l)

Commercial area(C) 65
70

55Residential area(R)
Slience area(S) 50 40

N.B:-D-Day Time monitoring period (6PM to 10 PM),N-Night Time monitoring period (10PM to 12.00 AM)

<-- 951 - Pr'o

I

I

3

55
45

58 8 I 68.7 I SZ.S 60.7 |

I

80.1

) 674
bJ 5

74.1

57.9 i53.9 1 64.8
I

5 3.8

468 55.7

76.6

I
i

---l



B. IMPACT ON NOISE LEVEL DURING DEEPAWALI CELEBRATION

State Pollution Control Board, Odisha has conducted ambient noise level

monitoring at 53 locations in 14 towns/cities i.e., Angul, Balasore, Berhampur,

Bhubaneswar, Cuttack, Jharsuguda, Kalinganagar, Keonjhar, Konark, Paradeep, Puri,

Rayagada, Rourkela and Sambalpur town/cities of Odisha covering lndustrial,

Commercial, Residential and Silence Zone in the day and night time rn pre ,During &

Post Deepawaii to assess the impact of noise on ambient air quality. Out of 53

locations 1.1 locations were in lndustrial zone, 14 locations were in commercial,

residential and silence zone respectively. The findings of the monitoring. are

summarized below and results are presented in Table-2

l. lndustrial Zone

The day time noise levels in the pre, during and post Deepawali were found

below the prescribed standard of 75dB (A) Leq at all locations except two locations at

Ankuli, Berhampur and Bareipali, Sambalpur during Deepawali day with noise level

81.9 dB(A) and 76.7 dB(A) respectively

ln night time the noise level in pre, during and post Deepawali were within the

prescribed standard of 70dB (A)Leq at all locations except at Khapuria Cuttack,

Bombay chowk, Jharsuguda on the day of Deepawali and lndustrial complex,

Kalinganagar both in during and post Deepawali. The maximum noise level observed

at lndustrial complex, Kalinganagar i.e., 75.5 LeqdB(A) on the day of Deepawali.

The day time noise level in pre, during and post Deepawali were remained

above the prescribed standard of 65 dB(A) Leq at all the locations except at Motiganj,

Balasore in pre, during and post Deepawali and Badambadi ,Cuttack in pre

Deepawali , at Jhanda chowk, Jharsuguda in post Deepawali. The maximum noise

level observed at Girija Market, Berhampur i.e 89.8 dB (A) Leq on the day of

Deepawali.

ln night time the noise level in pre, during and post Deepawali were above the

prescribed standard of 55dB (A)Leq at all locations except at Motiganj, Balasore in

both Pre & During and at Punjabi chowk, Keonjhar in pre- Deepawali. Bazar chowk,

Angul, Motiganj, Balasore & Badapadia, Paradeep in post Deepawali. The maximum

noise level was observed at Jhanda Chowk, Jharsuguda on the day of Deepawali i.e..

80.4 dB(A)Leq

<-- 9gA_ - P.r.o

ll. Commercial Zone



lll. ResidentialZone

The day time noise level in residential zone exceeded the standard of 55 dB

(A)Leq at all locations in pre, during and post Deepawali except at Sahadevkhunta,

Balasore in pre & post Deepawali at Madhuban, Paradeep, & Ainthapali, Sambalpur in

post Deepawali and The maximum noise level observed at Brahmanagar, Berhampur

on the day of Deepawali i.e 86.89 dB(A)Leq

The night time noise level in residential zone exceeded the standard of 45 dB

(A)Leq at all locations except at Sahadevkhunta, Balasore in pre, during and post and

at Baniapat, Keonjhar in pre Deepawali, at Madhuban, Paradeep, & Ainthapali,

Sambalpur in post Deepawali. The maximum noise level observed at

Brahmanagar,Berhampur i.e., 76.9 dB(A) Leq on the day of Deepawali

lV. Silence Zone

The day time noise level were found to be exceeded the prescribed standard of

50 dB (A) Leq at all locations except at DHH Balasore pre, during and post , DHH

Sambalpur in both pre and Post and PHC Konark in Post Deepawali. The maximum

noise level occurred at MKCG Medical & Hospital, Berhampur on the day of

Deepawali i.e., 71.8d8(A) Leq.

ln night time noise level in pre, during and post Deepawali were found to be

exceeded the prescribed standard of 40 dB (A) Leq at all locations except at DHH

Balasore, in both pre- during Deepawali The maximum noise level observed at

COVID hospital, Jharsuguda i.e., 78.1 dB(A) Leq on the day of Deepawali.

9t'z
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On Post
Deepawali

(10.11.20221Monitoring Locations 24.10.2022

D ND N

On the day of
DeepawaliNormal Day

(18.10.2022)

D N
l Amalapada(R)
2.Bazar chhak(C)

653
77.9

60.2
6 9.4

716
B'1 .'1

63 2

71 .0
605
6 8.1

492

3.District Head Quarter Hospital(S) 648 608 5 8.6 49 8
Angul

4.Hakimpada(l) 60.7 64.4 62.6 55.5 503
5.Sahadevkhunta(R) 336 32.4 57.9 40. B 45.7 39.0
6. [/otiqani Baza(C) 484 39 2 547 5 5.7
T.District Head Quarter Hospital(S) 287 33.7 44.5 4 3.5

2

S.Balasore lndustrial Estate(l) 388 348 4 3.3 45.5 37.8
9.Brahmanaga(R) 14.3 86.9 53.1
1 0.Girija market square(C) 80.1 62.3 8 9.8 71.9 764
1 1 .MKCG Medical & Hospital(S) 67.6 61.4 71 .8 55.3 60.'1 51.8

Berhampur

12.Ankuli(l) 698 81 .9 69.0

3

58.4 71 .3 69.2
l3.Nayapalli(R) 58, B 49.5 7 3.9 57 .0

14 Sahidnaga(C) 6 5.7 7 9.9 61 .2 70.3 55.955.7
1 5.Capital Hospital(S) 56.2 43.9 5 8.6 45.3 54.2 45.2

Bhubaneswar

70.1 58.2 67.6

4

16. Rasulgarh(l) 664 47 .B 56.9
17 Suryavihar(R) 72.0 73.3 64.9 60.073.1
l S.Badambadi(C) 64.6 71.5 72.8 73.4 70.5 65.7
1 9.SCB Niledical College(S) 64.0 71.4 7 3.8 680 6 0.4Cuttack

20.Khapuria(l) 64.1 65.1 7 2.7 71 .6 62.5 63.0

E

72.0 7 3.9 61 .3 61.521.Cox colony(R) 67 .4 6 5.3
80.4 61 .822)handa Chowk(C) 63.5 73 8 6 5.0

66.923.covid Hospital(S) 61.7 71 .3 td I 64.7
66.2

Jharsuguda
24.Bombay Chowk(l) 694 62.2 7 4.1

6

64.4 72.825.Sapaqadia(R) 63.7 73.2
26.Gopabandhu Chowk(C) 690 67.9 77.9 70.8 72.1
27.CHC Hospital(S) 57 .4 65.3 68.2 65.9 63.9Kalinganagar

2S.Kalinga nagar industrial complex (l) 71.1 65.7 71.4 75.5 7 3.6

7

802 66.8 52.429.Baniapat Chowk(R) 63.1 41.3
65.9 71.5 59.9 69.2 56. B30.Punjabi Chowk(C)

31.DHQ Hospital(S) 55.2 48.4 67.1 5 3.6 60.8 50.8
8 Keonjhar

32.Madhipu(R) 5b. J 48.3 61.8 48.6 57.0 45.7
33.NAC Market(C) 66.4 56.4 72.9 62.2 66.3 56.2

57 .2 45.8 44.1
9 Konark

34.Public Health Centre(S)
3 5. liladhuba n(R) 55.7 64.1 65.5 46.2 41.6
36.Badapadia Market(C) 65.8 66.6 63.2 65.6

52.3 51 .33T.Bijumemorial Hospital(S) 57 .9 4 9.3 62.9
603

Paradeep

38.rFFCO Ltd(r) 59.2 60.2 68.0 61 I
46.9
4 8.9

10

39.Kumutisahi, Old Sadar lane(R) 609 538 60.4 71.5
64.640.Near Gundicha t\4andi(C) 65.7 56.8 72.6 69.2Puri

4l.District Head Quarter Hospital(S) 4 5.5 67.8 62.2 63.4 5 9.9
11

59.4 bt/ 55.542.lndiranaga(R) 63.8 565 81 .9

43.Main market(C) 63.2 7 4.3 70.1 71.6
44.District Head Quarter Hospital(S) 66.4 5 5.6 67.3 7 0.1 64.9Rayagada

45.Jesco(l) 67.9 60.7 71 .2

12

46.Sector-6(R) 64.9 63.7 7 5.7 68.8 7 3.7 5 5.3
65.7 78.6 66.147 Ambagaan(C) 78.4

48.lGH steel Township(S) 51 .7 456 6 5.5 58.1 5 3.9 52.0
726 64.1 6 9.4 62.4

13 Rourkela

64.B 63.7
6 5.4 51 .3 44.7

19.RSPL Sail(l)
50.Ainthapali(R) 60.3 52.0

7 4.7 69.151.Golebazar(C) 7 5.0 bJ 5 76 1

65 5 6 9.6 46 6 45252.District Head Quarter Hospital(S) 47 .1 47 .4

56.5 469
Sambalpur

53.Bareipali(l) 609 56.5 767

14

Ambient Noise Standard( ln Leq dB(A) )
Day Time Night TimeCategory of area zone

Table-2
Noise level in dB(A) Leq at different location of Odisha in Pre , During and post

Dee wali durin the ear 2022

sl.
No

lndustrial area 75 70

N.B:-D-Day Time monitoring period (6PMl to 1oPM), N-Night Time monitoring period (10PlM to

1

66.3

Commercial area C 65 55

Residential area R)

Sience area S

45
40

55

<_- w\ -
12.00 Ai\,r)

Towns/Cities

Balasore

I

I

64 .5 5 9.5

I

I

28.7 39 6

6 3.3 76.9 | 61.1

68.2 | 47 6

63.8

69.4

| 683

64.8

61.2
549

71 .1 | 67.1 I 57.3

l)

50



C.IMPACT ON AIR QUALITY DURING DEEPAWALI CELEBRATION

State Pollution Control Board, Odisha has monitored the Ambient Air Quality

monitoring on pre, during & post Deepawali at 38 locations in '17 town/cities of Odisha

i.e., at Angul, Balasore, Berhampur, Bhubaneswar, Bonaigarh, Cuttack, Jharsuguda,

Kalinganagar, Keonlhar, Konark, Paradeep, Puri, Rayagada, Rajgangpur, Rourkela,

Sambalpur & Talcher with respect to parameters like SOz, NOz PMro(at 38 locations)

& PMz.s (at 36 locations)to assess the impact of bursting of fire crackers on the

surrounding ambient air quality.

The SOz & NO2 values on pre, during & post Deepawali were remained below

their respective prescribed limit i.e 80pg/m3(for both SOz & NOz on 24 hourly average

basis) at all 38 locations. The maximum SOu value i.e., 48.2 pg/m3 was observed at

Brahmanagar, Berhampur on the day of Deepawali and maximum NOz value i.e., 70.6

pg/m3 was also observed at Brahmannagar, Berhampur on the day of Deepawali. The

respirable dust particle matter (PMlo) values were above the prescribed limit i.e

100pg/m3 on 24hourly average basis at all 38 locations on the day of Deepawali and

at 30 locations on pre Deepawali out of 38 locations, whereas PM2 s values were

remained below the prescribe limit i.e 60 pg/m3 on 24 houdy average basis at 13

locations on the day of Deepawali out of 36 locations and at 34 locations on pre

Deepawali out of 36 monitored locations(O2 locations on pre and during Deepawali

were not monitored).On the day of Deepawali maximum PMro value i.e.,223 1tglm3

was observed at Puri Sadar Police Station, Puri. The maximum PMz.s value i.e., 97

pg/m3 was observed at Cox Colony, Jharsuguda. The concentration of pollutants like

SO2, NO2, PMro & PMz s were show the increase trend on the day of Deepawali than

the corresponding pre Deepawali value at all locations indicates the impact of bursting

of fire crackers on the air quality on eve of Deepawali festival. The monitoring results

are shown in Table -3

P.T-O



AMBIENT AIR QUALITY STATUS OF MAJOR CITIES/TOWNS IN PRE & ON THE DAY
OF DEEPAWALI FESTIVAL, 2022

Table -3

4

Sl.no

12

16

Talcher
3T.Talcher Thermal

7

38 N/C L area Talcher

N.B-BDL-Below Detection Limit,BDL value for SO2 s4 pg/

Towns/cities

Pa rameter Monitored
Soz Noz PMro PMz.s

Values are expressed in microgram per cubic
meter

OURIN
G

1 Angul
1. RO, SPCB Ofrice Build jns OA 16.6 29.3 32.1 87 125 41

2. Nalco Township '1 0.1 16.6 24.3 3 3.5 B9 140 39 55

2 Balasore
3.Ganeswarpur BDL 7.9 10.6 14.0 70 'l 10 41 52
4.Oriplast, OT Road BDL 7.6 10.5 14.3
5.Rasalpur lndustrial Estate 77 118 43 65

3 Berhampur 6.Brahmanagar

Bhubaneswar

T.Office Building BDL AQ 111 160 50 64
8.lRC Nayapalli BDL 10.9 20.8 266
9.Capital Police Station BDL 69 16.3 24.4 121 212 37 67
l0.Khandagiri Police
Station BDL 9.6 28.2 90 195 40 67

1 1 .Chandrasekharpur BDL 7.6 14.8 89 '165 29

12. Palasuni water works BDL 4.5 12.8 19.7 125 138 42 80
Bonaigarh 13.Govt. Hospital Bonai 13.7 24.6 15.8 ,o q 57 '1 19 27 46

6 Cuttack

14. RO, SPCB Office
Building Suryavihar

7.4 ZI J 26.0 114 176 41 67

1 5.PHD office, Barabati 4.5 6.3 19.8 24.5 150 33
16. Hotel Bishal-inn,
Badambadi 4.3 4.9 17 .O 22.9 1'10 146 34

Jharsuguda

17. RO, SPCB
OfficeBuilding, Cox Colony,
Babubaqicha

8.5 32.0 12.6 38.4 77 165 34 97

18. TRL colony 9.4 14.5 20.0 122 167 67 88

B Kalinganagar

19. RO, Kalinganagar 58 o'1 13.6 15.1 oc 139 58 71

20.BRPL Guest House 5.2 14.2 12.7 17 .0 B6 125 NM NT,II

21. DET Hostel,M/S Tata
steel

5.7 15.5 tJ.o 17.6 69 128 41

I Keonjhar
I zz. no SPCB office
leritoing

BDL BDL 15.9 19.8 118 40 57

Konark
23.Police Station, Konark BDL BDL 13.6 20.0 50 104 1B Jb

11 Paradeep

24. STP Building, IFFCO, 13.2 24.4 10.3 17 .4 145 .10

25. PPL Guest House, 14.2 260 11 .1 17 .5
26. PPT Staff Quarters, 1 3.8 27 .6 11.5 1 8.5 84 33 87

Puri
27 .Fov,tn Police Station 4.9 27.7 95 152 21 49
28.Sadar Police Station BDL 6.0 10.9 30.0 91 19 71

13 Rayagada
29. RO. SPCB Office
Building

11.0 15.7 22.3 60 ttJ 76

30.LPS Hiqh School 7.6 9.6 18.2 20.1 64 105 N t\4 Nt4

14 Rajgangpur 31.DlSlR Rajgangpur 10.8 10.8 12.9 '13.9 eo 153 26 4A

15
Rourkela

32. RO, SPCB Office
Building

12.1 18.1 10.9 la o 65

33.lDL Police Outpost 11 .2 26.8 13.7 32.3 82 106
34.lDC Kalunqa 25.3 12.9 21.8 143 55 54
35. Kuanarmunda 87 144 48 o,

Sambalpur 36.Modipara 6.5 18 3 i 24.5 40.6 65 1191 i28 BO

10.3 17 .0 28.0 336 i 84 i 134 39 67
IJ J 28.5 Ll 86 131 I 29 42

Standard on 24hrly avg. Basis 80 80 100 i 60

.- eeL
nr, NM-Not Mon itored

P.T.O

60 lr24 l1e

Monitoring Locations

I

I

I

86

solroslasl

I

I

63

42 110 73 55
7 .6 9.4 I 1 1.0 I 15.6
7.5 4sz l284l7oG

16.5 | 21.6

lnlM2lzsln

I

I

16.1
I

I

I 68

10

93 72

85 1 159 136 1 77

BDL

I

156 I27.3 | 167 1 262

97 31.6



Continuous Ambient Air Monitoring of different towns/
cities on the eve of Deepawali,2022.

Continuous ambient air quality monitoring has been carried out at one location

of each 14 cities/towns of Odisha except at two locations in the capital cjty, Bhubaneswar

i.e., at (i) Office Building, Unit-8 & (ii) Central laboratory, Patia, Bhubaneswar on occasion

of Deepawali 2022 from 17j02022 to 31j02022(15 days) covering 7 days pre and 7

days after Dipawali day that on 24.10.2022 to assess the impact of pre, during and post

Deepawali on surrounding ambient air quality as per direction of CPCB with respect to

parameters like PMro, PMz s, SOz & NOz.The monitoring results are reflected in Table-l to

15 along with Air Quality lndex (AQI) values & category.

From the Table lt was observed that the gaseous pollutants like SOz & NOr are

increased at all locations on the day of Deepawali, with respect to pre and post Deepawali

days. But the results are quite below their prescribed limit i.e 80 pg/m3 respectively.

Similarly PMle & PM2 5 values as expected are high on the day of Deepawali at

all locations in comparison to pre & post period. PMro on the day of Deepawali exceed

the Fescribed limit i.e 100gg/m3 at atl locations . PM2.5 exceeds their prescribed limit i.e

60pg/m3 at all locations except at Balasore, Berhampur, Central Laboratory,

Bhubaneswar, Keonjhar & Konark. The details individual parameters are described

below.

SOz:'

The range of SO2 in all 15 monitored cities/towns varies from BDL to 48.2 pg/m3,

observed on pre, during & post deepawali. Maximum value i.e 48.2 pglm3 is observed at

Berhampur on the day of Deepawali.

N02:'

The range of NOz in all 15 monitored cities/towns varies from BDL to 70.6 pg/m3. The

minimum value is BDL at Paradeep on dtd- 29.10.2022, and maximum i.e 70.6 pg/m3 at

Berhampur on the day of Deepawali.

PMro

The range of PM16 in all 15 monitored cities/towns varies from 39 lo 223 pg/m3 Which

shows minimum 39 pg/m3 at Konark on dtd- 17.10.2022, and maximum i.e 223 pg/m3 at

Puri Sadar, Puri on the day of Deepawali.

PMz.s:-

The range of PMz.s in all 1 5 monitored cities/towns varies from 15 to 97 pg/m3 Which

shows minimum 15 pg/m3 at Konark on dtd- 17.10.2022, and maximum i.e 97 pg/m3 at

Cox Colony, Jharsuguda on the day of Deepawali.

937
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Continuous Ambient Air Monitoring Data from 17.1O.2022 - 31.1O.2022 ot
different towns/ cities On the eve of Deepawali, 2022.

1.An ul

2. Berhampur

N.BiBDL- Betow Detectable Limit, BDL Value for SO: <4 pg/m3

SOz Noz PMro PM:.s AQI (Wnh
Prominent
Pollutant)

categorization
SI,NO

Date of
Monitoring (values expressed in

Microgram per cubic metcr)

89 39 89(PMro) Satisfactory1 77 .10.2022 10. 1 24.3
2 18.10.2 02 2 9.5 29.3 87 4t 87(PM1o) Satisfactory

Satisfactorya 19.10.2022 11.1 2 5.5 95 47 95(PMro)
B6(Pfi,l10) Satisfactory4 20.70.2022 8.7

5 21-.1-0.2Q22 8.4 29.7 93 37 93(PMlo) Satisfactory
6 22.70.2022 6d 31.0 105 40 103(PM1o) Ivloderate

Satisfactory7 23.70.2022 10.7 21 .4 91 39 91(PMro)
Moderateo ?4.70.2022 16.6 32.r 725 53 't 17(PMlo)

I 25.70.2022 10.'1 23.0 111 53 107(PMro) Moderate
10 26.10.20)2 11 .4 50 '106(PM1o) Moderate

Satisfactory11 27 .10.2022 9.6 43 97(PMro)
Moderate12 28.70.2022 12.6 29.3 106 47 '104(PMro)

1a
27 .7 109 36 106(PMlo) Moderate

14 34 83(PM1o) Satisfactory30.70.2022 10.2
94(PM1o) Satisfactory15. 11.7 z\.4 94 38

Sl.No.
Date of

Monitoring

Soz Noz PMro PMz.s
AQr (With
Prominent
Pollutant)

categorization(values expressed in
Microgram per cubic meter)

1 t7 .10.7022 6.0 24.5 58 20 58(PM1o) Satisfactory

2 L8.10.2022 7.5 28.4 60 19 60(PMlo) Satisfactory
79.70.2022 5.8 26.2 62 23 62(PMro) Satisfactory

4 20.70.2022 4.9 22.3 53 1,7 53(PMlo) Satisfactory

5 27.10.2022 7.9 24.0 55 22 55(PM1o) Satisfactory

9.2 31.2 59 26 59(PM1o) Satisfactory

7 23.70.2022 9.5 25.8 62 62(PMro) Satisfactory

8 74.t0.2022 48.2 70.6 L24 54 116(PMlo) Moderate
25.L0.2027 32.2 45.3 702 48 101(PM1o) Moderate

't0. 26.10.2022 t2.3 40.6 95 32 95(PMlo) Satisfactory

11. 27.L0.2072 7.8 3 0.6 60 30 60(PMro) Satisfactory

12 28.L0.20Z2 6.9 28.0 61(PM1o) Satisfactory

tJ. 29 .10.2022 7,3 27 .3 62 21 62(PM1o) Satisfactory

14 30.70.2022 8.9 25.3 62 20 62(PMro) Satisfactory

15. 37.10.202? 8.0 23.6 b4 23 64(PM1o) Satisfactory

< g3&

I

86 l3s23.5

28.3 109

74.7 I 97

29.10.2022 10. 1

26.t
37.r0.2022 I

J.

b. 22.70.2022

o

61 lzs



.J b(L& EC/LE

10.8 74 (PI\,4 r o)

18 iA.2A22 70(PM1o) Satisfactory
3 19.10.2422 BDL 10.6 71 40 71 (P [,110) Satisfaclory

20.10.2A22 BDL 10I 76 43 76(PMro) Satisfactory
5 21 10.2022 BDL 10.8 43 75(PM1o) Sat sfactory
6 2?.10.2022

75
43 B3(PM1o) Satisfactory

7 23 10.2022 BDL 11.1 87 45 B7 (P rM 1o) Satisfactory
24.10.2022 7.s | 14.0 107(PM1o) Moderate

I 25.10.2022 6.3 1 3.1 97 51 97(P[,41c) Satisfactory
10 26.10.2022 BDL 122 92 49 92(PM1o) Satisfactory
11 27 .10 .2022 BDL 10.6 B1 45 8'1(Pt"41o) Satisfacto ry

28.10.2022 BDL 10.8 7B 46 7B( Pt\l1o) Satisfactory
29.10.2022 BDL 10.9 76 44 76(PM1o) Satisfactory

14 30 10 2022 11.0 40 77(Pt\,410) Satisfactory
oz 4J 82(PIU1o) Satisfactory

Date of
Monitoring

SOz i Noz PMro PMz.s

(values expresscd in Microgram per
cubic mete r)

BDL 74
-l

39
70

4. Bh uba neswa r

(i) Office Building

PMro

N.B:-BDL- Below Detectabte Limit, BDL Value for SOz 54 pg/m3

17.10 2022 Satisfactory
2

SI,N
o

Date of
Monitoring

Soz Noz PMz.s AQI (With
Prominent
Pollutant)

categorization

(values expressed in Microgram
per cubic meter)

1 ).7.10.2022 15.5 68 35 6B(PM1o) Satisfactory
2 78.10.2022 BDL 16.s 777 50 107(PMlo)
3 19.1"O.2027 BDL 95 38 95(PM1o) Satisfactory
4 20.70.2022 122 43 115(PM1o) I\,iloderate

2L.LO.2022 BDL 1-6.2 95 39 95(PIVlo) Satisfactory
o 22.10.20?2 '106(PM1o) Moderate

23.70.2022 BDL 16.6 100 Satisfactory
o 24.70.2022 4.9 21.6 160 64 140(PM1o) Moderate
I 25.L0.2022 BDL 16 8 110 46 107(PN41o)

102(PM1o)

Moderate
10 BDL 14.8 103 ?o Moderate
11 BDL 14.8 91 35 91(Pl\,41o) Satisfactory

28.10.2022 lJ o 84 84(PN41o) Satisfactory
29 .10.2022 BDL 16.8 B6 31 86(PN/10) Satisfactory

14 30.10.2022 BDL 15.8 9B 41 98(Pl\/10) Satisfactory
15. BDL 15.6 101 41 101(PM1o) Moderate

221

S I, NO,
AOI (W'th 1 categorization
Prominent
Pollutaot) 

|

1.

BDL I 10.6

4.

BDL 110I 83

110 I 52

I

12.
13. I

BDL 77
31 .10.2022 BDL 1 0.8

BDL

Moderate
16.4

BDL i 16.6

5.

BDL 15.5 109 31

7. 45 100(PM1o)

26.70.2022

27.1-O.2022

12. BDL

31.L0.2022



(ii) Centra I Laboratory

5.Cuttack

N.B:-BDL- Below Detectable Limit, BDL Value for SO2 54 pg/m3

-- 3t1o

SI,NO Date of Monitoring

BDL 16.0 79 26

AQI (Wath
Prominent
Pollutant)

categorization

1 17.10.2022 79(Pt\r 1o) Satisfactory

!8.LO.2022 BDL 14.8 89 79 89(PM1o) Satisfactory

3 19.tO.2022 BDL 15.1 108 l\,4oderate

4 20.10.2022 BDL !6.4 98 32 9B(PM1o) Satisfactory

5 2t.L0.2022 BDL 15.0 105 30 103(PMro) Moderate

6 22.L0.2022 BDt 74.9 140 36 127(PMlo) Moderaie

7 23.1_0.2022 BDL 1s.0 150 133(PM1o)

o 24.10.2022 7.6 25.2 16s 53 143(PM1o) Moderate

o 25.t0.2022 BDL 14.5 724 33 116(PM10) Moderate
'10, BDL 15.0 716 31 1 1 'r(Pt\,410)

11. 27.1,0.2022 BDL 76.4 7L2 34 108(Ptvl1o) Moderate

12 BDL 15.9 30 112(PM1o) lVloderate

29.10.2022 1-07 f) 105(PM1o) l\,4oderate

14 30.1,0.2022 BDL 15.5 116 35 1 1 1(PM1o) l\,4oderate

15. 3t.10.2022 BDL 14.8 105 39 '103(PMlo) Moderate

Sl.No
Date of Monitoring

Soz Noz PMro PMz.s
AOt (Wfth
Prominent
Pollutant)

categorization(values expressed in
Microgram per cubic
meter)

I 19.5 23 99(PM1o) Satisfactory

18.10.2022 5.5 21.3 114 41 109(PMlo) Moderate

3 19.10 2022 4.9 20.7 119 1 13(PMro) Ivloderate

4 20.10.2022 tl.o 110 107(PMro) l\4oderate

21.10.2022 4.5 20.3 118 2A 1 12(PMlo) lvloderate

6 22.10.2022 4B 20.4 119 1 13(PMro) [,4oderate

23.10.2022 21.1 124 44 '116(PM1o)

o 24.10.2022 26.0 176 67 151(PM1o)

o 25.10 2022 59 )ro 118 48 1 12(PMro) Moderate

10 26.10.2022 21.8 128 57 '1 19(PMro) lvloderate

11 27.10 2022 65 1'1 
' 140 44 127(PM1o) Moderate

12 28 10.2022 4.7 21.2 126 48 1 17(Ptvl1o) Moderate

29 10 2022 21.5 122 I'15(PM10) Moderate

14 30.10 2022 BDL 21.1 tlo 49 117(PMro) lModerate

15. 31.10.2022 21.8 125 117(PMlo) Moderate

2.

] :: I r os1eu,ol
I

I

I
I

26.1,0.2022

28.10.2022 118

BDL 114.3

SOZ INO' PM1O PMZ,S I

(vatues expressed in Microgram 
I' per cubic meter) 
I

38 Moderate 
]

I

6.1

Moderate I

Moderate

I

17.10.2022 | BDL 99

40
E.)

A

40

Moderate7

I

I I

I



6. Jharsuguda city

T.Kalinganagar

Sl.No
SO: Noz PMro

AQt (With
Prom inent
Pollutant)

categorization(values expressed in
Microgram per cubic
meter)

1 17.10.2022 7.7 131 76 30 76(PM 1o) Satisfactory

2 18.10.2022 12.6 77 J4 77(PMro) Satisfactory
3 19.10.2022 92(Pi\,4 ro) Satisfactory

4 20.10.2022 o4 tl J 97 97(P l\410)

5 21 10.2022 B4 13 0 120 trtU 1 13(PMlo) l\4oderate

6 88 12.6 107 51 105(Pt\410) Moderate

7 23.10 2022 93 I J.3 111 107(PMro) Moderate

24.10.2422 32.0 JO.+ '165 o7 223(PMr s) Poor

25.10.2022 20.6 22.6 156 B5 '183(Pr\,12 5) Moderate

10 26.10.2022 11.4 14.8 a /') 72 '140(PMr5) Moderate

11 27.10.2022 o? 1J r) 137 o4 125(P[,'110) lvloderate

tl 28.10.2022 1 0 1 14.0 118 AE
1 12(PlMro) [,4ode rate

29 10 2022 OE 14.6 115 51 '1 10(PL41o) Moderate

14 B9 143 68 129(PM1o) l\4oderate

15. 31.10.2022 10.1 15.3 127 50 1 18(PM1o) Moderate

Sl.No
Date of Monitoring

SOz Noz PM ro PMz.s
AOI (With
Prominent
Pollutant)

categorization(values expressed in
Microgram per cubic
meter)

1 17.10.2022 o.t
5.8

tJ o 87 50 87(PM 1o) Satisfactory

2 18.10.2022 I J.O B5 AO 97(PM2.5) Satisfactory

19.10.2022 5.1 ,1,1 o 144 6B
127

(PM1o & PM2 s)

I\4oderate

4 20 10.2022 6.0 14.0 tJ/ 69 130(PM, 5)

5 21 .10.2022 6.0 13.7 114 60 109(PMlo) lvloderate

6 22 10.2022 1? O o( 45 95(PM1o) Satisfactory

7 23.10.2022 7.4 14.4 tla 6B 127 (PM2 5) [.4oderate

8 24.10.2022 9.3 15.1 139 71 137(PMr.s) Moderate

2s 10 2022 11 6 15.0 tq I 65 127(PlV1o) Moderate

10 26 10.2022 77 14.4 131 61 '121(PMlo) fiy'oderate

11 27.10.2022 7.1 14.3 96 45 96(PM ro)

12 28.10.2022 6.2 1 4 1 130

112
63 120(PN4jo) N4oderale

13 29.10 2022 11 .1 60 1 0B (P lM ro)

122(Pli]1o)

N4oderate

14 30 10 2022

i 5.8 13.5 132 12'1(PMio) l\4od e rate

2til<-

I

I 
Oate oi Monitoring 

]

PMz s
I

I

22.10.2022

9.

Sal sfactory

I

I l

Moderate 
I

Satisfactory

63

I

l83 128 e2 147

I

I

30.10.2022 1A 2.

3

9 I I

14.3 133 162 I i\4 ode rale

15. | 31 .10.2022



Sl. No
Date of Monitoring

SOz Noz PM ro PMz.s
AQr (With
Prominent
Poltutant)

categorization(values expressed in
Microgram per cubic meter)

17.10.2022 BDL 14.8 44 24 44(PM1o) Good

2 18.10.2022 BDL 15.9 75 40 75(PM1o) Satisfactory
3 19.10.2022 BDL 14.6 75 39 75(Pi\il1o) Satisfactory

4 BDL 88 32 88(PMlo) Satisfactory

21.10.2022 BDL 13 5 74 JO 74(PMro) Satisfactory

6 22.10.2022 BDL tJ_ I 67 41 67PM1o) Satisfactory

7 23.10.2022 BDL 1 5.9 80 45 80(P l\,410) Satisfactory

I 19.8 118 57 1'12(PM1o) Moderate

I 25.10.2022 BDL 16.4 92 92(PMro) Satisfactory

10 26.10.2022 BDL 77 41 77(PMlo) Satisfactory

11 27.10.2022 BDL 15 8 73 qo 77(PM2 5) Satisfactory

tz_ 28.10.2022 78 57 95(PMr 5) Satisfactory

IJ 29.10.2022 BDL 92(Pi/r 5) Satisfactory

14 30 10.2022 BDL 81 93(P[,/1r s) Satisfactory

15. 31.10.2022 12.9 78 54 9o(PMr.5) Satisfactory

I.Keonjhar

9.Konark

N.B:-BDL- Below Detectabte Limit, BDL Value for SOz 54 pg/m3

Sl. No.
Date of

Monitoring

SOz Noz PMro PMz.s
AQt (With
Prominent
Pollutant)

categorization(values expressed in
Microgram per cubic meter)

1 17.10.2022 BDL 15 39(PMlo) Good
18.10.2022 BDL 13.6 50 18 50(PM1o) Good

3 19.10.2022 BDL 44 to 44(PMro) Good
4 20.10.2022 12.5 na 49(PM1o) Good

21.10.2022 BDL 12.7 43 17 43(PIVlo) Good
6 22 10.2022 BDL 12.5 51 18 51(PM1o) Satisfactory
7 23.10.2022 BDL 12.0 19 55(PMlo) Satisfactory
o 24.10.2022 BDL 20.0 104 36 103(PMro) Moderate
o 25.10.2022 BDL ,t? o l3 1^ 73(PMlo) Satisfactory
10 26.10.2022 BDL 137 21 65(PM1o) Satisfactory
11 27.10.2022 BDL 13.2 AA 19 58(PMro) Satisfactory

BDL 13 8 77 25 77(PM1o) Satisfactory
BDL 131 oo 23 68(PM1o) Satisfactory
BDL 1) ) 67 22 67(PMro) Satisfactory

15. 31.10.2022 BDL 72 26 72(PMro) Satisfactory

<-- 9Ut-

12.

13.
28.10 2022
29.10.2022

I

1.

I120.10.2022 13 5

I

I

24.10.2022 BDL

13.6

BDL 1155
86 155

I t.o 56
BDL

12.5 ?o

2.

12.5
BDL ,to

65

14. 30.10.2022



10.Puri

categorizationDate of
Monitoring

SO, Noz PMro PMu.s AQr (Wirh
Prominent
Pollutant)

(values expressed in Microqram
er cubic metcr

1.7.1.0.7022 BDt 15.0 92 25 92(PMlo) Satisfactory

B9

91(PMro) Satisfactory

79.70.2022 BDL 15.8 25 B9(PM,o) Satisfactory

4 20.t0.2022 BDL 13.1 92 26 92( P r\,r,0) Satisfactory

5 21".10.2022 BDL 15.8 98 2l 9B(PM1o) Satisfactory

22.10.2027 BDL 15.8 100 -16 100(Pr\,,1r0) Satisfactory

7 BDL 17.0 101 (PM10) Moderate

B 24.t0.2022 6.0 30.0 223 71 182(PM1o) Moderate

9 25.10.2027 22.3 184 45 '156(PM1o) Moderate

10 26.1,0.2022 BDL 18. L 140 36 127 (PM10), Moderate

11 27.10.2022 BDL 1,6.6 L16 31 1 
'1 1(PM1o) [4oderate

12 28.1,0.2022 BDL 15.9 111 30 107(PM1o) Mod€rate

29.L0.2022 BDL 16.8 11.4 29 109(PM1o) Moderate

14 30.1.O.2022 BDL 16.2 1t2 28 108(PM1o) Moderate

15. BDL 14.2 103(PM1o) M oderate

11. Paradeep

N.B:-BDL- Below Detectable Limit, BDL Value for SOz 54 pg/m3

Sl.No
Date of

Monitoring

SOz Nor PMro PMz.s AOr (Wirh
Prom inent
Pollutant)(values expressed in Microgram

per cubic meter)

1 17.1,0.2022 14.2 10.0 87 11 87 (P[/ ! o) Satisfactory

2 L8.]O.2022
19.r0.2022

13.8 11.5 84 33 84(PMro) Satisfa ctory

1,4.1 11.1 109 48 106(Pl\il1o)

4 20.10.2022 14.9 12.4 97 45 97(PM1o)

Satisfactory5 21..1.0.2022 1.5.7 1r.4 94 39 94(PMlo)

6 22.10.2022 1,4.9 1,2.7 105 44 103(PM1o) Moderate

7 23.10.2022 15.3 10.9 80 34 B0(PM1o) Satisfactory

B 24.10.2022 27.6 18.5 1s9 87 190(PM, 5) Moderate

I 25.10.2022 1.2.1. 119 113(PMlo) l\loderate

10 26.10.2022 1,6.4 11.7 91 38 91(PtM1o)

11 27.10.2022 15.0 lL.2 93 Jt5 93(PM 1o) Satisfactory

12 28.1,0.2072 14.6 11.0 o.l 35 83 (P t\,410) Satisfactory

13 29.L0.2022 14.0 BDL

30.1.0.2022 14.2 1.0.2 102 4l 101(PM 1o) l oderate
.E 31.70.2022 16.3 10.0 32 87(PM1o) Salisfactory

.- 917

i 
., *"

l1
I z. I rs.ro.zozz lsor j ro.s I or L rg I

I 3.

I

I I

6.

I

23.t0.2022

704 28I

29I 101 l

I
trE

I

3t.10.2022

I

catesorization 

I

I I
I

I

I

[,4oderate

Satisfactory 
|

Satrsfactory 
II

95 36 | os1eu,o1 I Sarisfactory i

114

I

,

77.0 59



l2.Rayagada

Sl.No
Date of

Monitoring

Soz PM ro PMz.s
AOr (With
Prominent
Pollutant)

categorization

1 Lt.L0.2022 151 59 ,a 59(PI\4 r o) Satisfactory

2 t8.to.2022 E1 15.7 60 25 60(PMro) Satisfactory

3 1.9.1.0.2022 149 5B 26 5B(PM1o) Satisfactory

4 16.6 66 31 66(PM1o) Satisfactory

5 2t.10.2022 E' 1E E 70 70 (P tvl l o) Satisfactory

6 22.1,0.2022 60 73 JO 73 (P 1,,4 r o) Satisfactory

7 23.70.2022 71 18.5 76 42 76 (P t\,4 r o) Satislactory

8 24.10.2022 11.0 22.3 113 76 Moderate

18 3 81 44 8'1(PM1o) Satisfactory

10 26.10.2022 16.8 -70
79(PM1o) Satislactory

11 27.10.2022 51 to. / 77 39 77(P tvl lo) Satisfactory

12 28.L0.2022 4.6 15 5 80 43 80(P l\,4 r o) Satisfactory

13 29.1.0.2022 17.0 83 45 83 (P t\,410) Satisfactory

14 30.1o.2022 4.7 to. / 78 38 78(Ptvllo) Satisfactory

5.'l ',l6.3 75 37 75(PM1o) Satisfactory

Sl.No
Soz Noz PMro PMz.s

AQI (With
Prominent
Pollutant)

categorization

(values expressed in
Microqram per cubic meler)

17.10.2022 11.2 12.5 9'1(PM10) Satisfactory

2 18.10.2022 12.1 10.9 90 45 90(PMlo) Satisfactory

19.10.2022 11.2 '12.1 97 41 97(PM1o) Satisfactory

4 20.10.2022 11.9 12.0 112 46 '1 08(PM1o) l,.4oderate

21.10.2022 11.2 12.4 107 44 105(PM1o) Moderale

22.10.2022 113 12.4 117 48 111(PMlo) Moderate

7 23 10.2022 1'1.5 125 125 51 1 17(Pl\illo)

o 24,10.2022 18.1 15.9 169 65 't46(PMlo) Moderate
o 25.10.2022 I t.J tz_l 149 54 '133(PMlo) Moderate

10 26 10.2022 10.9 12.1 130 EE 137(Ptvllo)

11 27.10.2022 1 1.5 151 E1 134(PMlo) lModerate

12 28 10.2022 11.5 12.4 120 54 113(PMro) Moderate

11.0 12.2 86 86(PtV1o) Satisfactory

14 98 11.9 98 4tl 98(PM1o) Satisfactory

15 31.10.2022 12.0 12.4 124 48 1 '16(PMlo) Moderate

___ gvv

I Ho,

54

q)
I

20.1,0.2022 5.6

I
17.8

153(PMr.5)

e. l2s.1o.2o22l6e
I

E/1
I

41

15. 31.L0.2022

I

(values expressed in
Microgram per cubic meter)

13. Rourkela

Moderate

l\4oderate

I

Date of
Monitoring

1. ql

J,

b.

13. 129.102022 50
30.10 2022



Sl.No

17.10.2022

Soz Noz P Mro

18.10.2022 6.5 24.5 65 65(PM1o) Satisfactory
3 19.10.2022 7.5 254 74 26 74(PM1o) | Satisfactory
4 20.10.2022 7.6 256 95 95(PtV1o) Satisfactory
5 21.10 2022 7.3 24.3 94 29 94(PMro) Satisfactory
6 22.10.2022 a.z 26.1 134 46 123(PM1o) l',4oderate

23.10.2022 10.2 28.7 | 13'1 44 121(PM1o)
24.10.2022 't 8.3 40.6 191 80 167(PMz.s) Moderate

I 25 10 2022 151 149 50 133(PM1o) Moderate
26 10 2022 11.0 62 '138(PL41o) Moderate

lvloderate11 27.10.2022 176 65 151(PMro)
10.5 308 178 71 152(Pl\,110) Moderate

IJ 29 10 2022 91 28.5 136 48 124(PM1o) Moderate
14 30.10.2022 o( 141 54 127(PMlo)
15 31.10.2022 8.6 27.0 128 44 119(PMlo) Moderate

l4.Sambalpur

PMz.s
(values expressed in Microgram

per cubic meter)
categorization

63 22 PIVlro Satisfacto

15. Talcher

Date of
Monltoring

Noz PMz.s
AQI (With
Prominent
Polluta nt)

categorization(values expressed in Microgram
per cubic meter)

1 17 10.2022 10 6 280 -74 79(PtV1o) Satisfactory
28.0 o4 39 84(PMlo) Satisfactory
26.8 86 41 86(PM1o) Satisfactory

4 20.10.2022 91 27 1 76 34 76(PM1o) Satisfactory
5 21.10 2022 o1 104 B5 85(PMro) Satisfactory

22 10.2022 '1 1.0 10 1 102 47 101(PM1o) Moderate
7 23.10 2022 30.3 100 100(PMro) Satisfactory
o 24.10.2022 17.0 33.6 134 67 123

(PMro. & PMz.s)
Moderate

25 10 2022 14.1 2n , 127 61 118(PMro) Moderate
10 26.10.2022 96 48 96(PM1o) Satisfactory

lot 4B 106(PMlo)
12 106 51 104(PMro) Moderate

29.10.2022 1 0.5 ,OA 5B 108(PM1o) Moderate
14 30.10.2022 I t.u 29.8 101 46 101(PM1o) Moderate
15 31.10.2022 11.4 28.4 104 45 103(PMlo) Moderate

N.B: AAQ Pre and Post Deepawali Monitoting held on dtd-18.10.2022, and 24.10.2022 respectively.
Post Deepawali monitoring starts From dtd-25-10.2022 and ends on dtd-31.10.2022.
Heavy metals of PMto& PMz.sfiller papers couldn't be analyzed due to problem in ICP- MS. The heavy melals will
be analyzed after ICP-MS is ready & lhe data will be submitled lo CPCB.

BDL- Below Detectable Limit, BDL Value for SOr <4 pg/m3, NM-Not Monitored

AQr (With
Promincnt
Pollutant)

?vD-'

I

Date of
t\4onitoring

I

1.

Moderate

Moderate

I

SLNo.
Soz PMro

2. 118.10.2022 110.3
3. 119.10.2022 110.O

6.

L
10.9

11. ) 27.10.2022 112
28 102022 11.6 287

112

Moderate I

29.4
109 I

2.

I

7.
o

10. 303I 157
10.4 | 28 7

12 128 102022



Ambient Air quality and Ambient Noise had been carried out at 15 cities/ towns

of Odisha on eve of Deepawali during Pre and on the day of Deepawali also continuous

ambient air quality has been conducted at one location of each cities and town except at

two locations in the capital cities of Bhubaneswar have been carried out from 17J02022

to 31.10.2022 (15 days), Tdays prior to Deepawali and 7 days after Deepawali to assess

the impact of bursting of flre crackers on the surrounding Ambient Air Quality and impact

of noise. ln addition to it Ambient Noise was monitored at 53 locations in 14 cities/towns

of Odisha.

From the report it was revealed that at most of the locations Ambient Noise on

the day of both Dushera and Deepawali have recorded higher values than that the

corresponding Pre & Post monitored value and the values are slightly above their

prescribed limit for the day and night time in on all four zones that lndustrial, Commercial,

Residential, and Silence zone.

Similarly Ambient Air Quality on pre During and Post Deepawali period shows

that the pollutants like PM1o, PMz s, SOz. & NOz, at most of the locations on the day of

Deepawali sharply increases in comparison to Pre and Post values. However the

gaseous pollutant like SOz. NO2 are mostly within their respective prescribed limit. While

PMro on the day of Deepawali was above the prescribed limit of 100 pg/m3 at all

locations. While PMz.s exceeded the limit of 60 pg/m3 at 10 locations out of 15 on the day

of Deepawali. The maximum PM10 value i.e 223 ;rg/m3 observed at Sadar Police Station,

Puri and maximum PMz s value i.e 97 pg/m3 observed at Cox Colony, Jharsuguda. This

is due to the impact of bursting of fire crackers.

The Air Quality lndex (AQl) value of continuous monitoring days(15 days) at 1 5

cities were calculated and categorised from the result it was observed that Pre & Post

period the AQI at all monitored locations were mostly fall under Satisfactory to Moderate

Category. However on the day of Deepawali due to bursting of fire crackers the AQI

value rises to Moderate category at all locations except at Jharsuguda i.e 223(PMr s)

which falls under Poor category. Due to use of Green crackers instead of normal

crackers in Deepawali the AQI value restricted in Moderate Category.

3Ul<.
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-oilsra STATE FOILUTION CONTROL BOARD, ODISHA
Ea.a; lDt pAR rMLN- oF roREs] 8 LNVlRoNr.4t NT. covERNr.rENT oF oDrsHAl

\Err Porlbesh Bhowoo, A/118, Nllokonlhonogor, Unit-Vlll, Bhuboneswo. - 751 O'12
E-moil: ooribesh l@osoboord orq Webrile r www.o5ocboord.o.o

vr-sc (LEM) Proi. 96,/2022-23 oote -3!9W2-

It ir inform all concemed that high ,evek of n;ire produced irom the loud ,peakerJ,-...
or round producinS instrumentr or a musi(a] )nJlmmentr or round amplifier during fe(ive
occarion nol only <aure annoyance bot alo cau;; iealth hazards. Further buritin8 of round
produ<in8 fire <racLerr is il.s<;! malo. enrironmintit concern and poser not onL fire and
explosion bul alio health h;2ad due ro 3aiiiion ifiarticulate ma(err. toxic sar dod hi8tr
level of noise. Hon'ble Suiireme corrt'bi !"iaiu writ-'Petition No.i2,figga and in civil
Appeal No. 3735f2OO5 on dt. 18.7.2OO5 $itVe pa$ed oiderr tor implementation ol laws
for reitri<tin8 bLjrrlin8 of fire <ra&cis. ure bf,loiud ipdakerl and hiSh voldme-produ(in8
so,rrid :ystems. lt ii the.efore req.r.rr.a i"- .ireu-t" t1e;6q;uint fertive oc<arion Deepavali
more rerponribly wirh a Jpecial .onairn -kj thi ghildrin. elderr and Jick pe6on, and well-
biing oI public and envircirlrhent uy ia;;ri!g 5r tne igri1i"i"s'
.> Use, of loud rpeaker or'a' pr.rblit addrer rynem.oi-;'ni ibund producint inJtrument or a

musiial 'insrrumenr or b amftiiii. prtiida"g soirnd-5"#piot'iuited durinS nighr rime i.e..
IO.OO PM to 6.O0 A:M-ifunire otnd emining .6re aiacker, rhall not be 6u;t.during- . ". ;..::-

> Sound emittiog fire crackerr rhall not b€ burst iir iiience zone such as'area'ioinprising not
lelJ than loo mete.r arouhd hos:pitoL.leduational ln'litutionr. <oir.ts. reliSion plaae, et<.

a, declarid by the compelent authoriv.
> Bu6tin8 of fire cracker hould be renricted to open arear only-
> The manufa(tu.e, 5al€ or ute of Iire-crackers generatinS noire levelexceedinS 125 dB (Al)

are prohibited.
> As per the diredion of the Hon'ble High Court. Odirha in Mir<. Care No. 60,/2008. the

sound produdnS inith.rmentl ulln!'ampiifierr along wth lome boxg and variou,
muriaal inrtrumenls ar well ar DJr rhall innall round limiterr connected to the amplifierj
ro that lhe round produced by Ju<h amplifierJ ,hould not exceed 65 dB (A).

> Any non-aomptiance to the above will attract penal provtion of Orista Fire Cra.kers &
.Loud Speakers ,{Rfgulatioo) Aq. 11958 and Noite.Polllttion (ReSulation'and Contrql)

> Any comptaint in thi, reSard may be filed with lhe Dittticl Ma8ittrate. ADM.sDM,5P.
AJP- DJp & SDPO of.the concerned dirtricl and rub-diviJion.

TET US CETEERATE,'SAFEAND'POLIUTION FREE DUSHERA AND DEEPAVALI

IPR-O8O1A11,02SB2223:a , : .-r . .';' .r r:-i:].: !i1i'.,r',i-S.,q/l Membel Sec.retary
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STATE POIIUTION CONTROT BOARD, ODISHA
IDEPARTMENT OF FOREST, EI{VIROI{MSI{T A CU ATE CHINCE, GOVERTIEiIT OF ODISHAI

Parlbcsh Bhswan, A/118, illlalGnthr Nagar, Unlt - vlll
Bhubaneswar - 751 012, INDIA

ot 03'07'uQ+uo 159 33 / tND-t-coN- (M) 1616
By Speed Post / Emall

TO
All 17 cat€gorles of industrles.

Sub : Compliance to Fuel Policf.Reg.

Ref: Fuet Policy ot the Stats ot Odisha vlde Notification No. 7185, dtd.
12.04.2021 & Gazetts Notifica[on dtd. 16.00.2021 ot Forest, Environment &' climate chango Dept, Govt ol odish&

Sir,

ln inviting a reference to the subject cited above, this is to inform you that as per

the fuel poliry of the state all industries using turnace oil shall shift to use of cleaner fuel

with low sulphur content such as Low Sulphur HeaW Stock (LSHS) / Light Diesel Oil

(LDO) / cas by replacing furnace oil within a period of 2 years time i.e., by April, 2023

(copy enclosed).

ln view of above, you are directed to inumale the Board in the prescribed format

(copy enclosed) regarding change over to cleaner fuel ln place of furnace oil if used in

your plant .facilities within the stipulated period of April, 2O?3 a d report compliance !o

this otfice within 15 days.

Yours

Encl : As ahove

MemoNo. lSqZ fi'q'AeeT By email
ber

copy fo to all Regiona, Omcers. SPC Board, Odisha for information
They are requesred lo pursue the matter whh he industries as per letter No. 9861, dtd.
07 .06.2022 & Leser No. 15167, dtd. 23.08.2022 to collect inbrmation from the
industries regarding use of furnace oil and change over to cleaner fuel at the earliest
and report compliance to Sris ofice br onward action at this end.

V
E'?1#18ffi
E$..CI*i
osPcB-cTo-Mrsc-0042-202a 1 Do22
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Format for change of fuel from Furnace Oll to Cleaner Fuel

sl.
No.

Name of the industry wlth
address

Use of furnace oil
ln the particular
plant facilities
with quantity

Timeline for change
of fuel from furnace
oil to cleaner fuel
with detail proposal

osPcB-cTO-M I SC-0 0 42-2022 t 1 t2022
--3st



GOVERNMENT OF ODISHA
FOREST & ENVIRONMENT DEPARTMENT

NOTIFICATION

Bhubaneswar, Dated the jS April,2121

Fuel Pclicv of th State of Odisha

No. FE-ENV3-ENV-0014-2017/ '7q gy^ lF&E, Hon'ble su preme Court of
lndia in the matter of "M.c Mehta vrs. uol" in w.f,. (civil) 13029 of 1985 directed on

24.10.2017 to ban the use of petcoke and furnace oil in industries in the NCR state of
Haryana, Uttar Pradesh and Rajasthan. Subsequently, Hon'ble Supreme Court directed
in the same writ petition on 17.17.2077 observing that the pollution caused by

Petcoke and furnace oil is not a problem confined only to the NCR, but appears to be a
problem faced by almost all the State and Union Territories in the Country and

Hon'ble Apex Court directed all the State Governments and Union Territories to

consider taking similar measures as have been taken by the Gow. of lndia and cPC8.

Hon'ble Supreme Court of lndia in wF{C) No. 13029/1985 in order dtd.
26.07.2018 allowed on use of petcoke as feed stock in industries such as Cement, Lime

xiln, Calcium Carbide unit, Gasification unit and also in WP(C) No. 13029/1985 in order
dtd. 09.10.2018 allowed use of raw pet coke for manufacturing of Calcined Pet coke
(cPc) having sulphur content <3.57o for making anode in the Aluminium industry and

recommended to treat the emission of 5O2of Calcined Pet Coke (CPC) unit in FGD

system having sulphur removal efficiency more than 90%.

In pursuant to the above orders of Hon'ble Supreme Court of lndia, the
Ministry of Commerce and lndustry, Govt. of lndia, New Delhi vide Notification No.

42/ 2015-2020, dtd. 23.10.2018 arnended the import policy condition of pet coke
by prohibiting import of pet coke for fuel purpose and allowed import of petcoke for
use in industries such as Cement, Lime Kiln, Calcium Carbide, Gasification, Graphite
Electrode, Aluminium industry & Calcined Pet Coke units,

central Pollution control Board, New Delh, in their letter dtd. 26.06.2020 have
recommended the SPCB5 to include LSHS (Low Sulphur heavy stock) oil as industrial
fuel in place of furnace oil while formulating fuel policy to reduce emission of SO2.

CPCB has also suggested in their direction dtd. 23.08.2019 that the oil refineries can
produce low sulphur oil like slurry oil, ISHS and LDO, if dernand on FO is reduced.

Hon'ble National Green Tribunal (NGT) in the matter of "sumit Kumar Vrs.
State of Himachal Pradesh and Others" in O.A. Nc. 67 /2079 rcad with O.A. No.
138/2OL9 observed that "Considering the vdrious directions ond orders ol Hon'ble
Supreme Court regarding use of petcoke ond fwndce oil contoining higher Sulphut, it is
required thdt Stotes ond UTs including Himdchol Pradesh, lotmulote Iuel policies
regording use of pet coke dnd FO in light ol tion'ble Supreme Court order dtd.
24.10.2017 (bonning use oI pet coke ond FO in NCR Stotes) ond 17.71.2017 (suggesting

1.-
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Stotes / UTs to take sifiilot measures) dnd futther Hon'ble Supreme Court order dtd.
13.12.2017, 05.02.2018 ond 26.07.2018 ollowing use of pet coke in industries /
processes which use pet coke ond furnoce oil either as t'eed stock (Cdlcined pet coke
(CPC) units, Aluminium industries) or where they get obsorbed along with product in
monufocturing process (cement, lime kiln, colcium corbide industries). lt is relevont to
mention thot use of Row Petroleum Coke (RPC) in CPC units hos been ollowed with
condition of 90% recovery at SO2 emission. The some principle moy be followed in
industriol processes where use ol FO os feed stock is consldered by States/ UTs"

and also issued direction to CPCS to ensure compliance from the States/ UTs.

The Government of Odisha vide Notification No. 22737, dtd. 07.11-2017 in F &
E Dept, has allowed the use of Petcoke as an "Approved fuel" as per the provision of
Air (Prevention & Control of Pollution) Act, 1981, subject to condition that the industry

/ processes interested to use pet coke as fuel shall obtain prior consent of SPCB,

Odisha and install required air pollution control system to achieve the emission

standards as prescribed from time to time and comply with the conditions stipulated
by the competent authorities. Memo of this notification was forwarded to MoEF & cC

and CPCB, New Delhi.

Keeping in view of the directions of Hon'ble Supreme Court of lndia and order
of Hon'ble National Green Tribunal emphasizing on switching over to alternative and

cleaner fuels, the tollowing policy is framed for regulation and control use of Petcoke,

Furnace Oil and use of other fuels in the State of Odisha.

The following fuelwill be allowed for use ln the State of odisha.

a. Liquefied Petroleum Gas (LPG)

b. Liquefied NaturalGas (LNG)

c. Piped Natural Gas (PNGI

d. High Speed Diesel (HsD)

c. Bio Gas

t. Bio-Fuel (Bio-Ethanol etc.)
g. Refuse Derived Fuel lRDF): To be used in Cement Kiln and waste to Energy

Plant or any other unit allowed by the Central Government/ State

Government.
h. Biomass as fuel {like Bagasse, Briquettes/ Pellets etc.)/ Agriculture refuse/

dung cake).

i. Low Sulphur Heavy stock {LSHS)

j. Llght Diesel Oll (tDo)
k, coal/Lignite
L Firewood/woodcharcoal
m, Naptha / Propane / Gasoline/ Hydrogen / Methane

9\V



n) Pet Coke:

o) Furnace Oil

lndustries using furnace oil shall install scrubbing system for more than 90%
recov€r! of 5O2 emission and provide stack height as per the following formula
within 6 months.

H= tq(Q)or(where, H is the physical stack hei8ht & Q is emission rate of SO2 in
Kelht).

All the industries using furnace oil shall shift to use of cleaner fuel with low
Sulphur content such as Low Sulphur Heavy Stock {LSHS)/ Light Diesel Oil {LDO)
/ Gas, replacing furnace oil within a period of Two years.

<_ 9r\

. Use of Petcoke is allowed as feedstock in industries/ processes where SOr Sets
absorbed such as Cement, Lime/ Dolo Kiln, Calcined Pet Coke (CPC), Aluminium
Smelter, Gasification, calcium carbide & Graphite Electrode subiect to
obtaining specific consent to establish/ operate from State Pollution Control
Board, Odisha under the provision of Air (Prevention and Control of Pollution)

Act, 1981.

. The above-mentioned industries will be required to install all the requisite air
pollution control systems so as to achieve the emission standards for
Particulate Matter (PM) & Soz concentration and provide minimum stack
height as prescribed in Environment (Protection) Act, 1985 and the Rules

framed there under as amended from time to time.

. All the above-mentioned units using pet coke shall install online continuous
emission monitoring system for parameters of PM & SO2 with connectiv,ty to
the server of the SPCB for transmission of real-time online data within a period

of 6 months.

. Raw pet coke having sulphur content less than 3.5% shall be allowed for use in

CPC units with condition of more than 90% recovery of SO2 emission through
flue gas desulph urisa tion system.

. Use of Calcined pet coke is allowed as feed stock Dr in manufacturing process
in the industries as mentioned above and shall not be supplied to any other
industry.

. Any other unit other than the above intend to use petcoke as feedstock or in

manufacturing processes, where sulphur will be absorbed in the process will
have to obtain prior permission from State Pollution Control Board on case-to-
case basis,

. No other industry / processes shall be allowed to use petcoke as fuel.

. Considering the requir€ment of grinding, sizing, and briquettint of pet coke
before using in the approved industries as mentioned in this policy, the
existing pet coke grinding, sizing and briquetting units are allowed to use raw
pet coke and they shall not supp,y the processed raw pet coke to the industries
not covered in this policy and maintain a record for verification of SPCB.

Establishment of standalone new pet coke Brindin8, sizing & briquetting units
shall not bb allowed.

1-



The new industries coming up in the State which is either under construction
or in upcoming stage shall abide by the conditions of State fuel policy.

The State fuel policy shall be sub.iect to the compliance of orders and direction
of Hon'ble Supreme Court of lndia/ High Court/ NGT and guidelines issued by Central
Govt./CPCB/ State Govt. and can be amended with the approval of State Government.

By the order of Governor

Addl. Chief Secretary to Govt.

Memo ruo. 79&4 /dtd. I 2 ,0q .A-l

Copy forwarded to the Director, Printing Stationery & Publication, Odisha,
Madhupatna, Cuttack for information and necessary action. He is requested to publish
the Notification bearing 5.R.O No. and date in the Extra Ordinary issue of the Odisha
Gazette and provide l-00 copies of the same to this Department.

Memo No
-7 t{ 's +

D i re cto r, E nv- c u m -, ff-lb; ls',{ a l*
la,oLl.&1

Copy to Secretary, MoEF & CC, lndira Paryavaran Bhawan, 3'd Floor, Vayu Wing,
JorBagh Road, New Delhi-11003 for information.

Jt+^:{o.,
Director, Env-cum-so".irrti*E,Jfrl $ f4,,.

Memo No.
-7 gg dtd. la,dq.a,

4',#",
s, Khatv(la Bhawan,

dtd.

Copy to the Principal Secretary, Department of lndustrie
covt. of Odisha for information

Copy to Member Secretary, Central Pollution Control Board, Paribesh Bhawan,

East Ariun Nagar, New Delhi .110032 for information. lbl
Director,Env-cum-sn".trs.+.J"{".lf }Jeo,rt.

Memo No. -/ I dtd. la.oq,gt

Memo No. -7 dtd. I a.oq. Al
Copy to Member Secretary, SPC Board, Odisha, Bhubaneswar A/118, Nila

Kantha Nagar, Unit-8, Bhubaneswat -75701-2 for information.

Director, Env-cum-ro".ftI#,.t&lt{ A*.

Director, Env-cu

- 3-9f -
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The Odisha Gazette
EXTRAORDINARY

PUBLISHED BY AUTHORITY

No.1577 CUTTACK, WEDNESOAY, SEPTEMBER 29, 2021IASWINA 7, 1943

FOREST, ENVIRONMENT AND CLIMATE CHANGE DEPARTMENT

CORRIGENDUM

The 16th September 2021

No. 1645&-FE-ENVIENV-00"141201 7-FE&CC -ln partial modification to this ffice
Notr{ication No.7485, dated the 12th April 2021, regarding the Fuel Policy of the $ate of
Odisha the following is amended :

ln (o) Furnace Oil, the follo\,ving is substituted :

l. lndustries using furnace oilshall install scrubbing system having more than 90%
recovery of SO2 emission & provide stack height as specified in the Notification within a

period of two (2) years from the date of Notification, i.e. the 12th Aprll 2021 inslead of stx
(6) months.

ln (n) Pet Coke, the following is inserted :

ll ln case of grinding saing and briquetting of pet coke, the industries will be allowed

to operate without causing environment pol,ution to be monitored by State Pollution Control
Board, Odisha on case to case basis. The industries permitted shall not supply the processed

the raw pet @ke to the other industries ivhich is not covered in the policy notified in the $ate
Fuel Pol,cy. The record shall be maintained by the industry which is to be verilied by the
State Pollution Control Board, Odisha

This issues with the approval of the Govt. in OSWAS File No. FE-ENVIENV-0O142O17 .

By order of the Governor

SUSANTA NANDA

Directo r, Environment-cu/.n-

Special Secretary to Govt.

Prinied and pirsiished by the Directoi Directorate of Printrng, $abonery and Publication, Odisha. Cutlack-10
Ex. Gaz 103G-173+50
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Governmcnt of Odisha
Forest, EDvironment & Climate Change Department

t*t+
No. F'E-ENVl-ENv-0028-20r8/ & I &g(- /FE&CC.dt 13. r2, 2I
Frorn

Sri Susanta Nanda, lFS,
Director, Environment-Cum-Special Secretary to Covcrnment

l'o
The Principal Secretary.
Depanment of Water Resources
The Princioal Secretary.
Revenue & DM Department
The Member Secretary. SEIAA
The Menrber Secretarv.
State Pollution Control Board. Odisha
The Di.e.ror ,4inor i\,,1 -S torela

Revenue & DM Depanment
Sub: Minutes ol' the 2nd Meeting held on 04. t2.2021 at .t:00 PM through online VC nrode

under the Chairmanship of Chief Secretary. Odisha regarding Hon'ble NGT O.A. No.
36012015- NGT Bar Association Vrs. Virendcr Singh (State of Gujarat) & O.A. No.
173/2018. Sudarsan Das Vrs. State of West Bengal on sustainable sand mining
activities.

Sir.
In inviting a reference to the subject cited above, lam directed to enclose herewith the

minutes of ahe 2 Meeting held on 04.t2.2021 at ,l:00 PM through online VC modc under

the Chaimranship of Chief Secretary, Odisha regarding Hon'ble NGT o.A. No. 36012015-

NGT Bar Association Vrs. Virender Singh (State of Cujarat) & O.A. No. 173/2018, Sudarsan

Das Vrs. State of We Bengal on sustainable sand mining aclivities for your kind

inlbrmation & necessary compliance.

Yours tbithfully.

Enclosed: As above

ui*",ofu*a'rol
Special Secretar! to Covr. I

l1 :t

MemoNo.&l 8&6 7p64g6.6t. l3.t2.2ozt
Copy forwarded to the OSD-cum-ex-Officio Special Secretary to Chief Secretary,

Odisha for kind information of Chief Secrctary.

&r,...-,
Direcror, envidnmtn'hu[4ltzl r'

Spocial Secretary to Covt.
Memo No. e I A&7 /FE&cc. dt. l,3.t2:021

Copy forwarded to the Senior PS to Additioaal Chief Secretary. FE & CC Dcparlment
tbr kind information of Additional Chief Secrctary

oi,"",o" r:n.,ffi][dci r>] r1
Special Secretary to Covt

gsF-

hnn t+uu-YlV{D



Minutes of the 2nd meeting held on 04.12.2021 at 4:00 PM under the Chairmanship of
the Chief Secretary, Odisha in the matter of "Sustainable Sand Mining" rolated to O.

A. No. 360/2015- NGT Bar Association Vrs. Virender Singh (State of Gujarat) & O' A.

No. 173/20'18 €udarshan Das Vrs. State of West Bengal & Ors.

Welcoming all participants, Director, Environment-cum-Special Secretary, FE&CC

Dept. informed that, this was the 2nd meeling for the Quarter October to December as
slipulated in the order d1.26.02.2021 on O.A. N0.36012015. He further gave a glimpse on

various O.As in which different directions have been issued by Hon'ble NGT.

The following decisions were taken in the meeting

(b) Furthermore, it was decided that the DSRS that have been prepared will be
examined by DEIAA and will be sent to SEIAA for appraisal by SEAC and final
approval by SEIAA till new DSRs are prepared.

This exercise is to be completed withln the next one months time.

3 It was also decided that for replenishment study and filing of applications for grant
of EC, the rates will be fixed in consultation with the agencies concerned by the
Director, Environment.

Furthermore, clarification regarding the agencies to prepare replenishment studies
will be issued by Director, Environment.

The rate fixed by Hon'ble NGT regarding penalty to be imposed and compensation
to be assessed is under active consideration of the Government. Revenue

Deparlment is to issue suitable notiflcation in this regard after approval of the
Gov6mm€nt.

Reoardlng dlgital t€chnology for monltorlng, includlng remot€ s€nslng, vehlcle
tracking through GPS fltted vehicles, i4MS tool is being implamented through
OCAC which should suffice the purpose.

4

EtjtritE
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A virtual meeting was held on 04.12.2021 at 4:00 PM under the Chairmanship of

the Chief Secretary, Odisha on the matter of Sustainable Sand Mining. Principal

Secretary, Revenue & DM Dept., Member Secretary, SEI,AA, Member Secretary, SPCB,

Director, Environment-cum-Special Secretary, FE&CC Department, Special Secretary,

WR Dept. and Director, Minor Minerals participated in the meeting.

1. (a) lt was decided that since the DSR for all the 30 districts have been prepared

recently, during the next round of preparation, the same shall be prepared by
NABET (National Accreditation Board for Education and Training) / QCI (Quality

Control Council of lndia).

2. Director, Environment is to have consultations with the NABET i QCI accredited

consultants for tixing up a reasonable rate for preparation of DSR based on the
requirement of Man days of technrcal persons required, in consultatlon with the
Principal Secretary, Revenue & DM Department approval of the Government.

5.



6 A separate bank account has already been opened at UCO Bank by the FE&CC

Department. After approval of the compensation rate, compensation received will
b€ d€posltad in that account.

It was declded that as tho Annual Report ls to b€ submltt€d borore March, 2022 and
as it is to be uploaded in the website ther6aft6r, R&OM Department is to submit the
report by the stipulated dale for further action by FE&CC Department .

The meeting ended with a vote of thanks to the chair.

(\n 4'
CHIEF SE ODISHA
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GOVERNN{ E,NT OII OD ISI IA
FOREST, En-\/IRONI{ENT & CLI\'l,\TE CITANCE DEPARTMINT

No. FE-ENVr-ENV-0028-2Ot8t-! 30!JQi Fi:'8rcC. Darc. PA t07l?022

From:

Sri Madhusudan Dash, OAS (SAG)

Additional Secretary to Govt.

To

Sri Pankaj Venna, Scientist E

MOEF &CC, lndira Paryavaran Bharvan, Jor Bagh Road, Ne*' Dclhi

Sub- Regarding submission ofAnnual Rcpon as on 3l .03.2022 in compliance to ordcr

dt 26.02.2021 in OA 360/2015. "NCT IJar Association Vrs Virendra Singh (State

of Gujarat) on saud nrining activities of thc State o{'Odisha

Sir,

Please find enclosed herewith thc Annual Rcport as on 3 1.03.2022 in cornpliance to order dt
26.02.2021 ir OA 360i20l5,NGT Bar Association Vrs Virendra Silgh (State of Gujarat) on

sustainable sald mining activities of the State of Odisha for information and necessary action.

Yours faithfully,

Enclo: As above O
'.,z c-l *

Additional Seeretary to Covt.

tr,temoNo/3dlDate. 2-2 , o7' L2

Copy forwarded to PS. to ACS, Revenue and D.M. Department for kind infonnation of ACS

9.*a''
.Additional Sec-retary to Covt.

Merr:oNo,@0{fDatc. 22. Oy, 22
Copy forwarded to In-charge Computer Cell for uploading of Annual repod iD the FE & CC

Dept. websitc. C A 4.1
4!L -! <''

Additionrl Sccrctary to Govt.

--3f,D
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Revenue & Disastea Managmefit Department
Govemment ol Odisha

Loksera Bhaw.n, Bhubaneswar-75i 0oi

Telephone : + 91 674 - 253 90 23
Fax : + 91 674 - 239 38 32

E_mail : revsec.od@nic.in I revsec.or@nic.in

No. l?-l!5 
^.,R&DM. 

Dore
i 3 JUL 2022

'Safyabrafa Sartu,,o,
Addiiionol Chiei Secreiory

6j:'..

11

No. RDilvl-DILlMlvl-i\,1lSC-00 I 7-2022

'To

al Chicf $cy'crarv to (iovcrnr:rcnt,
Irl: & CC Departrncnt^ Odisha

Sub: Rcgarding sutrmission of thc annual rcport as on 3I.03.2022
compliance to ordcr dt. 26.02.2021 in oA 360/2015, NGl'
Association Vrs. \'ircndra Singh ( Statc olGujarat)

in
Ilar

L

Rcf: Yorrr office lettcr No. 9237/FE&(l(i dated 20ll:t512022.

Jlt.

In inviting a refcrcncc to your lettc:r nrrrnhcr r:nder re li'rcncc in thc ahove

captioned subject. the anntral rcport ha-s hcr:n preparcd in corrpliance to para-29

olordcrr 26,0..?.0?.1 irr OA Nt'r. 360/2015, N(l-l'Ilar: Association Vrs. Vircndra

Singhi Statc of CLrj::rat) on sLrstainahle sand rninirtg activitics and adhercrrce lo

guioclincs ol lint-orcemc:rt & Ir4onitoring Guidclincs for sand Mining

(11\4(iSM) -2020.

'llrc annual repofl is cncloscd hcr-crvitlr {or uploading to the websitc and

sulrrtrission oI' intbrmalion to Moll[;&CC.

{J
llncl: As alrovc,

You r ith lull-v,
\L t'

i\ dtlit ion:.r I (.,'iricl'Sc \
ll )

fr

ebl
t ('l r.r (lor c trr n rcnl



-2-

ir,rerno No._f ),la$ 1,-1, & cc Dt. 1 3 JUL 2012
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ANNUAL REPORT ON SAND MINII{G ACTIVTTIES IN THE STATE FOR 2O2I-27

lntroduction:

ln compliance with Order dated 26.02.2021 in OA no. 360/2015, NcT Bar

Association Vrs. Virender Singh (State of Gujarat) the annual report on sand mining activities
in the State is prepared for submission to Hon'ble NGT and uploading in the website of
MoEF & CC.

Odisha has a number of river systems flowing into the Bay of Bengal. The majority
of rivers as well as their tributaries and distributaries create and deposit sufficient sand in
river beds making it a sand sufficient State. Heavy demand for sand in different parts ot the
State for developmental and welfare projects and the demand for quality sand in
neighboring states may create scope for unsustainable mining of sand. lllegal and
unscientific mining of sand may adversely affect the river morphology. There is a need for
strict monitoring of sand mining in a sustainable and scientific manner without causing
damage to embankments, bridges and hydraulic structures or adversely affecting the river
morphology,

ln order to streamline the process of sand mining in the State. Odisha Sand Policy
2021 was formulated in compliance with the Hon'ble NGT Order dated 26.02.2021in OA no.

36017015 on sustainable sand mining activities and adherence to guidelines of "Sustainatlle
Sand Mining Management Guidelines, 2016" and "Enforcement & Monitoring Guidelines'
for Sand Mining, 2020" to ensure a holistic process chain with sustainable and scientific
mining and management of sand with lT-enabled monitoring of its movement from the
source to the end-user. Odisha Sand Policl. 2021 rvas issued vide Resolulir,rn
no. 26372/R&DM. Rhubancswar dated 02 Scptcmber 2021.

The objectives of the Odisha Sand Policy 2021 are:

' ldentification and quantification of all potential sand sources and their optimal
utilization, ensuring availability of sand commensurate with reducing demand-supply
gap, bringing professionalism in sand mining.

' Regulate the sand mining in the State from its identification to its final end-use.
. Ensure greater transparency through e-auction.
. Develop scientific sand mining giving due weightage to safety, conservation, cost-

effectiveness, environmental and social sustainability.
. To bring in greater efficiency, responsibility, responsiveness and effective

management of sand mining with technology-based management systems like i4M5.
(lntegrated Minor Minerals Mines Management System)

. To bring in place a robust system of enforcement to curb illegal mining of sand by
use of lT-enabled services and the lat€st technologies for surveillance of the sand
mining at each step.

. Development of procedure for replenishment study of sand mining.

. Post Environmental Clearance Monitoring and Environmental Audit.

. To protect the environment and the right of the population to live in clean and safe
surroundings, with the need to use oatural resources in a way that will make a

positive and sustainable contribution to the economy.

<: )b3 -
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Detailed policy guidelines have been {ormulated in Odisha Sand policy 2021 regarding

1. Demand-5upplyEstimation
l. ldentification of sources
.3. DGPS Survey of sand sairat sources

4. Auction of Sand Mining Rights
5. Eligibility
6. Mining Plan, Environment Clearance (EC) and other statutory clearance
7. Quarrying Operation
8. Inter-State transportation of sand
9. Monitoring & Enforcement

Data on Sand Sources of the State:

As of 31.03.2022, there were 1859 sand sources in the State in total out of which
638 sources were operationalized. About one-third of 34.32 Yo of sand sources were
operationalized. Gan.iam has the highest 145 sand sources out of which 57 are
operationalized (46.2!%l whereas Deogarh has 11 sand sources out of which 3 sources are
operationalized t?7.27%1. The total resource potential ofthe sand sources in the State has

been estimated by taking into consideration the annual production quantity of the
operational sand sources as per the approved mining plan and the approximate annual
production quantity of sand sources not operationalized. The annual production capacity of
operational sand sources as per the approved mining plan is 4564882.05 cu.m and the
Approximate annual production capacity of sand sources not operationalized is 6570509.00
cu.m making the total resource potential of sand sources as 11235391.05 cu.m. The district-
wise details of sand sources and production capacity as per information submitted by the
districts have been appended at Annexure-1.

lT-enabled Technology in Monitoring and Enforcement:

lT-enabled technology of i4MS (lntegrated Minor Minerals Mines Management System)
which is being developed by the Department shall be implemented to track and monitor the
sand mining activities in an effective and efficient manner.

ll.

lIl

tv

By i4MS system production, dispatch and transport shall be monitored in real-time
basis. lt shall have features like barcode enabled transit pass (Y Form) and a facility
for accessing illegal transportation via mobile app which shall be used by

enforcement squads to verify e-pass details like approved quantity and validity
period.
By implementation of the i4MS system, GPs-based tracking of transporting vehlcles
shall be done to check illegal transporting of sand.

All vehicles engaged in sand transportation shall be registered with the competent
authority and will be fitted with GPS to enable real-time monitoring and movement
of veh icles.

CCTV cameras shall be installed by the lessee at the strategic location to monitor the
entry and exit of vehicles into the quarry area.

Replenishment Study:

Regular replenishment study needs to be carried out to keep a balance between
deposition and cxtraction and to minimize the adverse impact arisinR out of
excessive sand mining in a given stretch of river. A replenishment study of sand

mining shall be carried out in each source by the lessee. Directives have been issued

in this regard vide this Department Letter No. 35499 Dated 25.11.202!.
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1l lnitially, the NABEf/ QCCI accredited consultant preparing the DSR shall carry out the
replenishment study and incorporate the same in the DSR. Subsequently, as per the
terms and conditions of the grant of EC by 5E|AA, the lessee shall carry out the
annual replenishment study in hisTher lease area and submit the same to SEIAA.

l During the Year 2O2l-22, as per the reports subnritted by the districts, a total of
L88 nos of replenishment studies of sand have been carried out in the State.

Compensation Regime:

ln compliance to Order dated 26.02.2021 in OA no. ?6012015 of Hon'ble NGT,

instructions have been issued vide this Department Notification No, 5157 dated,
77.A2.2022, for fixation of the scale of compensation regime towards environmental and

ecological damage for illegal mining of sand.

During the Yea( 2027-22, as per the reports submitted by the districts, an amount of
Rs. 16,08,790/- (Rupees Sixteen [akhs Eight Thousand Seven Hundred and Ninety) only has

been collected towards environmental and ecological danrage for illegal mining of sand in
Ganjam and Kalahandi districts as given in the following table.

Table 1: Amount Collected towards Environmental compensation duringthe F.Y.2ozl-2?
Sl No Name of the District Amount Collected {ln Rs.)

1 Ga njam 1593790

2 Kalahandi 15000

Total 1608790

Fixation of Penalty:

Proposal for fixation of penalty for illegal mining and transportation of sand in
accordance to Hon'ble NGT guidelines has been submitted and is under active consideration
of Government.

Conclusion:

The Revenue and Disaster Management Department is constantly monitoring the
sand mining activities of the State and ensures implementation of various guidelines issued
from time to time from Hon'ble NGT and in accordance with the guidelines of "Sustainable
Sand Mining Mana8ement Guidelines, 2016" and "Enforcement & Monitoring Guidelines for
Sand Mining, 2020"
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GOVERNMENT OF ODISHA
REVENUE AND DISASTER MANAGEMENT DEPARTMENT

RESOLUTION

No. a6372= / R&DM,Bhubaneswar,datedthe 0 Z SFp 2021
(RDM-LRGEC-POUCY-0004-20 l 8)

Sub: Odisha Sand Policy, 2O21.

Odisha has a number of river systems flowing into the Bay
of Bengal. Majority of rivers as well as their tributaries and
distributaries create and deposit sulficient sa:rd in river beds

making it a sand suflicient State, Heavy demand of sand in
different parts of the State for developmental ald welfare projects
and demand of quality sand in neighbouring states may create a
scope for unsustainable mining of sand. IlIegaI and unscientillc
mining of sand may adversd a-ffect the river morphoiogr. There

is need for stricter monitoring of sand mining in a sustainable
and scientific manner without causing damage to embalkments,
bridges and hydrar:lic strlrctures or adversely alfecting the river
morpholory.

In order to streamlile the process, it is felt necessary to

ensure a holistic process-chajn with sustajnable and scientihc
mining and management of sand with IT-enabled monitoring of
its movement from the source to the end-user. The Odisha Sand

Policy, 2021 proposes to systematize the process chain of river
sald rninlag ao as to crt8nre scientific a.rld euatairratrle sand
mlnlng and to meet the rcqri.ircrnerrt of th€ rivcr sand.

1. Objectives:

a. Identification and Quantficalion of a-11 potentia.l sand

sources and its optimal utilization, ensuring availability
of sand corunensurate with reducing demand supply
gap, bringing professionalism in sand mining.

b. Regulate the sand mining in the State from its
identification to its ltnal end-use.

?bE



c. Ensure greater transparenc5r through e-auctiot:.

a. Develop scientific sand rnining giving due weightage to
aafefy, conservatiorr, coet-effectlveness, enwironrncnteJ
arld social sustainability.

e. To bring in greater efliciency, responsibility,
responsiveness and effective management of sand

mining with technolory based management system like

i4MS.

r. To bring in place a robust system of enforcement to

curb illegal mining of sald by use of IT enabled services

and latest technologies for surveillance of the sald
mining at each step.

9. Deveiopment of procedure for replenishment study of
sand mining.

h. Post Environmental Clearance Monitoring and
Environmental Audit.

i. To protect the environment ard the right of the
population to live in clean and safe surroundings, with
the need to use natural resources in a way that will
make a positive ald sustainable contribution to the
economy.

2. Demand-Supply Estlmation

District Survey Report (DSR) for demand-supply estimation
and gap assessment of every district shall be prepared by the
competent authority for sustainable sand mining, as per the
guidelines issued by MoEF & CC which inter alia includes the
following:

a. Inventory of river bed material and other sand sources in
the district;

b. Periodical auditing of rivers;

c. Identification of Mining and no mining zones considering
various environmental and social factors;

.- 9B?



d. Future demald for successive five years needs to be

incorporated in the District Survey Report (DSR);

e. Mining lease area should be so selected as to cover the
entire deposition area excluding the safety zones; arrd

f. Transportation route with its carrying capacity to be selected

in such a way that the movement of vehicles through the
villages/ habitation can be avoided to the extent possible.

3. Identilication of sources:

i. Revenue and Disaster Management Department through the
freld functionaries and in consultation with Water Resources

Department and Odisha Space Application Centre (ORSAC)

shall identifu tl-re potential sand sources suitable for mining
operation and such identifred sources be made part of the
DSR.

ii. To ensure better management oi sald mining public
consultation with comments of the various stakeholders
shall be sought on the list of mining lease to be auctioned.

iii. To ensure scientific exploration, large stretches of river sand

beds vis-d.-vis- river morpholory in relation to the local

geomorpholory situatjon in all the river systems, sand beds

shall be identified by using remote sensing technolory
through ORSAC or any other qualified agency with
assistance from Water Resources Department who in tum
may conduct a study by taking technical support from

reputed specialists/ institutions like IITs, while deciding

locaLions of sand mining, the existing geomorpholory, its
irnpa.ct on river morphologz and hy&oIogr, embankment
afld riwer flols ctc-

4. DGPS Survey of sand sairat sourcea

On completion of pillar posting and on requisition by

Revenue and Disaster Management Department, Odisha Space

Application Centre (ORSAC) wiU take up Differential Global

Positioning System (DGPS) survey of the source boundaries. It
would provide irnproved location accuracy.

.- 97o -



5. Auction of Sand Miaing Rights
Auction of Sand mlntnB shall be done as per Odtsha Mlnor

Mineral Concession Rules, 2016 and where sources exist in
clusters as delined under Odisha Minor Mineral Concession
Rules, 2016, cluster mining shall be given prioriff over
individual mines.

6. Eligibility

El-iglbiiify of the bidder or applicant shall be decided as per

the critena specilled under Mines and Minerals (Development

and Regulation) Act, 1957 & Odisha Minor Mineral Concession

Rules,2016.

7. Mining Plan, Eaviro!.mert Clearance {EC) and other
statutory clearance:

Ali the statutory clearance shall be obtained by concerned
Tahasiidar beforehald, prior to putting any source into auction
to faciiitate seamless operation and the expendifure incurred for
obtaining such approvals or clearances shall be raised against
the prospective lessees.

i. Calculation of annual rate of replenishment and allowing
time for replenishment after mining in the area.

ii. A reclamation plart including baseline survey, the proposed
mining cross-section data, a planting plan and a monitoring
plan can be a part of the mining plan.

8. Quarrying Operatlon

i. Quarry --operation shall be carried out as per the approved
mining plan duly adhering to the provisions of Odisha Minor
Minera-l Concession Rules, 2016 and terms or conditions of
the respective statutory clearances & approvals.

ii. No qlrarrying of sa-nd sha_ll be allowed ttrrough mechanized
suction method and with blasting in any form.

iii. No mining operation shall be carried out in the safet5z zone
and any other prohibitory areas as prescribed under Odisha
Minor Mineral Concession Rules, 2016.
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9. Inter -State transportation of sand

Inter-state transportation of sand may be allowed as per the
provisions of Odisha Minor Mineral Concession Rules, 2016
considering the demard for consumption of sand in the State.

10. Monltorlug & Enforcement

i. Robust mechanism shall be put up in place by use of
modern technolory including IT enabled technolory for the
purpose of monitoring quarrying activities of the sources

and making enforcement activities effective.

ii. Mining Surveillance System (MSS) for Minor Minerals shali
be implemented with technical assistance from Odisha

Space Application Centre to curb illegal mining.

iii. Customer Grievance Redressal Centre shall be established
to inquire into and address the grievalces faced by the sand

consluners.

11. Implementation:

i. The Policy shell come into force with immediate effect.

tt. Government in Revenue and Disaster Management
Department shall formutate ttre deta,iled guidelines for
implementation of this policy.

iii. Covernment may from time to time review this policy and

rnake amendments as it may deem lit.

This will come into force with immediate efect from date of
issue of this Resolution in Odisha Gazette.

This has got the approval of the Cabinet in their 33rd

meeting held on 27th August, 2021.

order the Governor
1.-L j t4L.

Principal to Government
4 a I tz'v 't/t

lv. A bench mark (BM) with r€spect to mean sea level (MSL)

should be made essentiaj to in mining channel reaches
(MCR). Below which no mining sha-ll be allowed.



ORITER: Ordered that the Resolution be published irr the extra-

ordinary issue of the Odisha Gaz ette for general information anci

copies thereof be sent to all Departments of Government/ a1l
Heads of Depe.rtrnent/ Eloard of Revenuc, ()dteha, Crattack/
Inspector Ceneral of Registration, Odisha, Cuttack/ Director of
Larrd Records & Surveys, Odisha, Cuttack/a1l Revenue

Divisiona-l Commissioners/all Collectors for information.

llJ t I htL
Governmenty"t ln^_.t
2021' ''

Principal S to

MemoNo. z-i279 /RDMDated 0 2 StP

Copy a-1ong with soft copy forwarded to Odisha Secretariat

Gazette Cel1, C/ o Commerce Department for information and

necessary action. They are requested to pubLish the resolution
in an extraordinary issue of the Odisha Gazette ald supply 50

(fifty) copies to this Department for use.

w
Under Secretar5r to Government

MemoNo. 263711 /RDMDated 0 2 S[p 2021

Copy forwarded to Accountant General (A&E), Odisha,
Bhubaneswar for information and necessa4r action.

en-
Under Secretary to Government

Memo No. 2- t svf /RDM Dated 0 2 Stp 2011

Copy forwarded to Additional Secreta4r to Chief Minister,
Odisha/ P.S to Minister, Revenue and DM for kind information of
Hon'lcle Chief Minister and Honble Minister, Revenue and DM
respectively. *>

Under SecretarSz to Government
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Memo No. )j37/ /RDM Dated 0 2 SLP 2021

Copy forwarded to OSD-cum-Special Secretarlr to Chief
Secretary for kind information Chief Secretary, Odisha.

&\-
Under Secretary to Government

Memo No. 2-6 Z7V /RDM Dated 0 2 SLP 2021

Copy forwarded to all Departments of Government/ a1l

Heads of Department/ Secretary, Board of Revenue, Odisha,
Cuttack/ all RDCs/ Inspector General of Registration, Odisha,
Cuttack/Director of l,and Records & Surveys, Odisha, Cuttack/
Director of Mines, Odisha/ Director of Geolory, Odisha/ Director
of Minor Minerals, Odisha/ Chief Executive, ORSAC/ Chairman,
SEIAA/ Member Secretary, State Pollution Control Board,

Odisha / all Collectors for information and necessary action.

&v
Under Secretary to Government

Memo No. 2 d 3fg- /RDM Dated 0 2 Stp 2021

Copy forwarded to Additional Secretaqr to Government (in

charge of e- Governance Cell) / all O1licers/ all Sections of
Revenue and DM Department for information and necessary

action' 
zq--

Under Secretar5r to Government

-
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GOVERNMENT OF ODISHA h
REVENUE AND DISASTER MANAGEMENT DEPARTMENT

NOTIFICATION

Bhubaneswar, Dated I 7 FEB zfz
No RDM-MMS-poLrcy-0ooB-2021- 5tb? / R&DM,

Sub: Fixation of scale of compensation regime towards environmental
and ecological damage for illegal mining of sand.

Whereas, Hon'ble National Green Tribunal, Principal Bench, New Delhi

by order on dated 26.02.2021in OA No. 360/2015- in the matter of 'National

Green Tribunal Bar Association Vrs. Virender Singh (State of Gujarat) and 18

other OAs" have considered the issue relating enforcement and monitoring
mechanism to control and regulate illegal sand mining (including riverbed

sand mining) activities.

And whereas, with direction to strictly follow the "Sustainable Sand

Mining and Management Guidelines-2016 (SSMG-2016) and 'Enforcement
of Monitoring Guidelines of Sand Mining-2020" (EMGSM-2020)the Hon'ble
NGT, by the said order has accepted the report of the Central Pollution
Control Board (CPCB) and has directed that the scale of compensation
calculated with reference to Approach-2be adopted by all the States
and/UTs.

And whereas, in the said order the Hon'ble Tribunal has analyzed the
report of the Expert Committee constituted by CPCB and has discussed two
approaches viz. Approach-1- Direct Compensation based on the market
value of extraction adjusted for ecological damages and Approach-2 -
Computing a simplified NPV: Net Present Value (after netting out market
value of illegally mined materiali.e. Total Compensation to be levied) for
ecological damages as per the mathematical presentation of Approach-2 ,

NPV=PV-D where 'PV' is being Present Value of Foregone Ecological Values

and 'D' is being Market Value of lllegally Mined Material.

Now, therefore the State Government do hereby order as follows:

i.Adoption of theApproach-2lor fixation of the scale of compensation
regime for illegal mining of sand towards environmental and ecological
damages as per CPCB. Compensation amount on illegally mined sand
is to be fixed at 3.33 times of the market value.

---- 979 -
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ii. ln order to facilitate such determination of compensation charge
the market value of sand is to be fixed by a District Level Committee
constituted under the Chairmanship of District Collector as below :.

Collector ... Chairman

ADM (Revenue) ... Member Convener

District Forest Officer ... Member

Suptd. Engineer/Executive Engineer, PWD ... Member

Suptd. Engineer/Executive Engineer, lrrigation ...Member

Suptd.Engineer/ExecutiveEngineer,RD ...Member

Mining Officel Deputy Director ( Mines) ...Member

The Committee shall decide market value of sand per cubic metre for
the district on annual basis. While fixing the market value the Committee shall
take into account the royalty and additional charge from sand in respect of
different sources.

iii. Compensation amount so collected from the illegal sand mining shall be

deposited in 'lnterest' bearing bank account opened separately by

Forest, Environment and Climate Change Department named
'Environment Compensation' bearing Account No. 066401 10075074,
IFSC-UC8A0000664, MICR Code-751028004, Forest, Environment &

Climate Change, Government of Odisha-7S1001 to utilize the amount for
restoration of environment by preparing action.

By order of the Governor,

\1
, g)

\
Additional Chief

>>6

ecre tary to Government



Memo No. 5l5g /RDM Dated 17 rEB 2022

Copy along with soft copy forwarded to Odisha Gazette Cell-in-Charge,
Odisha Gazette Cell, Commerce & Transport (Commerce) Department for
information and necessary action.

They are requested to publish the Notification in the next Extra-ordinary
issue of the Odisha Gazette and supply copies to all conce ed with 50 (fifty)

spare copies to this Department.

Joint Secreta $i&rn-r"nt

(-

Joint Secretary

/RDM Dated 1 I tFB 70lf.

{a,m""
rrlemo r.lo. 5l 6 I

Copy forwarded to Forest, Environment & Climate Change DepartmenU
Steel & Mines Department i Member, Board of Revenue, Odisha, CuttacU
Revenue Divisional Commissioner (CD), Cuttack/ Revenue Divisional
Commissioner (SD), Berhampur/Revenue Divisional Commissioner (ND),

Sambalpur/ Director of Mines, Odisha/ Director of Geology, Odisha/ Director
of Minor Minerals, Odisha/ Chairman, SEIAA/ Member Secretary, State
Pollution Control Board, Odisha / all Collectors & District Magistrates for
information and necessary action.

LA--
Joint Secretary ovemment

Memo No. 5151 /RDM Dated 'l I tEB ?02?

Copy forwarded to Principal Secretary to Chief Minister, Odisha/ P.S to
Minister, Revenue and DM for kind information of Hon'ble Chief Minister and

Hon'ble Minister, Revenue and DM respectively.
il

'\,-
--r')

Joi nt secreta ry ldpr&irn-" 
"t

MemoNo. 516o /RDMDated l 
.i 

FEB 2027

Copy fonrvarded to OSD-cum-Special Secretary to Chief Secretary,
Odisha/ P.S to Addl. Chief Secretary, Revenue and DM Department for kind

information Chief Secretary/ Addl. Chief Secretary respectively.



Memo No. 5\bL /RDM Dated 1 / FEB 202

Copy forwarded to Officer on Special Duty (in charge of e- Governance
Cell) of Revenue and DM Department for information and action.

{"i"iim6*,Joint Secreta

--395 -



Irrn+turz- XIV

GOVERNMENT OF ODISI{A
STEEL & MINES DEPARTMENT

ffi

No. 30 /S&M, Bhubaneswar, dated the ttlorluw
sM-MC3-PAGG-OOO I -2023

NOTIFICATION

Sub : Conetltutlon of Dlstrlct Level Commlttee for elloctlve dovolopmcnt
and rogulatlon of mlnor ruherals.

After transfer of administration of minor minerals from Revenue & DM
DcparLment to Steel & Mines Department, State Government, after careful
consideration have been pleased to constilute District kvel Committee for
effective development and regulation of minor nrinerals with ttre following
members;

1. Collector. -Chairman

5

2. Superintendent of Police.

3. Divisional Forest Officer(s).

4. AII Sub-Collector(s) of tJ:e District.

Joint Director of Geolory of the
respective jurisdiction.

By Order of tJle Governor

4-"'*"
Additiona.l Chief Secretary to Government

-Member

-Member

-Members

-Member

6. Mining Officer(s) -Member

Deputy Director of Mines of
the respective jurisdiction,

-Member Convener

This Committee shall review administration and regulation of minor
minerals sources in the district and meet at least once in a quarter and submit
report to the Steel & Mines Department.

<.. en



Memo No. .386 /SM, Bhubaneswar dated the. ttletlzaZZ

Copy forwarded to the Officer-in-charge, Gazette Cell, Odisha,

Government Press, Commerce & Transport (Commerce) Department, Odisha

Secretariat, Bhubaneswar with a request to publish the said notilication in the

Extraordinary issue of the Odisha Gazette and send copy to this Department.

4u4",

irlrl
Adclitional Secretarv to

Memo No. ?6J /SM, Bhubaneswar dated the. 11i61)
Copy forwarded to the PS to Honble Minister, Si;ii il

1,,J,

Memo No.
Copy forwarded to

Minister, Odisha for kind i

inlormation of Hon'ble Minister, Steel & Mines.

Memo Ivo. 3os

Additional SecretX

SM, Bhubaneswar dated thc. ltl otl 2i23
thc OSD to Private Secretary to Honble Chief

nformation of Honbie Chief Minister, Odisha.

liJco*r.,*.nt

{.r?.

2)
Government

u23
Mines for kind

L

L\i 
" t,.

irl tl2.'?
Additional Secretary to Government

/SM, Bhubaneswar dated the. 11 | a ll2a2g
Copy forwarded to the OSD to Chief Secretary, Odisha for kind

information of Chief Secretary, Odisha _1]_1f.i"-

Additional s."..r"r! l ll #ou".r-"r,t

Memo No. 30rf /SM, Bhubaneswar dated the. ll I oll 7)2-q
Copy forwarded to the Senior P.S. to Developmen; i#lJ"i;"r'-cum-

Additional Chief Secretary, Odisha, for kind information of Development
Commissioner -cum- Additional Chief Secretary, Odisha.

n tlLz

/1il

Additional Secretary to Government

Memo No. 3lO /SM, Bhubaneswar dared the.lllll I LoP-s
Copy forwarded to Senior PS to Additional Cl,(Lf ' S""r"tr.y, Fo.".t,

Environment & CC Department for kind information of Additional Chief
Secretary, Forest, Environment & CC Department.

1&a**
llzl

.-jro
Additional Secretary to Government


